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LOK SABHA DEBATES 

LOK SABHA 

wectJesday, DecentJer 10, 20011Agrahay81a 19, 1925 (SI!tka) 

The Lok SBbha met at Eleven of the Clock. 

[MR. SPEAKER in the Chair) 

11.00 hrs . 

OBITUARY REFERENCES 

[English] 

MR. SPEAKER: Hon. Members, I have to inform the 
House of the sad demise of two of our former colleagues, 
namely, Dr. Ranan Sen and Shri Daya Ram Shaky&. 

Dr. Ranen Sen was a Member of the Third, Fourth 
and Fifth Lok Sabhas from 1962 to 19n. He represented 
the Calcutta East Parliamentary Constituency of West 
Bengal in the Third Lok Sabha and the Barasat 
Partiarnentary Constituency of West Bengal in the Fourth 
and Fifth Lok Sabhas. Earlier, he was elected to the 
West Bengal Legislative Assembly in 1952 and 1967. 

Dr. Sen was a medical practitioner and social WOItcer. 
He evinced keen interest in the welfare of the people. 
He began his political career in the pre-Independence 
era. He played an active role in Bengal Revolutionary 
Movement. He was an active political worker and Trade 
Unionist. He served as President, Bengal Provincial Trade 
Union Congress and VICe-President, All India Trade Union 
Congress. He was also an office-bearer of several other 
trade union organisations. 

Dr. Sen was a widely travelled person. He vieited 
Sweden in 1947 as a delegate to the Intemational Labour 
Organisation. He was the Leader of the Indian Trade 
Union Delegation to the erstwhile USSR in 1955 and a 
Delegate to the Special Session of the Wor1d Peace 
Council, Stockholm, in 1956. 

Dr. Ranen Sen passed away on 13th November, 
2003 at Koikata, West Bengal, at the age of 94. 

Shri Daya Ram Shakya was a Member of the Sbdh 
and the Seventh Lok Sahba from 1977 to 1984, 
repreaantilag the Fanukhabad Parliamentary ConetIIuency 
of Uttar Pradesh. 

Earler, Shri Shakya was a Member of the Uttar 
Pradesh legislative Assembly from 1962 to 1967. 

SM Shakya actively participated In the proceedings 
of the House and was a Member of the Committee on 
Estimates from 1980 to 1982. 

A legal practitioner by profession, Shri Shakya was 
also an active social worker. He was the President of All 
India Bhartiya Pratiraksha Mazdoor Sangh; An India Indian 
Airlines Workers Asaociatlon; All Incia Krl8hak BhartIya; 
and All India Shakya Maurya Mahasabha. 

Shri Shakya was actively associated with the Scout 
Movement. He took keen Interest in sports • 

Shrl Shakya was also a Member of the Indian 
Partlamentary Delegation to the Spring Meetings of the 
Inter·Parllamentary Union held at lagos, Nigeria, in April, 
1982. 

Shri Daya Ram Shakya paued away at luclcnow, 
Uttar Pradesh on 4th December, 2003 at the age of eo. 

We deeply rnoum the loss of theee friends and I am 
aure the House would join me in conveying our 
condolences to the bereaved families. 

The House may now stand In allence for a short 
while as a mark of reepect to the memory of the depaIted 
souls. 

11.02 In. 

The Members then stood In silence 
for a short while. 

{Translation] 

SHRI ASHOK KUMAR SINGH CHANDEL (Hamlrpur, 
U.P.): Mr. Speaker, Sir, I had raised the matter of 
privilege. 

MR. SPEAKER: I wit dow you to ral8e that matter 
during Zero Hour. 

[EnglIsh] 

The noticaI for OCher Adjoumment MotIons have not been 
acceptable to me. I would only allow lOme Manb ... to 
apeM on the ~ MoIiona during the 'Zero' hour. 
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(Translation] 

DR. VIJA Y KUMAR MALHOTRA (South Delhi): Prime 
Minister will give a Statement at 12 o'clock. 

MR. SPEAKER: If Zero Hour takes place, we will 
take up this matter. 

11.03 hr •• 

ORAL ANSWERS TO QUESTIONS 

Pune-Mumbal Expre.sway 

[English] 

*121. SHRI SHRINIWAS PATIL: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether a proposal for reimbursement of 40% of 
project cost of Pune-Mumbai Expressway has been 
submitted by Maharashtra to the Union Govemment; 

(b) If so, the steps taken by the Govemment in this 
regard; 

(c) the details of various sections of Express 
Highways completed by State Govemments which are 
part of· the Golden Quadrilateral Project; and 

(d) the policy of the Union Government in 
reimbursement of the project cost to the State 
Govemments? 

THE MINISTER OF ROAD TRANSPORT AND 
HIGHWAYS (MAJ. GEN. (RETD.) B.C. KHANDURI): (a) 
to (d) A Statement is laid on the Table of the House. 

Statement 

(a) Yes, Sir. 

(b) Pune-Mumbai Expressway was constructed by the 
Govemment of Maharashtra on commercial basis and the 
Union Government was not involved in the Project. 
Therefore, reimbursement of 40% cost of this project is 
not under consideration of the Union Government. The 
Union Government has, however, agreed in principle to 
a proposal subsequently received from MaharashtJ1t State 
Road Development Corporation (MSRDC) for improvement 
and maintenance of Pune-Mumbai stretch of NH-4 (other 
than the Expressway) on Build Operate and Transfer 
(BOT) basis for a period not exceeding 30 years. MSROC 

has accordingly been requested to fumish details in this 
regard. 

(c) Pune-Mumbai Expressway in Maharashtra is the 
only such section that has been completed by any State 
Government. 

(d) Union Govemment does not have any policy to 
reimburse the cost of such projects developed by State 
Govemments. 

SHRI SHRINIWAS PATIL: Sir, I have gone through 
the written reply of the hon. Minister. I ani sure that now 
the hon. Minister will pay attention to my request. This 
Pune-Mumbai Express Highway was built for the first time 
in the nation as a role model. There was no idea of 
having the Golden Quadrilateral. 

(Translation] 

Which is known as -Golden Quadrilateral- was not under 
implementation at that time. Before that, the government 
of Maharashtra 

[English] 

Global tenders were invited by the Government of 
Maharashtra, under your able leadership. I am sure that 
an amount of Rs. 3,000 crore was offered by Reliance. 
But you made it possible to complete the road at a cost 
of Rs. 1,600 crore. Afterwards, the toll basis has been 
imposed. As against the investment of Rs. 1,600 crore, 
the income from the toll is very meagre and it does not 
even meet the interest part of the capital which has been 
raised. It has been said that the Pune-Mumbai Express 
Highway is a commercial basis project of the Govemment 
of Maharashtra and the Union Government was not 
involved in this project. I would like to draw the attention 
of the hon. Minister to the Annual Report of 2002-03 
which has been published by his Ministry, the Ministry of 
Road Transport and Highways where a beautiful picture 
of a vehicle, a car which is running on that beautiful 
highway has been shown. In Section 8. table 8 under 
the heading Completedlfour-Ianed stretches of NHDP and 
other contracts, at 51. No. 11, Mumbai-Pune Expressway 
on N.H. 4 the length was shown as 10 kilometers and 
it was shown that the work was completed in July, 2002 
and against SI. No. 12 for a stretch of 80 kilometres it 
was shown the work was completed in August. 2001. 

If it is so, If it was not part of the project of 
Government of Incia, why has this been published as a 
public document In the Annual Report of 2002-2003 ? 
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I request the Government of India. especially the han. 
Minister of Road Transport and Highways that looking to 
the investment of As. 1,600 emre and the fact that hom 
the toll the money is not coming back even to meet the 
interest part of the capital which has already been 
invested to look into this. I would seek your intervention 
and would like to invite the attention of the hon. Minister 
and the Government of Inda to at least adhere to the 
request of the Government of Maharashtra to meet at 
least 40 per cent reimbursement. Under your leadership 
you have already saved As. 1,400 crore to the nation 
and not of the Government of Maharashtra. 

MR. SPEAKER: Please come to the question. 

SHRI SHRINIWAS PATIL: The Government of 
Maharashtra is now facing stringency of money. Therefore, 
I would like to ask the hon. Minister to kindly look into 
the request of giving 40 per cent subsidy. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, whereas 
I join the hon. Member Shri Shriniwas Patil in appreciating 
the then Chief Minister of Maharashtra for doing a 
wonderful job starting the first Expressway in the country 
and we are all proud of that. in my Ministry we take a 
total view of the country as to what is happening in the 
road sector. If anything has been given in the Annual 
Report, it is because we want to highlight everything that 
is happening and not only what the Central Government 
is doing. I fully join the hon. Member Shri Shriniwas Patil 
in appreciating what has been done. 

When you say it is not a joint venture or it was not 
considered, it means that there were certain problema 
which the Government of Maharashtra had at that time. 
We sat jointly and in fact we have given lease of the 
land for that Expressway. We gave the land which belongs 
to the Central Government on Lonawala-Khandala bypass 
to the State Government because they wanted that land 
and it was given without any cosl It is not as if we have 
not participated in that. But. thereafter, the Government 
of Maharashtra decided that they would do it on a toll 
basis and, therefore, whatever maintenance has to be 
done or whatever benefits that would accrue, have to be 
with them. 

Coming to the issue of giving 40 per cent. of the 
cost of the State Government; it is not as if it is my 
personal decision. Various aspects of financial 
responsi)illty and accountability have to be gone Into. I 
have cisal8Sed with various people including the han. 
Minister of PWD and the then Chief Minister of 
Maharashtra and we have tried to work out an 

arrangement. The arrangement eventually worked out was 
that we have two modeIa-one was that we can go in 
for a joint venture .... (Interruptions) 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: The entire 
National Highway Is In bad condition. He is saying that 
funds are not avaHabie •... (IntemJptJons) What Is the 
condition of N.H. n ? ... (Interruptions) 

SHRI RADHA MOHAN SINGH: Mr. Speaker, Sir, the 
funds arnoW'lting to Rs. 3 cro,.. meant for NH are lying 
unutllized in Bihar. The Government of Bihar has failed 
to utilize this amount. ... (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: Raghuvansh 
Prasadjl, why are you getting so much excited? ... 
(Interruptions) 

MR. SPEAKER: Mr. Minister, Dr. Raghuvansh Prasad 
Singh's question is not on the records. You please reply 
to the question asked by Shri Shrinlwas Patll. 

... (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Speaker, 
Sir, first of all he should Improve the situation of law and 
order in Bihar. He should be ashamed of what he is 
speaking about Bihar. The manner in which murders are 
taking place there, the mismanagement prevailing there 
... (Interruptions) 

[English} 

MR. SPEAKER: Please sit down. Do not waste the 
time of the House which is for Question Hour. No 
irrelevant things are permitted. Please sit down. Mr. 
MInister, please complete your reply. 

•.. (Interruptions) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: Mr. Minister, first you please 
complete your reply. Please sit down. 

... (Inte171.lpt/ona) 

MR. SPEAKER: Dr. Raghuvansh Prasad ji please 
speak only when I permit you. 
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SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Speaker, Sir, I ... (Interruptions) 

MR. SPEAKER: Shri Pappu Yadavji, I have not given 
you the pennlssion to raise question. Let the hon'ble 
Minister complete his reply. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Speaker, Sir, discussion is being held on N.H .... 
(Interruptions) 

MR. SPEAKER: I will give you time to speak when 
discussion would be held on Bihar. You may speak at 
that time. 

[English] 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, there were 
two models. One was that we jointly take It and share 
whatever the past commitment was. Or, otherwise, the 
Maharashtra Government takes on Its own the NH-4 
portion which has not been tolled off. That Is why, 
probably, the toll is less on the main expressway. They 
would combine these together and Improve the NH-4 and 
then have a joint tolling system for both the roads. We 
agreed to this and this is what has been done presently. 
We have asked them for an MoU. Between Maharashtra 
Govemment and us, this arrangement has been agreed 
to and this is going to be implemented. 

SHRI SHRINIWAS PATIL: Sir, in reply, the Minister 
has stated that the Union Govemment has, however, 
agreed in principle to a proposal subsequently received 
from Maharashtra State Road Development Corporation 
for improvement and maintenance of Pune-Mumbal stretch 
of NH-4 (other than the Expressway) on Build, Operate 
and Transfer (BOT) basis. I would like to know for how 
many years; this improvement and maintenance would 
be done. If it is to be done within one or two years and 
further, it is not to be done, then the Maharashtra 
Govemment will not be compensated as it is expected. 
I would like to know categorically from the hon. Minister 
whether he is to have this arrangement for a long time 
or for many years to come. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I have replied 
in the answer that It is for a period of thirty years. 

SHRI SHARAD PAWAR: The reply, which has been 
given by the hon. Minister, is little different from the last 
reply which the hon. Minister had given on 6.8.03. This 
is a different type of road This is a state-of-the-art road 
which has been constructed In India. I must say that the 

credit goes to you as you were the Chief Minister in 
those days. Though the concept was considered and 
practically approved by some other people, but it was 
executed by you. That is why, I have no hesitation to 
give credit to you. 

About Mumbai-Pune Expressway, a specific question 
was asked by Shri Chandrakant Khaire on 6.8.03. The 
question was: Whether Mumbai-Pune Express Highway 
has been covered under Golden Quadrilateral Scheme. 
That is the specific question. The reply was: The Mumbai-
Pune Expressway is being treated as a part of Mumbai-
Chennai arm of Golden Quadrilateral. So, The Govemment 
of India has accepted that this is a part of that scheme. 
When it is a part of the scheme and the State 
Government has raised money, spent money, completed 
it and shown a model road to the whole country, I think, 
it is the responsibility of the Govemment of India to take 
at least that much financial burden which they were 
supposed to spend, if it is 30 per cent or 40 per cent. 
If that money is diverted to the State Govemment, the 
entire viability of the road will improve. That is why, since 
the Govemment has accepted that It is a portion of that 
road, It should honour that commitment. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, as regards 
accepting a part of the road is concemed, there were 
two options before us. One was that we do not accept 
that part of the road and improve the other NH-4 to four 
lanes and start tolling it. But this would have resulted in 
division of the toll that was to be collected. Therefore, 
after due discussions we came to the conclusion that let 
us not create another facility because by doing this both 
the parties will suffer losses and both the tolls will be 
dMded. Therefore, on that basis we accepted that since 
it has been constructed, we would treat it as a part of 
NH-4 and not go in for a separate facility. 

Otherwise, I hope that the hon. Member would realise 
that if the toll had been divided, then, there would have 
been tremendous problems. Therefore, to solve that 
problem we did it. Thereafter, aU along, the matter has 
been discussed. I would repeat here that we have given 
a certain portion of land free of cost. Even now this 
arrangement that we are making is without asking for 
anything in return. 

SHRI SHARAD PAWAR: What is the total cost of 
the \and given? 

MR. SPEAKER: Mr. Minister, the question that Shri 
Sharad Paw ... just asked you is this. What is the cost of 
the land that was given free of cost, and also the cost 
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for maintenance of the roads that are existing today? If 
you consider the cost incurred for both, and thereafter if 
you give the equivalent money-namely 40 per cent of the 
cost of the Expressway-the maHer can be easily 
resolved. Can you tell me both the figures? 

MAJ. GEN. (RETO.) B.C. KHANDURI: I can get the 
figures. But right now I do not have the figures as to 
how much does the land actually cost on the Lonavala-
Khandala section. But I can give the flQUres. 

MR. SPEAKER: Do you agree to this in principle? 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, the 
principle adopted is this. I cannot give 40 per cent of the 
expenditure incurred by a State Govemment on its own, 
without the Central Govemment's participation in It. If it 
is set as a precedent, then any State Govemment can 
improve its roads and send the bill to us. 

MR. SPEAKER: Should I presume that you are not 
prepared to spend 40 per cent because a prior permission 
was not taken from the Central Govemment? 

MAJ. GEN. (RETD.) B.C. KHANDURI: No, Sir. It is 
not like that. Financially, I have to cater for that money. 
The Central Govemment has got a whole lot of problems. 
It is not that money is readily available. But we have 
worked out a mutual agreement. After a mutual discussion 
a reasonably acceptable model has now come out. 

SHRI SHIVRAJ V. PATIL: Sir, the hon. Minister is 
saying that Pune-Mumbai Expressway in Maharaahtra Is 
the only such section that has been completed by any 
State Government. Now, there is no other State 
Govemment that has constructed a road of this kind. 
The hon. Minister is appreciating the job done by the 
State Govemment and this has become a model for the 
Government to emulate in the other States. The only 
hitch that appears to be here is that the prior permission 
was not obtained. 

A good work has been done and that good work is 
so good that you have also appreciated the work that 
has been done in Maharashtra. Should there be any 
difficulty for the Government of India-which is entitled to 
make any policy, and entitled to amend any pol~o 
help in this development? Now, here is a development 
that has taken place and here is a development, which 
you appreciate. It is a development In which even the 
hon. Speaker was involved. What diffICUlty is there for 
the Govemrnent of India-which is at the apex, which is 
entitted to make any policy and which can be done 
retrospectively also-to do it? 

Can you say that there is only one road? Why should 
you not help It? That wouJd reaDy help other States, on 
their own, to start construction of the roads and help you 
in your good efforts of having good transport system in 
the country. Why should it not be there? Why should the 
Govemment be so wooden, so mechanical, and so 
reluctant to help the State Governments, whose works 
you yourselves appreciate? 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, firstly, as 
I said, the difficulty at the moment is that a number of 
State Govemments have gone in for improving the roads 
to four-lane facility. This four-lane . facility, as we know, Is 
to be tolled. The arrangement that we have reached with 
a number of States Is that they can improve the facility, 
but they have to do It on Build Operate and Transfer 
(BOT), collect the toU, etc. The Central Govemment does 
not have any financial investment in that. 

Now, if I accept this as a principle, then at a number 
of place already work is being carried out by the other 
State Govemments themselves, under their own BOT. In 
such a case I will have to give similar facility to everybody 
else also. Therefore, It is not a one time exception. 

SHAI SHIVAAJ V. PATIL: This Is a part of the 
Golden Quadrilateral Project. When SM Sharad Pawar 
has raised that issue, you yourself have replied like that. 
If it is a part of the Golden Quadrilateral Project, you 
would be happy to get their assistance also. 

MAJ. GEN. (RETD.) B.C. KHANDURI: So many 
senior leaders, including youreelf, are expreesing this view. 
You have also asked me to work out the financial cost. 
The cost was As. 1,630 crore and 40 per cent of it 
would come to about As. 652 erore. I will try to work It 
out again. My principle is that if the Central Govemment 
makes an open ended commitment like this, then I will 
have tremendous amount of difficulties when simUar things 
happen again. You have been a Minister much before I 
came here and you know this. Therefore, we cannot set 
a precedent which will create problems in future. However, 
I will have a look at it again. 

[Translation] 

SHAI AAMDAS ATHAWALE: Mr. Speaker, Sir, 
Maharashtra Govemment has completed a major work of 
construction of express highWay in the country with the 
expenditure of As. 1600 crore and he is giving assurance 
to provide 40 percent of the expenditure incurred by the 
State Government. My submission is that the Government 
should provide the amount in full to the State Government 
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keeping in view the commendable job undertaken by the 
State Govemment. ... (Interruptions) We are constructing 
express highway. The State Government has spent 
Rs. 1600 crore in the term of present Govemment ... 
(Interruptions) 

SHRI ANANT GUDHE: At present, Maharashtra 
Governrnent is unable to maintain the roads. 

SHRI RAMDAS ATHAWALE: My submission is that 
40 percent of the expenditure which comes to Rs. 640 
crore, should be provided to the State Govemment. My 
second question is that it is really a good thing if 
Governrnent formulates a scheme to give 25% of the 
cost of construction to the other State Govemments which 
construct this kind of Express Highway. We seek his 
reply in this regard. ... (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Speaker, 
Sir, more or less the point is that the Government should 
give 40 percent. I would like to clarify that I would keep 
in mind Shri Shivraj Patil's submission as well on Golden 
Quadrilateral while considering it but at the same time I 
would like to tell that if the grant upto 40% is given to 
any State by the Central Government under B.O.T., 
Central Government have right to collect toll tax of that 
road. At present we are not going to enjoy this right. We 
would hold discussion again on all these aspects but so 
far as the figure of 40% is concerned, though the 
Government have the right to give grant under B.O.T. 
but in that case Central Govemment is empowered to 
collect toll tax of that road and the entire amount received 
from it would go to Central Govemment. Hence, this 
financial model would not beneficial to Maharashtra State. 
M these things have been discussed but as has been 
ordered, I will look into this matter again. 

SHRI SHIVRAJ V. PATIL: My request is that the 
Government should re-examine it. 

{English] 

MR. SPEAKER: He said that he would consider It. 
The issue can go back to him. 

[Translation] 

SHRI KIRIT SOMAIYA: I would like to know from 
the hon'ble Minister that like Mumbai-Pune Express 
Highway, a proposal for Mumbai-Nasik road has also been 
sent to him. Be it Mumbai-Pune express Highway of 
Mumbai-Nasik Highway, what steps the Government 
propose to take for the improvement and strengthening 

of Mumbai-Panwale road on Mumbai-Pune Express 
Highway within Mumbai city. What arrangements have 
been made for Mumbai-Nasik road and for the Express 
way within Mumbai? 

MAJ. GEN. (RETD.) B.C. KHANDURI: So far as the 
Express Highway is concerned, the Government have 
made a provision for the construction of 100 k.m. new 
expressway in 10th Five Year Plan. For this purpose, 
arrangements have been made for the acquisition of land 
during these five years. Keeping in view the traffic density, 
investigations are going en to identify the places where 
these express way would be viable and where they should 
be constructed. The submission made by him would also 
be considered. So far as maintenance of roads within 
Mumbai city is concemed, it is the responsibility of the 
State Government and I can not interfere in it directly. If 
the State Government needs funds out of Central Road 
Fund then they should request us and we would consider 
that. ... (Interruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, they 
are not giving even a pie to Bihar. ... (Interruptions) 

{English] 

MR. SPEAKER: I have gone to the next question. 
Please sit down. 

. .. (Interruptions) 

[Translation] 

MR. SPEAKER: Prabhunath ji, you sit down. 

... (Interruptions) 

MR. SPEAKER: Virendra Kumar ji, you ask your 
question. 

... (Interruptions) 

{English] 

MR. SPEAKER: Please, do not disturb the House. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the condition of national highways is very horrible. .. . 
(Interruptions). They say that they do not have funds. .. . 
(Interruptions) as if they are doing a great job ... . 
(Interruptions) 
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• 

SHRI PRABHUNA TH SINGH: The question related 
to Bihar also. ... (Interruptions) 

MR. SPEAKER: You speak when issue relating to 
Bihar is taken up. Why are you speaking now? 

... (Interruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
Radharnohan Singh ji is telling that similar condition 
prevails in his state also. ... (Interruptions) They do not 
give even a pie. ... (Interruptions) 

MR. SPEAKER: When discussion on Bihar Is taken 
up I would give you a chance to speak. 

... (Interruptions) 

SHRI MADHUSUDAN MISTRY: Mr. Speaker, Sir, 
please hold haH-an-hour discussion on this issue. . .. 
(Interruptions) 

MR. SPEAKER: I can give permission for discussion 
only if it is approved by Business Advisory Committee. 

... (Interruptions) 

[English] 

SHRI PRIYA RANJAN DASMUNSI: Sir, what is going 
on here? How can the House function like this? The 
Member is confiding with the Minister inside the House. 

[Translation} 

MR. SPEAKER: Prabhunath ji and Mistry ji please 
sit down. 

... (Interruptions) 

MR. SPEAKER: Virendra Kumarji, please !18k your 
t question. 

[English} 

... (Interruptions) 

Inadequate ..... Ith Care tacllw.. In 
CGHS DIapen ....... 

*123. SHRI VIRENDRA KUMAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pIeued to state: 

<a) whether the Government is aware of the 
inadeqI ..... heaIIh care facilities provided ..... the CemaI 
Government HeaIh Scheme; 

(b) if so, the details and the ntaSOn8 therefor; and 

(c) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) A Statement is laid on the Table of the House. 

The CGHS which was started on 1.5.1954, is 
presently functioning in 23 cities throughout the country. 
It has a total of 323 dispensaries that includes 244 
Aftopathlc, 31 Ayurvedic, 34 Homoeopathic, 9 Unani, 
2 Siddha and 3 Yoga centers. In addition to this, there 
are 19 polyclinics, 65 laboratories and 17 dental units . 
There are a total of nearly 11.00 lakh CGHS cardholders 
with nearly 44.00 lakh beneficiaries, covering Central 
Government employees, Central Government pensioners, 
M.Ps., Ex-M.Ps., Freedom fighters, Ex-Governors, Ex·Vice-
Presidents, Accredited Journalists, Judges of Hon'ble 
Supreme Court and Hon'ble High Courts (both sitting and 
retired) and some other specified categories. 

Besides, nearly 700 private hospitals have been 
recognized under CGHS in various CGHS covered cities 
for enabling CGHS cardholders (both serving and retired) 
to avail of specialized/general purpose medical facilities. 

Nearly Rs. 400 crore, including Non-Plan 88 well 88 

Plan, is being spent during the current financial year by 
the Ministry of Health and Family WeHare alone. 

However, it is the constant endeavour of the 
Government to improve the facilities provided under the 
CGHS, subject to availability of resources. 

[Translation} 

SHRI VIRENDRA KUMAR: Mr. Speaker, Sir, hon. 
Minister has stated in his reply that the Central 
Government Health Scheme started on first May, 1954, 
is being implemented in 23 cities of the country. It covers 
323 dispensaries including 244 allopathic, 31 Ayurvedlc, 
34 Homeopathic. 9 Unani, 2 Siddha and 3 Yoga centres. 
Besides, there are 19 Polyclinics, 65 laboratories and 
17 dental units are also there. But the aforesaid number 
of dispensaries and centrea is insufficient .. compared 
to the number of Card holders. ,. a result of which, the 
C8IdloIders have to travel for miIe8 caueing inconvenience 
speciaJIy to old persons and pensioners. 

Sir, through you, I would like to know from the hon. 
Minister whether the scheme of Central Government for 
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establishing six hospitals on the lines of AIIMS in different 
parts of the country include the State of Madhya Pradesh 
also? Alongwith this I would also Oke to know the scheme 
of the Government for increasing the number of Health 
Centres. 

{English] 

SHRI A. RAJA: Sir, as the hon. Member has put it, 
we are having 323 dispensaries in the country owned by 
the Government under the CGHS. Apart from them, there 
are 700 private hospitals which are approved under the 
CGHS. The major cities that have been mentioned by 
the hon. Member are being covered by the CGHS. The 
eligible persons, living in those areas which are not 
covered by the CGHS hospitals or private nursing homes 
approved by the CGHS, can avail of services under the 
Central Government Medical Attendance Rules 1944, in 
recognized, hospitals and can get their expenditure 
reimbursed. 

There is no doubt that the Scheme has to be 
extended. Even now we are having an expansion scheme 
under which the dispensaries are being expanded to areas 
where cardholders are residing. The minimum norm for 
setting up a CGHS dispensary in an area is at least two 
thousand cardholders. In those areas where at least two 
thousand cardholders are residing, we are opening up 
CGHS dispensaries. It is not possible on the part of the 
Central Government to establish a CGHS dispensary by 
sanctioning Plan and Non-Plan expenditure, in an area 
in which at least two thousand cardholders do not reside. 

{Translation] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Speaker, 
Sir, one part of hon. Member's question was whether 
Madhya Pradesh has been included in the list of States 
wherein six hospitals on the line of AIIMS are proposed 
to be set up? Sir, through you, I would Uke to convey to 
him that 'yes', Madhya Pradesh has been included. 

SHRI VIRENDRA KUMAR: Mr. Speaker, Sir, It has 
been observed that machines kept in laboratories in 
several dispensaries and centres under CGHS are lying 
unused. They are not being maintained property. At many 
a places packed machines have not even been opened 
whereby patients are not able to derive any benefit from 
them. I would like to ask the hon. Minlster-whether the 

Government propose to formulate any scheme for timely 
inspection of said schemes. If so, what steps the 
Government have taken to utilise the machines lying 
unused? In addition, I would also like to point out that 
dispensaries face great rush of patients in the morning 
as people are in a hurry to go to the offices and because 
of rush many people are deprived of medical facilities. 
Therefore, I would like to know whether the Government 
contemplate to open dispensaries in the evening also so 
that CGHS card holders can avail this facility even after 
office hours also. Medicines are also issued in the 
morning. Whether there is any scheme to provide 
medicines in the evening also? 

{English] 

SHRI A. RAJA: Sir, it is true that the Ministry has 
come to know that in some dispensaries, some important 
machines including the x-ray devices were not at all 
working. Immediately after these complaints came to our 
notice, we constituted a Task Force on 28.12.2001. In 
this regard, various Intra-Ministerial Committees have also 
been framed. The Task Force and these Committees are 
touring not only Delhi but an over the country. 

So, whenever such complaints are received, then and 
there those complaints are duly attended to. 

At present, I can categorically say before this august 
House that all the machines in the CGHS dispensaries 
are duly working. But if any complaints are put forward 
before me or to my Ministry, we will definitely look into 
them. 

SHRIMATI SHYAMA SINGH: Hon. Speaker, Sir, the 
condition of the health and medicine in this country is 
abysmal considering the large population we have to cater 
to. 

Sir, there is a heavy exodus of people coming from 
various States which are under-developed like Bihar, Uttar 
Pradesh and other such States where the influx of the 
population to the AIIMS and to other more speciaIsed 
hospitals in Delhi is so heavy that the indigenous 
population of the city suHers at the cost of the people 
who are coming from these areas. 

So, my pointed question to the hon. MinIster would 
be that could she take note of the fact that something, 
on the line of AIIMS or a bigger institute with the 
avallablity of ultrasound and other instruments, could be 
made available to the people in their States. 
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[Translation] 

SHRIMATI SUSHMA SWARAJ: Mr. Speaker, Sir, with 
regard to what Shrimati Shyama Singh had said perhaps 
she may be aware that Delhi based AIIMS was over 
burdened with patients from other states. In view of this 
the Government conducted survey and identified six new 
states wherein hospitals on the nnes of AIIMS will be set 
up. It was also revealed that majority of people from 
Bihar, Orissa, Madhya Pradesh and Rajasthan came to 
AIIMS. AIIMS was set up in 1956 and till now i.e. 2003 
not a single hospital has been opened on the Hnes of 
AIIMS. Keeping au this in view it has been decided to 
open six hospitals in under-served states. These will be 
super speciality hospitals. When all these under-served 
states will have hospitals of their own then burden on 
Delhi based AIIMS hospital will automatically lessen and 
people will get health facilities at their doorstep. 

[English] 

DR. M.V.V.S. MURTHI: Mr. Speaker, Sir, the present 
spread of the CGHS hospitals is not having any rationale. 
Some of the areas where a large population of the Central 
Government employees is staying, are not having this 
facility. 

Is there any scope that the hon. Minister would 
entrust this work to the Task Force about which the hon. 
Minister had made a mention and which is already looking 
into the complaints relating to equipment and other works? 
They can make a study there for opening new hospitals 
there. For example, take Vishakhapatnam. It is having a 
very large population of the Central Government 
employees and the retired Government employees. There 
has been a request for opening new hospital there for a 
very long time because the CGHS facilities are not directly 
available to them. Could an office be opened and could 
a hospital be opened in Visakhapatnam? 

SHRI A. RAJA: As I have already aubmitted, the 
noons for opening a dispensary Is that there must be 
2,000 cardholders. 

SHRIMATI SUSHMA SWARAJ: For new cities, It is 
now 6,000. 

DR. M. V. V.S. MURTHI: There are more than 5,000 
people in VIS8khapatnam. 

SHRI A. RAJA: If there are 6,000 cardhoIder8, then 
only we can expand the dispensary facility in a new city. 

DR. M.V.V.S. MURTHI: You told 2,000, but now you 
are saying 6,000. 

SHRI A. RAJA: For expanding the faciUty to a new 
city, it is 6,000. 

No doubt, I do admit that we were not able to reach 
all the people who are residing outside the Metropolitan 
Cities. For that, the Government has this scheme. Any 
private hospital which are having super-specialty structure 
can be approved under CS(19A) Rules persons who are 
residing in and around that place can avail of the facility 
of that hospital; then It can be reimbursed. 

DR. M.V.V.S. MURTHI: What I asked the hon. 
Minister is whether the task force could be entrusted to 
make a study in that regard. I am not aware of the 
criteria that there should be more than 5,000 persons or 
10,000 cardholders. The hon. Minister could confirm as 
to how many are there in Vlsakhapatnam. 

SHRI A. RAJA: We will conduct a study; and the 
case of VlSakhapatnam and other places will be examined. 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, my 
Question may not be covered under the ambit of this 
QuestIon but I would Uke to submit that the Government 
had launched a schem&-"Health for Air. It Is unfortunate 
that today 90"10 people don't know about their blood group 
though blood group never changes throughout life. I would 
like to know whether the Government have any scheme 
under which health cards are issued to the new born 
babies indicating their blood group and any disease which 
the new born baby may be suffering from within a few 
days of the birth so that the blood group and other health 
information regarding the child may be known. 

SHRIMATI SUSHMA SWARAJ: Regarding what Shri 
Ram Vilas Paswanji has said, there Is one pre-condition 
that first the people should utUise our system. If people 
want to get health card of a new born issue then it is 
essential that the pregnant women give birth to children 
IM1der our health system. Therefore, we are making efforts 
to eneur8 that there are more InstiIutionaI deliveries. HeaIIh 
for all about which you are uyIng. ... (/ntsnuptJons) 

SHRI RAM VILAS PASWAN: I am saying this in 
general .... (JnternJpIiotw) 

SHRlMATI SUSHMA SWARAJ: Under a scheme, 
which we are considering, we propose to issue health 
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cards. It will take some time to shape this scheme as 
more facts have come before us. Some state govemments 
have initiated efforts in this regard. We are examining it 
and considering the scheme under which a health card 
may be issued under Health for All. 

{English] 

DR. V. SAROJA: In the written reply it is stated that 
an amount of nearly As. 400 crore including Non-Plan 
and Plan, is being spent during the current financial year 
by the Ministry of Health and Family WeHare alone. It 
does not matter how much money we spend, but it is 
the quality and the quantity of health care delivery system 
that is reaching the unreachable, which matter. 

NRI Meet is going to take place during the third 
week of January in Delhi. NRls are prepared to donate 
considerable amount of money for primary health care 
delivery system, especially for the Northem States where 
the health care delivery system is below normal. 

I would like to know from the hon. Minister whether 
the Ministry would make use of this opportunity at least 
to have a 100Q-bed hospital in and around Delhi so that 
the inflow of patients from the nearby States into the 
State of Delhi could be minimised. Secondly, will the 
Govemment consider upgrading the Delhi's Specialised 
Hospital into a Super-Speciality Hospital so that only 
patients who are deserving a super-speciality treatment 
would come to the City of Delhi so that movement of 
patients to get basic health care delivery system could 
be streamlined and the inconvenience caused to patients 
could be minimised? Thank you. 

SHRI A. RAJA: Sir, with regard to NRI funds for 
Health Care Delivery System, as a policy decision, we 
can invite those NRls to invest in the Health Care Delivery 
System. But I think I am exclusively not competent to 
admit it. It is because prior approval of the Department 
of Economic Affairs is needed for getting such an external 
financial assistance. 

Second part of the question is with regard to AIIMS-
pattern hospitals. As the hon. Minister, Madam Sushmaji, 
has submitted before the House, we are going to 88t up 
six super-speciality hospitals at par with AIIMS throughout 
the country. Besides this, six more hospitals of the State 
Governments will be upgraded and brought up at par 
with AIIMS hospital. Later on, they wlH be entrusted to 
the State Governments. Since the hon. Member belongs 
to Tamil Nadu, I am very happy to announce that the 
Tiruchy Medical College Hospital has been included in 

the list and it will be upgraded and brought up at par 
with AIIMS. 

MR. SPEAKER: Q. 124-Shri Abdul Rashid Shaheen. 

[Translation] 

SHRIMATI RENUKA CHOWDHURY: Even I had to 
ask one question in this regard. 

{English] 

MR. SPEAKER: Shrimati Renuka Chowdhury, I have 
already gone ahead. 

[Translation] 

SHRIMATI RENUKA CHOWDHURY: You do not look 
at me. 

{English] 

MR. SPEAKER: How can I afford not to look at 
you? 

... (Interruptions) 

[Translation] 

MR. SPEAKER: Can I aHord that I do not look at 
you. 

{English] 

expired Medicines In Medical Store Depots 
+ 

*124. SHRI ABDUL RASHID SHAHEEN: 
SHRI RAM TAHAL CHAUDHARY: 

WiD the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Medical store depots under the 
Director-General Health have huge stock of expired 
medicines; 

(b) if so, the quantum thereof and the reasons 
therefor; 

(c) whether any enquiry had been conducted into It; 
and 

(d) • so, the 0UlC0ma thereof including the action 
taken by the Government thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) A Statement is laid on the Table of the House. 

The Medical Store Depots under the Directorate 
General of Health Services have a stock of As. 3.92 
crore worth of expired medicines. The stock ralates to 
procurement largely made from 1980-81 to 1996-97. The 
total stocks of expired medicines works out to less than 
1 % of total procurement by MSO since inception. 

The reasons for expiry of drugs in MSDs inter-alis 
include (i) Stores were purchased in anticipation of 
demand as per Para 29 of Manual for Medical Store 
Depots but the items could not be issued due to lower 
demand. (ii) Return of uncosumed drugs by the indentors! 
user organization. 

Due to the above situation, a decision was taken in 
2000-2001 to procure stores only against confirmed 
demands from indentor organization. As a result, no stocks 
of expired medicines have been added during the last 
three years. 

In order to look into the issue of stocks of expired 
medicines, a Departmental Committee headed by the Drug 
Controller General of India was set up to enquire Into 
the matter in 1997. The Committee found the heads of 
GMSDs responsible for their failure to supervise the 
purchase and disposal system in the depots and for 
circumventing the delegated powers. On the basis of the 
findings of the Committee, action has been taken against 
the concerned officials in consultation with Central 
Vigilance Commission (CVC). 

SHRI ABDUL RASHID SHAHEEN: Sir, in the answer 
given to my question, the Government has admitted that 
there is a stock worth almost As. 4 crore of the expired 
drugs with the Director-General of Health Services in the 
Medical Store Depots. But no mention has been made In 
the answer as to what is the reason for accumulation of 
this stock for the last 17 years. What is the responsibility 
of high ups in this? Why they have not looked into the 
matter in time. I understand from the answer that the 
Government has the intention of carrying on this inventary 
as a preci0t.8 stock. But I do not know for how many 
years they want to keep it and why? Since no mention 
has been made as to what has been done with the 
8CCUI"IUated stock worth As. 4 crore. We want to know 
why has it not been disposed of or destroyed? 

There is a very related pOint that there is an 
established practice and procedure that these medicines 
are getting their way into the rural areas for sale on the 
outlets. I would like to know from the han. Minister what 

• procedure and method they are adopting for stopping 
this practice and to what extent the authorities are in 
command of stopping this. 

SHRI A. RAJA: It is true that till 1996, there was 
accumulation of expired medicines to the tune of 
Rs. 3.92 crore. After 1996-97, new guidelines were 
formulated. Since new guidelines were formulated, some 
of the procedures were duly adopted to avoid the 
accumulation. After 1996, there is no accumulation of 
expired drugs. 

We tried to find the reasons for the accumulation of 
expired drugs with the depots. We constituted an 
inspecition committee for that. As per the report of the 
Committee, some of the officers who were wortdng in the 
depots were held responsible for the lacuna on the part 
of officers. Some strictures were passed against them 
and those strictures were Incorporated In their service 
books. 

Apart from this, we have adopted a few measures to 
avoid its occurrence in future. We have formulated some 
procedures. One of the prime principle is: 'first corne 
should be first used'. What was not looked in the past 
is that whenever we were getting medicines in the depo&8, 
some medicines notwithstanding the date of expiry were 
used then and there. 

The first lot of medicines that came to the depots 
were not disposed of at the first instance. Now we are 
insisting that the medicines that are indented first should 
be supplied first and then those medicines that are 
indented later should be disposed of later. 

Sir, for other formulations we are strictly putting the 
reaponslblHty on the shoulders of those who are wor1dng 
in the depots. The system is wortdng well without any 
depreciation. 

SHRI ABDUL RASHID SHAHEEN: Sir, I am 
conscious of the constraint of funds in the health care 
system. I have faith in the intentione of the hon. Minister. 
But I would like to say that this sector is still low in 
priority. The first priorities should be tackled first. But this 
Is an important sector that we need to take care of. It Is 
becalM the rural consumers are being affected by these 
drugs. Should there not be a system, thai with the 
aaaiatance of the Central Govemment and also by 
Involving the representatives of the local bodies, of 
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launching an awareness campaign at all the block levels 
to educate the people 80 that it helps in stopping his 
menace? 

SHRI A. RAJA: Sir, I think, this question does not • 
arise since after 1996-97 there has been no accumulation 
of expired medicines in the depots. This is our top priority. 
We are taking meticulous care to see that expired 
medicines are not distributed at the Central Government 
Health Scheme depots. 

SHRI ABDUL RASHID SHAHEEN: What is the 
guarantee that you will hold awareness campaign in all 
the blocks for educating the people? ... (Interruptions) 
This will entail a small expenditure. ... (Interruptions) 

MR. SPEAKER: You can meet the hon. Minister and 
make your suggestions. 

{Translation] 

SHRI RAM TAHAL CHAUDHARY: Mr. Speaker, Sir, 
on the one hand there is shortage of medicines in 
dispensaries of villages and cities and on the other hand 
there is a stock of expired medicines, worth Rs. 3.92 
crores. I would like to know from the Government as to 
what action has been taken against those who have been 
found guilty or due to whom the Government have 
suffered such a huge loss? In his reply, the hon'ble 
Minister has referred to the return of unused medicines. 
But it is not clear as to whether these medicines have 
been returned or the Government are considering to return 
these medicines. The third part of my supplementary 
Question is that as you have said that during last three 
years, there has been no increase in the stock of expired 
medicines, what does this mean? Even the reply to my 
Question regarding quantum of expired medicines in the 
stock, has not been given. In reply to Written Question 
it has been stated that action has been taken against 
such officials. I would like to know as to what action has 
been taken in this regard? 

MR. SPEAKER: H.e has told the same thing. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Perhaps the 
reply, which I have given, has not been understood 
property. The word 'return' has been mentioned in the 
reply which means returning of expired medicines. Now 
we are not returning the medicines. Shaheenii was saying 
that we have not given the reasons but we have given 
the reasons. Those reasons are mentioned in the written 

reply. First thing which I would like to say is that we 
have inherited this stock of expired drugs. 

[English] 

It is a bad legacy that we have inherited. 

{Translation] 

It has two reasons. First is that the then officials, while 
thinking that the demand will be more, ordered for more 
medicines. Return of unconsumed drugs is another 
reason. The drugs which were not consurned later on, 
were returned due to which the stock of expired drugs 
increased. We are not returning the medicines. The stock 
of expired drugs increased because the then officials 
ordered for more medicines than demand and provided 
them to indentor who did not consume those medicines 
and retumed back to them. Due to these two reasons, 
the stock increased. Secondly he wanted to know what 
does it mean that there stock has not increased. As 
regards expired drugs, the stock is not increasing because 
after the formation of Government by NDA, we have 
changed the guidelines and preferred not to procure 
medicines in anticipation of demand but only as per the 
confirmed demands from indentor organisation. We 
decided that if medicines are procured in anticipation of 
demand and the unconsumed drugs are returned then 
the stock of expired drugs will go on increasing. We 
decided that the medicines should be purchased as per 
the requirement. That is why the stock of expired drugs 
is not increasing, this is what I have said. 

Third thing which I have said is that after the enquiry 
conducted by that Committee, we have taken action in 
consultation with CVC. Therefore what Shaheenji was 
saying that neither we have mentioned the reasons nor 
hold anyone responsible is not correct. I have written 
everything in my reply. These were the two reasons, that 
guidelines have been changed and the expired drugs are 
no more being allowed to be accumulated and we have 
taken action with regard to the drugs already accumulated. 

SHRI JYOTIRADITYA M. SCINDIA: Mr. Speaker, Sir, 
I would like to draw the attention of hon'ble Sushmaji to 
the fact that in the Budget. only 2 percent alocation has 
been made for health sector and from this is has become 
clear that If we want to bring modernisation in health 
sector in the entire country then the State and the Central 
Government alone cannot do this. In my parliamentary 
constituency there are two district hospitals one each in 
Guna and Shivpuri and one in Gwalior. For the 
modemisaIIon of thesehospitaJs, I fonoolaled a scheme 
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with the assistance of World-Bank and Japanese aid but 
it needs the approval of Health and FtnaIlC8 Ministry. 
About 9 months ago, I submitted this Scheme with the 
Ministry of Health, after the approval of which it was to 
be forwarded to the Ministry of Finance. Even after 
approval from these two Ministries, it will take around 
one and a han years to acquire equipment. The people 
of my constituency are desperate for modemisation in 
health sector. We are not demanclng any fund either 
from the state govemment or from the Union Government. 
Hon'ble Prime Minister is also sitting in the House and 
he has been a resident of Gwalior and this issue also 
relates to the hospital of Gwalior. Hence It would be 
better if the hon'ble Minister gives approval to this acheme 
as earty as possible so that we can approach the Fnance 
Ministry and purchase equipments through the wortd Bank. 
For the last 9 months this scheme has been lying pendng 
for approval in the Ministry of Health. Since this issue 
relates to the hospital of Gwalior, I would request the 
hon'ble Prime Minister to pay attention towards this. 

SHRIMATI SUSHMA SWARAJ: Mr. Speaker, Sir, this 
Question is not at all relevant to the original Question 
but since this matter relates to Scindiajl's constituency 
and he is emotionally attached to that area therefore I 
would like to give reply to this Question. He has been In 
touch with us and so far as purchasing of eq~t 
referred to is concerned, NOC from the State government 
was also required which has been received just a month 
ago. This matter is under our consideration and he is 
likely to meet me personally. Whatever we are required 
to do, we win do that as earty as possible. This Question 
is not relevant here but I have given reply while 
considering his sentiments. 

[English] 

SHRI SOMNATH CHATTERJEE: What about my 
case which I referred to you? Is it granted? 

[Translation] 

SHRIMATI SUSHMA SWARAJ: We will work 
aocording to your sentiments also. 

[Engish] 

CreatIon of AddItIonal CepIK:Ity In Porte 
+ 

·125. SHRIMATI NIVEDITA MANE: 
SHRI C.N. SINGH: 

Will the M'mister of SHIPPING be pleased to stale: 

(a) whether the Govemment propoee. to create 
additional capacity in maIor ports during the Tenth Five 
V .... Plan; 

(b) if 80, the details thereof; 

(c) whether the participation of private sector for the 
purpose has been sought; 

(d) if so, the detalis thereof; 

(e) the funda earmarked for the creation of additional 
capac:Ity during the said period; 

(f) whether tariff authority for major ports has fixed 
tariff ceiling and floor discount rate as directed by the 
Government; and 

(g) if so, the detalis thereof? 

[Trans/stJon} 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DlllPKUMAR MANSUKHLAl GANDHI): 
(a) to (g) A Statement Is laid on the Table of the House. 

(a) Yes, Sir. 

(b) The aggregate capacity In the 12 major ports at 
the end of the 9th Plan period on 3181 March, 2002 was 
343.95 mUllon tonnes per annum (MTPA). This capacity 
is anticipated to go upto 470.60 MTPA by the end of the 
10th five Veer Plan on 3111 March, 2007. Thus, capacity 
addition of 128.65 MTPA Is envisaged during the Tenth 
FIve Year Plan In major porta. 

(c) Yes, Sir. 

(d) Participation of private sector In expansion and 
development of the major ports has been sought In order 
to mobIHze the f'88OUfC88 required for the purpoee and In 
order to Improve etficiency, productivity and quality of 
service as wei .. bring In competItIYeraa In port services 
in consonance with the general policy of llberallzatlonl 
globalization of India'. economy. 

(e) An amount of As. 3325 eroree has been allocated 
In the Td Plan outlay for projects which will add to 
the capacity In majOr ports. ThIs, however, does not 
include private sector Investment In development of ports. 

(I) Y .. , Sir. 
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(g) The Govemment has issued directions to Tariff 
authority for Major Ports (TAMP) under Section 111 of 
the Major Port Trusts Act, 1963 to fix the scale of rates 
as ceiling rates and to so specify in their notifICation 
fixing the rates so that the major ports have the flexibility 
to charge at reduced rates, if they so desire, to compete 
with others. Similar1y, the cIiacounlS and rebates preacri>ed 
by TAMP in the Scale of Rates will act as the floor level 
and the ports trusts will have the flexibility of giving higher 
discounts and rebates. 

Accordingly, in its order passed on 28th August, 2003, 
TAMP has, inter alia, amended the Scale of Rates of all 
the major port trusts to insert the following general 
conditionality therein:-

"The rates prescribed in the Scale of Rates are ceiling 
levels; likewise, rebates and discounts are floor levels. 
The Port Trust may, if It so desires, charge lower 
rates anellor allow higher rebates and discounts.-

The above order has been notified by TAMP vide 
No. TAMP/53/2003-Genl. dated 29th August, 2003 
published in the Gazette of India Extraordinary Part 111-
Section 4. 

SHRIMATI NIVEDITA MANE: Mr. Speaker, Sir, I 
would like to know from the hon'ble Minister the port-
wise additional capacity likely to be created during the 
tenth five year plan and the expected cost likely to incur 
on it, especially regarding the Mumbal port? 

SHRI DILlPKUMAR MANSUKHLAL GANDHI: Mr. 
Speaker, Sir, he has talked about Ninth and Tenth Five 
Year Plan. The capacity which was 343.95 million tonne 
in Ninth Five Year Plan is likely to be enhal'\Ced to 470.6 
million tonne In Tenth Five Year plan. He has sought 
information about every ports. Earlier the capacity in 
Mumbai was 38.5 million tonne. ... (Interruptions) 

SHRI RAMJI LAL SUMAN: Sir, the Cabinet Minister 
of the department will ever be available or not. When he 
was the Minister of Health even then he never came to 
the House and now as a Minister of this department also 
he is never present. 

MR. SPEAKER: He has taken my permls8ion. 

SHRI DILlPKUMAR MANSUKHLAL GANDHI: I will 
answer whatever question you wiD ask. 

Hon'ble Member has asked about Mumbai port. The 
capacity of this port is going to be enhanced by 11.50 

MTPA. Similarly, the capacity of Jawahar tal Nehru Port 
is being enhanced by 15.20, Chennai Port by 4.70, Cochin 
Port by 13.50, Visakhapattanam Port by 10.50, Kandaia 
Port by 19.55, Paradwip Port by 6.60 New Manjdore 
Port 20.20 and Calcutta Port i.e. Haldia Port by 2.0 MTPA. 

MR. SPEAKER: It is sufficient 

SHRIMATI NIVEDITA MANE: Mr. Speaker, Sir, 
whether the Government have identified the areas for 
which decision for private sector participation has been 
taken? If so, the details of those areas and the criteria 
fixed for it. I would like to ask as to whether priority will 
be given to Indian companies in the matter of private 
sector participation. If so, the nature of priorities and if 
not the reasons therefor? 

SHRI DILlPKUMAR MANSUKHLAL GANDHI: Mr. 
Speaker, Sir, the 'Panth Pradhan', Shri Atal Bihari 
Vajpayee had announced 'Sagar Mala' on 15th August, 
2003. There are 12 major ports in the country. 17 private 
sector companies have been permitted to participate for 
the development of these ports and besides this 21 other 
schemes have been demanded. These issues are under 
consideration. It is due to environmental clearance and 
tender procedures that matters are pending. Entire target 
in this regard has been kept in mind. It wiU promote 
trade and we will achieve the international status in this 
regard. 

SHRI C.N. SINGH: Mr. Speaker, Sir, incidents of rail 
and road accidents in the country are rising. We have 
sufficient number of rivers in the country so, we should 
pay attention to the development of water transport 
system. Four year back the Govemment has announced 
about water transport between Allahabad and Calcutta, 
however, no action has been taken in this regard. If the 
water transport system is developed, the joumey through 
this will be safer· in comparison to rail and road. I would 
like to know from the hon'ble Minister the time by when 
the steps will be taken in this direction. The Cabinet 
Minister is present in the House and he belongs to 
Allahabad district. WiD he consider to introduce shipping 
from Allahabad to C8k:utta via Varanasl? Whether the 
Government are proposing to allow private sector 
participation in this field or not? 

SHRI DIUPKUMAR MANSUKHLAL. GANDHI: Sir, I 
would like to extend my thanks to the hon'bIa Member 
Shri C.N. Singh for asking the question. TIll now, we 
have developed three national water-ways system. 1620 
K.M. long national waterways number one is there from 
Halcia to AIahabad on ganga river where 330 days water 
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transportation facility is available. Your question is right. 
This facility should be Included in basic infrastrucIure. 
Like rail and airways, water-ways transportation can be 
reasonable and cost effective, however, no attention has 
been paid to this area but the hon'bIe 'Panth Pradhan' 
has made announcement on 15th August in this regard. 

SHRI SHRIPRAKASH JAISWAL: What do you mean 
by 'Panth Pradhan'? He is mixing both Hindi and Marathi. 

MR. SPEAKER: By the word 'Panth Pradhan' he 
means the Prime Minister. 

SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Attention is being paid to this sector after the 
announcement made by the 'Panth Pradhan' or the Prime 
Minister and private sector companies are also expressing 
their willingness to participate in this sector. Different types 
of studies are being conducted in this regard. Presently 
three national water-ways are functioning and efforts are 
being made to start other water-ways. I would like to 
inform the House that full facilities will be provided to 
those who are willing to participate in this field so that 
this sector could be developed. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Women and Child Development Programme. 

·122. SHRI RATIAN LAL KATARIA: 
SHRI DANVE RAOSAHEB PATIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the steps taken by the Government for 
empowerment of Women and Child Welfare during the 
last three years; 

(b) the expenclture incurred thereon, State-wi8e; 

(c) the State-wise quantum of funds aIocated under 
Women and Child Development Programmes during the 
Tenth FIVe Year Plan; and 

(d) the number of cases of exploitation of women 
and children which has come to the notice of the 
Government during the last three years? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. WRlI MANOHAR JOSHI): (a) The 
Department of Women and Child Development execute 
the following two programmes for the Empowerment of 
Women at the grass-root level: 

(i) Swayamsidha, and 

(ii) Swashakti. 

The saHent features of these two programmes are--

• Establishment of women's Self-Help Groups 
(SHGa); 

• Creation of confidence and awareness among 
members of SHGs regarding women's status, 
health, nutrition, education, legal rights, and other 
social, economic and pollllcal Issues; 

• Strengthening and institutionalizing the savings 
habit through thrift and micro-credlt acIivItIes; and 

• Involvement of women in local level planning. 

With regard to child welfare mea.ures, the 
Department of Women and Child Development executes 
the Integrated Child Development Services Scheme which 
is the wOftd's largest outreach programme. This is a 
country-wide programme sanctioned for 5652 blocks, being 
implemented through the State Govemments with the 
following interventions. 

• Supplementary Nutrition 

• Immunization 

• Health Check-up 

• Referral Services 

• Pre-school Non Formal Education 

• NutrItion and Health Education. 

To further motivate the Anganwadl Workers and 
helpers who are the primary functionaries of the 
Programme the honorarium of theae workers has been 
doubled by the Centre w.e.f. 2002-2003. 

Beside8, a 

(a) National Charter for ChIldren & a 

(b) BiI for setting up a NatIonal Convniuion for 
ChIdren has been tabled in Par1Iament. 
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The Govemment has also amended the conatItution 
to make education for children in the age group 6-14 
years compulsory. The Sarva Shtkaha AbhIyan has been 
launched to ensure realization of this objective. 

(c) State-wise aUocation of funds are not maintained 
in the Department. However, the year-wise break-up of 
scheme-wise allocations for the 10th Plan has been 
attached as statement-II. 

(b) A Statement-I showing State-wise expenditure 
Incurred under these schemes Is enclosed. 

(d) The number of cases of exploitation/crimes 
committed against women and children, in the three 
preceding years has been attached as statement-III. 

SI. No. Name of the StatealUTs 

2 

1. Andhra Praduh 

2. Arunachal Pradeeh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradeeh 

15. Maharaahtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Ori88a 

21. Punjab 

Statement I 

Name of the Scheme: Swyamsidha 

Release of funds (in Iakhs) 

2000-01 

3 

11.19 

3.16 

7.68 

16.95 

5.92 

2.41 

2001-02 2002-03 

4 5 

38.60 

2.05 9.00 

71.50 

76.00 

55.00 0.00 

0.00 

Remarks 

6 

8.43 0.00 Huge unspend balance under IMY 

4.92 

3.66 

4.92 

7.68 

6.67 

6.17 

10.68 

10.88 

2.41 

2.91 

2.41 

3.16 

10.68 

5.42 

1.20 

27.36 

18.00 

0.00 

33.05 

45.00 34.00 

64.00 

15.64 35.00 

64.72 51.00 

55.25 

7.00 

0.00 

4.00 

15.66 0.00 

11.00 

14.00 9.00 

23.30 51.00 

49.36 0.00 

During 2001-02 the State Govt. of 
Haryana submitted the State Action 
Plan only. 

Advanced release to the State of 
Maharashtra in the year 2001-02 for 
the year of 2002-03 
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1 2 3 4 5 6 

22. Rajasthan 8.43 87.34 0.00 

23. Sikkim 2.41 7.00 4.00 

24. Tamil Nadu 12.69 15.00 62.00 

25. Tripura 2.41 7.00 4.00 

26. Uttar Pradesh 25.23 159.18 0.00 

27. UttaranchaJ 4.41 22.00 16.00 

28. WestBengaJ 11.44 49.94 

Union Territories 

1. Andaman & Nicobar 0 7.90 

2. Chandigarh 0 0.90 

3. Delhi 2.66 7.90 

4. Dadra & Nagar Haveli 0 6.00 1.00 

5. Daman & Diu Scheme wtthdrawn 

6. Lakshadweep 0 0.00 

7. Pondicherry 2.41 4.73 4.00 

Total 210.20 683.73 882.79 

Note: Funds release to StatesIUTs only on the beals 01 S1ate ActIon Plan n two model Block PnIpoeaJs . 
• During 2001-02 the State ActIon Plan and two Block PropoaaJs not IIUbrnIned by the S1ate GeM. for reIeue of funda. 

Name of the Scheme: Swa-8hakti project 

S. Name of the Release of funds (in lakha) Rernarb 
No. StateslUTs 

2000-01 2001-02 2002-03 

2 3 4 5 6 

1. Bihar 34.00 130.00 ReIe .... not COf1Iidered in 2000-01 as 
the State had ., unepent balance of 
As. 83.15 lac from 1999-2000. 

2. ChhIIIlisgarh 30.00 75.00 The State WM fonned during 2000-01 
after bifurcation of MacI1ya Pradesh 88 
such no r8Ieues shown in 2000-01. 

3 . Gujand 75.00 225.00 200.00 
• 

4. Haryana 75.00 65.50 200.00 

5. Jharkhand 100.00 175.00 The State was formed during 2QOO.()1 
after bifurcation of Bihar .. such no 
,........ ehown in 2000-01. 
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1 2 3 4 5 6 

6. Kamataka 85.00 235.00 535.00 

7. Madhya Pradesh 100.00 350.00 425.00 

B. Utter Pradesh 270.00 225.00 392.83 

9. Uttaranchal 30.00 105.00 The State was formed during 2000-01 
after bifurcation of Uttar Pradesh as such 
no releases shown in 2000-01. 

10. Central Level 195.00 205.50 352.17 

Total 800.00 1500.00 2590.00 

State-wise release of funds under ICDS-General and World Bank assisted ICDS Projects 

Name of The Scheme: Integrated Child Development Service (lCDS) 

51. No. Name of the StateslUTs Release of funds (in lakhs) 

2000-01 2001-02 2002-03 

2 3 4 5 

1. Andhra Pradesh 6229.00 6580.61 8564.65 

2. Arunachal Pradesh 681.00 1895.39 2522.72 

3. . Assam 5070.97 6188.61 7988.33 

4. Bihar 3756.00 2145.11 1934.97 

5. Chattlsgarh 625.61 1800.79 2934.24 

6. Goa 284.13 339.35 430.75 

1. Gu;aTa\ 3726.10 8070.Q9 6905.28 

B. Haryana 3593.61 3660.50 4297.19 

9. Himac:haI Pradesh 1764.28 1984A2 2133.n 

10. Jammu & Kashmir 2266.00 2739.16 3666.22 

11. Jhartchand 86557 1961.66 836.31 

12. Kamataka 7466.18 7660.68 10541.29 

13. Kerela 3101.90 3516.30 S895.os 

14. Madhya Pradesh 5590.00 3n1.08 604051 

15. Maharashtra 6688.62 10193A8 12199.16 
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2 3 4 5 

16. Manipur 1254.75 901111 2360.06 

17. Meghalaya 664.97 1060.15 1156.87 

18. Mizoram 868.85 5n.95 1139.16 

19. Nagaland 1941/:tO 1907.00 2376.47 

20. Orissa 6133.71 6881.86 8676A2 

21. Punjab 3759A6 3730.n 36n1)9 

22. Rajasthan 5954A3 5947.tJ7 7324.27 

23. Sikkim 156.Q1 192.35 280.97 

24. Tamil Nadu 10286.90 9289.80 13410.76 

25. Tripura 630.89 1481.36 1333.21 

26. Uttar Pradesh 11519.28 12696A2 9249.89 

27. Uttaranchal 462.78 1246.76 4767.38 

28. West Bengal 8047.13 126SO.tJ2 16229.63 

Union TerrItot1es 

1. Andaman & Nicobar 107.88 154.85 164.32 

2. Chandigam 88.04 93.35 121.so 

3. Delhi 808A7 796A1 986.18 

4. Dadra & Nagar Havel 26.83 31.85 42.00 

5. Daman & Diu 52.S6 37A5 43.24 

6. Lakshadweep 25A3 31.62 30.83 

7. Pondicherry 154.85 154.85 2371)9 

Total 104653.79 122365.19 1S0497.n 

NatM 01 the Scheme: WorIc:I ~ AaIat8d ICDS Pral •• 

1. AncI'tra Pradesh 2000.00 5000.00 $539.60 

2. Bihar 0.00 1000.00 5251.20 

3. ChhatIiagarh 0.00 600.00 3763.69 
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2 3 4 5 

4. Gujarat 0.00 0.00 0.00 

5. Jharkhand 0.00 400.00 1432.25 

6. Madhya Pradesh 4712.00 6000.00 7885.83 

7. Orissa 

8. Kerala 1000.00 2900.00 425.80 

9. Maharashtra 700.00 6123.83 

10. Rajasthan 1500.00 3500.00 3354.79 

11. Tamil Nadu 1000.00 

12. Uttar Pradesh 3000.00 2526.00 4053.35 

13. Uttaranchal 0.00 0.00 0.00 

14. West Bengal 0.00 0.00 0.00 

15. CPMU (not StatelUTs) 89.00 68.00 45.00 

Total 14001.00 21994.00 37875.35 

Bmtement-ll 

(As. in Crores) 

81. No. NMIe 01 the Schemel X-Plan AIocaIion Total 
Programme 2002-03 2003.()4 2Q04.05 2OOS-06 20Q6.07 2002-G7 RemaIks 

BE PIOjecIed PIojectad PIojaded PRIjedId OI*¥ 
rutay 0dIay 0dIay 0dIay 

2 3 4 5. 6 7 8 9 

I. Women and Child Dewlopment 

A Central Schemea 

(a) Welfare and Development of Children 

1. CrecheslDay Care Centres 12.00 12.00 12.00 12.00 12.00 60.00 
for Children of WorkinWAR!ng 
Mother 

2. National Institute of Public 6.00 7.00 8.00 9.00 10.00 40.00 
Co-operation & Child Development 

3. National Commission for ChIldren 0.20 1.00 1.30 2.00 2.50 7.00 

Total a. 18.20 20.00 21.30 23.00 24.S0 107.00 
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2 3 4 5 6 7 8 9 

(b) Welfare and Development of Women 

4. Hostels for Wortdng Women 15.00 16.00 17.00 18.00 19.00 85.00 

5. Women's Economic Programme 25.00 28.00 31.00 32.00 34.00 lSO.00 
(NORAD) 

6. Support to Training-cum- 25.00 28.00 31.00 32.00 34.00 lSO.00 
Employment Programme (STEP) 

7. Distance Education O.SS O.SS 1.10 

8. Swadhar 15.00 17.00 21.00 23.00 24.00 100.00 

9. National Commission tor Women 6.00 6.00 6.00 7.00 7.00 32.00 

10. National Credit Fund for 1.00 5.00 44.00 48.00 SO.OO 148.00 
Women (RMK) 

11. G.I.A. to CSWB 37.30 38.70 65.90 67.30 70.80 280.00 

(a) General Grants to CSWB 16.00 17.00 44.00 45.00 48.00 170.00 

(b) Short Stay Homes (SSH) 15.00 15.00 15.00 15.00 15.00 75.00 

(c) Awareness Generation Projects 4.30 4.30 4.30 4.SO 4.SO 21.90 

(d) Condensed Courses 2.00 2.40 2.60 2.80 3.30 13.10 

Total b. 124.85 131.25 215.10 227.30 238.10 148.10 

(c) Other Schemes 

12. Other Grants-in-Aid 6.SO 6.50 6.50 6.SO 6.50 32.50 

(a) Research & Monitoring 5.00 5.00 5.00 5.00 5.00 25.00 

(b) Innovative Work on Women & Child 1.50 1.SO 1.SO 1.50 1.50 7.SO 

13. Information & Mass Mecia 6.00 6.50 7.00 7.SO 8.00 35.00 

14. Information Technology O.SO O.SO O.SO O.SO 0.50 2.SO 

Total c. 13.00 13.50 14.00 14.10 15.00 10,00 

T<*I (CS) 118.OS 172.75 251.20 214.10 211'- 1123.10 

B. c.ntndIy Sponecnd Schemee (C88) 

ChIld Development 

15. Integiated ChId DewIopment 1835.44 2002.78 2059.00 2,314.87 2379.88 10391.76 
Service (ICDS) 



43 Written Answets DECEMBER 10, 2003 to Questions 44 

2 3 4 5 6 7 8 9 

16. Training of ICDS functionaries 72.00 260.17 130.09 462.26 

17. World Bank-ICDS Projects 288.48 669.62 334.76 1292.86 
Women's Development 

18. Swashakti Project 25.00 SO.OO 75.00 

19. Swayamsiddha 20.00 30.00 40.00 SO.OO 60.00 200.00 

20. Balika Samridhi Yojana 25.00 25.00 25.00 25.00 100.00 

Total 2040.92 3037.57 2588.85 2389.87 2464.6612521.87 

Total (CS .. CSS) 2196.97 3210.32 2840.05 2654.67 2742.9613644.97 

II. Food and Nutrition Board 

21. National Nutrition Policy & 2.00 2.00 2.00 2.00 2.00 10.00 
Nutrition Education 

III. New Schemea 

Central Scheme 

22. National Resource Centre 0.01 3.00 5.00 8.00 8.99 25.00 
for Wornen 

23. CREME 0.01 0.01 

CentraUy Sponaored Scheme 

24. National Nutrition Mission (NNM) 1.00 25.00 25.00 25.00 24.00 100.00 

25. CIDA Asstt. Programme for HP 0.01 0.01 

26. ICDS IV 0.01 0.01 

Total New Scheme (III) 1.G3 21.00 30.01 33.00 32.91 125J13 

Total (WCD) 22OO.ao 3240.32 2872.06 2688.17 2777.15 1371D_ 

Note: 1. The ealtler allocation of As. 0.11 crora lor hi year 2OQ2-03 under the ec:heme of Woman'a EII~ ,... 2001 Is 
reallocated with WB-ICDS. 

2. The additional funds lor 10th Plan I.e. As. 180.00 crores Is ~ with hi schemes eIIocation (2004-05 to 2006-07 year-
wi .. ) of RMK (As. 100.00 crorM) _ GenMII GranIII to CSWB for Fedy Welfare Sc:heme (As. 80.00 crorM) 

3. The NOf1h EaslItm allocation Is ..., witI*t the IIIIocatIan. 
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State-wi8e release of funda dwlng 2002-03 under the SchemHlProfecta of SwpmekIM. S...shaktl, ICOS-
Gnl., World Bank AssIsted ICDS Projects .nd Worlel a.dc AssIateci ICDS TraIning Prog. (UDISHA) 

(Ra. In 1akhI) 

SI.No. Name of the StatelUTs Name of the SchemesIProjects 

Swyamsidha Swa-Shakli ICOS-Gnl. World Bank W8-AeMtect 
Assisted IC08-Tmg. 

ICDS (UDISHA) 

2 3 4 5 6 7 

1. Andhra Pradesh 38.60 8564.65 5539.60 780.00 

2. Arunachal Pradesh 9.00 2522.72 8.00 

3. Assam 71.50 7988.33 132.75 

4. Bihar 76.00 130.00 1934.97 5251.20 78.77 

5. Chhattisgarh 0.00 75.00 2934.24 3763.69 250.00 

6. Goa 0.00 430.75 5.00 

7. Gujarat 0.00 200.00 6905.28 150.00 

8. Haryana 18.00 200.00 4297.19 52.12 

9. Himachal Pradesh 0.00 2133.77 60.63 

10. Jammu & Kashmir 33.05 3666.22 6253 

11. Jhar1chand 34.00 175.00 836.21 1432.25 100.00 

12. Karnataka 64.00 535.00 10541.29 158.00 

13. Kerala 35.00 5895.Q8 425.80 300.00 

14. Madhya Pradesh 51.00 425.00 604051 7885.83 744.17 

15. Maharashtra 0.00 12199.16 6123.83 611.93 

16. Manipur 4.00 2360,06 

17. Meghalaya 0.00 1156.87 25.00 

18. Mizoram 11.00 1139.16 10.28 

19. Nagaland 9.00 2316A7 40.00 

20. Orissa 51.00 8676.42 50.00 

21. ~ 0.00 36nJ:J9 100.00 



47 DECEMBER 10, 2003 to Questions 48 

2 3 4 5 6 7 

22. Rajasthan 0.00 7324.27 3354.79 946.27 

23. Sikkim 4.00 280.97 

24. Tamil Nadu 62.00 13410.76 48A2 

25. Tripura 4.00 1333.22 70.73 

26. Uttar Pradesh 0.00 392.83 9249.89 4053.35 356.15 

27. Uttaranchal 16.00 105.00 4767.38 110.94 

28. West Bengal 49.94 16229.63 400.00 

Union Terrltorl .. 

1. Andaman & Nicobar 7.90 164.32 

2. Chandigarh 0.90 121.50 

3. Delhi 7.90 986.18 28.00 

4. Dadra & Nagar Haveli 1.00 42.00 

5. Daman & Diu 0.00 43.24 

6. Lakshadweep 0.00 30.83 1.00 

1. Pondicheny 4.00 237.09 3.96 

8. CPMU (not StatelUTs) 352.00 45.00 230.00 

Total 662.79 2589.83 150497.72 37875.35 5914.75 

Statement "' 

Incklence of crimes committed against women I'8pOI'ted during 2000, 2001 and 2002 

SI. No. Head of Incidence 2000 2001 2002 

1 2 3 4 5 

1. Rape 16496 16075 14806 

2. Kid. & AbductIon 15023 14845 14244 

3. Dowry Deaths 689~ 6851 6756 

4. Cruelty by HU8bIInd end reIativea 4577a 49170 42080 

5. MoIeetadon 32940 34124 3116 

6. Eve-Teasing 13731 
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2 3 4 5 

7. SexuaJ Harrasment 11024 9746 

8. Importation of Girts 64 114 151 

9. Sati Prevention kt. 2 

10. I.T.P.A 9515 8798 5691 

11. Indecent repre. of Women Proh. Act 662 1052 3138 

12. Dowry Proh. kt 2876 3222 2200 

Total 141373 143795 133915 

Incidence of crlmu committed ..... Child,.., repOI18d during 2000, 2001 and 2002 

SI. No. Head of Incidence 2000 2001 2002-

2 3 4 6 

1. Murder 1175 

2. Rape (below 16 years) 3132 2113 

3. Infanticides 104 133 99 

4. Other Murder 1042 

5. Foeticide 91 55 n 

6. Abetment of Suicide 18 26 29 

7. Exposure & Abandonment 680 678 598 

8. Kidnapping & Abduction 711 2846 782 

9. Procuration of Minor Girls 147 138 189 

10. SeUing of Girls for Prostitution 15 8 9 

11. Bying of Gills for Proetilution 53 8 15 

12. Child Marriage Restraint Act 92 85 85 

13. Other Crimes 3685 

Total 5023 11. 1843 

-FIgunIs .... pnMsioIl8I 

Source: NaIIonaI Crime Records Bureau, MInistry of Home IdI8Ira. 



51 Written AnswelS DECEMBER 10, 2003 to Questions 52 

[English} 

FDI In Telecom Sector 

·126. SHRI A. NARENDRA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(8) the total amount of Foreign Direct Investment 
(FDI) proposals approved for the telecom sector during 
2002-2003 and 2003·2004 till date; 

(b) the number of proposals related to domestic 
private investment approved during the above period; 

(c) the extent to which these proposals have been 
implemented; and 

(d) the impact of the FDI proposals on the telecom 
industry? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) The total 
amount of Foreign Direct Investment (FDI) approved for 
the telecom sector during the year 2002·03 was 
Rs. 1,065.2 crores; during 2003-04 upto August, 2003 
this is Rs. 844 crores. 

(b) and (c) Proposals related to domestic private 
investment do not require govemment approval. 

(d) Foreign investment has supplemented domestically 
availa~1e financial resources and technical expertise for 
faster growth of the telecom sector in the country. 

[Translation] 

Report of Disinvestment Commission 

·127. SHRI ASHOK KUMAR SINGH CHANDEL: WUI 
the Minister of DISINVESTMENT be pleased to state: 

(a) whether the Disinvestment Commission has 
presented its report to the Govemment on disinvestment 
of Govemment equity in State Farms Corporation of India 
Limited and National Seeds Corporation Limited in the 
country; 

(b) if so, the details thereof; and 

(c) the time by which the Govemment proposes to 
take action on this report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Yes Sir. The 
Disinvestment Commission in its Report No. XIX of April 
2003 and Report No. XX of May 2003 has stJen its 
recommendations for disinvestment of State Farms 
Corporation of India Ltd. (SFCIL) and National Seeds 
Corporation Ltd. (NSCL) respectively. 

(b) In the case of SFCIL the Commission has 
recommended that, though closurelwinding up appears to 
be the only economically viable option, an attempt should 
be made to disinvest the entire shareholding of the 
Government to a StrategiC Partner along with 
rationalisation of manpower and financial restructuring to 
be finalised in consultation with the prospective buyers. 
In the case of NSCL the Commission has recommended 
that NSCL should remain as a Govemment Company for 
a period not exceeding five years. Further, Govemment 
should disinvest upto 49% of its share to a private sector 
partner, through the competitive bidding route to make 
the company efficient and for better corporate govemance. 
Disinvestment of upto 100% of Govemment equity can 
be considered after five years after the company has 
become more efficient and competitive. 

(c) No decision has been taken on the 
recommendations of the Disinvestment Commission. 

[English] 

Education for All Programme 

·128. PROF. UMMAREDDY VENKATESWARLU: 
COL. (RETD.) DR. DHANI RAM SHANDIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment is unable to meet the 
target in the field of education particularly in education 
for all programme; 

(b) if so, whether the involvement of foreign donors 
are required for achieving the target; 

(c) if so, whether the Govemment has called on 
foreign donors, intemational agencies and developed 
countries to meet their commitments without imposing any 
conditions under UNESCO's education for all programme 
as reported in the 'Pioneer' dated 13th November, 2003; 

(d) if so, the facts thereof; 

(e) whether the Union Govemment has applied to 
the World Bank for funds for the Sarva Shiksha Abhiyan 
(SSA); and 

(f) if so, the details thereof including the amount of 
funds sought and the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURU MANOHAR JOSHI): (a) No, 
Sir. 
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(b) to (f) Under the norrnaI collaborative relationship 
of the Government of India and International funding 
agencies. three funding agencies namely Wortd Bank, 
Department of International Development of U.K. and 
European Commission have shown their interest in hnIing 
of Sarva Shiksha Abhiyan (SSA) which is India's flagship 
programme for meeting the 'Education for AD' goals. The 
Ministry's stand is that any foreign proposal in this regard 
win be considered only without any conditionaIitie. 

Incia had raised the issue of the need for donor 
countries to fuffil their cornmltmenls of achieving Official 
Development Assistance (ODA) of 0.7% of GNP, at 
various forums, including the meeting of the High Level 
Group on EFA held in New Delhi in November, 2003. 
This received wide support from many other countries 
and was reflected in the communique issued at the end 
of this Meeting of the High Level Group. The donor 
countries and international agencies were called upon to 
redress the decline of total ODA that remains below the 
level of the early 90s, through strengthening the Fast 
Track and Analytic Fast Track initiatives, increasing ODA 
to at least the levels agreed upon in Monterrey and to 
ensure that a higher percentage thereof is allocated to 
basic education. 

[Translation} 

BSNUUTNL Slm Card. 

·129. SHRI PRABHUNATH SINGH: 
SHRI KOLUR BASAVANAGOUD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the supply of BSNUMTNL SlM cards is 
not keeping pace with their demand in the country; 

(b) if so, the details thereof, State-wise; and 

(c) the steps being taken by the Government to 
remedy the situation? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) and (b) 
Sir, BSNL and MTNL had planned the switching capacity 
and the requirement of SIM cards in accordance with 
forecast at the time of starting of mobile cellular service 
in their respective service areas. Due to popularity of the 
services, the capacity was exhausted much earlier than 
anticipated. Further, the requirements of cellular 
connections have been more than the earlier forecast on 
account of high demand, which resulted into shortage of 
SIM cards temporarily. As the number of SIM carda 
procured by B$NL is higher than the capacity, BSNL is 
able to meet the present requirement of SIM cards to 
meet fun capacity utilization at all location over its service 
areas, through redistribution of SIM cards. 

In regard to MTNL there is no shortage of SIM cards. 

(c) Additional SIM cards are made available to the 
field units as and when capacities are created either due 
to expansion or chum of subscribers. To meet further 
requirements additional capacities have been planned and 
procurement action has been initiated by both MTNL and 
BSNL. Advertisements have been placed In local 
newspapers listing the locations at which SIM cards are 
availabie in the Circle. The status of exchange capacity, 
SIMs 8upplied and number of cellular connection8 
provided, service area-wl8e, is ahown as statement 

Status of 81M Cards B8 on 30. 11.2003 

SI. L.icensed-Service Area 
No. 

2 

BSNL 

1. Andaman & Nicobar IaIanda 

2. AncIva Pradesh 

3. Bihar (Including JhaIkhand) 

4. Gujarat 

Subacriber 
capacity 

3 

5000 

595600 

241250 

459750 

SiMa Procured 

4 

10130 

730193 

480193 

579150 

No. of 
connectlona 

provided 

5 

4741 

512483 

210789 

479474 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

MTNL 

21. 

22. 
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2 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

KeraJa 

Madhya Pradesh (including Chhattisgarh) 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

UP (W) including Uttaranchal 

UP (East) 

West Bengal 

Chennai TO 

Koikata TO 

Total 

Delhi (Delhi + NCR region of 
Gurgaon. Faridabad & Noida) 

Mumbai (Mumbm + Na~ 
Mumbai + Kalyan + 
Dombi~li) 

Total 

Grand Total 
(BSNL + MTNL) 

CIIrgo Tr.n'Ic 

3 

134565 

43800 

41200 

340150 

326586 

135850 

495300 

132950 

343000 

180550 

334900 

287800 

293100 

147350 

131000 

15000 

4684701 

225000 

225000 

450000 

5124701 

4 5 

214091 150229 

74238 55886 

73300 ,230n 

421083 318441 

47n84 334328 

185348 150232 

633846 563234 

239410 141528 

479039 273023 

258870 183613 

466884 335000 

454624 297744 

389680 299002 

265645 137798 

183750 120450 

100000 22626 

6897301 46136n 

304045 156321 

323400 166456 

627445 3227n 

7324746 49364554 

(c) whether certain deficiencies were noticed; and 

-130. SHRI G.M. BANATWALLA: Will the MInister of 
SHIPPING be pleased to state: 

(d) If so, the details and the reasons therefor and 
the manner in which the Government tackled those 
deficiencies? 

(a) the volume of Cargo traffic projected during the 
Ninth Plan at the various porta; 

(b) the detaYs of the achievements made during the 
said period; 

THE MINISTER OF SHIPPING (SHRI SHATRUGHAN 
SINHA): (a) The volume of cargo traffic projected during 
the terminaJ year (2001-02) of the Ninth Plan for the 
potts was 423.94 miIIon tonnes. 
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(b) SigniflC8Jlt achievements during the Ninth Plan 
period are as follows: 

(i) A new major port at Ennore near Chennai. with 
capacity for handling 12 million tonnes per 
annum (MTPA) of coal traffic was commissioned. 

(ii) A major project, namely. creation of mechanised 
coal handling facilities for handling thermal coal 
with capacity of 20 MTPA was completed in 
Pradip Port. 

(iii) Aggregate traffic handled in ports increased from 
254.09 million tonnes in the terminal year of 
Eighth Plan (1996-97) to 382.72 million tonnes 
in the terminal year of the Ninth Plan 
(2001-02). 

(iv) Since 2000-2001. capacity in major ports (291.45 
MTPA) has been exceeding traffic handled 
(281.11 million tonnes). As a result. capacity in 
major ports is more than the traffic handled at 
these ports. This trend is expected to be 
maintained. 

(v) Principal indicators of port efficiency in major 
ports. namely. average tum around time, average 
pre-berthing time and average output per ship 
berthday showed steady Improvement. 

(c) and (d) Due to lack of adequate draft in Indian 
Ports, at present, Indian cargo is predominantly 
transhipped through the hub ports in neighbouring 
countries with the result that the shipping costs for Indian 
cargo is high. Keeping this in view. it has been decided 
to develop a hub port each on the East and West Coasts 
of the country, at Chennai and Jawaharlal Nehru Ports 
respectively. Further, it has been decided to develop an 
International Container Transhipment Terminal at 
VaJlarpadam. Coachin. 

Productivity levels in major ports are not comparable 
to international standards. Efforts are being made on a 
continuing basis to improve the productivity levels. 

Lack of Infrastructure In School. 

*131. SHRI N. JANARDHANA REDDY: 
SHRI KAMAL NATH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether due to lack of InfrastnJcture in various 
schools 50% of over three crore class IX students will 
have to stay out of schools; 

(b) if so. whether to avert such a situation. Planning 
Commission has directed the Ministry and all State 
Educational Ministries to go in for strengthening vocational 
and technical education programme; 

(c) whether the Government has agreed that there is 
a huge gap in infrastructure; and 

(d) if so, the concrete steps taken/proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(c) No, Sir. 

(b) and (d) To cater to the needs of students desirous 
of pursuing vocational courses after Class VIII. Ministry 
of Human Resource Development has formulated a 
National Programme of Vocational Education & Training. 
Subsequently, Planning Commission also emphasized the 
importance of vocational education & training In a meeting 
with several Ministries Including Ministry of Human 
Resource Development. 

However. in view of the expected increase In the 
enrolment for cIasa IX after 2010 as a result of Sarve 
Shiksha Abhiyan (SSA). the Ministry of Human Resource 
Development has already written to the State 
Govemments for undertaking advance planning. 

These efforts are supplemented by distance education 
imparted by sateRite channels and National Institute of 
Open Schooling. which not only provide general education 
but also vocational education to the students. 

-132. SHRI RAMJIVAN SINGH: 
SHRI SULTAN SAlAHUDDIN OWAISI: 

WUI the PRIME MINISTER be pIeaeed to Itate: 

(a> whether ISRO has formulated an ambitious 
planetary mi8sion including landing of robots on the moon; 

(b) if so, the det.iiIs thereof; 
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(c) the time by which the planetary mission is likely 
to be launched; 

(d) the number of planetary missions proposed to be 
launched by ISRO in near future; 

immense benefits to the society at large over a long 
period of time. 

Medical FacllltiesIDrugs to AIDS Patients 

*133. SHRI RAM MOHAN GADDE: 
(e) the estimated expenditure likely to be incurred on DR. M.V.V.S. MURTHI: 

each of these missions; and 

(f) the main benefits likely to be derived by these 
missions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No, Sir. 

(b) Does not arise. 

(c) ISRO has already an approved project for a 
Mission to Moon called Chandrayaan-l. The main 
objective of the mission is to launch a lunar probe in a 
polar orbit of about 100 km altitude around the moon 
using indigenous launch vehicle from Satish Dhawan 
Space . Centre, Sriharikota. Chandrayaan-l is the first 
Indian mission to moon devoted to high resolution remote 
sensing of the lunar surface features and minerai 
composition in visible, near infrared, low and high energy 
X-ray regions. This will provide an opportunity to Indian 
Scientists to study scientific aspects such as origin, 
features and composition of lunar surface. The mission is 
planned to be realized in 5 years. 

(d) Follow-up planetary missions may be decided 
based on the progress and outcome of Chandrayaan-1. 

(e) The expenditure approved for Chandrayaan-1 is 
Rs. 386.00 crores. 

(f) The benefits likely to be derived for the country 
from the said Mission are mainly to expand the horizon 
of our scientific knowledge. For accomplishing such a 
deep space mission, we will be upgrading our 
technological capabUity, in travelling distances of the order 
of 3.5 lakh km. with precision navigation and guidance 
systems, which will be another gain In the long NIl. The 
Mission would also throw up a challenge to the 
imagination and vision of growing younger generation of 
the country, which when nurtured further, would provide 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the latest number of HIV/AIDS cases in the 
country, State-wise; 

(b) the financial assistance granted/released to each 
State by the Govemment during the last three years; 

(c) whether a Conference of National Convention of 
elected representatives on HIVIAIDS was held in New 
Delhi in July, 2003; 

(d) if so, the details of the issues discussed in the 
Conference; 

(e) whether the Govemment has chalked out any 
programme to provide free medical facilities and drugs to 
HIV patients in the country; 

(f) if so, the details thereof; and 

(g) the steps takenlbeing taken by the Govemment 
to implement this programme especially in high prevalence 
States of the country? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (g) We 
have in India a system of annual sentinel surveillance to 
track the spread and prevalence of HIV. Since 1998, this 
sentinel surveillance is operationalised at consistent sites. 
The estimated numbers of people Jiving with HIV is 3.82 
million at the lower end of the range, and 4.58 million at 
the higher end of the range at the end December, 2002. 
The cumulative number of full blown AIDS cases detected 
and reported by the State AIDS Control Societies as on 
30th November, 2003 is 57,781. The six high prevalence 
states for HIV/AIDS continue to be Andhra Pradesh, 
Kamataka, Maharashtra, Manipur, Nagaland and Tamil 
Nadu. 

In order to prevent and control the spread of HIVI 
AIDS in India, Govt. of India has launched a 
comprehensive National AIDS Control Programme, 
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currenUy under implementation throughout the country as 
a centrally sponsored scheme. 

The National AIDS Control Organisation. Ministry of 
Health & Family WeHare provides financial assistance to 
State AIDS Control Societies for the implementation of 
the programme based on the Annual Action Plans 
submitted by them. State-wise financial assistance 
released to each State AIDS Control Society by the 
Government during the last three years is enclosed as 
statement-I. 

A National Convention of the Parliamentary FOMTI 
on HIVIAIDS was held on 26th-27th July, 2003 in New 
Delhi with the objective to involve elected representatives 
in the HIVIAIDS programme. The National Convention 
was inaugurated by the Hon'ble Prime Minister and 
addressed by Deputy Prime Minister, Speaker of the Lok 
Sabha, the Leader of Opposition, Dy. Chainnan of Rajya 
Sabha, Union Minister for Health & Family WeHare and 
Representatives from other political parties. Executive 
Director of UNAIDS also addressed the delegates. The 
Convention was concluded with a declaration of 
Commitment to the fight against HIVIAIDS, which was 

endorsed by all major political parties. A copy of 
the Declaration of the Commitment is enclosed a8 
statement-II. 

Govemment provides free medical treatment to people 
living with HIVIAIDS for the management of opportunistic 
infections through the State AIDS Control SocIeties In 
government hospitals. Tuberculosis Is the rno8t common 
opportunistic Infection. Linkages have been developed with 
the RevIsed National Tuberculoais Control Programme In 
the six high HIV burden States to .... free avaNability 
of good quality antl-tuberculoalsdrugs for HIVIAIDS 
patients suffering from tuberculosis. Govemment also 
provides the anti-retroviral drug (Nevirapine) for prevention 
of parent to child tl'lllWmiaelon of HIV. Antiretroviral drugs 
for post exposure prophylaxis of health care providers in 
case of accidental occupational exposure, is also being 
provided under the National AIDS Control Programme. 

Govemment is actively contemplating expansion of 
this programme of care and support for people living 
with HIVIAIDS across the six high prevaJence states, 80 

as to include antl-retroviral drugs for epecIIIc target groups. 

Statem.nt I 

S.No. StateJUT 

2 

World Bank .saI.... NACP-II 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. HaJyana 

National AIDS Control Project-Phase /I 

Status of ReltMse of funds to SACS 

Release Releaee 
during during 

2000-01 2001-02 

3 4 

824.50 850.00 

111.00 214.88 

375.00 653.80 

196.00 609.50 

72.73 99.00 

347.17 450.00 

246.50 288.00 

(Rs. in lakha) 

Release 
during 

2002-03 

5 

1290.00 

130.50 

614.50 

800.50 

170.50 

138.00 

315.00 
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2 3 4 5 

8. Himachal Pradesh 262.50 308.50 236.50 

9. Jammu & Kashmir 152.00 244.50 295.50 

10. Kamataka 398.65 785.15 .975.00 

11. Kerala 350.63 368.00 470.00 

12. Madhya Pradesh 542.00 780.50 521.50 

13. Maharashtra 852.00 550.00 1025.50 

14. Manipur 415.30 708.15 787.50 

15. Meghalaya 87.50 224.93 90.50 

16. Mizoram 179.00 246.70 311.50 

17. Nagaland 250.50 635.50 626.50 

18. Orissa 358.50 200.00 148.00 

19. Punjab 321.50 266.50 403.50 

20. Rajasthan 380.00 317.50 358.50 

21. Sikkim 66.00 120.02 64.00 

22. Tamil Nadu 1108.30 1393.50 1295.50 

23. Tripura 92.00 196.67 71.00 

24. Uttar Pradesh 1175.00 1465.65 1674.50 

25. West Bengal 643.15 1059.50 1503.00 

26. Delhi 239.00 334.00 431.00 

27. Pondicherry 21.50 54.00 74.00 

28. Andaman & Nicobar Islands 66.44 95.50 89.50 

29. Chandigarh 93.11 152.65 156.50 

30. Dadra & Nagar Haveli 9.00 .26.00 17.00 

31. Daman & Diu 9.00 31.00 36.00 

32. Lakshadweep 9.16 29.50 25.50 

33. MDACS, Mumbai 431.65 585.65 603.00 

34. Ahmedabad MC 84.61 58.30 129.55 

35. Chennai MC 101.50 62.45 186.45 

36. Uttaranchal 98.00 162.00 

37. Chhattisgarh 129.50 ~43.50 

38. Jharkhand 156.00 193.00 

Total 10872.40 15027.00 16462.00 
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Declaration on Political LeadetshjJ in 
Combating HIVIAIDS 

Adopted in New Delhi on 26 July 2003 at the Incia's 
fust National Convention of the Parliamentary Forum on 
HIVIAIDS, on July 26-27. 

We, the activists of the political parties 

RECOGNIZE that as political workers we have a 
crucial role, both individually and collectively as the link 
between the people and the government, as advocates 
for the rights and needs of people, as legislators to make 
laws to protect these rights, and as poIicy-makers to 
mobilize resources, involve civil society and create the 
enabling environment necessary to fight HIVIAIDS. 

ARE CONVINCED that together we can overcome 
the HIVIAIDS epidemic, prevent its further spread, work 
for an enabling environment and alleviate the impact of 
the pidemic. 

Have gathered at this National Convention of EJected 
Representatives being held today at Vlgyan Bhawan, New 
Delhi, to reaffirm our collective commitment to mobilize 
communities against the spread and impact of HIVIAIDS. 
We solemnly declare to: 

ENSURE leadership by everyone in hislher area of 
responsibility in the fight against HIVIAIDS by intensifying 
advocacy, aHocating and raising resources and guiding 
the response to the HIV/AIDS epidemic both in prevention 
and care within our constituencies in particular and the 
country as a whole; 

PROMOTE a positive environment by confronting 
stigma, silence and denial, eliminating discrimination and 
ensuring the full enjoyment of all human rights and 
fundamental freedom by people Hving with HIVIAIDS. 

ASSURE gender equality and the empowennent of 

51.No. Souroes 

1. ExtemaHy Aided 
2. Cess Fund (Started from the year 2000) 

3. Budgetary Resources other 
than (1) and (2) above 

4. Market Bonowinga 

Total 

women as a fundarnenteI element in the reduction of the 
wlnerability of women and children to HIVIAIDS. 

TAKE STEPS to ensure that the response includes 
a focus on youth. 

INTENSIFY AND STRENGTHEN multlsectoral 
coIIabol'lllitJn and mobilizing tor full and active part of a 
wide range of non-governmental organizations, the 
blainess &eCtor, media, community baaed organizations, 
religious leaders, families, citizens as well as people 
infected and affected by HIVIAIDS In the planning, 
implementation and valuation of the response to HIVI 
AIDS. 

FlMnclal Plana for National Highway. 

'134. SHRI A.F. GOLAM OSMANI: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government proposea to double the 
investments in National Highways during the next five 
years; 

(b) If so, the details in this regard; 

(c) whether the Government has worked out financing 
plana for National Highway pr0ject8; and 

(d) If so, the details thereof? 

THE MINISTER OF ROAD TRANSPORT AND 
HIGHWAYS (MAJ. GEN. (RETD.) B.C. KHANDURI): (a) 
to (d) Development of National Highways Is done as per 
outlays In five Year Plana. The current plan, i.e. the 
Tenth Five Year Plan, pertains to the period 2002-2007 
and the ouIIay for National Highways Is Rs. S8854.5O 
crore .. against the OUIIay of Rs. 19,157.38 crore in the 
Ninth Plan (1997-2002) 

The details are given below: 

Ninth Plan Outlay Tenth Plan Outlay 
(As. in crore) (Rs. In crore) 

4n9.99 13990.50 

5270.00 10500.00 

5507.39 9664.00 

3600.00 24700.00 

19157.38 58854.50 
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Agro-buecl vocational training COUrM8 

*135. SHRI VINAY KUMAR SORAKE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Union Government have decided to 
introduce agro-based vocational training courses in various 
institutions; 

(b) if so, whether students can acquire certificates of 
skill in different vocations like crop husbandry, horticulture, 
animal husbandry and dairying regardless of their formal 
high school education; 

(c) if so, whether the Government have also decided 
to phase out the existing 6700 vocational schools which 
have not met the desired standards; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) Based on the recommendation of the various review 
groups/committees, the existing scheme of 
vocationalisation of the secondary education is being 
revised to make it modular in nature and competency 
based. The scheme shall also be available for the persons 
who have not got any formal high school education. 
Keeping in view the requirement of industry/user 
organizations various kind of vocational courses including 
a large number of agro based courses wiN be provided 
under the revised scheme. The schools providing 
vocational education under the existing scheme will have 
the option to participate under the proposed revised 
scheme subject to fuHilling the laid down conditions. 

[Translation] 

Gap In Health care Facilitiea 

*136. SHRI RADHA MOHAN SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the huge gap between rural and urban 
areas in terms of health care facilities still persists and a 
huge per cent of the total population are deprived of 
adequate health care facilities; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to narrow the 
aforesaid gap? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
No Sir. While in urban areas, health facilities are provided 
through sub-divisional and district hospitalsltertiary level 
hospitals/medical colleges and institutions, a 
comprehensive network of rural health infrastructure has 
also been set up. A progressive improvement in various 
health indicators over five decades of planned economic 
development have helped to substantially narrow down 
the gap across the rural urban divide. A near doubling in 
the life expectancy over the same period is indicative of 
improvement in health care facilities for the citizenery at 
large. 

(c) The main objective of the National Health Policy-
2002 is to achieve an acceptable standard of good health 
amongst the general population of the country by 
establishing new infrastructure in deficient areas and by 
upgrading the infrastructure in the existing institutions. 
The Policy envisages increasing allocation for the primary 
health sector from around 48% to 55% of the total public 
health investment. The Policy also envisages increasing 
the total health expenditure from 5.2% of GOP, as at 
present, to 6% of GOP by 2010, with the public health 
expenditure increasing from the present level of about 
0.9% to 2% of GOP during the same time period. 

Various steps have been taken by the Government 
to reduce the rural-urban gap in terms of health care 
facilities as also for ensuring adequate health care to the 
total population. 

Central Government extends assistance to various 
States, which are primarily responsible for the provision 
of preventive, promotive and curative heatth care services, 
for the implementation of Centrally Sponsored Health 
programmes for control of major diseases like Malaria, 
TB, Blindness, Leprosy and AIDS. The implementation of 
the disease control programmes in all the States has 
brought about a general improvement in various health 
indicators in the country. 

A vast network of rural infrastructure has already 
been established in the country. Further, to provide quality 
health care services to the peopte, especially the rural 
poor and the under-served, health infrastructure is being 
upgraded under the State Health System Pro;ects, which 
are being Implemented in select States with Work:! Bank 
assistance. Assistance is also provided under Prime 
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Minister Gramodaya Yojana for improving the functional 
status of rural primary health care institutions. Pradhan 
Mantri Swasthya Suraksha Yoajana has been launched 
for setting up institutions on the pattern of A1IMS in certain 
under-served States and upgrading existing institutions in 
certain remaining under-served StatesIRegions to meet 
the demand for super speciality health services. A 
community based universal health insurance scheme has 
been introduced, in which the Government would 
contribute Rs. lOOper year per family towards the annual 
premium, so as to ensure the affordability of the scheme 
to families living below the poverty line. 

To Improve the availabHity of doctors in rural areas, 
some State Governments have already made rural service 
compulsory before admission to P .G. courses or at the 
time of initial appointment. 

[English] 

Optical Fibre Cable In North-East Stllte. 

*137. SHRI K.A. SANGTAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether most of the States in the country have 
been connected with Optical Fibre Cable for better 
telecommunication and internet service up to the level of 
sub-divisional headquarters; 

(b) if so, the facts thereof; 

(c) whether the Government proposes to introduce It 
in the North-East States; 

(d) if so, the details thereof; 

(e) the time by which this work is likely to be started; 
and 

(f) if not, the reuons therefor? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) Most of 
the States have been connected with Optical Fibre Cable 
(OFC) to the level of District Headquarters (DHQ) and a 
few Sub-Divisional Headquarters (SDHQ) based on traffic 
justification, bandwidth requirement and economic viability. 
Internet Service is available in District Headquarters and 
Sub-Divisional Headquarters and also In smaller places 
on dial up basis. 

(b) All telephone exchanges In Deihl and Mumbai 
have OFC connectivity. In the rest of the country, 541 
District Headquarters out of 584 District Headquarters and 
1498 Sub-Divisional Headquarters out of 1642 Sub-
Divisional Headquarters have been connected with Optical 
Fibre Cable. 41 District Headquarters and 127 Sub-
Divisional Headquarters have been provided connectivity 
on reliable media such as microwave and satellite 
communication systems depending upon traffic and 
geographical terrain. 2 District Headquarters and 17 Sub-
Divisional Headquarters are not having telephone 
exchanges due to insufficient demand. Details are given 
in the Statement attached. 

(c) to (f) In the North East States, Optical Fibre Cable 
connectivity has already been Introduced for 49 District 
Headquarters and 98 Sub-Divisional Headquarters where 
traffic justification, technical feasibility and economic 
viability exist. Work for Optical Fibre Cable connectivity 
has been started for 6 district Headquarters In North-
East States. Other district Headquarters and Sub-divieionaI 
Head Quarters in very remote locations and hilly terrain 
are being served by high capacity Satellite communication 
systems or Microwave systems. 

St.t.ment 

Details of OFC Connectivity to DHOs & SDHQs 

51. Name of State No. of No. of DHOs No. of No. of SDHOs 
No. DHOs with OFC SDHOs with OFC 

2 3 4 5 6 

1. AncIlra Pradesh 23 23 73 73 

2. Assam 23 22 46 41 

3. Bihar 38 38 97 94 

4. Jharkhand 22 22 35 35 
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2 3 4 5 6 

5. Gujarat 25 25 46 46 

6. Haryana 19 19 45 45 

7. Himachal Pradesh 12 10 51 39 

8. Jammu & Kashmir 14 8 12 8 

9. Kerala 14 14 21 21 

10. Kamataka 27 27 52 52 

11. Madhya Pradesh 45 45 146 146 

12. Chhattisgarh 16 16 56 53 

13. Maharashtra 35 35 112 111 

14. Mizoram 8 17 2 

15. Nagaland 11 3 22 4 

16. Tripura 4 4 15 14 

17. Arunachal Pradesh 16 4 36 6 

18. Manipur 9 6 34 13 

19. Meghalaya 7 5 15 9 

20. Orissa 30 30 58 57 

21. Punjab 18 18 68 68 

22. Rajasthan 32 32 105 105 

23. Tamil Nadu 28 28 58 58 

24. Uttar Pradesh (E) 50 50 204 191 

25. Uttar Pradesh (W) 20 20 87 87 

26. Uttranchal 13 13 52 43 

27. West Bengal 14 14 58 58 

28. Sikkim 4 4 9 9 

29. Andaman & Nicobar 2 0 0 0 

30. Kolkata (Telecom District) 4 4 10 10 

31. Chennai (Telecom DIstrict) 1 0 0 

Total 584 541 1642 1498 

Note: 1. 41 District Headquarters and 127 Sub-0IvIsI0naI Headquarters have been pnMded COM8CIMty on relable mecIa such as 
microwave and satellite comlT1l.H1lcation systlma depending upon IrafIIc end geographical terrUl. 

2. 2 District Headquarters and 17 SUb-DMIIorwII Headquarters .. nat having 1IIIephone exchanges due to InsuIIctent demand. 
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*138. SHRIMATI SHYAMA SINGH: 
SHRI ADHIR CHOWDHARY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether in view of dismal state of affairs prevailing 
in the public health care system in the country, the 
National Human Rights Commission has stressed the need 
to fix the emergency medical care; 

(b) if so, the reaction of the Union Government 
thereto; 

(c) whether the Union Government proposes to 
discuss the matter with the State Governments and 
implement the public health care system in the country 
in an effective way; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WelFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) In 
the aftermath of the Uphaar tragedy, the National Human 
Rights Commission (NHRC) set up a Core Group headed 
by late Dr. V. Ramalingaswamy to suggest way and 
means for improving the state of Emergency Medical Care 
in the country. 

The Core Group was of the view the an efficient 
health care system must provide hofistlc protection for 
medical emergencies by combining preventive and early 
warning services. The other suggestions included, inter-
alia, appropriately equipping casualty departments, training 
in emergency response to health and para-medical staff, 
establishment of a clearly defined referral system and 
provision for network of laboratory support services. The 
Group also recommended invoMng private tertiary care 
institutions in this regard. 

The Government of India, while agreeing with the 
conceptual paper prepared by the Core Group, lesponded 
as follows: 

(i) To implement this, there is a requirement tor 
involvement of State Governments and Local 
Bodies for which the State Governrneru have 
to be consulted. 

(ii) Continued Medical Education (CME) programme 
on emergency response should be imparted to 
Medical and Para-medical staff. 

(iii) There Is a need tor CapacIty Building in tenns 
of development of manpower and other 
Infrastructure to handle the disaster of any nat\n 
(Flood, Cyclone, Earthquake and Fn etc.) 

(iv) There should be identified personnel including 
the well-defined linkage for coordination of 
disaster management In each of the District and 
State level. 

(v) Identification of strategic tertiary care, secondary 
care of hoepItals should be made In each part 
of the COW1try. 

After consultations, NHRC, has constituted a Group 
of Experts to study the existing system for emergency 
medical care and to make recommendations for 
improvement wherever necesaary. In this Expert Group, 
a nominee from the Ministry of Health and Family WeHare 
is also a member. 

The NHRC has decided to co-jointly organize a 
National Consultation on strengthening Primary Health 
Care In 2004 by NHRC and the Ministry of Health and 
Family WeHare, Govemment of India, with a focus on 
emergency medical care and also to Involve various State 
Govemments In this pr0C888. 

Rebuilding of Iraq 

*139. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Union Government has recognised 
the Iraqi Governing Council as the legitimate executive 
body of Iraq; 

(b) if so, the reasons therefor; 

(c) whether India has pledged a substantial amount 
for the rebuHding of Iraq at the International Donor 
Conference; 

(d) H so, the details thereof and the manner In which 
this amount is to be disbursed to Iraq; 

(e) whether Iraq has sought foreign direct Investment 
for Its projects; and 

(I) H so, the decieIon taken by the Union Government 
in the said matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAl AFFAIRS (SHRI VlNOD KHANNA): (a) to (I) 
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India is vitally interested in the peace and prosperity of 
the GuH region and has, therefore, been monitoring the 
developments in Iraq very closely. The unanimously 
adopted UN Security Council Resolution 1511 determines 
that the Governing Council and its Ministers are the 
principal bodies of the Iraqi Interim Administration until 
an intemationally recognized representative govemment 
is established in Iraq. India has taken positive note of 
various elements of the Resolution. 

In response to the UN Secretary General's Flash 
Appeal, early this year, India had committed US$20 million 
for humanitarian assistance to the Iraqi people. At the 
Donors Conference held in Madrid on October 23-24, 
2003, India has committed an additional amount of US$10 
million through Trust Funds being coordinated by the 
UNDP and IMF respectively for reconstruction needs of 
Iraq. A number of proposals including medical assistance, 
provision of computers, assistance in the Constitution 
development process and training of Iraqi personnel 
including those from Foreign Ministry are being processed. 

A set of rules and regulations to attract foreign direct 
investment in Iraq has been announced. Indian business 
community particularly CII & FICCI are aware of It. During 
August this year, a 3()..member business delegation from 
FICCI undertook a successful visit to Iraq. FICCI also 
organized a Conference "Focus Iraq" on October 7, 2003. 
The Union Govemment continues to facilitate the Indian 
business community in their efforts. 

Decline In Job Opportunities tor Technocrats 

*140. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the upper limit for issue of 'H-1B' visas 
for Indian Technocrats including IT professionals has lately 
been lowered in different developed countries from 1.95 
lakhs to 65,000; 

(b) if so, the reasons therefor; 

(c) the number of such visas Issued during the year 
2001-2002 and till date; and 

(d) the likely impact of this move on the job 
opportunities of these professionals abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) to (d) 
H-1 B visa is issued by the United Stat.. Government to 

enable foreign nationals with certain professional 
qualifications to work in the United Stat6S for a limited 
period of time. This visa is not exclusively for India, 
although Indian professionals have been the largest 
beneficiaries, accounting for nearly 50% of all H-1 B visas 
issued over the past decade, according to some U.S. 
estimates. 

In response to an increase in demand for skilled 
information technology professionals in the United States, 
the United States Congress had, through the American 
Competitiveness and Workforce Improvement Act of 1998, 
progressively increased the H-1B visa quota between U.S. 
fiscal years 1999 and 2003. According to that Act, the 
annual quota was to revert from 195,000 in U.S. fiscal 
year 2003 to the original level of 65,000 from U.S. fiscal 
year 2004. 

Since the United States Congress has so far taken 
no legislative measure to increase the quota, the annual 
ceiling on H-1 B visas now stands at 65,000. Govemment 
has seen reports that ascribe the absence of any move 
to increase the H-1 B quota in the United States to 
economic factors, including market and employment 
conditions in the information technology industry in the 
United States. 

According to information available with the 
Government, in the U.S. fiscal year 2002 (1.10.2001 to 
30.9.2002), against the authorised quota of 195,000, about 
70,000 H-1B visas were issued worldwide, out of which 
about 44,000 were issued in India. In the U.S. fISCal 
year 2003, which ended on 30.9.2003, against the ceiling 
of 195,000, about 80,000 H-1 B visas were issued 
worJdwide, out of which about 40,000 are estimated to 
have been issued in India. 

Reduction in. the annual quota of H-1 B visas will 
adversely affect employment opportunities for information 
technology professionals from all countries. The annual 
flow of information technology professionals to the United 
States aI80 depends on a number of other market-related 
factors, including the trends in the U.S. information 
technology market. Employment opportunities in other 
countries are not affected by visa regime in the United 
State8. 

DecIIntIon of SWIderben Alvin .. NMlOI'WI 
W ...... 

1199. SHRI SANAT KUMAR MANDAl: Will the 
Minister of SHIPPING be pleased to state: 
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(a) whether the Government have any proposal to 
declare Sunderban rivers in West BengaJ 88 NaIIonaI 
Waterways; 

(b) if so, the details Iheraof; 

(c) whether the Government have received any 
representation from the West Bengal Govenvnent or any 
other quarters in this regard; 

(d) if so, the details thereof; and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) and (b) No, Sir. There is no such proposal being 
pursued at the moment. 

(c) and (d) The West Bengal Government has 
requested for declaration of Sunderban rivers as National 
Waterways. 

(e) A proposal for declaration of Sunderban 
waterways as national waterway from Namkhana (HaIdia) 
to Raimongal river on Indo-Bangladesh border had been 
pursued earlier. However, Ministry of Environment and 
Forests did not accord environmental clearance to the 
proposal and suggested exploring an alternate route 
bypassing Sunderbans tiger reserve area. 

[Translation] 

Dowry Act 

1200. SHRI SURESH CHAN DEL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether even after implementation of Prevention 
of Dowry Act, 1961, the number of dowry deaths has not 
decreased; 

(b) if so, whether the Government ... aw ... that 
the provisions of Pr8vention of Dowry Act, 1961, provide 
no safeguards to the aggrieved party; 

(c) if so, whether there is any propoaaI to amend 
the Act and the process associated with dowry; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 

KAUR MEENA): (a) As per the data compiled by the 
NIdIonaI Crime Records Bureau, MinIatry of Home Affalrs, 
Dowry Deaths In the country have shown an overall 
decline In the last five years. The number of such 
Incidents was 6975 In 1998, 6699 in 1999, 6995 In 2000, 
8553 In 2001 and 6087 In 2002. 

(b) As per the Dowry Prohibition Act, 1961, any 
person who gives, takes or abets the giving or tatdng of 
dcMry is puniahabIe by imprIsotment for a period not 
les. than five yea,.. and by fine of not less than 
R.. 15,000 or the amount of the value of dowry, 
whichever is more. 

(e) and (d) There is no immediate proposal to amend 
the Dowry Prohibition Act, 1961. The takinglgivlng of 
dowry is still construed to be an offence. 

1201. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

WUI the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government propose to launch a 
nation wide drive to combat Hepetitle-A and B; 

(b) If so, whether the CGHS and other Government 
dispensaries do not have fac:111tle8 for the vaccination 
against Hepatitis-A and B; 

(e) If so, the reasons therefor; and 

(d) the time by which the Government are likely to 
make nec:easary arrangements In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) At present, HepatitIs-A vaccination 18 not Included 
in the routine immunization programme of Government of 
Incia. I.C.M.A. has observed that Hepetill8-A virus infection 
is benign as compared to Hepatitis B, C & E virus 
infection. The research studies conducted In India have 
shown that over 90% of children deYeIop natural immunity 
to Hepatitie-A virus infection without taldng a vaccine. 
ThIs InmunIty deveIopa earty, continues life long and Is 
stronger than vaccine Induced immunIIy. 

The Government has launched pilot project of 
Hepalitis-B vacclnalion in 15 cities during 2002-2003 and 
32 dIsIrict8 during 2003-2004. The main consideration for 
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selecting these locations is coverage of more than 80 
percent eligible children through routine immunization 
based on coverage evaluation surveys. According to the 
strategy decided by the Government of India, only children 
below the age of one year residing in slums of the 
selected cities and all the infants in selected districts 
have been offered free Hepatitis-B vaccination. 

Hepatitis-B vaccine is provided to CGHS beneficiaries 
on prescription of the Head of Department of any 
Government Hospital in cases where there is danger of 
exposure to Hepatitis-B. 

[English] 

Promotion of Findings of Young Sclentlsta 

1202. SHRI RAMESH CHENNITHALA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment have brought any new 
system to promote the findings of young scientists from 
IITs; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) Govemment of 
India have launched several schemes such as 'National 
Innovation Foundation', 'Biotech Product & Process 
Development and Commercialisation Awards' to award the 
inventors. Young Scientists from IITs are also eligible 
under the above mentioned scheme. 

[Translation] 

Violence against Women 

1203. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the National Institute for Public 
Cooperation and Child Development (Rashtriya Jan 
Sahyog Avam Bal Vikas Sansthan Vibhag) has identified 
crime-prone districts to create awareness in regard to 
crimes and violence against women and to provide legal 
information in regard thereto; 

(b) H so, the details thereof; and 

(c) the district-wise details of funds allocated in 
Maharashtra for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) Yes, Sir. 

(b) Awareness camps were organized in 87 districts 
of 21 States, the details of the same has been given in 
statement-I. 

(c) Details are given in statement-II. 

Statement I 

S.No. State District 

2 3 

1. Madhya Pradesh 1. Guna 

2. Satna 

3. Indore 

4. Balaghat 

5. Chhindwara 

6. Sagar 

7. Vldisha 

8. Raisen 

9. Bhopal 

10. Ujjain 

11. Gwalior 

12. Damoh 

13. Jabalpur 

2. Chhatlisgarh 1. Bilaspur 

2. Raipur 

3. Ourg 

3. Rajasthan 1. Udaipur 

2. Banswada 

3. Jhalawad 

4. Bundi 

5. Ajmar 
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2 3 2 3 

6. Kota 3. CuddaIor 

7. Bara 4. Salem 

8. AIwar 5. Dharampuri 

9. Ganga Nagar 7. Kamataka 1. BangaJore 

10. Jodhpur 2. BeDari 

11. Bharatpur 3. Bldar 

12. Pali 4. Mandya 

13. Bhilwada 5. Kolar 

14. Chittorgarh 8. Kerala 1. Wynad 

15. Hanumangarh 2. Mallapuram 

16. Jaipur 3. Callcut 

4. Gujarat 1. Ahmedabad 4. Kollam 

2. Surender Nagar 5. Trivandrum 

3. Sabariumtha 9. Andhra Pradesh 1. Rangareddl 

4. Banaskantha 10. Assam 1. Kamrup 

5. Mehsana 2. Silchar 

6. Kutch 11. Mizoram 1. Aizwal 

5. Maharashtra 1. Nanded 12. Manipur 1. Thaubal 

2. Akola 13. Nagaland 1. Kohlma 

3. Jalgaon 2. Dirnapur 

4. Ratnagiri 14. Tripura 1. West Tripura 

5. Nasik 15. Uttranchal 1. Dehradun 

6. Aurangabad 16. Bihar 1. Nalanda 

7. Pune (Urban) 2. Lakhlsarai 

8. Pune (RuraQ 17. Delhi 1. South Delhi 

9. Ahmednagar 2. North-west Delhi 

10. Amravati 18. Jhartchand 1. Ranchi 

11. Yavatmal 19. Punjab 1. Ludhiana 
12- Thane (Rural) 20. Himachal Pradesh 1. Shimla 

13. Mumbai (U) 21. UUar Pradesh 1. Lucknow 
14. BuIdana 2. Ghaziabad 

6. Tamil Nadu 1. Theni 3. Mlrzapur 

2. Chertgq)et 4. Kanpur 
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Details of districts in Maharashtra where awareness camps organized and the expenditure incurred 

S.No. Name of Name of the organisation Expenditure 
Districts in incurred, (in Rs.) 

Maharashtra 

1. Aurangabad Swayam Siddha Mahila 85,0001-
Mandai, Latur 

2. Ahmed Nagar Satyadeep Mahila Mandai 85,0001-

3. Puns Rural Chaitanya Mahila Mandai 80,811/-

4. Puns Urban Chaitanya Mahila Mandai 66,124/-

5. Akola Navchaitanya Mahila Vikas Mandai 85,000/-

6. Jalgaon Ahilyadevi Holkar Mahila 85,000/-
Gram Vikas Mandai 

7. Nanded Navchaitanya Mahila Vikas Mandai 85,000/-

8. Ratnagiri Swami Swaroopanand 85,000/-
Sahkari Pat Sanstha Maryadit 

9. Nasik Ahilyadevi Holkar Mahila 49,699/-
Gram Vikas Mandai 

10. Buldana do- 50,757/-

11. Thane do- 58,8901-

12. Yavatmal Gayanand Mahan Mahila Mandai 74,5251-

13. Mumbal Bhartiya Stri Shakti, Mahim 85,0001-

'\4. Amravati Kranti Jyoti Mahlla Mandai 82,5061-

[English] 

UGC Gram. to Col .... and Unlwraltlea 

1204. SHRI TRILOCHAN KANUNGO: w. the Minister 
of HUMAN RESOURCE DEVELOPMENT be pIeaaed to 
state: 

(a) the names of colleges and universities to which 
U.G.C. grants have been released during each of the 
last five years, State-wise, University-wise and College-
wise; 

(b) whether grants have been utilized during the said 
period; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) A list of universities state-
wise to whom grants have been paid by University Grants 
Commission (UGC) during the last five years, viz. 
1998-99 to 2002-2003 is attached as statement. The 
information relating to colleges is being collected and will 
be laid on the Table of the House. 

(b) and (c) The information is being collected and 
wiD be laid on the Table of the House. 
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sr.t.ment 

(Ra. In lakha) 

SI.No. Name of the University 1998-99 1999-2000 2000-2001 2001·2002 2002·2003 

2 3 4 5 6 7 

Anethra Pradesh 

1. Central Instl 01 Er9sh & ForeigI 935.44 1127.84 1107.98 981.55 1109.47 
Languages, Hyderabad 

2. Rashtriya Sanskrit VIdyapeeIh, T~ 310.38 285.28 410.76 624.97 437.011 

3. Shri Satya Sai Instl of Higher 49.14 65.00 58.30 89.73 68.80 
Learning, Anantapur 

4. Hyderabad Univ., Hyderabad 3076.89 3017.87 4208.n 3484.58 3930.47 

5. Urdu University, Hyderabad 200.00 400.00 406.50 750.00 672.00 

6. A.P. Univ. of Health & Sc., Vljayawada 

7. Andhra Pradesh AgricuIIure, Hyderabad 

8. Andhra Univ., VlSBkhapatnam 344.88 457.63 451.43 358.26 446.89 

9. Dr. B.RA Open Univ., Hyderabad 

10. JawaharIaI Nehru Tech., Hyderabad 84.56 38.75 164.15 83.75 173.18 

11. KakaIiya, Warangal 85.70 121.62 122.51 154,48 151.15 

12. NagaJjuna, GIIlIUr 125.34 87.87 100.85 81.83 133.72 

13. Osmania. Hyderabad 407.86 438.31 387.07 453.28 523.08 

14. Sri Krishna Devaraya. AnarUpur 124.24 101.81 101.72 72.93 119.41 

15. 5ri Venkateswara. TIIUpBti 314.48 337.52 304.05 284.81 287.78 

16. Sri PadrnawaIhia MahiIa 79.71 81.00 75.88 85.18 109.88 
V. VIdyaIaya, Trupali 

17. Telugu Univ., HydarabId 38.35 70.83 55.19 272!J 71.57 

18. Adlarya N.G. Raja AgIl lIriv .. HPrabad 0.10 

19. National InsU. 01 T C, Warangal 1.26 

ArunIchII PrIdeIh 

1. ArIII8ChaI Univ., ItanagIr 68.011 84.84 130.18 348.04 199.58 

AUMI 

1. Allam lIriv., SiIchar 988.32 2186.98 821. 742!J 1022.81 

2. T fIlPUI" lIriv., T 8ZpII' m.!il 1705.75 882.01 572.18 2848.41 
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3. Assam AgriI., Jorhat 

4. Oibrugarh Univ., Dibrugarh 50.12 157.98 70.51 38.66 105.59 

5. Gauhati UniY., Guwahati 151.47 147.79 165.06 162.59 196.56 

BIt. 

1. T.M. Bhagalpur Univ., Bhagalpur 58.98 56.13 58.70 26.42 89.50 

2. Babasaheb BRA Bihar Univ., Muzaffarpur 78.54 94.83 101.16 24.72 114.41 

3. K.S. Dharbhanga Sanskrit, Darbhanga 40.49 66.06 42.00 27.71 46.28 

4. Magadh Univ., Bodh Gaya 83.22 78.17 47.16 2423 63.43 

5. Jai Prakash Univ., Chapra 

6. LN. Mithila, Darbhanga 7420 52.10 60.90 53.06 64.88 

7. Patna Univ., Patna 71.14 155.26 SO.36 87.41 152.23 

8. Rajendra Agril., Samastipur 

Chhattlaglrh 

1. Guru Gasidas University, Bilaspur 47.90 82.97 61.14 21.52 71.67 

2. Indira Kala Sangeet, Khairagarh 0.38 59.98 40.44 26.00 52.79 

3. Indira Gandhi Krishi 40.42 
V. Vldyalaya, Raipur 

4. Pt. Ravi Shankar Shukla Univ., Raipur 37.30 95.88 57.01 53.46 109.87 

DeIhl 

1. Delhi University, Delhi 10359.66 11138.24 11665.87 10114.04 13434.46 

2. I.G.N.O.U., New Delhi 0.05 3.30 

3. Jamia Millie Islamia, New Delhi 3678.44 3680.51 4196.06 3830.01 5560.98 

4. Jawahartal Nehru Univ., New Delli 6057.31 5070.34 6592.78 5781.52 7143.00 

5. Incian Agril, Research Instt., New Delhi 6.37 4.43 1021 12.24 12.52 

6. Jamla Hamdard, New Delhi 679.46 416.52 707.95 736.97 644.07 

7. School of Planning & 1.07 0.46 
Architectura, New Delhi 

8. Shri Lal B.S.A. Sanskrit 431.88 39323 4795.35 557.02 563.01 
VIdyapith, New Deh 

9. National Jnstt. 01 the History 01 1.80 10.44 6.68 12.07 8.81 
Arts Conservation and 
MuaaoIogy, New Delhi 
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10. Guru Gobind Sir9I Indrapras1ha 29.50 4U6 
Univ. New Delhi ..,.. 

1. Haryana Agrit, Hisar 2.48 1.n 0.70 0.17 4.09 

2. Kurukshetra, Kurukshetra 124.04 190.46 148.52 149.55 191.40 

3. Maharishi Oayanand, Rohtak 97.19 n.52 9921 118.38 93.68 

4. Guru Jambheswar Univ., Hisar 36.87 40.96 105.22 100.06 131.69 

5. National Dairy Res. Insll., Kamal 0.67 1.50 

Gujarlt 

1. Bhavnagar, Bhavnagar 112.37 69.00 431.23 49.89 72.34 

2. Gujarat,Atvnedabad 181.16 165.13 1654.31 147.74 236.05 

3. Gujaral Agril, Oantiwada 

4. Gujarat Ayurveda, Jamnagar 3.00 

5. Gujaral VIdyapith, Ahmedabad m.71 644.97 830.41 688.50 915.88 

6. M.S. Univ. 01 Baroda, Vadodara 246.29 191.40 497.27 369.23 235.80 

7. North Gujaral Univ., Patan 70.n 42.28 80.73 25.42 79.48 

8. Sardar Patel Univ., Vallabh Vldyanagar 168.51 266.69 150.12 649.03 148.04 

9. Saurashtra Univ., Rajkot 132.84 134.91 367.93 1M.86 214.19 

10. South GI.;uaI Univ., Sural 78.89 99.51 454.38 62.68 85.80 

Goa 

1. Goa Univ., Goa 122.58 123.90 86.36 186.16 tn.30 

Hlmac:hII PrIdnh 

1. Himachal Pradesh, Simla 113.74 142.88 170.15 614.47 200.75 

2. Himachal PrIIda&h KriIIhi, Palampur 2.44 

3. Dr. V.S.P. Univ., 01 HorticUIura 
& forestIy, SoB1 

JIInmu • KMhmir 

1. Jammu, Jammu 82.09 1M.06 126.90 8021 135.83 

2. Kashmir, Srinagar 206.95 134.24 140.99 129.82 2200.71 

3. Sher+kashmir Univ. 01 AgiI. 0.72 0.86 1.44 
Sc. & Tech., SriIagar 
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JhIrkhInd 

1. Bisra Agriculture, Ranchi 

2. Ranchi University, Ranchi 38.13 96.83 72.05 32.26 140.35 

3. B.I.T., Men Ranchi 72.15 98.20 181.87 220.38 336.29 

4. Indian School of Mines, Dhanbad 93.39 20.81 12.06 91.17 10.08 

5. Vinoba Bhave, Hazaribagh 0.74 

KlmaIIkI 

1. Bangalore Univ., Bangalore 293.58 235.22 120.07 209.09 271.99 

2. Indian Instt. of Science, Bangalore 266.20 416.73 120.50 205.71 141.00 

3. Central Inltt. of Indian Languages 1.55 

4. Gulbarga, Gulbarga 96.79 84.95 62.27 81.11 97.60 

5. Kannada, Hampi 54.00 29.00 17.86 48.63 

6. Kamataka, Dharwad 208.81 291.51 170.67 636.85 163.78 

7. Kovempu, Shimoga 53.47 n.92 63.35 116.16 91.62 

8. Mangalore, Mangalore 121.54 121.84 94.57 125.99 117.33 

9. . Manipal Academy 01 HiPr 0.61 1.00 
Ecb:ation, Manipal 

10. Mysore, MyIore 262.63 291.78 209.01 326.19 244.67 

11. National Law Instt. 01 IneII, BangaIore 45.91 106.10 66.22 46.92 58.33 

12. National Instt. of Mental HeaJth 4.61 9.05 2.00 
& Nuero Sci., Bangalore 

13. Univ. 01 Agril. Scinec:e, Dharwad 1.00 0.71 

14. Univ. 01 Agril. Science, 8angIIore 0.81 

KII'III 

1. CaIic:ut. Kozhikode 252.97 174.53 166.39 128.67 210.74 

2. Cochin Univ. of Science & 119.73 140.78 165.58 679.48 256.75 
Tech., Kochi 

3. Kerala, Thiruvananlhapurarn 196.84 147.01 265.25 144.48 205.76 

4. Kerala AgriI, Thrissur 

5. Mahatama Gandhi Univ., Kottayam 81.35 163.27 60.75 91.39 113.45 

6. Shree SankarachllYl Univ. or SnIuIl, KIIq 20.67 0.71 
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7. Kannur UriY., Kannur 0.18 

8. National 1nsIt. of Tech., CaIcut 0.58 

IIInIpur 

1. Manipur UrW., Imphal 140.59 142.32 95.48 123.25 185.12 

IId1yI PnIdIsh 

1. Avdhesh P. Singh. Rewa 62.58 58.47 95.84 2U5 88.34 

2. BarllatuU8h V.V., Bhopal 112.40 284.84 126.83 48.89 91.88 

3. M.G. ChiIrakooI Gramodyog 27.40 31.42 50.17 34.10 55.23 
V.V., Chilrakoot 

4. Devi Ahilya V.V., Indore 167.91 336.19 133.81 466.17 200.88 

5. Dr. H.S. Gour V.V., Sagar 122.88 153.58 239.76 150.83 236.97 

6. Jawaharlal Nehru Krishi, JabaJpur 

7. Jiwaji, Gwalior 91.81 95.09 72.18 101.88 111.10 

8. Lakshmibai In&tt. of Phy. Edu., Gwalior 16.19 42.34 5.218 8.26 71.00 

9. Makhanlal C.R.P. V.V., Bhopal 

10. Prach Niketan Centre 01 Advance 0.87 
Stuct{ for Indology and Museotogy 

11, Rani Durgavati V.V., Jabalpur 102.44 143.67 144.11 118.22 176.16 

12. Vlkram, Ujjain 79.64 105.33 73.48 78.74 97.53 

13. M.P. Bhoj Univ., Bhopal 9.71 1.40 1.90 

IIIharaIhtrI 

1, Amravati Univ., Amravati 67.08 67.73 61.84 29.21 79.69 

2. Dr. B.S.A. Tech. UniY., Lonere 

3. Mumbai Univ., Mumbai 516.58 510.65 475.73 482.83 492.76 

4. Konkan Krishi VIdyapiIh, DapoIi 

5. Mahatama PhuIe Krishi, Rahuri 

6. Maralhwada Kristi VIdyapiIh. Partlhani 3.01 

7. Dr. B.A. Maralhwada Univ., AurangabId 99.11 99.78 133.57 74.32 164.69 

8. Nagpur lJniy., Nagpur 114.44 80.57 129.11 13HO 2S2.39 

9. Nof1h Maharaahtra, JaIgaon 62.82 54.75 59.92 48.52 101.35 
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10. Poona lJniy., P\I'Ie 449.28 387.75 1078.50 1420.60 358.62 

11. Panjabrao Kriahi, AkoIa 4.05 

12. S.N.D.T. Women's, Mumbai 245.02 114.40 93.75 203.12- 168.13 

13. Shivaji, Ko/hapur SO.76 195.17 123.38 61.35 136.23 

14. Yashwant Reo Chavan, Nasik 1.50 

15. S.R.T. Marathwada, Nanded 61.48 32.45 42.34 43.67 70.26 

16. Central lnatt. of Fisheries Education, Mumbai 

17. Deccan College P.G. & Research InBtl., Puna 59.00 22.78 3.75 33.54 51.33 

18. Gokhale InBtl. of Pol. & Economic, Pune 68.17 55.02 31.03 34.83 76.47 

19. International Inst!. of Population 10.00 9.35 2.97 2.88 5.04 
Science, Mumbai 

20. Tata Instl of Social Science, Mumbai 881.39 821.09 859.12 789.97 1053.27 

21. Tilak Maharashtra VidyapIIh, Pune 36.47 23.30 2321 1.00 73.48 

22. M.G. Anter-Rashtriya Hindi Vish. V., Wardha 100.49 50.00 665.75 502.25 

23. Sharti Vidyapilh, Pune 6.SO 6.40 12.82 3.30 18.98 

24. Halkins Instt. for Training & Research 0.49 4.71 

IIizorIm 

1. Mizoram Univ., Mizoram 1320.27 2127.98 

IIeghIIIyI 

1. North Eastern HiB Univ., Shiliong 3571.24 4095.19 3840.83 3369.31 403521 

NIgIIInd 

1. Nagaland Univ., Kohima 1707.41 1755.57 1669.15 1249.02 2010.34 

art .. 

1. Bemempur Unlv., 8ettIampur 100.59 205.62 119.35 33.93 129.50 

2. Orissa Univ. 01 Agril. l Tech., Bhubaneswar 121 

3. Sambalpur Univ., Sambalpur 106.74 112.57 111.86 124.37 199.73 

4. Shri Jaganalh Sanskrit VIdyapiIh, Puri 2820 111.91 34.76 42.95 56.83 

5. Utkal Univ., Bhubaneswar 142.39 372.44 248.35 161.73 236.01 

PoncIIchtny 

1, Pondicheny Univ" POllclctlflTY 1708.02 171G.99 1043.62 1507.35 1683.83 



97 AGRAHAYANA 18. 1825(SMIt) 98 

2 3 5 8 7 

..... 
1. Guru Hanak Dev Univ., Amrilsllr 200.71 182.53 218.42 683.53 277.85 

2. PIqab Univ., Chandigarh 271.95 388.11 399.48 884.112 521.88 

3. Punjab Agril., LucIIiana 4.11 0.75 2.89 1.86 12.13 

4. Punjabi Univ., PatiaIa 111.72 174.89 123.59 81.39 117.86 

5. Thapar InstL d Engg. & Ted\., Patiala 107.98 .258.37 242.38 

RIJuthIn 
1. BanasIhali VIdyapiIh, BanasthaIi 371.83 99.06 370.42 938.64 40.36 

2. Birla Instt. d Tech. & Science, Pilani 72.15 22.25 104.70 143.52 151.36 

3. Kota Open UniY., Kota 0.35 2.34 2.24 

4. J.N. Vyes UniY., JocIIpur 176.SO 227.28 156.64 132.29 267.40 

5. J. V. Bharathi Instt., L.adnun 79.24 27.02 85.35 26.83 37.51 

6. M.D.S. UniY., Ajmer 56.06 78.72 48.88 23.34 81.22 

7. M.L Sukhadia V. Vldyalaya. lJdqIur 125.37 102.n 60.89 34.63 204.08 

8. Rajasthan VIdyapith, Udaipur 30.45 44.81 42.111 33.58 81.45 

9. Rajasthan Agri. Univ., Bikaner 0.05 

10. RajasIhan UniY., Jaipur 167.39 285.82 281.90 237.90 208.38 

T811111 NIdu 

1. Alagappa lJniy., Karaikudi 74.31 86.31 58.51 31.59 119.84 

2. AnnamaIai., AnnamaIai Nagar 151.43 83.51 102.60 171.82 183.31 

3. Anna Univ., Chennai 360.03 286.81 281.72 951.48 493.82 

4. Bharthiar Univ., CoirnbaIor8 88.95 85.31 94.88 103.08 114.82 

5. BhaIthidesan Univ., Tiructirapali 102.59 167.41 134.n 35.18 140.28 

6. Dr. MGR MecIcaI, QIemai 0.53 

7. Madras UniY., ChennIIi 355.18 313.81 985.80 780.98 355.24 

8. Madurai Kamraj Univ., .... ri 212.79 242.89 154.70 848.90 222.09 

9. MaltIer T81818 lJnjy. for Women. KodaikanaI 33.50 40.17 SO.6O 21.48 82.58 

10. M. Stmamar lkiv., TN18MIIi 51.48 SO.19 52.32 48.20 79.31 

11. Taminadu Agri., CoinIbam 3.00 2.91 4.33 2.33 4.00 
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12. TamH Univ., Thanjavur 63.68 64.64 40.09 29.55 7724 

13. T.N.V. & Animal Science Univ., Chennai 1.38 

14. C.LR.I., Chennai 0.30 0.30 

15. Shri Ramchandra Medical 0.13 
College, Chennai 

16. Gandhigram Rural Instt., Ganctligram 739.31 753.1B 821.48 894.36 990.86 

17. Sri Chandrasekharananda 37.52 22.02 67.00 23.00 57.70 
Saraswathy Nyayashastra 
Mahavidyalaya, Kancheepuram 

lB. Sri Avinashilingam Instt. for 789.97 630.36 726.96 714.08 930.90 
Home Science and Higher 
Education for Women, 
Coimbatore 

19. Shri Ramchandra Medical 1.11 1.48 8.80 
College & Research Instt., Chennai 

20. Periyar Univ., Salem 0.22 

21. Shan Mhgho Arts, Sci. Tech. & 16.00 
Research Academy, Thanjavur. 

22. Vellore Instt. of Tech., Vellore 5.51 

Tripura 

1. Tripura Univ., Agartala 6129 69.05 56.70 37.57 8126 

UIIarInchII 

1. G.B. Pant Univ. of Agril. & 38.17 6.19 9.68 18.94 20.05 
Tech., Pant Nagar 

2. H.N.B. (Garwal) Univ., Srinagar 54.01 111.05 111.83 139.59 116.50 

3. Kumaon Univ., Nainital 72.17 78.37 91.63 73.62 118.73 

4. ROOfkee Unlv., ROOIkee 412.09 464.35 535.22 259.47 0.50 

5. Forest Reeearch Instt., Datndun 1.08 2.15 3.84 1.40 5.45 

6. GUNkuI Kangri V. VndyIIaya, Hardwar 841._ 482.32 610.83 531.96 642.76 

Uttar PI'IdIIh 

1. Allahabad Univ., AIahabad 137.80 338.10 289.80 m.73 329.70 

2. Aligarh Muslim Univ., Aligarh 16338.72 15747.16 15790.24 15354.87 18300.65 

3. Banaras Hindu Univ., Varanaai 17712.79 1624126 16179.12 15134.81 1678520 
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4. BoodeIkhand lkIiv., Jhansi 1.09 2.08 76.37 50.80 

5. Ch. Charan SiIgh Univ., Meerd 114.30 m.75 90.89 10U2 121.46 

6. Chandrasekhar Azad lkIiv. of 
Agril. & Technology, Kanpur 

7. Dr. Bhimrao AmbecIcar Univ., Agra 40.55 72.07 59.88 62.02 81.37 

8. Dr. Ram Monohar Lohia (AVIdI) 62.42 51.40 47J7 28.00 58.40 
Univ., Faizabad 

9. Gorakhpur Univ., Gorakhpur 130.15 159.21 100.15 131.29 178.53 

10. Kanpur Univ., Kanpur 31.95 80.40 38.82 31.31 71.35 

11. L.ucknow lkIiv., Lucknow 117.47 220.79 259.81 209.38 210.36 

12. Mahatma Gandli Kuhi 45.80 89.09 57.99 35.71 62.30 
VIdyapith, Varanasi 

13. M.J.P. Rohilkhand lJnjy., Bal8i1y 31.80 89.52 S2.58 50.73 73.19 

14. Narendra Deva Univ. 01 AgriI. & 
Faizabad 

15. Purvanchal Univ., Jaunpur 103.00 54.28 

16. Sampumanand SanskrI1 34.02 47.18 45.88 101.57 45.81 
V. Vlltfalaya, Varanasi 

17. Dr. B.A. Ambdar Univ., Lucknow 528.97 370.00 51.50 714.00 812.81 

18. CenIraI InIIL 01 HPr Tibetan 30.87 11.10 34.00 18.86 31.72 
StucIas, Varanasi 

19. Dayal ~ Ecb:aIionaI 1nIIl, Agra 421.56 3110.56 488.87 •. 38 512.56 

20. San;ay GanItIi P.G. InsIl 01 16.00 
Medical Science, LucIcnow 

21. MoIiIaI Nehru NIIionaI InIIl of 3.00 

Tech., AIIatIIIbId 

22. AIIhUd Awl 1nIIL, AIahabId 3.53 

23 . BharaIIctWIde MuIic: 1nIIt, Lucknow 1.50 

......... 
1. ~Univ.,~ 180.83 287.86 133.25 131.01 116.31 

2. B.C. KriIhi V. V~ ....... 0.45 1.19 
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3. Bengal Engg. College, Howrah 

4. Calcutta Univ., Calcutta 

5. Jadavpur Univ., Calcutta 

6. Kalyani Univ., Kalyani 

7. North Bengal Univ., Oarjeeling 

8. Rabindra Bharti Univ., Calcutta 

9. Vidya Sagar Univ., Midnapore 

10. Viswa Bharti Univ., Santiniketan 

11. West Bengal Univ. of Animal & 
Fisheries Sciences, Kolkata 

Special Package for HIV Children 

1205. SHRI A.P. JITHENDER REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have announced a 
special package for HIV children; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Yes, Sir. Government of India has decided to 
provide antiretroviral therapy in government hospitals to 
children with AIDS under 15 years of age. The treatment 
programme is proposed to start w.e.f. 1st April 2004 in 
a phased manner in six high prevalence States namely, 
Andhra Pradesh, Kamataka, Manipur, Maharashtra, Tamil 
Nadu and Nagaland. 

Spurious Drugs 

1206. SHRI AMAR ROY PRADHAN: WiH the Minister 
of HEALTH AND FAMILY WELFARE be pleased to refer 
to the reply given to Unstarred Question No. 3062 on 
August 13, 2003 and state: 

(a) whether the requisite information has since been 
collected; 

3 4 5 6 7 

89.40 17.38 60.75 96.09 91.74 

348.21 348.87 228.85 407.14 399.60 

313.23 433.45 828.12 1109.76, 466.44 

67.47 75.10 84.41 79.21 96.97 

88.36 110.13 71.44 90.60 128.08 

30.79 154.22 74.57 42.66 106.93 

93.53 66.99 64.71 32.66 n.33 

4488.93 4046.13 4712.63 3944.56 5157.33 

1.01 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which it is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir. 

(b) to (d) The officers of the Drugs Control 
Department, Government of NCT of Delhi draw random 
samples of modern allopathic drugs from the 
manufacturing and sale outlets, hospitals, medical store 
depot etc. from time to time to test check the quality of 
the drugs moving. in the market. The details of sampfes 
taken during last three years and found spurious are 
given in enclosed statement-I. 

On receipt of such type of complaints from CGHS 
beneficiaries and Medical staff it was decided to get the 
enquiry conducted by a committee headed by D.G.H.S. 
with Joint Secretary (ISM&H) and Drug Controller General 
of India as Members. The Committee set. up by the 
Government for the purpose has given its report on the 
recommendations for the enquiry committee which is 
placed in statement-II. 

The Government has examined the enquiry report 
and it has been decided to accept it in toto. 
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sr.fement I 

Details of samples taJcen and found spurious during the last til,.. )'MIS 

Year 

No. of samples taken 
No. of casesldrugs where 
Spurious drugs detected 

2000-2001 

1249 
03 cases 

(05 drugs)" 

2001-2002 

1557 
06 cases 

(18 drugs'-. 

2002-2003 

2545 
12 cases 

(34 drugs)··· 

·Out of 05 drugs reported spurious 4 were detected during raid in unIIcenced premises. 

""Out 01 18 drugs reported spurious 12 were detected during raid in unIicencecI pramises. 

"-Out 01 34 drugs reported spurious 30 were detected during raid In unllcenced premises. 

8mtementll 

The Committee recommends that disciplinary action 
should be initiated against the following: 

(a) Dr. M. Shamoom, the then In-charge UMSD and 
Member Secretary of the Purchase Advisory 
Committee is solely responsible for not getting 
the approved supply of Tab. Neurotone and 
received supplies of underweight tablets in spite 
of the note recorded by the PAC. He did not 
take up the matter with the concerned firm while 
placing the supply orders. Not only were the 
supplies received they were dispatched to the 
dispensaries for further distribution. Therefore, 
the work and conduct of the officer is 
unbecoming of a Government servant and he 
has failed in performing the duties and 
responsibilities attached to his post which has 
resulted in the loss to the exchequer as full 
payments have been made for the underweight 
supplies received from the finn. Further, he has 
tried to mislead the authorities by justifying the 
irregular act of the finn. 

(b) The Chairman and all Members of the Purchase 
Advisory Committee have failed in diachIuging 
their duties in not outrightly rejecting the 
underweight medicines while apprOving it with a 
clause. No efforts were made even in the next 
meeting to foJIow up the note recorded on the 
approval statement. 

(c) The Members of the Inspection CommiItee have 
also failed in discharging their duties effectivefy 
while knowing specifically about the objection of 
Wlderweight medicines recorded. by the PAC and 
failed to ensure proper supply. 

(d) The then Addl. Director, CGHS and Chairman 
for having put the same member in both, PAC 
and the Inspection Committee and for not having 
initiated proper and timely action despite 
complaints even though he was Chairman of 
the PAC. 

Recommendatlona: 

(a) At present the Purchase Advisory Committee 
comprises of Adell. Director, CGHS, MSD, Dy. 
Advisor, ISM, 4 Unani Physicians, Accounts 
Officer, CGHS and CMO In-charge, UMSD and 
the Inspection Committee comprises of Dy. 
Advisor ISM and 2 Senior most In-charge of 
CGHS Unani Dispensaries. The Committee 
recommendations that since the Department of 
Indian System of Medicines and Homoeopathy 
is now a separate department of Ministry of 
Health & Family Welfare: that the Department 
of Indian System of Medicines and Homoeopathy 
is the cadre controlling authority for doctors 
belonging to Indian System of Medicines and 
Homoeopathy streams; that It administers a 
number of councils belonging to Indian System 
of medicines and Homoeopathy disciplines, it is 
not appropriate for doctors from Allopathic stream 
to head the Purchase Committees/Inspection 
Committee for drugs for Ayurveda, Unanl, 
Siddha, etc. In fact, the credibility of the 
recommendations of such committees headed by 
the Modem System of Medicine doctor is itself 
questionable. In view of these, the Committee 
recommenda that II Is for the Indian System of 
MedicInes and Homoeopathy to constitute both 
the PAC as weD as the Inspection Committee 
at their level along with terms of reference of 
each committee separately. The Chairman and 



107 Written Answers DECEMBER 10, 2003 to Questions 108 

Members could be chosen by the Dept. from 
amongst the SpecialistsIDoctors of eminence in 
the respective fields. The PAC shall be 
responsible for finalisation of formulary, 
registration of firms and placement of supply 
orders. These Committees can however, report 
to the Director, CGHS. 

(b) The Committee found some of the members of 
the PAC or the Inspection Committee were 
common. The Committee recommends that both 
the Committees should have different set of 
members and should be revamped as per CVC 
guidelines periodically. 

(c) The Committee found there were no clear cut 
guidelines for the PAC or the Inspection 
Committee or for the store in-Charge. It is 
suggested that the powers and responsibilities 
of the PAC; of the Inspection Committee and of 
the Store in-charge be delineated clearly to 
ensure greater transparency and for registration 
of credible firms. 

(d) The Committee was dismayed to note that even 
basic weighing devices were not available with 
the Unani Store. The store should be at least 
reasonably equipped with some basic testing 
devices. 

(e) Greater official monitoring at all levels is required. 
Rather than reacting only on complaints. 
Frequent Inspection need to be carried out. 

(f) In-service trainings for CGHS Unani Doctors in 
Unani Pharmacopia can be arranged which will 
update and enhance their knowledge/efficiency. 

(g) Since there are no specific Lab tests for these 
Drugs the Committee recommends that the PAC 
may consider inserting penalty provisions in the 
contracts to take action against supplying firms 
failing to conform. to standardalspecificati as 
required. 

(h) The Committee recommends that a Special Audit 
and 100% physical verification of medicines be 
got conducted in all CGHS Unani dispensaries 
for the last three years. 

Space Cooperation with .... 1 

1207. SHRI KALAVA SRINIVASULU: WIll the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment has a proposal to 
establish bilateral space cooperation with Israel; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 
Yes, Sir. 

(b) An agreement has been signed between the 
Indian Space Research Organisation and the Israel Space 
Agency in October 2002 on cooperation in the peaceful 
uses of outer space. 

Revamping of Joint Venture Policy 

1208. SHRI MOHAN RAWALE: Will the Minister of 
SHIPPING be pleased to state: 

(a) whether the Govemment propose to revamp the 
joint venture policy in major ports for which the guidelines 
were announced in June 1998; 

(b) if so, the details thereof; 

(c) the time by which the said policy is likely to be 
implemented; and 

(d) the number and details of projects developed so 
far under the joint venture policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) to (c) The Government has undertaken a review of 
the existing guidelines on private sector participation in 
major ports including the guidelines on formation of joint 
ventures by major ports, with the view to updating and, 
if necessary, revising them and issue a consolidated set 
of guidelines on the subject. It wKl not be feasible to 
indicate a time frame for completing the exercise. 

(d) Nil. 

Development of Major Ports 

1209. SHRI T. GOVINDAN: Will the Minister of 
SHIPPING be pleased to state: 

(a) whether the Govemment has received any 
proposal from Kerala Government for the development of 
major ports in the State during the last three years; and 
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(b) if so, the amount sanctioned by the Union 
Government for the same: and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON 
RADHAKRISHNAN): (a) to (c) Bhubaneswar-Puri Road is 
a National Highway. The Union Govemment is responsible 
for its development and maintenance and the entire 
expenditure is bome by it. Of the total length of 61.521 
km of this road, 59 km has already been improved under 
various schemes and wort< on the remaining stretch is in 
progress. Since declaration of this road es a National 
Highway in 1999, Govemment has sanctioned Rs. 21.01 
erore for its improvement. 

(Translation) 

implementation of Maternity Benefit Scheme 

1213. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

<a) whether the Government provides any antenatal 
or postnatal financial assistance to the women living below 
poverty line in urban and rural areas under the National 
Matemity Benefit Scheme; 

(b) if so, the details thereof; 

(e) whether the Govemment have set any criteria to 
ensure that this amount reaches the needy women; 

(d) whether any arrangement has been made to give 
wide publicity to this in order to generate awareness in 
the remote villages about the Schemes; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Under National Maternity BenefIt Scheme flNlllCial 
assistance is extended at the rate As. 5OOI-per pregnancy 
for the first two live births to the women belonging to 
house holds below poverty line who have attained 
19 years of age or above. The matemity benefit is 
normally disbursed 12-8 weeks prior to the delivery. 

(c) The scheme provides that Gram Panchayatsl 
Municipalities will play an activ8 role In the identification 
of beneficiaries under the scheme. The scheme also 

stipulates that the Central assistance is preferably 
disbursed in public meetings, such as gram sabha 
meetings in the rural al"8ll8 and neighbourhoodImohaUa 
committee meetings in urban areas. 

(d) and (e) The StatelUT Govemments have been 
advised to ensure wide and continuous publicity to the 
benefits under the Scheme and the procedures through 
post8l'8, brochures, media and other means. They shall 
ensure that application forms are widely available in local 
languages. Procedure for verification of applications should 
be prompt and simple. District Collectors or any other 
officers who have been given the nodal responsibility of 
Implementation of the scheme has also been made 
responsible for giving wide publicity to the scheme & Its 
procedures in their District. The PanchayatslMunicipalities 
has been made responsible for disseminating Information 
about the scheme and the procedure for obtaining benefits 
under it. The States & Districts are also provided with 
funds to meet administrative expenses. 

(English) 

Ferry Service between Murnbal and Karachi 

1214. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING be pleased to state: 

(a) whether the Govemment propoaea to start a ferry 
service between Mumbai and Karachi; and 

(b) If so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) and (b) The Prime Minister has announced a proposal 
to start a ferry service between Mumbei and KarachI. 
The Prime Minister of Pakistan has alao agreed that the 
feasibility of the ferry service could be dIIIc~ed between 
the two aides. 

External Aalatance for HeeIth ProJect-

1215. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have received any 
financial aslietance from any external 80Urce for the 
Implementation of health projects during the last three 
years and til date; 

(b) If 10, the details thereof; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) and (b) Cochin Port is the only major port in Kerala. 
The Central Government has been receiving proposal from 
Government of Kerala for the development of Intemational 
Container Transshipment Terminal (ICTT) at Vallarpadam 
in Cochin Port area and its connectivity with Railways 
and National Highways. These projects have been 
included in the Integrated Development Plan for Cochin 
Port as part of the on-going process for development of 
the port. 

TRAI Direction for Voice Mall Service 

1210. SHRI VILAS MUTTEMWAR: 
SHRIMATI PRABHA RAU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the cellular companies have been directed 
by the Telecom Regulatory Authority of India (TRAI) to 
provide the voice mail service facility only to those who 
have specifically asked for it; 

(b) if so, whether the direction given by the TRAI is 
being followed by the cellular companies; 

(c) if not. the reasons therefor; 

(d) whether complaints have been received against 
the cellular companies in this regard; 

(e) if so, the facts thereof; and 

(f) the action taken by the TRAI on complaints lodged 
against the cellular companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Sir, TRAI had issued the 
instructions to all ceUular operators to provide Voice Mail 
Service only with the consent of cellular subscribers. 

(b) The instructions have been followed by all the 
cellular companies except Mis Sharti Cellular Ltd. The 
Company has explained that they are taking the consent 
of subscribers by informing them through SMS (Short 
Messaging Service) that the subscribers will be charged 
for retrieving the Voice Mail Message. They have also 
mentioned that the subscribers can deactivate Voice Mail 

Service from mobile phone itself. For new subscriber's 
MIs. Bharti Cellular has confirmed that they will take 
subscribers' consent in the applicant's form itself. 
MIs. Bharti have contended that this should be considered 
as subscriber'S consent. 

(c) Does not arise in view of (b) above. 

(d) Yes, Sir. 

(e) The complaints are to the effect that Voice Mail 
Service has been provided on a default basis without the 
consumer specifically asking for it anellor without consumer 
consent. 

(I) TRAI had issued instructions to cellular companies 
as in (a) above after receipt of the complaints. 

Educational Reforms 

1211. SHRI M.K. SUBBA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the reported decision of the Assam College 
Teachers Association (ACTA) to fight the Government's 
move to privatise education, especially higher education, 
in the name of educational reforms; 

(b) if so, the details thereof alongwith the measures 
takenlto be taken by the Government in this regard; and 

(c) the impact of such reforms of higher education 
on the poor and the middle class students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (c) According to the 
information furnished by University Grants Commission 
(UGC), the UGC is not aware of any such decision of 
the Assam College Teachers' Association. 

Improvement of Shubaneswar-Purt Road 

1212. SHRI ANANTA NAYAK: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(8) whether Orissa has sought financial aasistanoe 
from the Union Government for the improvement of 
Bhubaneswar-Puri Road; 
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(c) the funds to be provided to each State out of THE MINISTER OF STATE IN THE MINISTRY OF 
the external assistance for the heaIIh projects? HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 

to (c) Yes, Sir. A statement is enclosed. 

Bratament 

Utilisation of Gowwnment G,.,tIl.oan during the I&9t thr8e .... 15 

(Amount In thousands; In Donor currency) 

81. Name of Project StatelSedor Donor CumIncy Agreement loan 2001.()2 2002-03 2003-04 
No. date Amount 

2 3 5 6 7 8 9 10 

GRANT 

1. Basic Health Maharashtra Gennany OEM 23.7.1996 3284.29 1059.70 0.00 0.00 
Maharashtra 

2. Basic Health West Bengal Germany OEM 22.6.1999 1998.03 1998.03 0.00 0.00 
Programme. we 

3. National Leprosy Central IlenmaIk DKK 17.9.1991 70000.0 0.00 4331.84 0.00 
Eradication Sector 
Plogramme Phase II 

4. Revised National 0riBI8 Denmark DKK 2.12.1996 54800.00 0.00 2475.37 911.46 
TB Control Programme 
Phase I 

5. HeaIh Cara Project Tamil Na~ DKK 24.12.1996 102500.00 0.00 18372.08 0.00 

Phase '" 
6. NaIionaI Programme Central Denmark DKK 7.11.1997 55000.00 4120.54 8700.54 7072.14 

for ConIroI of Sector 
BIinciIess Phase III 

7. Leprosy Eradication Central DKK 16.11.1998 76400.00 0.00 0.00 1838.76 
Programme Phase III Sector 

8. Basic Health MacI1ya Pradesh Denmark DKK 15.11.1999 58400.00 0.00 8262.78 8746.82 
Services 

9. Basic Health ChhaItisgaJtI Denmark DKK 15.11.1999 21000.00 0.00 3875.97 1414.43 
Servic:as 

10. Health & Famiy Central Sector E.E.C. EUR 2.9.1997 240000.00 27000.00 31540.00 0.00 
Welfare Sector 
Dev. 

11. ruse Polo Central Sedor Germany EUR 29.10.2001 10225.84 0.00 8525.93 1073.09 
ImnuizaIion 
Programme HI 

12. ORET Project for ~ The E~ 27.11.1997 18072.27 0.00 2093.27 0.00 
G&farat HaIIh NaIheItandI 
CaI8 
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2 3 4 5 6 7 8 9 10 

13. Basic Health Maharashtra Gennany EUR 23.7.1996 10225.84 0.00 1194.96 106.08 

14. Basic Health Programme West Bengal Gennany EUR 22.6.1999 0.00 566.16 473.02 

15. Partnership for Andhra Pradesh, United GBP 5.10.1999 28100.00 2381.58 2639.86 0.00 
Sexual Health Gujarat, Kingdom 

Kamataka, 
Orissa 

16. Orissa Interim Orissa Un~ed GBP 29.11.2002 1189.00 0.00 0.00 67.04 
Support to Health Kingdom 
& Family Welfare 

17. Orissa Health & Orissa United GBP 21.8.1997 1748.00 289.38 726.34 0.00 
Family WeHare Kingdom 
Project Phase III 

18. ORET Project for Gujarat The NlG 27.11.1997 79652.07 4186.53 0.00 0.00 
Gujarat Health Netherlands 
Care 

19. AIDS Prevention Central Sector USA USD 30.9.1992 11913.00 1592.22 1340.35 326.67 
& Control Project 

20. Innovations in Central Sector USA USD 30.9.1992 103989.08 8380.00 5783.00 8869.00 
Family Planning 
SeNices 

21. Community Based Central UNDP USD 5.9.1997 13500.00 1590.94 1Sn.98 0.00 
Pro-Poor Initiatives Sector 
Programme 

22. Support to Central UNDP USD 22.3.2001 1500.00 0.00 208.46 0.00 
Response Sector 
HIV/AIDS 

23. Extension of Non· Central UNFPA USD 15.5.1997 136126 601.45 304.29 0.00 
Scalpel Vasectomy Sector 

24. Integrated Rajaslhan UNFPA USD 14.7.1998 1201S2.90 1638.22 1127.95 1314.62 
Population & Dev. 
in Rajasthan 

25. District UNFPA USD 9.8.1997 749.57 12495.45 0.00 0.00 
Reproductive 
Health Mallapuram 

26. Improving the Central Sector UNFPA USD 3.8.1998 408.09 109.95 21.72 3.05 
Status of 
Reproductive 
Health 

27. Support to Gender Issues Central Sedor UNFPA USD 15.9.1999 483.55 322.55 161.14 0.00 
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2 3 4 5 6 7 8 9 10 

28. MvoaIt::t on CeNraI Secb UNFPA USD 8.11.1999 138.03 62.28 48.55 28.43 
Population, 
Reproductive 
HaaIIh 

29. Making Safe Central Sedor UNFPA USO U.2OOO 488.51 282.18 207.46 0.00 
Motherhood a 
Reaity 

30. Programme for Haryana UNFPA USD 22.7.2003 55.67 0.00 0.00 124,44 
Advancement 01 
Gender Equality 

31. Integrated Maharashtra UNFPA USD 4.2.1999 4595.52 1751.73 1677.66 1770.07 
Population & 
Development 

32. National TB Multislates IBAD USD 30.1.2003 5651.00 0.00 0.00 1000.00 
Control Programme 

33. Kamataka Sec. Kamataka Germany OEM 16.1.1997 12676.24 8111.69 0.00 0.00 
Level Hosp. Dev. Project 

34. Kamataka Sec. Kamataka Germany OEM 16.1.1997 13804.88 0.00 2232.74 1818.63 
Level Hosp. Dev. Project 

35. Polio Eradication Central Sector United GBP 2.1.2002 98000.00 19795.95 19590.37 0.00 
Programme Kingdom 

36. Umbrella Project Central Sector UNFPA USD 1.4.1997 1.08 0.00 1.10 0.00 
• 

37. Kamataka Kamataka IDA USC 3.1.2002 680.00 0.00 88.00 0.00 
Integrated HeaHh 
Nutrition & Family 
Welfare 

LOAN 

1. ModemisaIion 01 SiIckim France EUR 1.7.1997 3858.78 0.00 284.73 0.00 
NAMCHI Hospital 

2. Supply & Uttar PradeIh France EUR 25.1.1998 4604.10 0.00 309.04 83.55 
ImpIet.JaJlalion 01 
Medical 
Equipment to 
SGPGIS, Lucknow 

3. Modernisation 01 Sikkim FIWlCB FRF 1.7.1997 22103.51 93.09 0.00 0.00 
NAMCHI HospiIaI 

4. &m& UIIar PradaIh France FRF 25.1.1998 29521.88 1568.80 0.00 0.00 
Implementation 01 
Medical 
Equipment ID 
SGPGIS, Lucknow 
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2 3 4 5 6 7 8 9 10 

5. Raichur District Kamataka OPEC USD 6.6.1991 9000.00 728.87 0.00 0.00 
Hospital Project 

6. Rewa Hospital Project Madhya Pradesh OPEC USD 28.2.1989 10000.00 1686.40 0.00 0.00 

7. Andhra Pradesh Andhra Pradesh IDA XDR 22.12.1994 90700.00 11789.90 5917.90 0.00 
Health System 
Project 

8. Family WeHare Central Sector IDA XDR 4.2.1994 57700.00 14900.31 8414.60 0.00 
(Urban Slum) 
Project 

9. Second Integrated Central Sector IDA XDR 23.3.1993 141600.00 26138.86 11934.86 0.00 
Child Development Project 

10. Cataract Blindness Central Sector IDA XDR 19.5.1994 68762.02.36 18747.88 11916.38 -1937.60 
Control Project 

11. Family WeWare Project Central Sector IDA XDR 24.6.1994 61608.04 14631.80 8080.53 0.00 

12. TB Control Project Central Sector IDA XDR 14.3.1997 98400.00 8557.55 11138.66 7926.47 

13. Malaria Control Project Central Sector IDA XDR 30.7.1997 119200.00 11326.63 8023.21 7059.10 

14. Second National Central Sector IDA XDR 14.9.1999 140820.00 24841.56 20537.84 7884.78 
HIVIAIDS Control Project 

15. Immunization Central Sector IDA XDR 19.5.2000 106500.00 19045.95 24616.12 16980.46 
Strengthening Project 

16. Second National Central Sector IDA XDR 19.7.2001 23300.00 3137.44 10843.96 3395.40 
Leprosy 
Elimination Project 

17. Reproductive & Central Sector IDA XDR 30.7.1997 179500.00 54457.08 20144.33 7963.00 
Child Health 
Project 

18. Woman & Child Central Sector IDA XDR 6.7.1999 222500.00 26582.15 45933.98 4202.18 
Development 
Project 

19. Livelihood Gujarat IDA XDR 18.2.2002 11650.00 0.00 0.00 735.57 
Security Project for 
Earthquake 

20. Second Health Multistates IDA XDR 18.4.1996 235500 39311.61 38937.80 8121.10 
System Dev. 

21. UP Health Systems Multistates IDA XDR 19.5.2000 82100.00 998.07 6435.98 4775.06 
Development 
Project 

22. Orilla Health Orissa IDA XDR 13.8.1998 5680.00 4045.75 5217.07 2768.43 
SysIems 
Development 
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2 3 4 5 6 7 8 9 10 

23. Maharashtra 
Health System 
Development 
Project 

IDA XOR 14.1.1999 97900.00 7835.03 12984.83 8748.80 

Non GcMrnIMnt GnnI 

1. Social 
Marbling by 
PSS&PSI 

Gennay EUR 20.12.1996 7669.38 0.00 126.10 0.00 

Assistance Received from World Health Organization 

Assistance from World Health Organization (WHO) is provided on the biennium ~., A statement indicating 
allocation of funds for the health projects for the biennium 2000-2001 and 2002-03 Is attached. 

Plan of Action 2000-200 1 

51. No. Name of programme 

2 

I. Communicable dl ...... 

1. Malaria control & KaJa-azar 

2. Tuberculosis 

3. Other Communicable Diseases 

II. Non<Ommunicabie dI ...... and Mental Health 

4. Cancer Control 

5. Cardiovascular Diseases 

6. Tobacco 

7. Mental Health and substance abuae 

8. Disability, injury prevention & rehabilitation + occupational health 

In. family and CommunIty Health 

9. HIVlAID5 

10. Reproductive and Child Health & AdoIeIcent health 

11. Nursing 

Approved 
allocation 
(In US$) 

3 

188,000 

425,000 

100,000 

474,750 

170,000 

1,062,500 

127,500 

255,000 

170,000 

1,275,000 

735,250 
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2 3 

IV. Su.talnable development and healthy environment 

12. Food Safety 337,000 

13. Nutrition 185,000 

14. Health and Environment 219,500 

V. Health technology and pharmaceutical. 

15. Immunization and vaccine development 175,000 

16. Essential medicine 460,000 

17. T radltiona1 medicine 510,000 

VI. Evidence and Information for policy 

18. Health information and management 32,000 

19. Research policy and promotion 1,130,000 

20. Organization of Health services & Tribal health 512,250 

VII. Other. 

21. Drug De-addiction/Control of substance abuse 115,000 

22. Yaws Eradication 34,000 

23. Leprosy .85,000 

24. Health For All 473,450 

25. Blindness 113,500 

26. Empowerment of Poor 180,000 

27. Women's Health 255,000 

28. Health Concem for sustaining Development 387,000 

29. Deafness 147,000 

30. Health care for elderty 272,000 

31. Water supply and SanItation (Rural) 210,800 

32. Water supply and SanItation (UIban) 119,000 

33. Healthy City 188,700 

34. WHO Fellowship 1,733,800 

Total 12,838,000 
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WHO Country Budget 2002-2003 Plan of ActIon 

SI. No. Name of progranvne 

2 

i. Communicable dl ...... 

1. 

2. 

3. 

4. 

Malaria control & Kala-azar 

Tuberculosis 

Other Communicable Diseases 

Convnunicable disease Surveillance 

II. Non-communlcable dl...... a Mentel Health 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Cancer Control 

Cardiovascular Diseases 

Other non-communicable diseases 

Non-communicable diseases surveillance 

Tobacco 

Mental Health and substance abuse 

Health promotion 

Disability, injury prevention & rehabilitation + occupational health 

III. Family and Community he8lth 

13. 

14. 

15. 

16. 

Matemal Health (making pregnancy safer) 

HIVIAIDS 

Reproductive and Child Health & Adole8cent Health 

Nursing 

IV. Sustainable development a healthy environment 

17. 

18. 

19. 

20. 

21. 

22-

23. 

24. 

Food Safety 

Nutrition 

Health and Environment 

Emergency preparedness and response 

Blood Safety 

Immunization and vaccine d8ve1opnw1I 

Essential medicine 

Traditional medicine 

to QuestXans 126 

(FIgures In USS) 

Approved 
Allocation 

3 

200,000 

100,000 

100,000 

100,000 

650,000 

450,000 

50,000 

100,000 

1,000,000 

500,000 

100,000 

185,000 

350,000 

100,000 

350,000 

600,000 

425,000 

236,000 

250,000 

50,000 

50,000 

135,000 

475,000 

300,000 
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2 

VI. Evidence and Information for policy 

25. 

26. 

27. 

Health information and management 

Research policy and promotion 

Organization of Health services & Tribal health 

VII. Othera 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

Drug De-addiction/Control of substance abuse 

leprosy 

Health For All 

Blindness 

Women's Health 

Deafness 

Oral health 

Health care for elderly 

Water supply and Sanitation (Rural) 

Water supply and Sanitation (Urban) 

Healthy City 

3 

50,000 

435,000 

300,000 

Included in Item No. 10 

50,000 

1,000,000 

200,000 

50,000 

75,000 

100,000 

175,000 

100,000 

39. Health policy and enhancing health system performance 

125,000 

85,000 

100,000 

1,950,000 40. WHO Fellowship 

Total 

Relaxing Condition. for Indian. by UK 

1216. SHRI CHADA SURESH REDDY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Britain has relaxed conditions for Indian 
skilled Personnel intending to go there; 

(b) if so, the details thereof; 

(c) whether this will facilitate more and more persons 
going to that country from India for employment there; 
and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) and 

11,650,000 

(b) The British Government has introduced Highly Skilled 
Migrant Programme [HSMP] for all nationalities on 20th 
January 2002. According to this programme highly skilled 
persons could enter UK without having a prior offer of 
employment for a year. The aim of the programme is to 
provide an individual route for highly skilled people, 
required by United Kingdom to enable it to compete in 
the global economy. 

(e) and (d) As HSMP is a points baeed Immigration 
scheme, it could be availed of by any highly skilled 
person. The BrItish Home Office in a press release on 
31 st October 2Ob3 stated that 3721 Immigrants have 
successfully entered UK under this programme. Indians 
are reported to be the largest single category of applicants 
availing this programme. 
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SettIng up of Space NnIgaIIon System 

1217. SHRI SURESH RAMRAO JAOHAV: Will the 
PRIME MINISTER be pleased to state: 

(a) whether India and Russia have agreed to pool 
efforts for an unmanned space mission to the moon and 
the setting up of space navigation system; 

(b) if so, whether an MoU has been singed between 
the two countries in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME lUELE.MENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (c) An MoU was signed for cooperation in the use of 
outer space for peaceful purposes. The MoU included 
joint studies in: 

(i) Mission analysis and utilization of facilities for 
the Indian Lunar Mission-Chandrayaan-1 and 

(ii) Cooperation in space navigation system. 

Target ... for Population Control 

1218. SHRI RUPCHAND MURMU: WII the MInister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the names of the States which are achieving 
target set under the Population Control Programme 
sponsored by the Union Govemment, 

(b) whether any assistance or incentive is provided 
to the States for achieving the targets fixed for them; 
and 

(c) if so, the details thereof aIongwith the assi8tance 
provided to each State during each of the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) Since April 1st. 1996 the 'Target F .. ApprDIdI 
(TFA)' has been adopted .. over India and focus laid on 
decenIraIized participatory pJamng baaed on a Comnu1IIy 
Needs Assusment Approach (CNAA). Under thia new 

approach, attention Is being paid to enJarging areas to 
basic and essential family welfare servIcea and ensuring 
community participation in the Implementation of the 
Family Welfara Programme at the grass-root level. For 
the country as a whole the achievements under the 
"National Family Welfare Programmes-, have been quite 
substantial. Some StateslUTs like Goa, Nagaland, Deihl, 
Kerala, Pondicherry, Andaman & NIcobar Islands, Tamil 
Nadu, Chandigarh and Mizoram have already achieved 
goals set for the year 2010 and StateslUTs like Manipur, 
Daman & Diu, Kemataka, Andhra Pradesh, Himachal 
Pradesh, Slkklm, Wast Bengal, Maharaahtra, Punjab, 
Arunachal Pradesh and Lakshadweep are close to 
achieving the goals. However, other States are lagging 
behind primarily on account of slow achievements of 
socio-economic indicators. 

National Family We"are Programme continues to be 
a centrally sponsored programme. Assistance given to 
States has nearly doubled over the last five years for 
maintenance of family we"are Infrastructural units, supply 
of drugs, contraceptives and extending maternal and child 
health care services. The States, which show better 
performance in famHy we"are, receive higher allocations 
In the budget depending on the performance particularly 
in respect of supply of contraceptives, compensation for 
&eterIIIzatIona inIertIon and area Ip8CIfIc programmes. 

Production of TyphoId Vas ... 

1219. SHRI KIRIT SOMAIYA: WII the MlniCfer of 
HEALTH AND FAMILY WELFARE be .-..ct to state: 

(a) whether the production of Typhoid Vaccines at 
HafIIcIne ~PharmaceutIcaI CorporaIon Ltd. (HBPCL) W8I 
stopped in 1997; 

(b) If 80, the reuons therefor; 

(c) whether the GoYemment propose to re.ume 
manufacturing of this vaccine; and 

(d) " 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) The production of Whole cell killed typhoid vaccine 
was etopped in 1996 becaUI8 the vaccine was found to 
be .... effIcacioue in field practice. 

(c) and (d) The Government has permitted Mis 
HaffIdne ~ Corporation Ltd. (HBPCL), 
Mumbai in 2002 to manutecue Whole ceU killed (AKD 
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type) typhoid vaccine for its limited use to the defence 
personnel only. 

[Translation] 

Science and Technology Programme for Women 

1220. SHRI PUNNU LAL MOHALE: 
SHRI P.R. KHUNTE: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether the Government has launched any 
programme for the benefit of women in the country based 
on science and technology; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT "BACHDA"): (a) to (c) the Department of Science 
and Technology has been implementing the scheme 'S& T 
for women' with a view to empowering women with inputs 
of science and technology for about two decades now. 
The broad obieCtiVes of this scheme are to promote 
development and adaptation of appropriate technology, 
traneter proven technologies and demonstration of live 
technology models to benefit women. This programme 
has made a distinct impact due to its unconventional 
approach, gender sensitivity and involvement of S& T 
based voluntary organizations having strong linkages at 
the grass roots. 

To encourage women scientists, the Department of 
Science & Technology has launched a Scholarship 
Scheme for Women Scientists in the year 2002. Under 
this scheme 100 Scholarships are awarded every year to 
outstanding women scientists in the following categories: 

Basic and applied sciences, application of S& T for 
problems of the weaker sections and application of S& T 
in IPR related sa" employed opportunities. 

The Department of Biotechnology implements a 
Scheme: 'Biotechnology based rural and women 
development programme' for skill development and 
capacity building of women through the appIicaIion of 
biotechnology. National Women Bio Scientist Award 
(Senior and Young) are announced every year since 1999 

to recognize the work of and encourage women bio-
scientists. 

[English] 

Mobile Connections In J&K 

1221. SHRI DALPAT SINGH PARSTE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has given instruction to 
BSNL, J&K circle to carefully scrutinise the applications 
received for mobile connection; 

(b) if so, the facts thereof; and 

(c) the number of applications received and the 
number of connections sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) Subscribers of 
mobile service across the country including J&K State 
are subjected to verification as per the license conditions 
issued by the Govemment of India by inSisting on photo-
identity as a prerequisite and in accordance with the 
commercial guidelines of the company in vogue to satisfy 
itse" of the bonafides before release of connections. 

(c) The number of applications received for Cellular 
Mobile connections in J&K as on 30-11-2003 is 39849 
and connections sanctioned is 26000. 

Payment for Emergency ServIces 

1222. SHRI RAMJEE MANJHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to refer to 
the reply given to Unstarred Question No. 1509 dated 
August 1, 2001 and state: 

(a) whether the Delhi High Court has since given its 
verdict in the case; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir. 

(b) The Hon'ble Delhi High Court vide order dated 
08.01.2002 in Civil Writ Petition No. 4942/1998 filed by 
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Shri Madan Mohan Sharma versus UOI stated as 
under: 

"This Petition was filed by Mr. M.M. Sharma seeking 
directions against the Government of Inda, Ministry 
of Health and Family Welfare, Department of Health 
to scrap the reimbursement system in respect of 
medical claims of the Central Government employees 
and pensioners and instead pay full cost of treatment! 
diagnostic tests direct to the hospital in question 
without involving the beneficiaries in any cash 
transaction. During the pendency of the Petition, 
Office Memorandum Rec-2412001/JD(MYCGHSIOeIhII 
CGHS(P) dated 7th September, 2001 has been 
issued by Government of India, Ministry of Health 
and Family Welfare. The Petitioner has referred to 
Clauses 2 (c), 9 and 11 of the Office Memorandum 
and states that purpose for filing the Petition is 
achieved on issuance of this Office Memorandum 
and states that the Writ Petition is dismissed as 
infractuou&." 

(c) As the above Civil Writ Petition has been 
dismissed by the Hon'ble Court on 08.01.2002, no further 
action is to be taken by the Government in the said 
Court case. 

Introduction of Injectlble Polio VaccinH 

1223. SHRI SAl DUZZAMA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether for the first time Injectl)le Polio Vaccines 
(IPVs) are going to be Introduced In the country as 
reported in the Economic Tmes dated November 14, 
2003; 

(b) if so, the details thereof; 

(c) the time by which vaccines are likely to be 
introduced in the country; and 

(d) the efforts bei1g made to str8Ilg1hen our RandO 
on different Vaccines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) Countries which have eradicated Polo ant U8Ing 
InjactI)Ie Polio Vaccines (IPVs) for their immunizaIIon 
programmes. Therefore, InjectI)Ie Polio Vaccinee (IPVs) 
will be used only after the polio is era<Icated from the 
country. 

(d) The Pasteur Institute of IncIa, Coonoor has taken 
up Research and Development on combination vaccine 
i.e. coupIng OPT group of vaccine with Hepatitis B so 
that It can be used in EPI programme. 

Research and Development work to adopt Japanese 
Encephalitis virus on vero cell Una is being carried out 
for manufacture of Tissue Culture Japanese Encephalitis 
vaccine. 

Research and Development work is also initiated to 
explore the possIbUIty of producing Antibodies against the 
rabies virus in ernbrionated Hens Egg. 

MIs. Panacea Biotech have been permitted for 
carrying out research and development activity In respect 
of IPV. 

PrIvate Unaided ProfeuIonal Colleges 

1224. SHRI R.L. JALAPPA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the position of Private Unaided Professional 
Collegea after 2004 In view of the agreement entered by 
the Government of Indis under GATT & WTO; 

(b) whether the Private Universities from outside 
countries made enquiries either with Govemment of India 
or with State Governments about foreign Universities; 

(e) if so, the details thereof; and 

(d) the action taken by the Govemment in thl, 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VAllABHBHAI KATHIRIA): (a) to (d) The Information Is 
bei1g caIect8d and will be laid on the Table of the House. 

[Translation] 

8CIST and OBC Employen 

1225. SHRI BAL KntSHNA CHAUHAN: Will the 
MInister of SCIENCE AND TECHNOLOGY be pleased to 
refer to the reply given to the Unstarred Question 
No. 1290 dl 30.07.2003 and state: 

(a) whether the r~ information has since been 
collected; 
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(b) if so, the details thereof; and 

(c) if not, the time by which it is likely to be collected? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) and (b) A reply to Lok Sabha 
Unstarred Question No. 1290 dt. 30.07.2003 has since 
been sent to the Ministry of Parliamentary Affairs on 
9.10.2003 for laying it on table of the House. 

(c) Does not arise. 

Corruption C.... In S.J. Hospital 

1226. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to refer to reply sjven to usa 2352 dl August 6, 
2003 and state: 

(a) whether the requisite information has since been 
collected; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which it Is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) No, Sir. The requisite information is still being 
collected. 

[English] 

Shortage of cabl.. In Keral. 

1227. PROF. A.K. PREMAJAM: WiI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether due to non-availability of cabIea new 
connections are not being issued by the BSNL especially 
in the newly commissioned Telephone Exchanges in 
Kerala; 

(b) if so, the facts thereof; and 

(c) the steps taken by the Government In this ragard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. 

(b) There was a requirement of 29,686 LCKM of 
cables for Kerala Telecom Circle for the year 2002-03. 
Purchase orders were placed for 15.08 . LCKM only 
because complete tendered quantity of cables was not 
accepted by the bidders. 

(c) (i) An order of 4.6 LCKM PIJF Cables has been 
placed on MIs HCL on 17.11.2003 for supply to 
Kerala Telecom Circle. 

(ii) The tender for the year 2003-04 for procurement 
of 120 LCKM has already been opened on 
3.9.2003. Three vendors have filed a writ petition 
in Delhi High Court. The Hon'ble Delhi High 
Court have issued certain directions to BSNL. 
Accordingly, the tender is being evaluated. 
Orders for procurement of cables could be 
placed after finalization of the tender. 

Assistance from World Bank 

1228. SHRI PRAKASH V. PATIL: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Government have received any 
assistance from the World Bank for development of 
National and State Highways in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether part of the assistance was utilised for 
development of National and State Highways in 
Maharashtra; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) Union Government is primarily 
responsible for development and upkeep of National 
Highways. As8istance from the World Bank has been 
received for development of various stretches of National 
HIghways. 

(b) The details are given in the statement. 
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(c) to (e) Four landing of the stretch of NH-8 from COf11)Ieted In 2001 l.Ilder Second National Highway Wortd 
Bassein Creek to Manor (58 Km) in Maharashtra was Bank Project at a cost of about As. 260 crore. 

St.tement 

S.No. Name of the State 
Project 

1. World Bank First Gujarat, 
NH Project Haryana. 

Punjab, Tamil Nadu, 
Uttar Pradesh, 
West Bengal 

2. Second National Haryana, 
Highway Project Punjab, Orissa, 

Madhya Pradesh, 
Maharashtra, 
West Bengal 

3. Third National Uttar Pradesh 
Highway Project Bihar and 
(TNHP) Jhar1<hand 

4. Grand Trunk Uttar Pradesh, 
Improvement Bihar and 
Project (GTRIP) Jhar1<hand 

5. Allahabad Bypass Uttar Pradesh 

{Translation] 

Ballka Samrtdhl Yoj8nII 

1229. SHRI RAJO SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the amount of interest accrued on the deposits in 
the accounts of the girl child under the BaBka SamrkIlI 
Yojana during 2003-04, year-wise; and 

(b) the steps takeIVpIopoaed to be taken to popuIariae 
the scheme in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) The amount under the Balika 
Samriddhi Yojana is deposited In an interest-bearing 
account opened in the name of the beneficiary girt child 
and an officer designated in this behalf by the State 
GovemmentJUnion Territory Admirtiab aIion in the neareM 

Loan NoJ Km. Length Status 
Amount 

2534-INI 496 Completed 
US$ 133 M 

347o-1NI 290.90 Completed 
US$ 306 M 

4559-INI 4n Ongoing 
US$ 516 M 

4822·INI 420 OngoIng 
US$ 589 M 

4719·INI 85 To be awarded 
US$ 240 M 

bank or post office. The choice of a bank or a post 
office for tha purpose of opening the account is of the 
State GovemmentIUT Administration. The account must 
earn the maximum poesIbIe rate of interest. In this context, 
the Provident Fund scheme or the National Savings 
CerWicate scheme Is given the hIgheM priority and the 
SavingI Bank AcoounI Icheme the Iowe8t. The Interest 
accrued therein would depend upon the scheme In which 
the account has been opened. 

(b) The guidelines of the Scheme very clearty stated 
that the Stale GovemmentIUT Administration were to 
ensure wide publicity be prcMded highlighting the benefiIa 

. of BSY .meme and the procedLne of epplicalion tht'oI9I 
~ brochures, media and other meana. 

(En(JiIIh] 

1230. SHRr RAMSHETH THAKUR: wm the Minister 
of HUMAN RESOURCE DEVELOPMENT be pJe88ed to 
state: 
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(a) whether the Government are planning to set up 
a separate University for disabled; 

(b) if so, the details thereof; 

(c) whether the Government are also planning to allow 
lateral entry in technical institutions on some specific 
grounds; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (d) No proposal either 
to set up a separate University for disabled or to allow 
lateral entry of the disabled in technical institutions is 
under consideration of the Government of India. 

CD on Ayurvedlc Formulations 

1231. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether CD comprising Ayurvedic formulations 
was released in October 2003 in project Traditional 
Knowledge Digital Library (TKDL) at the National Institute 
of Science Communication and Information resources 
(CSIR); 

(b) if so, the number of Ayurvedic formulations 
contained in it; 

(c) whether TKDL project for documenting 35,000 
ayurvedic formulations was likely to be completed by 
December 2002 and website operational by September 
2002; 

(d) if so, the number of Ayurvedic formulations 
completed as on date; 

(e) the present status of website and the number of 
ayurvedic formulations availablenranacribed in website; 

(f) whether the website is accessible to all; and 

(g) if not, the reason therafor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) and (b) Yes Sir. FIve hundred 
Ayurvedic formulations are contained in it. 

(c) Revised schedule as approved by the project 
sponsor(s) was 31.08.2003. 

(d) 36,000 Ayurvedic formulations were completed till 
31.8.2003. 

(e) to (g) As announced by Hon'ble Minister of Health 
& Family Welfare, the access to TKDL website shaH be 
provided to the Patent offices after getting them agreed 
to a non-disclosure agreement, in the first instance. 
Subsequently, the access to the website shall be regulated 
by the inter-ministerial Access Policy Committee. 

Navoclaya VJdyalayas In GuJarat and Kerela 

1232. SHRI G.J. JAVIYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the names of districts in Gujarat and Kerala where 
Navodaya Vidyalayas are functioning/approved for opening 
or pending for approval; 

(b) the reasons for delay in according the approval; 
and 

(c) the time by which pending proposals are likely to 
be cleared by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (c) Jawahar Navodaya 
Vidyalayas (JNVs) have been sanctioned for 19 Districts 
in Gujarat out of which 17 are functional. In Kerala all 
the 13 JNVs sanctioned are functional. The details are 
given in statement-I. 

Proposals for opening of JNVs in two districts in 
Gujarat and 1 district in Kerala have been received and 
the schools will be sanctioned if these proposals fulfill 
the requirements of opening the schools. The details of 
these proposals are given in statement-II. 

Stlltement I 

Details of Districts in the States of Gujarat & Kerala 
where JNVs ara sanctioned 

81. Name of Name of the district FunctionaU 
No. the slate where Navodaya non-fooctional 

V~ sanctioned. 

1 2 '3 4 

Gujarat 

1. Banaskantha Ft.R:IionaI 

2. Bharuch Functional 

3. BhavnIIgar FuncIIonaI 
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2 3 4 1 2 3 4 

4. Dahod Non-Functional 1B. Vadodra Functional 

5. Dangs Functional 19. Panchmahal Non-Functional 

6. Gandhinagar Functional K8rMI 

1. Ernakulam FWlCtionaI 
7. Jamnagar Functional 

2. Pathanamthitta Functional 
8. Junagarh Functional 

3. Kaaargod Functional 
9. Kheda Functional 4. Idukkl Functional 

10. Kutch Functional 5. Cannanore Functional 

11. Mehsana Functional 6. Callcut Functional 

12. Patan Functional 7. Kottayam Functional 

8. Malapuram Functional 
13. Porbander Functional 

9. Palaghat Functional 
14. Rajkot Functional 

10. Trichur Functional 
15. Sabal1<antha Functional 11. Alleppey Functional 

16. Surat Functional 12. KoHam Functional 

17. Surendra Nagar Functional 13. Trlvendram Functional 

Statement II 

Details 01 Proposals under ConsIderatiOiVApproval 

Name of the State Name of the Distt. 
for which Proposal 

ReceIved 

Status for the Proposal 

Gujarat 1. Amreli 

2. Navsari 

KeraIa 1. Weynad 

A proposal has been received from the District Admn. For 
opening a JNV at vllage Mota Bhandariya In the DIBtt. The 
proposal is pending for confirmation regarding availability of 
water. 

A proposal has been received for opening a JNV at village 
Parujan in the District. Since It w .. found that buIc amenItIea 
viz. approach road etc. are not available District Admn. has 
been . requeeted to provide the same. Reeponee 18 awaited. 

A propoeaI recerM from DiIIrict Admn. for opening a JNV at 
village VythIri In the DI8trict. The proposal 18 under proceu 
and pending for confinnatlon of availability of water/other 
amenities i1 the lite. 
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[Translation] 

Implementation of NCTE Act 

1233. SHRI SHIVAJI VITHAlRAO KAMBlE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Western Regional Committee of 
National Council of Teachers Education of Bhopal has 
faced difficulties In implementing N.C.T.E. Act in 
Maharashtra; 

(b) if so, the details thereof; and 

(c) the decision taken by W.R.C., Bhopal in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJA Y 
PASWAN): (a) No, Sir. 

(b) and (c) Does not arise. 

Pending Bills 

1234. SHRI RAMSHAKAl: Will the Minister of 
PARLIAMENTARY AFFAIRS be pleased to state: 

(a) whether some Bills have been pending for 
decades; 

(b) if so, the details thereof; and 

(c) the action being taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALIA): (a) 
Yes, Sir. 

(b) The following six BUIs have been pending in the 
Rajya Sabha for over a decade: 

1. The Indan Medical Council (Amendment) Bill, 
1987 

2. The Constitution (Sixty-first Amendment) Bill, 
1988 

3. The Participation of WOrQrs in ~ Bill, 
1990 

4. The Cinematograph (Amendment) Bill, 1992 

5. The Atomic Energy (Amendment) Bill, 1992 

6. The Constitution (Seventy-ninth Amendment) Bill, 
1992 

(c) The status of these as also other Bills pending in 
the lok Sabha and the Rajya Sabha is reviewed by the 
Government before the commencement of every 
Parliament Session and also from time to time, during 
the Session as well as inter-session period and necessary 
instructions are issued to the concerned Ministries/ 
Departments with a view to expediting their consideration 
and passing or withdrawal, as the case may be, in the 
Parliament. The above six Bills are being processed in 
the concerned Ministries/Departments with a view to: (i) 
carrying out further amendments therein; or (ii) to evolve 
consensus on provisions of the BiII(s) in consultation with 
leaders of political parties/groups in Parliament; or (iii) to 
withdraw and introduce a new comprehensive Bill, etc., 
They will be brought up in Parliament as soon as 
necessary action in the matter has been completed and 
approval of competent authority, wherever necessary, has 
been obtained. 

[English] 

Prlvatlaatlon of Retailing InfrastNcture of IOCL 

1235. SHRI SUNil KHAN: Will the Minister of 
DISINVESTMENT be pleased to state: 

(a) whether there are any plans to privatize the 
retailing infrastructure of the Indian Oil Corporation Limited 
(IOCL); 

(b) if so, the reasons therefor; 

(c) whether privatisation of the retail outlets of IOCl 
would result in the company losing its position as a profit 
eaming PSU; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) to (d) 
Govemment is exploring different options to address the 
situation arising out of the judgment of the Supreme Court 
dated 16.9.2003 reganing HPCL and BPCl disinvestment. 
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CreatIon or Sepante EntItIes 

1236. SHRI PRABOOH PANDA: 
SHRI T.M. SElVAGANPATHI: 

Will the Minister of DISINVESTMENT be pleased to 
state: 

(a) whether the Government are considering a 
proposal to split the Indian 011 Corporation limited (IOCl) 
to three separate entities; and 

(b) if so, the details and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) and (b) 
Government is exploring cifterent options to address the 
situation arising out of the judgment of the Supreme Court 
dated 16.9.2003 ragarding HPCL and BPCL disinvesIment. 

[Translation] 

Participation of Women In NGOs 

1237. SHRI PRADIP YADAV: Wig the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the policy framed by the Government for 
increasing participation of women in Non-Govemmental 
Sector; 

(b) whether the Government have Issued any 
guidelines to the Non-Governmental Organisations for 
providing seH-empIoyment to the women; 

(c) if so, the results thereof; 

(d) whether the Government have reviewed the said 
results; and 

(e) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) The Department of Women and D1Id 
Development has not framed any policy for ilCl'888ing 
the participation of women in the NGO eector. However, 
while sanctioning pro;ects under the various grants-in-aid 
schemes, the Department takes due care to enaura that 
there is significant representation of women in the 
Governing Boards of the grantee NGOe. 

(b) No, Sir. 

(c) to (e) Do not artae. 

InVMtment by NRI 

1238. DR. M.P. JAlSWAl: 
SHRI BIR SINGH MAHATO: 

Will the MInister of EXTERNAL AFFAIRS be pleased 
to state: 

ca) the incentives given by the Union Government to 
NRls for making Investment In India;· 

(b) the amount of Investment made by NRla In the 
country during the last three years; 

(c) whether NRls are facing difficulties In the 
connection; and 

(d) If so, the steps propoeed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VlNOD KHANNA): (a) DetaIls 
of Incentlveslfacillties available to Non-resident Indiana! 
Persona of Indian Origins are given in statement attached. 

(b) Amount of Investments made by the NRls during 
the last three financial years are as given below: 

(US$ In miUIon) 

2000-01 2001-02 2002.Q3 

12,873 12,192 15,174 

(c) and (d) The Government takes appropriate steps 
whenever NRIa bring to Ita allentlon any difficulties. 

",.,.",.nt 

DeItIJIs of I~ .v.n.bIe to non-rNldentll/ 
person. of IndIMJ origin 

(i) s.nIc Aoc:ounIs lind o.po./I8: 

ca) NRE Acco&.ma (PrIncipaIIIntere repatriabIe) 

(b) FCNR (B) PrincipallrepatriebIe) 

(c) NRO Accounta (Current earnings repatriable) 
Authoriled Dealers can allow remittence/a upto 
USC 1 rnaon for any purpoee per ceIendar year 
from balances in NRO Accounta 8Ubject to 
payment of applicable taxee. 
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(ii) Other investments on repatriation basis: 

Government dated securitiesltreasury bills. 

Units of domestic mutual funds. 

Bonds issued by public sector undertaking (PSU) 
in India 

Shares in Public Sector Enterprises being dis-
invested by the Government of India. 

Investments under Portfolio Investment Scheme. 

Deposits with Indian companieslfinancial 
institutions. 

(iii) Other Investments on Non repatriation basis: 

Units of money market mutual funds in India. 

The capital of a firm of proprietary concem in 
India, not engaged in any agricultural or 
plantation activity or real estate business. 

(iv) Investments in Immovable properly: 

May acquire immovable property In India other 
than agricultural/plantation property or a 
farmhouse. 

(v) Facilities to retuming NRlslPIOs: 

Retuming NRlslPlOs 

may continue to hold, own, transfer or invest in 
foreign currency, foreign security or any 
immovable property situated outside India, if such 
currency, security or property was acquired, held 
or owned when resident outside India. 

may open, hold and maintain with an authorized 
dealer in India a Resident Foreign Currency 
(RFC) Account to transfer balances held in NREI 
FCNR (B) accounts. Proceeds of assets held 
outside India at the time of return, can be 
credited to RFC account. The funds in RFC 
accounts are free from all restrictions regarding 
utilisation of foreign currency balances including 
any restriction on investment in any form outside 
India. 

Exodus of I.T. Experts 

1239. SHRI BRAHMA NAND MANDAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of I.T. experts leaving India every 
year for U.S.A.; 

(b) the pay in terms of dollar being offered by the 
American companies to them; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) As per the 
National Association of Software and Service Companies 
(NASSCOM) the number of IT experts leaving India every 
year for USA is around 40,000. This includes all 
categories of employment for short, medium and long 
term assignments. 

(b) and (c) The Govemment has no definite figures 
on the pay package being offered by the American 
companies as it depends on factors like experience of 
the individual, assignment conditions, type of contracts 
etc. 

[English] 

Laws Relating to Women and Children 

1240. SHRI V. VETRISELVAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether laws relating to women and children have 
been amended only twice i.e. in 1984 and 1986 whereas 
other laws have been amended from time to time; 

(b) if so, whether the National Commission for women 
has advocated a separate law for sexual abuse of 
children; and 

(c) if so, the reaction of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) There are many laws concerning or 
affecting women or children. Different Ministries! 
Departments are responsi:)Ie for administering these Acts 
and making amendment thereto as per felt need. A list 
of the laws identified in this area is enclosed as statement. 

(b) No, Sir. 

(c) Does not arise. 
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List of laws conceming Of aIfectJng womenIchiIdt8n 

S.No. Name of /Id. and Nama of AdnmisIrative 
MinistryJDepartment 

2 

1. The Comlilission of Sati (Prevention) Ad.. 1987 
(Department of Women and Child Development) 

2. Dowry Prohibition Act, 1961 
(Department of Women and Child Development) 

3. Indecent Representation 01 Women (Prohlbitton) 
Ad.. 1986 
(Department of Women and Child Development) 

4. Immoral Traffic (Prevention) Act, 1956 
(Department of Women and Child Development) 

5. Family Courts Act, 1984 
(Department of Justice) 

6. ChHd Labour (Prohibition and Regulation) Act, 
1986 
(Ministry of Labour) 

7. Beedi & Cigar Workers (Conditions of 
Employment) Act, 1966 
(Ministry of Labour) 

8. Bonded Labour System (Abolition) Act. 1976 
(Ministry of Labour) 

9. Contract Labour (Regulation & Abolition) Ac!, 
1979 
(Ministry of Labour) 

10. Employees State Insurance Act, 1948 
(Ministry of Labour) 

11. Equal Remuneration Act, 1976 
(Ministry of Labour) 

12. Factories Act. 1948 
(Ministry of Labour) 

13. Inter-state Migrant Workmen (Regulation of 
Employment & CondItions of Service) Ad.. 1979 
(Min. of Labour) 

14. The Infant Milk &,t)stitules FeecIng BoItIee and 
Infant Foods (Regulation 01 Production, Supply 
and DisIribution) Ad.. 1992 
(Department 01 Women & Child ~ 

15. Maternity Benefit Act. 1961 
(Ministry of Labour) 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

2 

MInimum Wages Act, 1948 
(MIn. of Labour) 

Payment of Wages Act, 1936 
(Ministry of Labour) 

Plantations Labour Act, 1951 
(Ministry of Labour) 

Workmen's CompensatIon Act, 1923 
(Ministry of Labour) 

Medical Termination of Pregnancy Act, 1971 
(Department of Family Welfare) 

Pre-natal Dlagnoatic Techrnqu. (Regulation & 
Prevention of Misuse) Act, 1994 
(Department of Family Welfare) 

Juvenile Justice Act, 1986 
(Min. of Social Justice & Empowennent) 

ChHd Marriage Restraint Act, 1929 
(Legislative Department) 

Foreign Marriage Act, 1969 
(Legislative Department) 

Guardians and Wards Act, 1890 
(Legislative Department) 

Inclsn Succession Act, 1925 
(Legislative Department) 

Married Women's Property Act, 1874 
(legislative DepMment) 

Hindu Marriage Act, 1955 
(Legislative Department) 

Hindu SucceaeIon Act, 1956 
(Legislative Department) 

Inclan DIvorce Act, 1869 
(Legislative Department) 

Hindu Minority & Guardianship Act, 1956 
(Legislalive Department) 

Hindu Adoption & MaIntenance Act, 1956 
(legislative Department) 

Special Marriage Act. 1954 
(Legialative Department) 

Muslim Pet8On&I Law (SharIat) Application 
Act. 1937 
(Legialative Department) 
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35. 

36. 

37. 

38. 

2 

Converts Marriage Dissolution Act, 1966 
(Legislative Department) 

Mental Health Act, 1987 
(Deptt. of Family Welfare) 

Cine Workers and Cinema Theatre Workers 
(Regulation of Employment) Act, 1981 
(Ministry of Labour) 

Mines Act, 1952 
(Ministry of Mines) 

39. Indian Christian Marriage Act, 1872 
(Legislative Department) 

Dual Passport Syatem 

1241. DR. NITISH SENGUPTA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Govemment have decided to allow 
dual passport system to NRls holding foreign passports; 

(b) if so, the present position in this regard; 

(c) the time by when the operative steps to implement 
this decision are likely to be carried out; and 

(d) the other relevant details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) to (d) 
Govemment have introduced a draft Bill in Rajya Sabha 
to give effect to Dual Citizenship for Persons of Indian 
Origin belonging to certain countries. The Bill is under 
the consideration of the concerned Parliamentary 
Committee. After the Bill is passed by the Parliament, an 
appropriate framework for the implementation of the Act 
will be put in place. 

Aulatance for Strengthening Dlagnoatlc Facilities 

1242. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have received any 
proposal for financial assistance to Government Medical 
Colleges of Orissa for strengthening the Diagnostic 
facilities; 

(b) if so, the details thereof; 

(c) whether the proposal has been cleared; and 

(d) if not, the reasons therefor and the time by when 
the proposal is likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) Yes, Sir. The position of receipt of proposal and 
status is as follows: 

(1) A project proposal seeking financial assistance 
to the tune of Rs. 1.50 crores each for 
strengthening of diagnostic facilities at SCB 
Medical Colleges, Cuttack; VSS Medical College, 
Burla and MKGC Medical College, Berhampur 
under a pilot project was received from 
Government of Orissa. The Pilot Project under 
which the financial assistance was provided to 
the State Government for strengthening of 
diagnostic facilities in Government Medical 
Colleges has since been discontinued. Therefore, 
the instant proposal could not be supported. 

(2) A project proposal to strengthen and improve 
physical infrastructure of 

(i) Sardar Vallav Bhai Patel Post Granduate 
InsliMe, Cuttack. 

(ii) V.S.S. Medical CoUege & Hospital, BUM. 

(iii) S.C.B. Medical College & Hospital, 
Cuttack. 

(iv) M.K.C.G. Medical College & Hospital, 
Barhampur was received from Govemment 
of Orissa for World Bank assistance. 

The State Government of Orissa was requested in 
January, 2003 to send a consolidated proposal for all 
medical colleges in the state. The consolidated proposal 
has not been received from the State Government so 
far. 

UndernourIshment 

1243. SHRI GUNIPATI RAMAIAH: 
SHRt KAJ.AVA SRINIVASUW: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact thet acx:orting to FAO d8ta, 
51 % of workfs undernourished are from the region of 
South AsIa; 
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(b) is 80, the share of Incia in It; 

(c) the percentage of undemourished end the stunted 
growth of children; 

(d) the reasons for the widespread undernourishment 
in India; and 

(e) the steps being taken to tide over the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) No, Sir. As per FAO publication tilled 
"The State of Food Insecurity in the Wortd 2003", 36.7% 
of the undernourished people in the developing world 
were in South Asia. 

(b) 26.8% of the total undernourished people in the 
wond were in India. 

(c) The percentage of undernourished and stunted 
growth children under three years in India as per NFHS 2 
(1998-99) is 47% and 45.5%, respectively. 

(d) Malnutrition is an outcome of an interrelated set 
of factors ranging from food insecurity at the household 
level due to poverty and low purchasing power, ignorance 
of child feeding practices, poor access to health care, 
safe drinking water, sanitation and other social Hrvices, 
to high rate of population growth. Natural calamities such 
as drought further aggravate the problem. 

(e) The Government is seized of the problem of 
malnutrition and has been implementing a number of 
nutrition related direct and indirect interventions through 
its different sectors for addressing the multifaceted problem 
of malnutrition. To quote a few, the national Integrated 
Child Development Services (ICDS) scheme and Nutrition 
Education Programmes of Department of Women and 
Child Development, Reproductive and Child Health (RCH) 
Programme including National Anaemia Control 
Programme and National Prophytaxis Programme against 
Vltamin-A Deficiency of Department of Family WeHare, 
National IDO Control PI"OgI8IN1'l8 of Department of Health, 
programmes for ensuring food security for the people by 
the Department of Food and Public Distribution, Poverty 
AIIeYiation and Food for Wort< programmes of MInIstry of 
Rural Development, Mid Day Meal scheme of Department 
of Education, 818 being implemented to address the 
problem of undernourishment in the country. 

1244. SHRI SHAN SINGH BHAURA: Will the MInister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pIeued to ..... : 

(a) whether the Government propoee to open new 
telephone exchanges In various States; 

(b) if 80, the details thereof, State-wise; and 

(c) the quantum of fund earmarked for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. " has been 
planned to open new telephone exchanges In the country. 

(b) State-wise details are given in the statement 
attached. 

(c) The quantum of fund earmarked for the purpose 
is As. 1499.267 Cro ..... State-wlse break up Is al80 given 
in the statement attached. 

State-wise details of New Telephone Exchanges and 
futtt* .."".rlced 

S.NG. 

2 

1. Andaman & Nicobar 

2. Andhra Pradesh 

3. AIAm 

4. Bihar 

5. Chhatli8garh 

6. DeIU 

7. Gujarat 

8. Haryana 

9. HimechaJ Pradeeh 

3 

26 

20 

58 

o 
26 

1 

16 

FII1dI EIIIIIIIIIId 
(RI. in em) 

0.400 

24.330 

20.500 

187.850 

o 
186.000 

0.277 

4.800 

1.550 
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2 3 4 

10. Jammu & Kashmir 3 98.180 

11. Jharkhand 8 4.000 

12. Kamataka 5 3.000 

13. Kerala 29 73.000 

14. Madhya Pradesh 12 113.230 

15. Maharaahtra 35 308.080 

16. North East 0 0 

17. Orissa 19 7.220 

18. Punjab 21 41.010 

19. Rajasthan 32 59.450 

20. Tamil Nadu 15 4.500 

21. Uttaranchal 22 10.500 

22. Uttar Pradesh 28 175.860 

23. Weat Bengal 50 176.730 

Total 426 1499.267 

Automatic Refund System 

1245. SHRI MANSUKHBHAI D. VASAVA: 
SHRI BIR SINGH MAHATO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Automatic Refund System has been 
introduced by the MTNL for the subscribers where 
telephones remain out of order and non-functional for 
more than seven days; 

(b) if so, the details thereof, State-wise; and 

(c) the measures taken to ensure that the scheme is 
implemented in letter and spirit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) Yes, Sir. In MTNL 
systems of Delhi and Mumbai, the rental rebate is allowed 
automatically to all those customers whose telephones 
remain out of order for seven days or more on the basis 
of fault reports. However, no rental rebate Is admissible 
in the events of disconnection due to non-payment. 

(c) Does not arise in view of (a) & (b) above. 

Digital Distribution System 

1246. SHRI ASHOK N. MOHOL: 
SHRI RAMSHETH THAKUR: 
SHRI GUTHA SUKENDER REDDY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemrnent propose to enact a law 
to make it compulsory for private companies to provide 
services in the rural areas; 

(b) if so, the facts thereof; 

(c) the number of villages linked with the digital 
distribution system during the last two years and current 
year so far; 

(d) the names of the new companies who carne 
forward to lay digital distribution system to connect cities, 
towns and villages so far; and 

(e) the names of the States where these facilities 
are proposed to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (e) The information is 
being coftected and will be laid on the Table of the House. 

Violation of Radiation Safety Norms 

1247. SHRI A. VENKATESH NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether SO!'Il8 nuclear medicine centres have been 
found violating various radiation safety norms; 

(b) if so, the number of such medicine centres found 
violating the safety norms; and 

(c) the action taken by the Government against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
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Yes, Sir. As a part of its regulatory function the staff of 
the Atomic Energy Regulatory Board inspects nuclear 
medicine facilities located in different parts of the country. 
These inspections reveal at times that some institutions 
are violating safety nonns. 

(b) and (c) From April 2002 till Novermer 2003, 
AERB found that 12 institutions out of the 27 inspected 
violated some of the safety norms. Based on the 
inspection reports, AERB issued show cause notices to 
these institutions before enforcing regulatory restrictions 
which included suspension of authorisation to procure 
radioactive material. AERB also directed some institutions 
to obtain approval for the modified layout. AERB asked 
some institutions to appoint Radiological Safety Officers. 
The institutions were allowed to restart wort< only after 
the required safety measures were implemented. 

cal Raid 

1248. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the CBI made surprise raid at any Indian 
I nstitute of Technology; 

(b) if so, the details thereof; 

(c) whether any enquiry has been ordered into it; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment against those 
found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (d) A group of officers 
of the CBI conducted a surprise inspection of the books 
of accounts of lIT, Guwahati on 09.09.2003. The following 
are the findings of the team: 

1. DaHy print-out and signing of print-outs of cash 
books by the DDO (Registrar) has not been 
done since 2001-2002. 

2. An excess of As. 347.00 was found to be wIIh 
the cashier at the time of the inapec:tion. 

3. There were pending TA advances again8I two 
senior Professors who had superannuated 
(As. 5,80,000.00 and Rs. 2,n,565.oo) Inspite 
of this. both of them were aIowed to retire. 

The matter WIll looked into by lIT Guwahati and the 
following actions were initiated as a result of the findings 
of C81: 

1. Since the system Is computerized It was not felt 
necessary to take • dally print-out of the cash 
book. However, It has since been done. 

2. No action was required. 

3. In both the cues outstanding advance. of 
Rs. 5,BO,OOOI-and Rs. 2,n,685-were .hown 
against the former director .and a Profeasor of 
the institute respectively. In both the ea.e. 
outatandIng advancea were not adjusted agafnst 
the adjustment bills. The adjustment process has 
since been completed and there are no dues 
outstanding. 

(e) No action was taken against any official es none 
was deemed neceeeary. The Accounts SectIon has been 
asked to improve Ita efficiency. This is likely to get 
boosted up with the deployment of more manpower for 
the Account Section. 

Strengthening of tin with ASIAN countrIe. 

1249. DR. RAJESWARAMMA VUKKALA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to nate: 

(a) whether India has propoeed at a recently held 
Conference to conduct a motor car rally between India 
and ASEAN countries to promote tlea between the two 
regions; and 

(b) if 10. the reeponse of the ASEAN countrtee to 
this proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): <a) During 
the ABEAN-India Summit Meeting in BaH, Indonesia, on 
October B, 2003, our Prime Minister had floated the Idea 
to organize a Motor Car Rally with a view '0 draw 
dramatic attention to our geographical contiguity" with the 
ASEAN countries. The Rally would obviously draw 
commercial Interest in infrutNClUre development along 
·the route, tourism development and Jong-tenn economic 
cooperation In the n9m. It will also help to create public 
__ about growing IndIa-ASEAN relations as part 
of our 'Look EMt Poiicy'. 

(b) Prime MInIMer'. idea has been wcomllljYby the 
ASEAN countries. / 
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Employment to lMId Ou ..... 

1250. SHRI T.T.V. DHINAKARAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of families displaced and the number 
of farmers whose lands has been acquired for setting up 
of nuclear power plant at Kudankulam in Tamil Nadu; 

(b) the number of affected families who has been 
provided employment so far; and 

(c) the time by when the words of other families are 
likely to be provided employment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Non agricultural barren land, with no inhabitants, was 
acquired for the Kudankulam Nuclear Power Project 
(KKNPP·1&2 2x1000 MWe). The land was acquired 
through the State Govemment of Tamil Nadu in 1989. 
There has been no displacement of population in 
connection with the acquisition of land for the project. 

(b) 44 affected families (landowners) have been 
provided employment. 

(c) The number of applications from kith and kin of 
land losers has considerably reduced over a period of 
time. Preference is given for kith and kin of land losers, 
if any, for further employment subject to their meeting 
the eligibility norms. In addition, the project has also 
provided considerable employment opportunities for the 
people in the surrounding areas through various 
contractors who are executing various contracts for the 
Project. 

peo. to Handicapped Peraon. 

1251. SHRI lAXMAN GILUWA: 
SHRI SHIVAJI MANE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether there Is mIsuee of the PCOS allotted to 
handicapped persons; 

(b) if so, the number of cases which came to the 
Govemmenfs notice during the last one year till date; 

(c) the reasons compelling handicapped person to 
sell their PCDs; 

(d) the Govemmenfs policy in this regard; 

(e) whether the subletting of PCDs is permissible; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. 

(b) A total of 10 such cases, 3 in Delhi and 7 in 
Uttar Pradesh (West) Telecom Circle, have come to notice 
during the last one year. 

(c) Selling of PCOs is not permitted. 

(d) For any misuse of PCOs the services are 
withdrawn and agreement is terminated. 

(e) No, Sir. 

(f) Does not arise in view of (e) above. 

Capitation Fees 

1252. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Supreme Court has banned private 
professional colleges from charging capitation fees; 

(b) if so, the details thereof; 

(c) whether the Govemment has appointed two 
committees, each to be headed by a retired high court 
judge, to approve fee structures and supervise admission 
procedures; 

(d) if so, the norms fixed by the Supreme Court 
regarding the private colleges in respect of fee structure; 

<e) the extent to which the Government has agreed; 

(f) whether the orders of the Supreme Court have 
been implemented by the State Govemments in this 
regard; and 
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(g) if so, the details tharaof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (g) Yes, Sir. The 
Hon'ble Supreme Court in its Judgement delivered on 
14th August. 2003 interpreting the Eleven Judge Bench 
Judgement in T.M.A. Psi Foundation Case held that 
capitation fees cannot be charged by the educational 
institutions. The Hon'ble Court directed that the respective 
State Government's concerned authority shall set up, in 
each State, two Committees, each headed by a retired 
High Court Judge to look into the fee structure and to 
ensure that the tests conducted by the association of 
colleges are fair and transparent, respectively. Each 
educational institute is required to place before the 
Committee its proposed fee structure with an relevant 
documents. The fee fixed by the Committee shall be 
binding for a period of three years. The State 
Govemments are required to comply with the orders 
passed by the Hon'bIe Supreme Court. 

DIsinvestment of NHDCL and NEEPCOL 

1253. SHRI AJOY CHAKRABORTY: Will the Minister 
of DISINVESTMENT be pleased to state: 

(a) whether the Government are considering a 
proposal to disinvest two public sector companies National 
Handloom Development Corporation Ltd. (NHDCL) and 
North Eastern Electric Power Corporation Ud. (NEEPCOL); 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) and (b) 
Disinvestment Commission, has recommended that 
National Handloom Development Corporation Ltd. 
(NHDCL) should not be disinvested as long as "Hank 
Yam Obligation Scheme- for yam manufacturing mills, 
and -UiH Gate Price Scheme- (MGPS) are continued as 
NHDCL is the only authorised agency to Implement the 
latter scheme. " MGPS is discontinued, NHDCL IIhouId 
be disinvested. In the C888 of North Eastern ElectrIc 
Power Corporation Ud. (NEEPCOL), the Commission has 
recommended disinvestment of 51% of Govemment's 
equity in favour of a Strategic Partner through the 
competitive bidding route, together with necessary 
manpower rationalisation and capitaJ restructuring. No 
decision has been taken on the recommendatioIl8 of the 
Disinvestment Commission. 

[Translation} 

Study by Working Group on ROIId AccIdente 

1254. SHRI MANSINH PATEL: 
SHRI SHIVAJI MANE: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pIe88ed to state: 

(a) whether the WOftdng Group on the Prevention 
and Control of Road Accidenta and InJ.... ..t up In 
May, 2000 has conducted any study; 

(b) " so, the details of the study; 

(c) whether till dale the Govenvnent do not have 
data to ascertain the number of persons died In road 
accidents during the last three years; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) and (b) The Wortdng Group on 
Road Accidents, Injury Prevention and Control, was set 
up by the Planning Commission In May, 2000 to go into 
all aspects relating to Road Accidents, Injury Prevention 
and Control. The Group had submitted Its report to the 
Planning CommiaeIon In July, 2001. The report covered 
a number of isauee such .. Magnitude of the Road TraffIC 
FataUties and injuries, Intematlonal Comparleona, Traffic 
Situation in India as Compared to Other Countries, 
Complexities of Traffic Crash IndIcea, Road Signa end 
Markings, Vehicle Design. Human Factors and Education, 
Enforcement of Traffic Laws, Transport Demand 
Management, Post Crash Management, Hoepital Care, 
RehabIlitation of persona Involved in Road Accidents, 
SociaJ Cost of Road Craahea in IncIa, etc. 

(c) The Central Government complIas data on the 
number of peNOnI Idled In Road AccIdenta on the basis 
of information received from respective variow States! 
Union Territories. The data in respect of the last three 
years is as under: 

YetII 

2000 

2001 

2002 

(d) Does not arise. 

Persona KIIed (All roada) 

78911 

80888 

61045 (Provisional) 
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[English] 

Incldenta of Blind .... 

1255. SHRI B. VENKATESHWARLU: 
SHRI K.P. SINGH DEO: 

Wdl the Minister of HEALTH AND FAMIL V WELFARE 
be pleased to state: 

(a) whether the Government has identified the States 
where incidents of blindness are on the increase; 

(b) if so, the details thereof, State-wise; 

(c) the financial assistance provided for the purpose 
so far during the last three years and the current year, 
State-wise; 

(d) whether the Government has initiated any fresh 
action plan for the control of blindness in the country; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMIL V WELFARE (SHRI A. RAJA): (a) 
and (b) As per recent surveys undertaken in various states 
of the country, prevalence of blindness has decreased in 
most of the states except in Karnataka, weSt Bengal, 
Punjab and Assam. State-wise prevalence of blindness is 
given in the statement-I. 

(c) Financial assistance provided under NPCB during 
the last three years and the current year is given in the 
Statement-II. 

(d) and (e) Yes, Sir. Government of India has signed 
declaration to implement strategies under 'Vision 2020. 
The proposal pattern of assistance under NPCB under 
the 10th Plan includes strategies to control childhood 
blindness, giaucoma, diabetic refinapathy, corneal 
blindness etc. An outlay of Rs. 445 crore has been made 
to control blindness during the 10th Plan. 

Statement I 

Prevalence of Blindness in selected major States of India 

States Prevalence of Blindness (%) 

Survey 1986-89 Survey 2001-03 Difference+/-in % 

2 3 4 

Andhra Pradesh 1.50 1.42 -5.33 

Assam 1.34 3.05 127.61 

Bihar 1.28 0.78 -39.06 

Chhattisgarh 2.01 1.61 -19.90 

Gujarat 1.44 1.07 -25.69 

Himachal Pradesh 0.87 0.70 -19.54 

Karnataka 1.28 1.78 39.06 

Kerala 
C .. 4! 

1.31 0.56 -57.25 

Madhya Pradesh 2.01 1.16 -42.29 

Maharashtra 1.64 0.95 -42.07 

Orissa 1.72 1.40 -18.60 

Punjab 0.73 1.01 38.38 

Rajasthan 2.24 1.55 -30.80 
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2 3 4 

Taminadu 1.65 0.78 -62.73 

Tripura 1.18 o.n -34.76 

Uttar Pradesh 1.58 0.94 -<10.61 

West Bengal 0.96 1.19 23.96 

All States 1.49 1.10 -26.17 

Statement II 

NatioMJ Programme for Control of BIInt:Inea 

Details of Funds Release & Expenditure of StateslUTs as Cash, KInd & GIA to DBCSlSBCSlNGOs 

51. 5tateslUTs 
No. 

2 

Major States 

1. Andhra Pradesh 

2. Bihar 

3. Chhattisgarh 

4. Goa 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. Jharkhand 

10. Karnataka 

11. Keraia 

12. Madhya Pradesh 

13. Maharashtra 

14. Orissa 

15. Punjab 

16. Rajasthan 

2000-2001 
Total Release 

3 

689.05 

306.30 

126.98 

41.20 

384.00 

178.00 

131.00 

106.50 

54.00 

305.89 

294.20 

832.38 

788.38 

1,187.45 

117.80 

948.45 

2001·2002 
Total Release 

4 

1063.81 

72.50 

302.74 

33.95 

245.65 

104.63 

64.03 

110.04 

29.30 

454.43 

184.85 

908.02 

1251.09 

488.35 

85.05 

1128.85 

2002-2003 
Total Release 

5 

834.82 

157.97 

165.23 

10.52 

231.45 

45.36 

54.11 

88.79 

118.57 

368.30 

153.22 

687.29 

827.15 

324.80 

189.25 

528.93 

(As. In Lakhs) 

2003-2004· 
Total Release 

6 

342.99 

190.13 

127.61 

17.23 

208.00 

93.95 

64.75 

72.87 

128.53 

447.78 

153.38 

285.71 

308.38 

191.25 

64.58 

266.20 
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1 2 3 4 5 6 

17. Tamilnadu 1,111.05 1972.99 1653.03 n2.24 

18. Uttar Pradesh 940.39 2166.92 1063.20 654.92 

19. Uttaranchal 80.34 175.03 115.02 95.20 

20. West Bengal 275.00 180.76 305.12 218.68 

Total 8874.17 10983.19 7678.13 4722.38 

North Eastern Stat.s 

1. Arunachal Pradesh 48.82 43.81 16.22 18.74 

2. Assam 207.09 62.67 35.70 70.50 

3. Manipur 55.94 50.73 20.13 18.00 

4. Meghalaya 153.84 78.28 25.12 21.75 

5. Mlzoram 79.57 35.56 31.72 16.35 

6. Nagaland 40.58 51.10 23.22 12.51 

7. Sikkim .103.39 6.61 20.56 15.43 

8. Tripura 68.80 397.74 39.88 40.74 

Total 758.03 726.50 212.56 214.02 

UTI 
1. Andsman & Nicobar Island 3.75 16.80 1.59 5.50 

2. Chandigarh 11.00 20.15 10.07 13.97 

3. Dadre & Nagar Haveli 105.64 16.92 4.16 6.47 

4. Daman & Diu 12.60 12.86 4.97 4.54 

5. Deihl 61.29 22.15 22.30 15.05 

6. Lakshadeep 229.59 5.02 1.56 4.52 

7. Pondicherry 14.50 15.50 2.04 9.95 

Total 438.37 109.40 46.69 60.00 

Grand Total 10070.57 11819.10 7937.37 4996.40 

"(up to 08.12.2003) 

Amendment of Drug Control Act (b) if so, the details thereof; and 

1256. SHRI ANIL BASU: WII the MInister of HEALTH (c) if not, the reasons therefor? 
AND FAMILY WELFARE be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
(a) whether the Government has a proposal to amend HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 

the Drug Control (Amendment) Act; to (c) There Is no such Act under the adrnInisbalion of 
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this Ministry. However, the Government has initiated steps 
to bring forth a legislation for amending various provisions 
of the Drugs and Cosmetics Act, 1954 on the lines 
suggested by the Mashelkar Committee. A summary of 
the recommendations contained in the interim report of 
the Mashelkar Committee is attached as statement. 

As regards penalties for offences provided in the 
Drugs and Cosmetics Act, 1954, the Committee has 
recommended that: 

a. The penalty for sate and manufacture of spurious 
drug that causes grievous hurt or death should 
be enhanced from life imprisonment to death. 
Even the penaHy for manufacture and sale of 
spurious drugs that do not cause grievous hurt 
or death should also be made more severe. 

b. The offences related to spurious drugs should 
be made cognizable and non-bailable. The bail, 
if considered by the court should be granted 
only after a period of three months. 

c. The penalty for not disclosing the source of 
purchase of drugs by a dealer should be made 
stringent. 

d. A provision should be included in the Drugs 
and Cosmetics Act to enable the Central and 
State Govemments to designate special COUI1B 
for speedy trial of spurious drugs cases. 

e. A provision for compounding of offences should 
be included in the Drugs and Cosmetics Act. 

f. Under Drugs and Cosmetics Act, besides the 
Drug Inspectors, Police should also be 
authorized to file prosecution for offences related 
to spuriole drugs. 

Allocation of Fund. for IT 

1257. SHRI PAWAN KUMAR BANSAL: Win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the aJIocation for HRD in IT has been 
scaled down from that planned initially this year; 

(b) if so, the details thereof and the reasons therefor; 

(e) the impact 01 thi8 reduction on the plans to make 
Inda a global R&D hub in IT; 

(d) whether the Government propose to upgrade 
some existing engineering institutes in the country as 
inIItitutee 01 exc ••• nee In IT; 

(e) if so, the names of institutes 10 selected, State! 
Union T erritory-wilse; 

(f) the amount earmarked for each of these institutions 
for the purpose; and 

(g) the number of PhDs and M. Techs In IT In the 
country at present and the target fixed in this regard, if 
any, for the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) to (c) Yee, Sir. 
As per the Ministry of Human Resource Development 
(MHRD), against a budget eetimate of Rs. 30.00 erores, 
a provision of Rs. 1.00 crore has been kept at revi8ed 
estimate stage. 

(d) No, Sir. 

(e) and (f) Do not arise. 

(g) As per the ..."ort of the Task Force on HRD In 
IT, about 25 Ph.D and 300 M. Tech. degree holders in 
computar 8CIence are produced every year In the country. 
No specific targets have been fixed In this regard. 

[TransIlItionJ 

ExtradItIon of B~ Ga. Tregedy AccuMd 

1258. SHRI KUNWAR AKHILESH SINGH: WHI the 
MInifJter of EXTERNAL AFFAIRS be pleased to atate: 

(a) whether the Government have not applied for the 
repatriation 01 the Chaimwt of the compMy reeponaibIe 
for the Bhopal Gas T~ even after a Iapee 01 10 
years; 

(b) if 50, the reasons therefor; and 

(e) the action contemplated by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (8) No, 
the Government have sent a request for. the extracltlon 
01 Warren Anderaon, the then ChaInnan of Union C8rbIde 
CorporatIon, to the United State. Government on May 6, 
2003 through the IncIan Embauy In Washington. 

(b) and (e) Does not ariIe. 
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{English] 

OffIoadlng of Shares In ONGC and 011 PSU8. 

1259. DR. JASWANT SINGH YADAV: 
SHRI K. MURALEEDHARAN: 
DR. LAXMINARAYAN PANDEYA: 
SHRI MANIKRAO HODLYA GAVIT: 

Will the Minister of DISINVESTMENT be pleased to 
state: 

(a) whether the Govemment propose to off load some 
of their shares in the ONGC and oil PSUs; 

(b) if so, the details thereof; 

(c) the reasons therefor; 

(d) whether the present proposal is in sharp contrast 
with their earlier commitment of not privatizing oil PSUs; 
and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Currently, there 
is no decision to offload Govemment's equity in ONGC 
and other Oil PSUs except IBP Co. Ltd. (IBP). 

(b) and (c) In pursuance of its disinvestment policy, 
Govemment has decided in July 2003 to offload its 
residual equity holding of 26% in IBP in the domestic 
market through public offer. 

(d) No, Sir. The current decision of sale of residual 
equity holding in IBP Is consistent with Govemment's 
disinvestment policy. 

(e) Does not arise. 

Safety Measures In Satdarjung Ho8pItaI 

1260. SHRI NARESH PUGLIA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Atomic Energy Regulatory Board 
(AERB), Mumbai, has directed the Safdarjung HoapitaI in 
New Delhi to stop admitting new patients in radlo-thenlpy 
department as the Hospital does not comply with required 
essential safety measures; 

(b) if so, the facts thereof; and 

(e) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) New patients were stopped for radiotherapy 
treatment for a short while, in the Radio-therapy 
department of Safdarjung Hospital for want of fulfillment 
of technical parameters stipulated by the Atomic Energy 
Regulatory Board (AERB). The new patients during this 
period were however, referred to Radio-therapy 
departments of two govemment hospitals, namely the All 
India Institute of Medical Sciences (AIIMS) and Lok Nayak 
Hospital. The AERB have inspected it and have already 
permitted admission of new patients for radio-therapy. The 
Department of Radio-therapy of the Safdarjung Hospital, 
New Delhi is fully functional now. 

Research on Cancer 

1261. SHRI P.S. GADHAVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether research on Cancer in India is still in a 
primitive stage; 

(b) if so, the reasons therefor; 

(c) whether the Govemment proposes to augment 
the financial resources in order to facllllate more research 
on it; 

(d) if so, the details thereof; 

(e) whether the National Cancer Congress was held 
in September, 2003, in Delhi; 

(f) if so, the detaHs' of the issues discussed in the 
Congress; 

(g) whether the recommendations of the Congress 
have been considered by the Government; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) According to the Indian Council of MecicaI Research 
(ICMR) which is the nodal apex agency in Medical 
Research, high priority is given to cancer rasearch in the 
country. About 70 reeean:h project ant being currently 
supported by them. In adcIIion, LIlder the National Cancer 
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Control Programme (NCCP), this Ministry has r8C01J'Iized 
20 Regional Cancer Centres in different S1ataalUTs wNch 
are aIao invotved in carrying out I'8S88fCh actIvItiee In the 
field of Cancer. The Chittaranjan National cancer lnatitute 
(NCCI), Kolkata which is one of the recognized RCCs, Is 
at present handling about 38 research projects. As such 
it may not be correct to say that research on cancer in 
the country is in primitive stage. 

(e) to (h) This Ministry has neither organized nor 
funded the National Cancer Congress held in September, 
2003 in Delhi. 

Neuro Toxicants In Indian Waters 

1262. SHRI SHRIPRAKASH JAISWAL: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(8) whether the mercury based processes and 
products act as neuro toxicants and their use in the 
country have increased manifolds despite a reverse trend 
in other countries; 

(b) if so. the reasons therefor; 

(c) whether the fI$h in the coastal waters of the 
country have been diagnosed to have a high quantity of 
mercury in it; and 

(d) if so, the steps taken by the Govemment for 
substituting mercury-based processes and products? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) to (d) Mercury acting as a neuro 
toxicant is a well documented fact through various 
researches conducted world over. There are no 
comprehensive data available indicating enhanced use of 
compounds with mercury in India. From the reports 
available on the permissible IeYeIs of men:ury in Indian 
fish products and fish in coastal waters, there is no 
evidence to indicate enhanced levels of mercury. 

Worb carrted out by NICD 

1263. SHRI A. BRAHMANAIAH: 
SHRI S.O.N.R. WADlYAR: 

Will the Minister of HEAlTH AND FAMILY WELFARE 
be pIea8ad to state: 

(a) the daIaIIa of the wortca carried out at the National 
level by the National Institute for Communicable Diseases 
(NICD); 

(b) whether NICD has its branches at the State-
level; 

(c» if so, whether the NICD is unable to respond 
immediately to the crisis situations; 

(d) if so, the details thereof; 

(e) the funds provided to NICD during the year 2002· 
2003 and the current year; and 

(f) the steps taken/proposed to be taken to review 
the role of NICD? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
The National Institute of Communicable DIseases (NICO) 
perfonns the following fwlctions: 

• To advise Government on luuee related to 
control of COI'1'1ITUlIcab cIeeesee in the country. 

• To initiate enquiries and undertake investigatlona 
on communicable dJseaaes. 

• To assist the State health authorities in 
undertaking field investigations and providing 
them with technical assistance, wherever 
neoesaary. 

• To undertake operational research on various 
aspects related to prevention and control of 
communicable diseases. 

• To advise upon and III8iIt In canyIng out various 
interventions for control of communicable 
diseases and to acienIIfIcalfy evaluate them. 

(b) NICO has eight branches in the States of Andhra 
Pradesh, Bihar, Chhattisgarh, Kerala, Kernataka. 
Ra;aethan. Tamil Nadu and UIt.- Pradesh. 

(c) No, Sir. 

(d) Does not arise. 
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(e) The funds allocated to NICD during 2002'()3 and 
the current year are as follows: 

Year 

2002-03 

2003-04 

Plan 

19.50 

10.40 

Non-Plan 

9.47 

9.45 

(Rs. in crore) 

Total 

28.97 

19.85 

(f) Since NICD is performing its duties well, there is 
no proposal to review its functioning. However, certain 
plan schemes are envisaged during the Tenth Plan to 
further strengthen the activities of the Institute. 

[Translation] 

Eradication of Hepatltl. 

1264. SHRI AJA Y SINGH CHAUT ALA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the number of Hepatitis patients in the country 
as on November 20, 2003, State-wise; 

(b) whether the Govemment are running any Hepatitis 
Eradication Programme in the country during the last three 
years; 

(c) if so, the number of persons administered Hepatitis 
injection in each State during the last three years; 

(d) if not, the reasons therefor; and 

(e) the steps proposed to be taken by the 
Govemment to eradicate Hepatitis in the country during 
the Tenth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
While the details of cases of Hepatitis as on 30.11.2003 
are not available, the state-wiee details of VH"8I Hepatitis 
in the year 2002 as provided by Central Bureau of 
Health Intelligence (CBHI), are given in the attached 
statement-I. 

(b) to (d) While there is no vaccine for Hepatitis-C 
infection and Hepatitis-A is benign as compared to 
Hepatitis-B & C, Government of India has launched a 
pilot project of Hepatitis B for children below one year 
only. During 2002-03, 15 cities and during ~, 32 
districts and Andaman & Nicobar Island have been 
selected for Hepatltls-B vaccination. 

At the moment, vaccination of Hepatitis-B of slum 
infants in the selected cities has been started since 2002-
03. The State-wise number of doses of Hepatitis-B given 
to slum infants (as on September, 2003) is as in the 
enclosed statement-II. 

(e) Government has taken the following steps to 
prevent the spread of Hepatitis: 

HepatItIs-A: It is a water bome disease and is spread 
through faeco-oral route. Vaccine for prevention of 
Hepatitis-A is not indigenously produced but is 
commercially available in the market. As Hepatitis-A is 
spread through contaminated water, the important 
prevention and control measures are supply of safe 
drinking water and sanitation in all areas. 

Hepatitis-a: It is spread through unsafe sex, unsafe 
blood transfusion, unsafe injections etc. and from mother 
to child. This is preventable by ensuring safe blood 
transfusion, safe sex, safe injection practices, etc. Vaccine 
for Hepatitis-B is available. The following measures have 
been taken to prevent Hepatitis-B: 

• Central Govemment Hospital personnel at high 
risk are being immunized against Hepatitis-B. 
State Governments have also been advised to 
take similar steps; 

• Guidelines have been issued for mandatory 
testing of blood in all blood banks; 

• Promotion of safe sex under National AIDS 
Control Programme is advocated; 

• Health Awareness campaigns under National 
AIDS Control Programme are held; 

• Guidelines have been issued to State Health 
Authorities for use of separate sterile; and 

• A Pilot Project to immunize children against 
Hepatitls-B in selected CitiesIDIstrict have been 
launched under National Immunization 
Programme by Department of Family Welfare. 

HepatItIs-C: It is spread through unsafe sex, unsafe 
blood transfusion unsafe if1ec;tions c. and from mother 
to child. This is preventable by ensuring safe blood 
transh8on, safe sex, safe injection practices etc. Vaccine 
for Hepatitie-C is not available. The following measures 
have been taken to prevent Hepatitis-C: 

• Mandatory teating of blood in aI blood banks; 
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• Promotion of safe &aX under NatIonal AIDS 
2 3 Control Programme is adYocated; 

• Health Awareness campaigns under National 23. Sikkkn 210 
AIDS Control Programme are held; 

24. Tamil Nadu 31n 
• Guidelines have been issued to State Health 25. TI1Ma 105 

Authorities for use of separate sterile syringes 
and needles for each injection. 26. UttranchaI 

sr.,.",.", , 27. Uttar Pradesh 518 

28. West BengaJ 7032 
Reported Cases of Viral Hepatitis during the year 2002 

29. AndIIrnan & Nicobar Islands 388 
S.No. StatelUTs Viral Hepatitis 

30 Chandigam 451 

2 3 31. Dadnl & ~agar HaveRI 232 

32. Daman & Diu 23 
1. Andhra Pradesh 16224 

33. Delhi 5053 
2. Arunachal Pradesh 621 

34. Lakahadweep 22 
3. Assam 

35. Pondicherry 534 
4. Bihar 

5. Chhattisgam Total 120250 

6. Goa 71 .. Not reported. 

7. Gujarat 2365 sr.,.",.,., U 

8. Haryana 1079 
Name of State Name of CItIee No. of DoHa 

9. Himachal Pradesh 1648 
Maharashtra Mumbai 73067 

10. Jammu & Kashmir 6245 
Pune 8088 

11. Jharkhand 
Gujarat Vadodara 2620 

12. Kamataka 25601 
Ahmedabad 7366 

13. Kerala 5323 Madhya Pradesh Bhopal 9806 
14. Madhya Pradesh 6112 Indore 7835 

15. MaharaShtra 29525 Delli 23031 

16. Manipur 397 Rajasthan Jaipur 5841 

17. Meghalaya 472 TamI Nadu Chennai 40574 

18. Mizoram 1164 AncItra Pradesh Hyderabad 34522 

19. Nagaland 131 West Bengal Kolkala 11891 

20. Orissa 648 Uttar Pradesh Lucknow 

21. Pur1ab 3141 
Kaf1x,Ir 

BIhar Palna 
22. RajasIhan 1758 

KamaIaka BangaJore 16792 
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Development on Metal for Mobile Chips 

1265. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
&tate: 

(a) whether Bome Indian Scientists have developed 
a metal which could be used for manufacturing chips of 
mobile phones indigenously; 

(b) if so, the details thereof; and 

(c) the time by which the said metal is likely to be 
introduced in the market? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) Indian Scientists are 
working on development of materials for various possible 
applications including development of chips for mobile 
phones. This specific development has not been brought 
to the notice of Government. 

[English] 

Environment Subject In School Syllabus 

1266. SHRI G.S. BASAVARAJ: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Supreme Court has fined various 
State Governments for not including environment as a 
syllabus in schools; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (c) The infonnatlon is 
being collected and will be laid on the Table of the Sabha. 

[Translation] 

Overbrldge on Raptl River 

1267. YOGI ADITYA NATH: WiD the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether a proposal to construct a two lane 
overbridge over Rapti river on the National Highway No. 
28 in Uttar Pradesh is pending; and 

(b) if so, by when the said proposal is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) and (b) The site of the bridge 
on River Rapti on NH-28 in Uttar Pradesh falls on the 
alignment of Phase-II of the National Highways 
Development Project (NHDP) which is under consideration. 

(English] 

Permanent Membership In UNSC 

1268. SHRIMATI RENUKA CHOWDHURY: 
SHRI VILAS MUTTEMWAR: 
SHRI TUFANI SAROJ: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the UN Secretary General has observed 
the formation of a new policy of enlarging the Security 
Council to make it more representative of twenty first 
century geopolitical realities; 

(b) if so, whether the Secretary General proposes to 
increase the number of permanent members and the 
elected membership of the Security Council; 

(c) whether he has also proposed not to elect on 
the council, countries which have issues before it; 

(d) whether any r~rt in this regard was submitted 
to the UN General Assembly by the Secretary General 
at the recently held session; 

(e) if so, whether it was discussed at the General 
Assembly and if so, the outcome thereof; 

(f) whether the issue of permanent membership to 
India was discussed with leaders of various countries 
recently; and 

(g) if so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(g) In his Reports to the 58th UN General Assembly, on 
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the Implementation of the Millennium Declaration and the 
Annual Report on the Wont of the Organisation, the UN 
Secretary General noted that the Security Council needs 
to regain the confidence of States and of world public 
opinion, and wiD be better able to do so if it is perceived 
to be broadly representative of the intemational COI"M'IUnity 
as a whole and of the gao-political realities of the 
contemporary world. The Secretary General, however, has 
not made any specific proposal on the reform of the 
Security Council. He has set up a 16-member High Level 
Panel on Global Security, Threats and Reform of the 
Intemational System, which has been tasked, inter alia, 
with the changes necessary to ensure effective collective 
action including but not limited to a review of the principal 
organs of the United Nations. The'-Panel will submit Its 
recommendations before the beginning of the 59th session 
of the UN General Assembly in 2004 for consideration 
by member States. 

The Govemment has, in all its recent high-level 
bilateral interactions, taken up India's case for permanent 
membership in the UN Security Council. 

Setting up of Regional c.ntrH 

1269. DR. MANDA JAGANNATH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether the Union Govemment has received any 
proposal from Andhra Pradesh for opening of Regional 
Centres of National Institute of Virology and National 
Institute of CommunicableeDiseases at Hyderabad; 

(b) if so. the response of the Govemment thereto; 
and 

(c) the time by when the Centres are likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) A branch of National Institute of Communicable 
Diseases is already functioning at Rajahmundry. A requeat 
received from the Government of Anc:IJra Pradesh for 
sanction of advanced ciagnostic Centre for Communicable 
Diseases including virology Diagnoatic Centre at the 
Institute of Preventive Medicine in Hyderabad is under 
examination. 

Specific Prognunmes for Poverty AllevIatIon 

1270. SHRI TRILOCHAN KANUNGO: WID the PRIME 
MINISTER be pleased to state: 

(a) the details of special programmes being 
undertaken for poverty eradication in the States where 
poverty concentration is higher than the national average 
during the Tenth Plan Period; and 

(b) the specific programmes drawn up along with the 
augmentation of administrative capacity to bring down the 
poverty ratio of Orissa to that of all Incla average, where 
poverty ratio is more than 47 percent of Its population 
almost double of national average? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
The Major Poverty Alleviation Programmes undertaken for 
poverty alleviation in the various States and Union 
Territories of the country are Swarnjayanti Gram 
Swarozgar Yojana (SGSy) , Sampooma Grameen Rozgar 
Yojana (SGRY) and Indira Awaas Yojana (lAY) in the 
rural areas and Swaran Jayanti Shahri Rozgar Yojana 
(SJSRY) and Valmikl Ambedkar Awas Yojana (VAMBAY) 
in the urban areas. There are no separate poverty 
alleviation programmes for the States where poverty 
concentration is higher than national average. However, 
in the Tenth Plan, Rashtrlya Sam Vikas Yojana has been 
initiated with the main objective of putting In place 
programmes with the joint efforts of the Centre and the 
States which would remove barriers to growth. accelerate 
the development process and Improve the qualHy of IHe 
of the people. 

(b) In addition to the existing Poverty Alleviation 
progranvnee. a Special Plan has been drawn up by the 
State Govemment for the undivided Koraput-Bolangir-
Kalahandi (KBK) district of Orissa which is being funded 
under the Rashtrlya Sam Vlkas Yojana on a 100 per 
cent grant basis. This Plan include schemes for drought 
proofing, livelihood support, health services and 
disadvantaged groupe which will aIIo help in mitigating 
the poverty related problems of this area. 

[Translstion] 

Child Development SchemH 

1271. SHRI DINESH CHANDRA YADAV: WII the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 
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(a) whether Child Development Schemes are being 
undertaken in Bihar; 

(b) if so, the details thereof; 

(c) buildings constructed under these schemes 
location-wise during the last three years and by when 
the remaining buildings are likely to be constructed; and 

(d) the amount provided in this regard during the 
said period. year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) and (b) Yes, Sir. The ICDS Scheme 
has been sanctioned in Bihar in 294 Projects (Blocks) 
out of which 171 Projects have been operational. 

(c) Civil Works were sanctioned in 146 Projects which 
were assisted by the World Bank. A statement fumishing 
the information in respect of Civil Works is attached. 
Information regarding completion of civil works is being 
sought from the State Govemment. 

(d) Funds released from the Central Govemment for 
the ICDS-II Project during the last three years are as 
under: 

2000-01: 

2001-02: 

2002-03: 

St.tement 

Nil 

Rs. 10 crore 

Rs. 52.51 crore. 

(I) Construction of CDPO Offices-cum-Godowns 

District 

Patna 

Bhojpur 

Blocks 

2 

Naobatpur 

Phulwarisharif 

Baad 

Bikan 

Bakhtiyarpur 

Badhara 

Tarari 

Target Achievement 

3 4 

1 

1 1 

1 

1 

1 

Kaimud 

Rohtas 

Baksar 

Nalanda 

Aurangabad 

Gaya 

2 

Udvatnagar 

Saher 

Durgawati 

Kudra 

Chaand 

Sasaram 

Rajpur 

Noorsaraya 

Biharsharif (rural) 

Sarbera 

Islampur 

Asthavo 

Hamaut 

Daudnagar 

Madanpur 

Varun 

Hanspura 

Obra 

Rafiganj 

Gaya (rural) 

Mohanpur 

Gurua 

Wazeerganj 

Pareya 

Atri 

Govindpur 

Rajoli 

Hisuiya 

Warsaliganj 

Narhat 

Pakribarayan 

Kauakol 

'. 

to Questions 

3 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 
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2 3 4 1 2 3 4 

MuzaHarpur Bauchaha Araria Nargama 1 1 

Kanti SId! 1 

BoIi (Murol) Katllar Felka 1 

Meenapur 1 Koda 1 

Vaishali Hazipur Banka Raton 1 0 

Mahua Munger Sangrampur 1 

LaIganj l.akhisaraI Hull 1 1 

·Jandaha Shekhpura Artyari 

Mehanar Sekhpura 

Gorol Bachpada 

west Champaran Ramnagar Bhagwanpur 

Bagha Cheriyarlyarpur 

Narkatiyaganj Jammul KheIra 
Sitamarhi Majerganj Total 84 81 
Shivhar Piprahi 

Darbhanga Birol 
{II} Con8tructJon of AnganWlldl c.ntres 

Bahadurpur DiItrIcI EIIocb TIIgIt AdliIvImIN 

Bahedi 1 2 3 4 

Samastipur Sarnastipur (rural) 1 
PIInI NaobIIpur 40 35 

Roada 
fltUwarlbltf 43 42 

Ujiarpur 
Bud 47 47 

Tajpur 1 
EIIkIn 50 47 

Gopalganj Baroli 
BaIIhIIyarpur 31 :I) 

VtiaiPur 1 1 
BIcIIIra 44 43 

&wan RaghunaIhpur 1 
Tmri 35 29 

Guthni 1 1 
IJcMIInIgIIr 26 22 

Saharsa Sonbaras 1 0 
SIhIr 41 27 

SaIchua 1 0 
KainuI DurgawaII 23 20 

SupoI Basantpur 1 
Kudra 23 23 

RacIlopur 1 
a-.d 20 14 

Pumia Kartyanandnagar 1 
AaIIIII ..... 40 40 

BacIlanIkoIhi 1 1 
BIIrIIr RIjpur 43 21 
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2 3 4 2 3 4 

Nalanda Nooruraya 32 31 LaJganj 55 45 

Biharaharif (rural) 38 38 Jandaha 44 44 

Sarbera 17 17 Mehanar 22 21 

lalampur 33 32 Gorol 53 35 

AsIhIvo 44 42 West Champaran Ramnagar 39 22 

Hamaut 31 25 Bagha 31 15 
Aurangabad Daudnagar 28 2J Narkatiyaganj 50 0 

Madanpur 34 31 Silamarhi Majerganj 30 29 
Varun 29 2J Shivhar Piprahi 31 30 
Hanspura 25 24 

Darbhanga Birol 49 42 
Obra 35 31 

Bahadurpur 41 41 
Rafiganj 40 40 

Bahedi 44 23 
Gaya Gaya (rural) 37 37 

Samastipur Samastipur (rural) 46 40 
Mohanpur 31 31 

Rosda 53 53 
Gurus 27 27 

Ujiarpur 44 44 
Wazeerganj 44 44 

Tajpur 39 36 
Pareya 31 31 

Gopalganj Baroli 51 49 
Airi 41 41 

Nawada GoYindpur 36 29 
Vijaipur 22 22 

RajoIi 28 28 
Siwan Ra~unathpur 35 35 

Hisuiya 31 2J 
Guthni 21 21 

Waraaliganj 32 30 Saharaa Sonbarasa 39 13 

Namal 24 18 SeIkhua 37 0 

Pakribarayan 32 21 SupaI Basantpur 24 22 

Kauakol 28 20 RachIpur 45 34 

Muzallarpur Bauchaha 36 30 Pumia KartyanancNgar 49 26 

Kanti 62 57 BaItIarakIJIi 31 22 

Doli (MuIoI) 38 34 Arana Nargama 36 0 

Meenapur 48 47 SIdi 23 23 

Vaishali Hazipur 21 19 FaIfa 36 26 

Mahua 58 51 Koda 37 28 
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2 3 4 

Banka Rajon 30 15 

Sangrampur 20 20 

Lakhisarai HasIi 31 20 

Ariyari 27 27 

Sekhpura 29 29 

Begusarai Badlpada 38 35 

Bhagwenpur 33 29 

Cheriyariyarpur 27 21 

Jamui Khan 39 39 

Total 3008 2503 

[English] 

Telephone Exchanges In Oris .. 

1272. SHRI K.P. SINGH DEO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of telephone exchanges in Orissa as 
on October 31, 2003; 

(b) whether the Government propose to set up new 
telephone exchange in the State during 2003-2004; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) 118 

(b) Yes, Sir. 

(c) Details of new telephone exctlaf\ges proposed to 
be set up in the state during 2003-2004 are given below: 

SlNo. Name of District Name of the 
Proposed Exchange 

1 2 3 

1. BaIasore Bartana 

2. Ganjam Gaudgoth 

3. Gajapati MandaIaahI 

1 2 3 

4. KaIahandI Bandhakana 

5. KaIahandI Madanpur 

6. Kalahandi Kirkakani 

7. Nuapada KuIIabancIha 

8. Nayagn Koahka 

9. BoIangIr Ghumsar 

10. Cuttack Kulashree 

11. Cuttack SUpera 

12. Jalpur Janak 

13. Anugul Nalam 

14. Keonjhar Benamunda 

15. Keonjhar SaDnla 

16. Koraput Digapur 

17. Raygada Oangaaorada 

18. Raygada Jagadalpur 

19. SambIIlpur JharibahaI 

Closure of Mlnl-W...... CentrH In Chandlgarh 

1273. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether some Mini-Welfare Centres were wor1dng 
till recently in "un of ChandIgart1; 

(b) If so, the details thereof; 

(c) whether these Centres have been closed down; 

(d) If so, the reasons therefor; and 

(e) the number of persons affected thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) Yee, Sir. Eight Mini Family Welfare Centres had 
been working in ChandIgarh from 1995-96 to 1997-98 
with Govenvnent of India assistance under the India 
Population Project (IPP)-VII. FInIncIaI auietance from GOI 
under IPP-V11 stopped on 31.12.1997 after IPP-VII ended. 
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Thereafter the Chandigarh Administration closed five 
centers, namely at Palsora Colony, Colony No.5, Colony 
No.4, Sector 31 and Mauli Jagran. The remaining three 
centers at Khudda Alisher, Kishangarh and Bapu Dham 
Colony are functional and are being n,m by NGOs without 
any financial assistance. 

(e) No beneficiary was directly affected from closure 
of these centers because the people living near the closed 
centers are serviced by DispensariesIHeaIth Centres of 
the Department of Health and Family Welfare. 

Recommendatlona of Mel 

1274. SHRI SURESH KURUP: 
SHRI SULTAN SALAHUDDIN OWAISI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Medical Council of India (MCI) has 
proposed to the Govemment that those doctors who have 
served in rural areas for at least three years be given 
priority in admission to post graduate courses; 

(b) if so, the details thereof; 

(c) whether there is any proposal to have a specHic 
three years medical course to train physicians to serve 
exclusively in rural areas; 

(d) if so, the details thereof; 

(e) whether despite the recommendations of MCI 
doctors are showing least interest in serving rural people; 
and 

(f) if so, the steps taken/being taken by the 
Govemment on the recommendations of the Mel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (f) No, Sir. The MCI has not made any such 
recommendation to the Govemment. 

Potable Water from Sea 

1275. SHRI E. PONNUSWAMY: Win the PRIME 
MINISTER be pleased to state: 

(a) whether the Bhabha Atomic Research Centre has 
developed nuclear technology to derive potable water from 
the sea; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Yes, Sir. 

(b) Two processes for the desalination of water from 
the sea, viz., multi Stage Flash (MSF) and Reverse 
Osmosis (RO) have been developed by the Bhabha 
Atomic Research Centre (BARC). The plant for production 
of 1800 m3/day of desalinated water from sea water by 
RO process at Kalpakkam, Tamil Nadu has already been 
commissioned in August, 2002. The plant with MSF 
technology will produce 4500 m3/day of desalinated water 
from sea water and is also located at Kalpakkam. This 
plant is an advanced stage of construction. 

[Translation] 

National Highways In Uttar Pradesh 

1276. SHRI AMIR ALAM: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) the number of the National Highways passing 
through Uttar Pradesh; 

(b) the number of districts connected with these 
National Highways; 

(c) whether the Union Government propose to comect 
the remaining districts of Uttar Pradesh with the National 
Highways; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) 30 Nos. of National Highways 
pass through Uttar Pradesh. 

(b) 60 Nos. of Districts are connected with the 
National Highways. 

(c) No, Sir. 

(d) Does not arise. 
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Funds for Indian .,...... of MedIcine 
and HOIIKMIOpMhy 

12n. SHRI RAMDAS RUPALA GAVIT: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the amount aJIocated by the Govemment for the 
development of Indian Systems of Medicine and 
Homoeopathy during the Ninth Five Year Plan; 

(b) whether more funds have been sanctioned for 
the development of Indian Systems of Medicine and 
Homoeopathy during the Tenth Five Year Plan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
The total allocation for the Ninth FIVe Year Plan was 
Rs. 364.43 erores. 

(b) and (e) Yes, Sir. For the Tenth Five Year Plan, 
the allocation is Rs. n5.00 Cr0r88. 

{English] 

Job Opportunltlu to OSC. 

1278. SHRI P.O. ELANGOVAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government has provided adequate 
job opportunities to the persons belonging to Other 
Backward Classes (OBC) in the various Departments 
under the Ministry; 

(b) if so, the details thereof; 

(e) whether the OBC staff strength is far less than 
what it should be in comparison to the total strengIh, 
particularty in Groups A and B; 

(d) if so, the reasons therefor; and 

(e) the remedial measures taken by the Govemment 
to provide adeqL8te representation to OBC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI OIGVIJAY SINGH): (a) and 
(b) Yes. The Government reguIatiorw on reeervation of 
posts for Other Backward CIaaeee (OBCe) pnMde that 
27 per cent of the vacancies in civil services 8nd posIB 

to be flIIed through direct recruitment shall be reserved 
for Other Backward Classea (OBCa). Moreover, 
Cancldates beIof9ng to OBCs recruited on the basis of 
merit in an open competition on the same standards 
prescribed for the general candidates shall not be adjusted 
against the reservation quota. The Government has been 
providing reservation for the OBCs In all grades where 
there is an element of direct recruitment. 

The details in respect of MinIstry of External Affairs 
Secretariat (MEA), Indian CouncIl of Cultural Relations 
(ICCR) and Central Passport Organisation (CPO). since 
1995 when the reservation for OBCs was introduced, are 
as under; 

Group 

A 

B 

C 

o 

Total 

Number of OBCs recruited 

35 

60 

42 

22 

159 

IndIIIn Council for cunurW ...... Iona (ICCR) 

There has been no direct recruitment in ICeR ever 
since the introduction of reservation for OBC category. 
Hence, the number of OBCI recruited in ICCR, since 
1995 when the reservation for oeca was Introduced, Is 
Nil. 

Central Panport OrgIIniution (CPO) 

Group" 

C 

o 
Total 

Number of OBCs recruited"" 

112 

11 

223 

("TheN II no cIract recrUlrnent In Group A and 8 leYeI peR 
In cpo, and hence !he runber 01 08Cs recruited In Group A 
and 8 .. MI.) ,SInce 1885 when .... ~ for 08Cs was Introduced) 

(c) to (e) The following etaIIstk:a give a picture of 
Implementation of reeelVatlon for 08C category in Group 
A and B polls In the Ministry of ExtemaI AffaIrs: 
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Group Percentage of posts filled by 
Statement 

OBC Category (as Number of Medical Colleges in the Country State-wise 
against the prescnbed as on B.12.2OO3 

limit of 27% 

A 290/0 
S.No. Name of the State Total number of 

Medical College 
B 28.7% 

1. Andhra Pradesh 27 
It is evident from the above that the Govemment is 2. Assam 3 

providing for representation of OBCs in accordance with 
the norms and guidelines on the subject. The Govemment 3. Bihar 8 

continues to ensure adequate representation of OBCs in 4. Chandigarh 1 
posts filled through direct recruitment. 

5. Chhattisgarh 2 
Opening of Medical Colleges 6. Delhi 5 

1279. SHRI Y.V. RAO: 7. Goa 
SHRI ALAKESH DAS: 

8. Gujarat 12 

Will the Minister of HEALTH AND FAMILY WELFARE 9. Haryana 3 
be pleased to state: 

10. Himachal Pradesh 2 

(a) the number of medical colleges in the country, 11. Jammu & Kashmir 4 
State-wise; 

12. Jharkhand 3 

(b) whether the Government have received proposals 13. Kamataka 30 
from the State Govemments for the opening of medical 
colleges; 14. KeraJa 13 

15. 
(c) if so, the number of pending applications for new 

Madhya Pradesh 6 

colleges, State-wise; and 16. Maharashtra 36 

17. Manipur 1 
(d) the time by when the pending applications are 

likely to be cleared? 16. Orissa 3 

THE MINISTER OF STATE IN THE MINISTRY OF 
19. Pondicherry 5 

HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 20. Punjab 6 
Information is given in the enclosed as statement 21. Rajasthan 7 

(b) and (c) Two proposals from Government of Tamil 22. Slkklm 1 
Nadu and One proposal from Government of ChhatIIsgam 

23. Tamil Nadu 19 
have been received. 

24. Uttar Pradeeh 12 
(d) Clearance of these proposals depeftds on 

25. UttaranchaI 2 
fulfillment of qualifying criteria preacribed In -Establishmellt 
of New Medical Colleges Regulations, 1 ggg- of Medical 26. We&t Bengal 7 
Council of India. availability of InfrastructuraJ facility and 
recommendations of Medical Council of India theIaon. Total 221 
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ConetructIon of Ro.cIa In South AndenwI 

1280. SHRI BlSHNU PADA RAY: WiI the MIniaIer of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) the name of the five year plan which included 
the construction of road from Marine to Upper KatchaI; 

(b) the status of the said construction as on date; 

(c) whether the Environment Clearance has been 
obtained for the construction of road in Hangsapuri and 
Sholbay 19; 

(d) if so, the time by when the clearance Is likely to 
be obtained; and 

(e) the time frame fixed for the completion of 
construction of these roads? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) Annual Plans 1995-96, 1996-97, 
and Five Year Plan 2002·2007. 

(b) Out of 11 Kms, 2 Km length of road was 
completed during the years 1995-96 to 1996-97 and for 
the remaining length from Km 2 to 11, survey wor1c: is in 
progress. After approval of the estimate, consIruc:tion wor1c: 
win be taken up in a phased manner. 

(c) Environmental clearance proposal for construction 
of road in Hangsapuri has been submitted to the 
competent authority for approval. Environment Impact 
Assessment (EIA) study for construction of the road in 
Sholbay 19 has been taken up with National 
Environmental Engineering Research Institute (NEERI), 
Nagpur. On getting report from NEERI, proposal for 
environmental clearance will be submitted. 

(d) The E.IA study report from NEERI, Nagpur for 
construction of the road in Shobay 19 Is expected by 
March 2004 and thereafter the proposal would be 
submitted to the Ministry of Environment and Forest. 

(e) Construction of these roads wcUd be taken up 

1281. SHRI V.S. SIVAKUMAR: Will the Minillter of 
SHIPPING be pleased to stale: 

(a) whether there II My propoeaI for ..aing up of a 
Maritime Academy and a Unit of the Department of 
Hydrogr.p.Ic Survey at VIzhInjam In KeraIa; and 

(b) If so, the details thereof? 

THE MINISTER OF SHIPPING (SHRI SHATRUGHAN 
SINHA): (a) No, Sir. 

(b) Does not arise. 

VlaIon Document for Health Sector 

1282. SHRIMATI PRABHA RAU: Will the Minister of 
HEAlTH AND FAMILY WELFARE be pleased to atate: 

(a) whether the Government have set up a task force 
to prepare a vision document for tranefonnlng India into 
a major health de8tlnation; 

(b) If 80, whether the detailed propoaala In this regard 
have been finalized by the task force and .ubmltted to 
the Government; 

(c) If 80, the detaIta thereof, and the maJor centres 
in the country which are to be developed as health 
destinationa; 

(d) whether the centrae are propoeed to be developed 
in the private .eetor, jOint .eetor and or by the 
Government alone; and 

(e) If 80, the anticipated fInancIallmpllcatlons Involved 
In the development of .uch centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (.) 
to (e) The Inform8IIon Ia being coIected and wi. be laid 
on the Table of the House. 

IrreguI8rItIH In Purchue of CGHS Unanl MedIci ..... 

1283. SHRI AMAR ROY PRADHAN: WIll the Minister 
of HEALTH AND FAMILY WELFARE be pIeaaed to the 
reply given to Unstarred Question No. 479 on July 23, 
2003 and state: 

(a) whether the requisite information has since been 
ccIecIect, 

(b) If 80, the detaIIe thereof; 

(c) If not. the nNI8On8 therefor; and 
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(d) the time by which it is likely to be c:oIIected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir. 

(b) The Committee set up by the Govemment for 
the purpose has given Its report. The recommendations 
in the Enquiry Report are given in the attached statement 

The Government has examined the Inquiry Report 
and it has been decided to accept it in toto. 

(c) and (d) In view of (b) above, the questions do 
not arise. 

StIIt.ment 

The Committee recommends that disciplinary action 
should be initiated against the follows: 

(a) Dr. M. Shamoom, the then In-charge UMSD and 
Member Secretary of the Purchase Advisory 
Committee is solely responsible for not getting 
the approved supply of Tab. Neurotone and 
received supplies of underweight tablets in spite 
of the note recorded by the PAC. He did not 
take up the matter with the concemed firm while 
placing the supply orders. Not only were the 
supplies received they were dispatched to the 
dispensaries for further distribution. Therefore, 
the work and conduct of the officer is 
unbecoming of a Govt. servant and he has failed 
in performing the duties and responsibilities 
attached to his post which has resulted in the 
loss to the exchequer as full payments have 
been made for the underweight supplies received 
from the firm. Further, he has tried to mIaIead 
the authorities by justifying the irregular act of 
the firm. 

(b) The Chairman and all Members of the Purchase 
Advisory Committee have failed in discharging 
their duties in not out rightly rejecting the 
underweight medicines while approving it with a 
clause. No eHorts were made even in the next 
meeting to follow up the note recorded on the 
approval statement. 

(c) The Members of the Inspection Commillee have 
also failed in discharging their duties effectively 
whHe knowing speclficaIIy about the ob;ection of 
underweight medicines recorded by the PAC and 
faDed to ensure proper supply. 

(d) The then Addl. Director, CGHS and Chairman 
for having put the same member in both, PAC 
and the Inspection Committee and for not having 
initiated proper and timely action despite 
complaints even though he was Cl"¥lirman of 
the PAC. 

Recommendations: 

(a) At present the Purchase Advisory Committee 
comprises of Addl. Director, CGHS, MSD, Dy. 
Advisor, ISM, 4 Unani Physicians, Account 
Officer, CGHS and CMO In-charge, UMSD and 
the Inspection Committee comprises of Dy. 
Advisor ISM and 2 Senior most In-charge of 
CGHS Unani Dispensaries. The Committee 
recommendations that since the Department of 
Indian System of Medicines and Homoeopathy 
is now a separate department of Ministry of 
Health & Family WeHare; that the Department 
of Indian System of Medicines and Homoeopathy 
is the cadre contrOlling authOrity for doctors 
belonging to Indian System of Medicines and 
Homoeopathy streams; that it administers a 
number of councils belonging to Indian System 
of medicines and Homoeopathy disciplines, it is 
not appropriate for doctors from Allopathic stream 
to head the Purchase Committees/Inspection 
Committee for drugs for Ayurveda, Unani, 
Siddha, etc. In fact, the credibility of the 
recommendations of such committees headed by 
the Modem System of Medicine doctors is itseH 
questionable. In view of these, the Committee 
recommends that it is for the Indian System of 
Medicines and Homoeopathy to constitute both 
the PAC as wen as the Inspection Committee 
at their level along with terms of reference of 
each committee separately. The Chairman and 
Members could be chosen by the Dept. from 
amongst the SpecialistsIDoctors of eminence in 
the respective fields. The PAC shall be 
responsible for finalisation of formulary, 
registration of firms and placement of supply 
orders. These Committees can however, report 
to the Director, CGHS. 

(b) The Committee found there were no clear cut 
guidelines for the PAC or the Inspection 
Committee were commOll. The Committee 
recommends that both the Committees should 
have cIHefn eet of members and should be 
revamped as per CVC guidelines periodicaHy. 

(c) The Committee found there were no clear cut 
guidelines for the PAC or the Inspection 
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Committee or for .. Store in Charge. It is 
suggested that the powers and responstiIitie& 
of the PAC; 01 the Inspedion CornmilIee end 01 
the Store in charge be delineated cIearty to 
ensure greater transparency and for registration 
of credible firms. 

(d) The Committee was dismayed to note that even 
basic weighing devices were not available with 
the Unani Store. The store should be at least 
reasonably equipped with some basic testing 
devices. 

(e) Greater official monitoring at at levels is required. 
Rather than reacting only on complaints. 
Frequent inspection need to be carried out. 

(f) In-service trainings for CGHS Unani Doctors in 
Unani Pharmacopia can be arranged which win 
update and enhance their knowIedgeIeIficIency. 

(g) Since there are no specific Lab tests for these 
Drugs the Committee recommends that the PAC 
may consider inserting penalty provisions in the 
contracts to take action against supplying firms 
fding to conform to standards/specification as 
required. 

(h) The Committee recorrvnends that a Special Audit 
and 100% physical verification of medicines be 
got conducted in all CGHS Unani diapensaries 
for the last three years. 

Cargo Handling at MaJor Porta 

1284. SHRI KAlAVA SRINIVASULU: Will the MinIRtr 
of SHIPPING be pleased to state: 

(a) whether cargo hancIed at major potts during the 
last six months has recorded slow growth; 

(b) if so, the reasons therefor; and 

(c) the action taken to improve the existing potts to 
buid cargo voIume8 in order to aIIract main IRe conI8Iner 
Y8888Is for fast and direcI 88IVice to global _tinatio .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHlAL GANDHI): 
(a) No, SIr. 

(b) Does not arise. 

(c) The focus in the ma;or potts cUing the TenIh 
FIVe Year Plan period wiI. inIar .... be an irnp'oving 

produdMty through technoIogiceI upgradation. provision 
01 coat etleclMt servicee and enhancement of aeIVice 
quality. This Is planned to be achieved through 
upgradationlconversion of existing convenlional bertha to 
suit emerging requirement&; conatruc:tion of new bertha; 
upgradation of cargo handling equipment end malntenance 
procedures; redesigning and upgredation of internal road 
network and circulation system. where required; 
upgradatlon of storage facilities and other port 
infrastructure, improved equipment and labour productivity, 
optimization of work force, training, optimal use of 
information technology. etc. 

It has a.o been dec:tded to develop a hub port each 
on the East and West coasts of the coootry. at Chennai 
and Jawahartal Nehru Porta reapec:tiveIy and to develop 
an international container transshipment terminal at 
VaHarpadam, Cochin 10 as to tap the inc:reaaing potential 
for container traffic and to attract mainline veueI6 for 
fast and direct service to global destinations. 

{Tl'8IISMtion} 

Put.. Rate of Cellular Phone catll 

1285. SHRI ASHOK KUMAR SINGH CHANDEL: WHI 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to refer to reply given to 
Unatarred Question No. 2962 on August 13, 2003 and 
state: 

(a) whether the information has since.been collected; 

(b) if so; the details thereof; and 

(c) if not, the reeeone theretor1 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATlONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yea, Sir. 

(b) The Information as appIcabIe at the relevant time 
Is as follows: 

The 24th Amendment to Telecom Tariff Order. iIIeued 
by TRAI on 24th January, 2003 mentions the following In 
respect of cellular mobile air time charges. "Forbearance 
provided that: EverY service provider shall specify a 
monIhIy rental and airtime charge per minute with the 
pulse duration of 30 seconds, as a ·Reft .... llc. TartIf 
Package of the Service Provider", the operators are at 
!I)erty to ofter aIIemaIIve tariff p.aragea depending upon 
the usage pattern of the subscribers. TRAI receives tarlIt 
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plans being filed by the operators, which, inter-alia, 
specifies a pulse rate. This pulse rate differs in various 
alternative tariff packages filed by the operators. The 
Government has not done monitoring or checking of the 
pulse rate for any operator so far. No specific complaint 
to this effect has been received. 

(c) Does not arise in view of (a) above. 

[English] 

Taak Force on I.T. 

1286. SHRI VILAS MUTTEMWAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the National Information Technology Task 
Force has submitted a report to the Government; and 

(b) if so, the details of the recommendations made 
and the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Yes, Sir. 

(b) The National Task Force on Information 
Technolo~ and Software Development constituted by the 
Prime Minister's Office vide Notification dated 22.5.1998 
submitted 108 recommendations as -Information 
Technology Action Plan: Part IW. As per the updated status 
of the Action Taken Report, out of the 108 
recommendations, 64 have been implemented, 4 have 
not been implemented, 37 are in the nature of "On-goingW 
and 3 have not been accepted. 

Conatructlon of Bogtbeel Brtdge 

1287. SHRI M.K. SUBBA: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether construction of the Bogibed bridge over 
Brahmaputra has been undertaken; 

(b) if so, the cost and other details thereof; 

(c) the stage at which the construction stands at 
present, and 

(d) the time by which the same is likely to be 
constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) to (c) Construction of the Bogibeel 
bridge is being undertaken by the Raifways. As per the 
survey report, cost of construction of this bridge has been 
assessed at about As. 1760 crore. The final location 
survey has been completed. Land acquisitiOn, supply of 
boulders has been taken up. The work of approach road 
to bridge site on both North and South banks are in 
advance stage of completion. Earthwork, minor and major 
bridges for Railway embankment has been taken up 
wherever land has been made available. 

(d) The project is targeted for completion by April, 
2008. 

VPT. In Orl ... 

1288. SHRI ANANTA NAYAK: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to &tate: 

(a) the number of Village Public Telephones installed 
in Orissa during the Ninth Plan period; 

(b) the target set for the Tenth Five Year Plan; 

(c) whether the VPT installed in the Scheduled 
districts In the State are very less than the developed 
districts in the States; 

(d) if so, the reasons therefor; and 

(e) the steps taken in this regard during the Tenth 
Plan to remove this regional imbalance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) 19175 Village Public 
Telephone (VPTs) have been installed in the State of 
Orissa during Ninth Plan period. 

(b) Target for the Tenth FIVe Year Plan period is to 
provide 1~ VPTs excluding 701 depopulated villages 
are 636 villages lying in thick forest or naxaIite infested 
areas etc. and till 31.10.2003, 5190 VPTs have already 
been provided. 

(c) to (e) Government has planned to provide teIecom 
facility to aU the revenue villages of all scheduled as well 
as less developed districts of the State. Satellite based 
VPTs are planned for hilly, remote and inaccessible 
locations for which tenders have been invited and 
aIotment of fund from Government Is awaited. 
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SettIng up of Colleges of Excellence 

1289. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the University Grants Commission plans 
to set up 150 colleges of excellence; and 

(b) if so, the details thereof alongwlth the names of 
the probable coI1eges selected for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) According to the 
information furnished by University Grants Commission 
(UGC), during the Tenth Plan it Is proposed to Identify 
100 colleges under the scheme "Colleges with Potential 
for Excellence-. These colleges are to be screened at 
2 levels-first at the university level and second at the 
UGC level with the help of Standing Committee. The 
proposals received by UGC through respective universities 
will be considered accordingly under the Scheme. 

[Translation] 

Category-wise Personnel In the Mlnlatry 

1290. SHRI BAL KRISHNA CHAUHAN: Will the 
PRIME MINISTER be pleased to refer to the reply given 
to Unstarred Question No. 2214 dated August 6, 2003 
and state: 

(a) whether the information has since been collected; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATlSTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 

Yes, Sir. 

(b) The information is in statement attached. 

(e) Does not arise. 

(a) DetaIa of personnel groupwiIe are given below: 

Groups No. of peraonnel 

'A' -375 

'B' -1827 

'C' -2788 

'0' ·731 

(b) The details are given below: 

Category No. of personnel 

OBC. -537 

ST. ·373 

sea -1042 

(e) 

Group OBC ST SC 

'A' 7 12 39 

'B' 127 129 282 

'c' 321 161 467 

'0' 81 69 232 

1291. SHRI RAJO SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the m.mber of lnatitutea of Technology financed 
in the country during the last three yearI, Stat.wtee, 
year-wiee; 

(b) the atepe being taken by the Government for the 
promotion of tunan reacuce de\ IIIJflm8I1l I'8IaIed pIOjecI8 
in the country; 

(e) wheIher the Government Is ..... of the C888I 
of dtYerIIon of the fundi aIIoCIded for theIe proJec:ta; and 

(d) I eo, the details thereof aIongwIIh the ,.,...... 
being taken by the Government to check the check the 
diverIIon of fundi? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (d) There are more 
than five thousand approved technical institutes in the 
country in the field of Engineering & Technology, 
Pharmacy, Architecture, Management, MCA, etc. These 
institutes are operating in various sectors namely central, 
states, seH-financing, etc. State-wise details of funds being 
received by these institutes under various schemes is 
not maintained centrally. The Ministry occasionally provides 
financial assistance to the States for specific purpose, 
such as central assistance to State Govemments for 
implementation of revision of scales of pay of teachers in 
degree level technical institutions in the States. In order 
to improve the overall quality of technical education, the 
All India Council for Technical Education (AICTE) also 
operates various schemes such as Modemisation and 
Removal of Obsolescence (MOD ROB), Research & 
Development (R&D), Thrust Areas in Technical Education, 
etc. under which financial assistance are provided to 
technical institutions in the State. No specific case of 
diversion of funds has come to the notice of this Ministry. 

[Eng/ish] 

Trauma Centras 

1292. SHRI RAMJEE MANJHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of full-fledged Trauma Centres wot1<ing 
in the Capital at present; 

(b) whether some of these centers are running without 
Neuro Surgeon; 

(c) if so, the reasons therefor; 

(d) whether a Trauma Centre was to be set up in 
Safda~ung Hospital long time back but the same has not 
yet been set up; 

(e) if so, the reasons for the delay; and 

(f) the time by which the Trauma Centre Is likely to 
be set up in the hospital? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) In so far as the Central Govemment Hospitals in 
the CapItal are concerned there are adeqtate arrangement 
for appropriate traatment of trauma victims. Neuro 
Surgeons are wortclng in Dr. RML Hospital, SafdaIjung 

Hospital and All India Institute of Medical Sciences 
(AIIMS). 

(d) to (f) At present no such proposal is under 
consideration. 

UNEP Report on Asian Brown Cloud 

1293. SHRI RAM MOHAN GADDE: 
SHRI SADASHIVRAO DADOBA MANDLlK: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment are aware of the report 
of United Nations Environment Programme (UNEP) about 
the presence of a three kilometer thick layer of pollutants 
dubbed "Asian Brown Clou~ over South Asia as reported 
in the Hindu dated November 19, 2003; 

(b) if so, the details of the report; 

(c) the response of the govemment thereto; and 

(d) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) and (b) Yes sir. The United 
Nations Environment Programme (UNEP) used the term 
"Asian Brown Clou~ first in August, 2002 referring to a 
layer of atmospheric pollutants noticed over the Indian 
Ocean during an observational campaign in winter months 
of 1996-1999. The report attributed that the pollutant layer 
was being caused by biomass buming over South Asia 
and had significant climatic impacts. 

(c) and (d) To examine the UNEP report, the 
Government of India constituted an expert committee with 
Director General, Indian Meteorological Department as its 
Chairman. The Convnittee, in its fincings, submitted that 
uncertainties existed in interpretation of observed data 
and neither the cause nor the impact could be 
conclusively ascertained. The UNEP itseH later called it 
"Atmospheric: Brown CI~, admitting that this was not 
necesaarlly linked to South Asian region. The India 
Meteorological Department is setting up a network of 
stations making observations of aerosols and other 
pollutant gues 80 88 to identify the 8mCM'1t of poRution 
that is locally generated and the amount that is 
transported over long distances across international 
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boundaries and prepare a budget 01 atmoapheric aerosols 
over the region. 

[Translation] 

1294. SHRI SHIVAJI V1THALRAO KAMBLE: WUI the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment Intends to penaIIaeI 
educate the parents whoee wards F8main ab8ent from 
the school; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAV 
PASWAN): (a) and (b) Level of awareness among parents 
regarding need to send children regularty to school is 
being raised through grassroots level education 
committees and media campaigns. 

Resolution of IOC on JaK 

1295. SHAIMATI NIVEDITA MANE: 
SHRI C.N. SINGH: 
SHRI SADASHIVRAO DADOBA MANDLlK: 

WiH the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government is aware of the recently 
adopted resolution on Jammu and Kashmir by the 
Organization of Islamic countries; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHAI V1NOD KHANNA): (a> V., 
Sir. 

(b) The Summit (Putrajaya) Declaration cId not contain 
references to any country/regional issues (Including J&K). 
However the OIC Summit Communiqu8, the St_menl 
of the OIC SecreIary General, DecIandion 01 the OIC 
Contact Group on J&K and other routine OIC ReeoIuIions 
contain references to J&K as In the past but with 
incremental changes. 

(c) The OIC tIM no locus standi In maIlera concemIng 
inIemeI affairs. The Government of India therefore rejects 
aI such resolutions and references outright. 

[English] 

Incb .. • DeattnatJon tor SpecIaH8ec1 1'rMtment 

1296. SHRI G. PUTTA SWAMV GWDA: WiH the 
Minister of HEALTH AND FAMIL V WELFARE be pleased 
to state: 

(a) whether India Is fast emerging as a destination 
for specialised treatment due to Its efficient and low-coat 
medical facilities; 

(b) If so, the number of foreigners who viaIIed Incia 
during the last two years for treatment in varlou8 
Hospitals; 

(c) whether the Union Government propose to extend 
infrastructural facilities to African countries In building their 
health care system; 

(d) If so, the details thereof; and 

(e) the details of the countries which have shown 
their interest in seeking help from India In this regard? 

THE MINISTER OF STATE IN THE MINISTAY OF 
HEALTH AND FAMILY WELFAAE (SHAI A. RAJA): (a) 
Ves, SIr. 

(b) A large number of foreigners particularty from the 
AfrIcan countries have been vI8Iting Incla In the recent 
years to make ..... of the low cost quality treatment 
provided by \ncIan HoIpitaIa. 

(c) and (d) Government of India haa been providing 
888i8tance from time to time under bilateral agreement to 
help African countries In the field of Health. 

(e) The following countrtee have expressed their 
Intentst to take help from Inc:Ia 88 evident in the India· 
AfrIca Health Summit organised by Federation of Indian 
Chambers of Commerce and Industry and Department of 
Commerce, Government of India-Ghana, Mozambique, 
NamIbia. NigerIa, South AfrIca. Sudan, TanzMia, Uganda, 
Zambia, Kenya, Morocco, Angola and Zimbabwe, 
Memorandum of lJnc:Ifntanding (MOU) in Health Sector 
has also been signed with Seychelles, Sudan and 
Tanzania. 
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Upgradatlon of Medical Facilities 

1297. SHRI SHRINIWAS PATIL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment have a plan to upgrade 
the facilities at the Govemment Medical Colleges and 
attached hospitals; 

(b) if so, the details thereof; 

(c) whether the World Bank assistance for this 
purpose is likely to be sought; 

(d) if so, the details thereof; 

(e) whether a proposal to strengthen and upgrade 
medical colleges and attached hospitals in Maharashtra 
is pending for a long time with the Central Govemment; 
and 

(f) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) Yes, Sir. In 2001 all State Govts.lUTs were 
requested to formulate suitable project proposals for 
strengthening the quality of medical education and 
improving the physical infrastructure of the Government 
Medical Colleges and attached hospitals with Wor1d Bank 
assistance. 

(e) and (f) A project proposal with an estimated cost 
of Rs. 550 crore was received from the State Government 
In January, 2002 for Wor1d Bank assistance. This was 
sent to Department of Economic Affairs for posing it to 
Wond Bank. While observing that focus of Wond Bank 
funding in Health and Family We"are Sector has been 
on primary health care, disease control programme, RCH, 
etc., Department of Economic Affairs has stated that the 
extemal funding for medical colleges and attached 
hospitals would take away the focus from primary health 
care, etc. and have requested for a review of the said 
project proposal. 

CRF Proposals 

1298. SHRI BHARTRUHARI MAHTAB: Win the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the number of proposals sent by Orissa for 
assistance under the Central Road Fund in 2002-2003 
and 2003-2004; 

(b) whether the Union Govemment have processed 
these proposals; and 

(c) if so, the time by which a decision'is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) During 2002-03 and 2003-04, 111 
no. of proposals costing Rs. 126.65 crores and 124 no. 
of proposals costing Rs. 147.70 crores respectively were 
received from Govemment of Orissa under the Central 
Road Fund. 

(b) and (c) 101 no. of works costing Rs. 98.89 crores 
have been sanctioned so far. As per this Ministry's 
guidelines the Bank of Sanctions to the extent of two 
times the annual accrual under Central Road Fund (CRF) 
is maintained. Sanction of further proposals will be taken 
up after receipt of utilisation certificates from the State 
Govemment subject to the Bank of Sanction criteria. 

ExpanslonIModemlsatlon of Telecom Network 

1299. SHRI VIRENDRA KUMAR: 
SHRI PARSURAM MAJHI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the details of steps taken for the expansion! 
modemisation of telecom network in Madhya Pradesh and 
Orissa during the Tenth FIVe Year Plan; and 

(b) the amout:lt spent thereon and earmarked 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) The steps taken by BSNL 
for expansionlmodemisation of telecom network in Madhya. 
Pradesh and Orissa during Tenth Five Year Plan era as 
foRows: 

(1) Connecting all exchanges by reliable media 
(majority on Optical Fibre cable). 

(2) Change of all Analogue Exchanges into Digital 
Exchanges. 
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Vear 

(3) Provi&ion of ad.qua .. SwiIcOOg CapaciIy. 

(4) Conversion of .. S8M Switches Into RSUs. 

(5) Conversion of 256 P RAX awitches Into AN 
RAX. 

(6) Introduction of WLL and GSM MobIle Service. 

(7) Introduction of New Services Ike ISDN; Internet 
Broatband & IN Services. 

Madhya Pradesh 

Amount 
Eannarked 

Amount Spent 

2002-2003 392.79 Crores 466.69 Crores 

2003-2004 372.73 Crores To be finalised 
as the financial 
year 2003-04 is 

not yet over 

(8) OpenIng of Modem CuItomer Care Centres. 

The achievement detaill of varioul Telecom 
PaIameters for Madhya Pradeeh and Oriaaa for the year 
2002-03 and 2003-04 are furnished In the statement 
enclosed. 

(b) The Budget allocation for the CIrcIe8 Is done on 
a yearly basis. The details for the same are fumished 
below: 

Amount 
Earmarked 

232.14 Crores 

190.85 Crores 

Ortsaa 

Amount Spent 

361.60 Crores 

To be flnaIl8ed 
as the financial 
year 2003-04 18 

not yet over 

51. No. Parameters Achievements 
2002-2003 

2003-2004 (Upto 
31-10.2003) 

Madhya Pradesh 

1. Switch. Cap. (Unas) 161516 

2. Direct Exch. Lines (Nos.) 167874 

3. Trunk Auto Exch. (ecta) 20500 

4. VPTs (Nos.) 0 

5. OFC (Rkms) 4422 

6. Internet Conn. (Nos.) 11505 

7. Exchanges (Nos.) 82 

Immunlzlltlon of ChIldren Under ICDS 

1300. SHRI A. NARENDRA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether one of the functions of the Integrated 
Child Development Servicel Scheme (ICDS) il 
irnfnlftzation of aD children who come ooder .. Scheme; 

(b) if 80, whether 8lfII epeciaI."pI .... II being given 
for irnrruUzation ooder this Scheme; 

0ri88a Madhya Pradesh Orlaaa 

144404 89276 94724 

151395 82002 93313 

20600 19600 16000 

5078 4 112 

1809 383 142 

5556 8417 3907 

41 8 14 

(c) if 80, whether any targets In retp8CI of heaJth 
care for children have been set under the ICDS; and 

(d) if 80, the detaII8 theNof? 

THE MINISTER OF STATE IN THE MlNISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) to (d) Ves, Sir. Immunization against 
Dephtherla, Whooping Caugh. TetanuI, Me .. le., 
PoIiomyeIIti8 and Tuberculoela Is one of the services 
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provided to children below 8 years of age under the 
Integrated Child Development Services (ICDS) Scheme. 

While the actual services are provided by the health 
functionaries, Anganwadi Workers assist them in the 
implementation of immunization programmes. 

Foreign Agencle. for Surveying Shlpsl 
Rshlng Veuel. 

1301. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of SHIPPING be pleased to state: 

(a) whether the Government propose to allow foreign 
agencies to offer their services for surveying ships and 
fishing vessels flying the Indian flag or waiting to work in 
Indian waters; 

(b) if 50, the details thereof alongwith the number of 
foreign surveyor firma engaged for this work; 

(c) whether the Government propose to privatise this 
work which Is presently being done by the Mercantile 
Marine Department (MMD); and 

(d) if so, the steps proposed to be taken to remove 
the monopoly of MMD in this field? 

THE MINISTER OF SHIPPING (SHRI SHATRUGHAN 
SINHA): (a) and (b) Yes, Sir. The Government has already 
delegated surveying authority to foreign Classification 
Societies as well as one Indian Classification Society 
namely, Indian Register of Shipping (IRS). In so far as 
survey of foreign flag8~s and fishing vessels are 
concerned, they are governed by the respective flags' 
rules. The foreign Classification Societies who have been 
delegated surveying authority for Indian flag vessels are 
as follows: 

1. American Bureau of Shipping 

2. Lloyds Register 

3. Bureau Veritas 

4. Det Norske Veritas 

5. Germanischer Lloyd 

6. Nippon Kaiii Kyokal 

(c) and (d) No, Sir. There Is no possibility of 
privatizing the statutory survey work which Is being done 
by MMDs. Government has ratified various International 
Conventions on Safety of Ships and Pollution Prevention 

and under the provisions of these Conventions is directly 
responsible for ensuring that the Indian ships comply fully 
with the requirements of all the Conventions ratified by it. 
Hence although major survey work of Indian ships has 
been delegated to the Classifications Societies, MMDs 
are required to monitor their work/survey reports. Moreover 
each Maritime Administration is expected to' carry out 
Port State Control inspections of foreign ships calling its 
ports in sufficient numbers under the provisions of IMO 
instruments, so as to ensure that sub-standard ships do 
not call its ports. The Port State Control inspections have 
to be carried out by properly trained Administration 
Surveyors only. 

State of Affairs In Emergency Wards 

1302. SHRI N. JANARDHANA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government are aware that due 
attention is not being paid to those who visit the 
emergency wards of Government hospitals in Delhi as 
reported in the TlITles of India dated September 8, 2003; 

(b) if so, the facts thereof aJongwith the reasons 
therefor; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) So far as Central Government hospitals in Delhi, 
namely, Dr. Ram Manohar Lohia Hospital, Safdarjung 
Hospital and Lady Hardinge Medical College & Associated 
Hospitals as well as All India Institute of Medical Sciences 
(AIIMS) are concerned, it is endeavoured to provide due 
care and adequate attention to all patients attending the 
emergency department. Occasionally, however, due to 
sudden rush of patients, there may be instances where 
patients have to wait for their turn to avail the treatment. 

Offensive Portrayal of Hindu God 

1303. SHRI RAMJfVAN stNGH: 
SHRI PADAM SEN CHOUDHARY: 
DR. ASHOK PATEL: 
SHRI DINESH CHANDRA YADAV: 
SHRI RADHA MOHAN SINGH: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 
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(a) whether the Indian Hindu community in the U.S. 
had recently petitioned to the Prime Minister prot.ting 
against the nude image of Lord Ganesha printed on the 
cover of a book containing many offensive paasages; 

(b) if so, the facts of the said matter; and 

(c) the action takenIproposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJA Y SINGH): (a) and 
(b) An intemet petition signed by members of the Indian 
Hindu community in the U.S. recenIIy protested against 
the cover image of Lord Ganesha as well as against 
some of the passages and interpretations contained in 
the 2001 edition of Paul Courtright's book Gsnesha: LOId 
of Obstacles, Lord of Bsginnings published by Mis MotiIaI 
Banarsidas Publishers Private Limited. The petition was 
addressed, inter alia, to the Prime Minister. 

(c) The Government, through the Indian Embassy In 
Washington DC, is in touch with the Indian American 
community and the matter has been taken up with the 
author as well as with the Emory University where the 
author is employed at present. Subsequent to the intemet 
petition and protest emails. the publisher has withdrawn 
the book and issued an apology. The author has 
confirmed that he had no role in selecting the book cover 
and also said that he was Mdistressed that anyone found 
his discussions of Lord Ganesha offensive." 

BSNL Schemes for MobIle Subecrlber. 

1304. SHRIMATI SHYAMA SINGH: 
SHRI ADHIR CHOWDHARY: 
SHRI NARESH PUGUA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) has launched any new promotional schemes for 
its mobile subscribers; 

(b) if so, the details thereof; and 

(c) the reaction of other rnobife phone operators and 
the consumers thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (8) Yes, Sir. 

(b) Some of the promotional sc:hen'.- went on aM 
India bMis and 801M in selacted .,... depending upon 
availllblily of C81*itY. 

Schemes like tun talk time on recharge coupons 
offered from 22nd September, 2003 till 311t December, 
03 and Student Power-99 from 2nd September, 2003 till 
31st October, 2003 were on all India buia. 

Some of the acherne8 launched on area buls were 
Rs. 600l-free talk time with no activation fees from 
19.8.2003 to 31.8.2003, Student PoMw-99from 1.11.2003 
to 31.1.2004, One+One scheme (1 Cell One connection 
free on purchaae of one CeU One connection) launched 
from 1.7.2003 to 31.7.2003 and RI. 6OOI-taIk time free 
for six months to new CellOne customers from 24.7.2003 
to 15.8.2003. etc. 

BSNL has also tied up with SBI Cerda and ICICI 
Credit Cards to provide cenular handsets of major brands 
at attractive monthly instalments to SBI Credit Card 
holders and ICICI CredIt Card holders. 

(c) As per information gathered from ~, 
other cellular operators also reacted aggreuively and 
introduced matching IChemes In both Post-pad and Pre-
paid category. 

Customer's reaction was very positive. BSNL 
experienced a sub8tantlal growth in customer bue with 
these schemes. 

[Translation} 

Development of Robot 

1305. KUMARI BHAVANA PUNDUKRAO GAWAU: 
Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether the Central Marine EngIneertng Research 
Institute (CMERI) Durgapur has developed a robot namely 
*ROB-200 MK-2" which can be U8ed for exploration uncIer 
the sea; and 

(b) if so, the detaIII thereof7 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) and (b) Y .. Sir. Central 
Mechanical Engineering Research Institute (CMERI), 
Durgapur has developed a Remotely Operated Vehicle 
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(ROV-200 MK-II) which has been tested successfully for 
underwater operations up to a depth of 200 meters off 
Chennai coast with support from National Institute of 
Ocean Technology (NIOT), Chennai. ROV consists of an 
open frame structure with cylindrical buoyancy package, 
landing pads, a sub-sea control box, underwater sensors, 
a camera system and five A.C. thrusters. It has a paytoad 
of 60 Kg. (mum.) and a propulsion speed of 2.0 knots. 

{English] 

Bidding for Umlted Mobility 

1306. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether private fixed line operators have been 
bidding for offering limited mobility; 

(b) if 80, the number and details of such operators 
alongwith the area in which they propose to operate; and 

(c) the terms of agreement and the fees leviable on 

the operators and phone users (consumers) for such 
services? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (c) Privatj:t fixed line 
(Basic Service) Operators have been granted licenses 
without any tendering process. There was no limited on 
number of operators. The details of Private Basic Service 
Operators along with Service Areas, as on 31.10.2003 
are given in the statement attached. The Basic Service 
Operators were required to pay licence fee @ 12.10 & 
8% of Adjusted Gross Revenue and additional spectrum 
charges 0 2% of Adjusted Gross Revenue eamed from 
wireless local loop subscriber for wireless access 
spectrum, apart from entry fee payable before Signing of 
the licence agreement. Such Private Basic Service 
Operators, have however migrated to Unified Access 
Service licence regime after payment to the tune of Rs. 
1643.51 crores. A penalty of Rs. 525.24 crores was levied 
in respect of one of them. Telecom Regulatory Authority 
of India has prescribed forbearance for tariffs in respect 
of Limited Mobility to be provided by Basic Service 
Operators. 

Statement 

List of Private Basic Service Licensees 

S.No. Name of Service Area 

2 

1. Andaman & Nicobar Island 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Delhi 

6. Gujarat 

7. Haryana 

Name of the Private Basic 
Services licensees 

3 

Mis Reliance Infocomm Ltd. 

Mis Tata Teleservice Ltd. 

MIs Reliance lnfocomm Ltd. 

Nil 

MIs Reliance Infocomm Ltd. 

MIs Bharati T elenet Ltd. 

MIs Reliance Infoconvn Ltd. 

Mis Reliance Telecom Ltd. 

Mis T ata T e\eservice Ltd. 

MIs Bharati Telenet Ltd. 

MIs Reliance Infocomm Ltd. 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerata 

Madhya Pradesh 

Maharashtra 

North East 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh (West) 

Uttar Pradesh (East) 

west Bengal 

National Vector Borne 01..... Control Progrwnme 

1307. SHRI ADHIR CHOWDHARY: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI S.D.N.R. WADIYAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a) whether the Union Government has recently 
announced a National Vector Borne DI8eeses ConlroI 
Programme for the coootry; 

(b) if so, the salient features of the programme 
including the funds earmarked for it; and 

3 

MIa Reliance Infocomm Ltd. 

NO 

MIa Bharti T elenet Ltd. 

Mia Reliance Infocomm Ltd. 

MIs Reliance Infocomm Ltd. 

MIs BhattI Telenet Ltd. 

MIs Reliance Infocomm Ltd. 

MIs Tata Teleservlcea (Maharuhtra) Ltd. 

MIs Reliance Infocomm Ltd. 

Nil 

MIs Reliance Infocomm Ltd. 

MIs HFCL Infotel Ltd. 

MIs Reliance Infocomm Ltd. 

MIs Shyam Telellnk Ud. 

MIa RelIance Infocomm Ltd. 

MIs Bharti Telenet Ltd. 

MIs Reliance Infocomm Ltd. 

MIs Tata Teleaervicea Ltd. 

MIs Reliance Infocomm Ltd. 

MIs Reliance Infocomm Ltd. 

MIs ReIBlce Infocomm Ltd. 

(c) the steps takenlbelng taken by the Union 
Government for Ita Implementation, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) A National Vector Borne Diseases Control 
Programme (NVBDCP) by convergence of three ongoing 
centraIy sponsored ICheme8 namely National Anti Malaria 
Programme (NAMP), National FIlaria Control Programme 
(NFCP) and KaIa-azar Control Programme (KACP) and 
inclusion of prevention and control of Dengue, and 
Japanese EncephaIIIIs (JE) has been approved by the 
Cabinet Committee on Economic Affairs on 15th October, 
2003. A total outlay of As. 1370 crorea has been made 
for Tenth five Year Plan for NVBDCP, out of which an 
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amount of As. 206.82 crores has been spent during first 
year and provision of As. 245 crores kept for 2nd year 
leaving the balance amount of Rs. 918.18 crores for the 
remaining period of the current Five Year Plan. 

The broad strategy for control of vector borne 
diseases includes surveillance, early diagnosis and prompt 
treatment and sustainable vector control including indoor 
residual spray with insecticide treated bed nets, use of 
larvivorous fish etc., besides training and Information 
Education and Communication (IEC) to enlist community 
involvement. 

For malaria control, the Government of India provides 
medicines, insecticides and larvicides as per approved 
policy. The programme is implemented and monitored by 
the state health authorities and the operational costs are 
borne by the State Govemments. North Eastem States 
are being provided 100 percent support for programme 
implementation including operational cost since December 
1994. Sikkim has been included as part 01 NE region for 
such support from current year. 1045 PHCs predominantly 
inhabited by tribals in 100 districts in 8 states namely 
Andhra Pradesh, Chhattisgarh, Gujarat, Jharkhand, 
Madhya Pradesh, Maharashtra, Orissa and Rajasthan are 
also being provided additional support since September 
1997 including operational expenses under Enhanced 
Malaria Control Project (EMCP) with World Bank 
assistance. 

For Filaria Control larvicides, adulticides and anti filaria 
medicine are being provided by the Centre. For Kala-
azar Elimination efforts, 100% Central assistance, except 
for regular staff of concemed State Govemments is being 
provided under NVBDCP. 

For prevention and control of Dengue and Japanese 
Encephalitis need based technical assistance and support 
for investigation of outbreaks, capacity builcflflg through 
training and insecticides for fogging for outbreak 
containment is being provided to the States. 

[Translation] 

Demolition of Jewahar Vetlka In DeIhl University 

1308. COL. (RETD.) DR. DHANI RAM SHANDlL: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Jawahar Vatika located in the 
premises of Delhi University and constructed in the 
memory of the first Prime Minister Jawahar Lal Nehru 
has been demolished; 

(b) if so, the reason therefor, and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (c) According to the 
information furnished by the University of Delhi, the 
administrative offices of the University are housed in the 
old Vice-Regal Lodge which is listed by INTACH as one 
of the heritage buildings in Delhi. The University is in the 
process 01 restoration 01 this building and as a part 01 
this process the surroundings, including Jawahar Vatika, 
are also being restored to the earlier natural settings 
conforming to history and ecology. 

[English] 

Waiting Ust for Telephone Connections 

1309. SHRI BHAN SINGH BHAURA: Will the Minister 
01 COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the total number of applicants waiting for new 
telephone connections in Punjab till date; 

(b) the number of new connections released in the 
State during the last two years and the number of 
applications ~ by the department during the same 
period; and 

(c) the steps taken by the Government to clear the 
backlog? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) A total of 1,02,990 
applicants are in the waiting list as on 30-11-2003 for 
new telephone connections in Punjab. 

(b) The number of new connections released in the 
State cUing the last two years and number of applications 
received by BSNl during the same period are as under: 
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Year No. of Connections Number- of applications 
released raceiYed 

2001-2002 384704 246122 

2002-2003 121002 166264 

(c) To clear most of the backlog, BSNL has planned 
a total of 1,69,000 DELs (Direct Exchange Lines) to be 
provided during 2003-2004 on FIXed and WLL (WIreless 
in Local Loop) in addition to 2,20,000 No. of Cellular 
DELs subject to availability of resources. 

TelephonM to VIII .. Panchayats 

1310. SHRI ASHOK N. MOHOL: 
SHRI A. VENKATESH NA~: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether all village Panchayats have been 
connected with Telephones with STD facility in 
Maharashtra and Karnataka; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the steps taken by the Union Government to 
provide telephones to village Panchayat with STD facility; 
and 

(e) the target fixed in this regard during the Tenth 
Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) In Maharashtra. 
out of 24937 Village Panchayat, 22917 VUlage Panchayat 
have been provided with telephone facility by BSNL with 
160 Vilage Panchayat having STD facility. In caae of 
Karnataka all the 5692 Village Panchayat have been 
provided with telephone facilities and out of theee 455 
ViUsge Panchayat telephones have STD facility. 

(c) BSNL has completed its obligation of proyiIioning 
of Village Panchayat Telephones but there has been 
sIippage& on the pert of the private operators. However, 
the remaining uncovered villagee shall be provIdad with 
teIephoIl8 through Universal Service Obigation (USC) fund 
as a part of rural telephone netwofk programme. 

(d) M far 88 prvviIIonIng of STD tacay II concerned 
It can be provkIedto eny vllage telephone .. STD facility 
is avalleble in d the telephone excMngea and there is 
no bar to provide STD on VHlage Panchayat or Village 
Public Telephones. 

(e) Does not artae In view of (d) above. 

Supply or Medlctnes 

1311. SHRI A.P. JITHENDER REDDY: Will the 
Minister of HEAlTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government are aware that medicines 
to be rnade available In CGHS dispensaries are not in 
supply and mostly theM medicine. are Indented for local 
purchase causing inconvenience to the beneficiaries; 

(b) if 50, the reasons therefor; and 

(c) the measures being taken to improve the condition 
of CGHS dispensaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Adequate stock of mediclnHldrugs are available in the 
CGHS dispensaries. These medicines are supplied to the 
dlspenaartee through the CGHS Medical Store Depotal 
Govt. Medical Store Depots, Medicines, which are not 
available in the dispensaries are indented with the 
Authorised Local Chemists appointed by the CGHS based 
on individual prescription of the benefIcIariea. The indented 
medicines are normally supplied to the beneficiaries on 
the next wooong day. For urgently required medicines, 
authority aIipa are issued to the beneficiaries for obtaining 
them directly from the authorized loCal ctlemistB without 
making any payment so as to avoid any inconvenience 
to the beneficiaries. 

(b) and (c) In view of (a) above the question do not 
arise. 

Inclusion of Potable w .. ., In Food Item. 

1312. SHRI KAMAL NATH: 
SHRI BHASKARRAO PATIL: 
DR. CHARAN DAB MAHANT: 
SHRI AOHIR CHOWDHARY: 

Wile. MiniIIer of HEALTH AND FAMILY WELFARE 
be pleased to .... : 
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(a) whether the Government have a proposal to 
include potable water in the list of food items; and 

(b) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) The Government is considering an amendment 
in the Prevention of Food Adulteration Act, 1954 for 
bringing water within the definition of food. 

Dental 01 ...... Programme 

1313. SHRI LAXMAN GILUWA: 
SHRI BIR SINGH MAHATO: 
SHRI MAHESHWAR SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether dental diseases among children and 
young people are taking the shape of epidemic in the 
country due to continuous increase in the consumption 
of chocolates, toffees and cold drinks; 

(b) If so, whether AIIMS and Dental Association have 
suggested to include the dental diseases programme in 
the National Disease Eradication Programme; and 

(c) If so, the decision taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) It is true that due to rising consumption of 
chocolate, toffee and soft drinks, there is an increase in 
the incidence of dental diseases. The Government have 
Initiated a Pilot Project on National Oral Hedh Care 
Programme in five States of Delhi, Punjab, Maharashtra, 
Kerala and North Eastem States. The main objective of 
this programme is to develop a low cost, sustainable and 
accessible preventive programme. The main component 
of this programme is the oral health education of the 
community i.e. to generate awareness among the public 
about the good oral hygiene and to restrict sticky food 
items and follow healthy practices. 

Commonweafth Parliamentary Conterence 

1314. SHRI IQBAL AHMED SARADGI: wnl the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the 49th Commonwealth Parliamentary 
Conference was held in October 2003 in Dhaka; 

(b) if so, the details of the issues discussed during 
the said Conference; 

(c) whether Pakistan is still not considered a member 
of the Commonwealth; 

(d) if so, the reasons thereof; and 

(e) The steps proposed to be taken by the member 
nations to implement the decisions taken at the 
Conference? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJA Y SINGH): (a) and 
(b) The 49th Commonwealth Parliamentary Conference 
was held from 4-12 October 2003 in Dhaka, Bangladesh. 
The Conference discussed global and intra-Commonwealth 
partnerships for promoting sustainable development, 
economic and social development, good democratic 
governance, international terrorism, reform of the UN and 
WTO, global pace, human rights and gender issues. 

(c) and (d) Pakistan was suspended from membership 
of the Commonwealth Councils by the Commonwealth 
Heads of Government in Durban in November, 1999 
because of the overthrow of the democratically elected 
government in Pakistan in October 1999. Commonwealth 
Ministerial Action Group (CMAG) re-affirmed its decision 
on September 26, 2003 in New York. 

(e) Recommendations of the Conference are sent to 
Member Nations for action as may be considered 
appropriate. 

VRS In MTNL 

1315. SHRI MOHAN RAWALE: 
SHRIMATI NIVEDITA MANE: 
SHRI C.N. SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) Whether the MTNL has recently introduced VAS 
for its employees; 

(b) If so, the details thereof; 

(c) whether the MTNL employees and its union haw 
opposed thIa 8Cheme; and 

(d) if so, the reaction of the Government thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(SHRI ASHOK PRADHAN): (a) and (b) No, Sir. MTNL's 
proposal is not yet approved. 

(c) As per MTNL, the employees and their Union 
have expressed their reservation during preliminary 
discussions. 

(d) MTNL is a profit making Nav Ratna Public Sector 
Undertaking. The MTNL Board is competent to devi8e 
VRS as per Department of Public Enterprises (OPE) 
guidelines. 

[Translation] 

Screening Tnt of Doctors 

1316. SHRI V. VETRISELVAN: 
SHRI SHRIPRAKASH JAISWAL: 
SHRI RAMESH CHENNITHALA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Indian students who obtain medical 
education from out of India are required to qualify a 
screening test for practicing in India; 

(b) if so, the reasons for imposing such a screening 
test; 

(c) whether the Govemment propose to do away with 
the requirement of screening test; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Yes, Sir. It was noted over a period of time that 
there was no uniformity in the standards of medical 
education in various foreign countries and therefore, It 
was felt that the knowledge and skills of Incian citizens 
possessing such qualifications should be evaluated before 
they could be allowed registration to practice mec:lclne in 
India. Accordingly, the Indian Medical CouncH Act. 1966 

was amended In the year 2001 to provide for Screening 
test. 

(c) and (d) No such deciIion has been taken by the 
Government. 

[EngllMJ 

~ AMI_nee to Autonomoua CoIIegn 

1317. SHRI RUPCHAND MURMU: WlH the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of autollomoUB cc;lIIeges In the country 
.. on date, State-wise and University-wise; 

(b) the financial usistance provided to them during 
the last three years, year-wise; 

(c) whether the Government provide more financial 
assistance to the autonomous coIIegn In the country; 
and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) According to the 
information furnished by the university Grants Commieslon 
(UGC), the number of autonorncx. coIIegea In the country 
as on date Is 133. A statement Indicating Stat.wtae and 
University-wise break up of theM collegea Ia attached. 

(b) The UGC provided financial 8ISIstance amounting 
to As. 853.67 Iakh, As. 121.00 lakh and As. 423.27 Iakh 
to the autonomous coIIegee during the year 2000-2001, 
2001-2002 and 2002-2003 reapectIveIy. 

(c) and (d) FinancIal aseIstance up to As. 12.00 lakh 
per annum is provided by the UGC to an autonomous 
conege which can be utilized for orientation and re-
orientation of teachers; re-designatlon of coursa and 
development of teachlnglleamlng material; examination 
reforms; and purchase of equiprnents, furniture, books 
and journals, etc. 

S.No. Name of the State Name of the Univerllily Number of 
autonomous 

colleges 

2 3 

1. (I) AncIn Univerlily 

(8) Negarjuna University 

(Ii) Oernania UniYer8Ily 

4 

8 

4 

6 
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2 3 4 

2. Chhattisgarh (i) Guru Ghasidas University 4 

(ii) PandH Ravishankar Shukla University 7 

3. Gujarat (i) Gujarat University 

4. Himachal Pradesh (i) Himachal Pradesh University 5 

5. Madhya Pradesh (i) Awadhesh Pratap Singh University 4 

(ii) Barkatullah University 2 

(iii) Devi Ahilya Vishwavidyalaya 6 

(iv) Dr. Harisingh Gaur University 4 

(v) Jiwaji University 3 

(vi) Rani Durgavati Vishwavidyalaya 5 

(vii) Vikram University 

6. Maharashtra (i) Dr. Babasaheb Ambedkar Marathwada University 

(ii) University of Pune 

(iii) Shivaji University 

(iv) S.N.D.T. Women's University 

7. Orissa (i) Berhampur University 2 

(ii) Sambalpur University 6 

(iii) Utkal University 9 

8. Tamil Nadu (i) Bharathiar University 11 

(il) Bharathidasan University 9 

(iii) University of Madras 14 

(iv) Madurai Kamaraj University 10 

(v) Manonmaniam &niaranar University 2 

(vi) Periyar University 2 

9. Uttar Pradesh (i) University of Allahabad 

(ii) Kanpur University 1 

(iii) Purvanchal University 2 
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Telecom SeMen 

1318. SHRI SULTAN SALAHUDDIN OWAlSl: 
DR. CHARAN DAS MAHANT: 
SHRI BHERULAL MEENA: 
SHRI GAJENDRA SINGH RAJUKHEDI: 
DR. MAHENDRA SINGH PAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether some private operators are offering full 
roaming facilities by forwarding calls in the name of 
multiple registration; 

(b) if so. the details thereof; 

(c) whether this facility is in violation of noons fixed 
by the Government; 

(d) if so. whether the Government has received 
complaints regarding quality of telecom services by BSNU 
MTNL as well as private operators; and 

(e) if so. the details and the action proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (e) Some private 
operators offered facilltiea of multiple regisbatiOt'l of their 
subscribers coupled with forwaning of calls fusing same 
handleId wireless tenninaI. In certain areas, these facIIIIies 
were being invoked by utilising over the Air Activation of 
handset facilities. As combination of such features was 
blurring the distinction between limited mobility facilities 
within a Short Distance Charging Area (SDCA) and the 
Cellular Mobile Telephone Services. the Operators were 
directed to discontinue the facility of Over the Air 
Activation as wei as use of same handset in more than 
one SDCA in Wirele88 Access System for providing 
multiple registration or Temporary Subscriber Service. 

(d) and (e) Telecom Regulatory Authority of Incia 
widely publicized the performance of various Operators 
including BSNLlMTNL in respect of Quality of Service 
parameters which includes Call Completion Rate. Call 
Drop Rate. Faun Rate. Restoration Time and Billing 
Complaints. Various Operators take collective mea8Ures 
like upgradaIion of equipmentInetwo tntining of staff to 
reduce compIIIinIB for relainil'9enro11ing ~ In a 
competitive envirorment. 

....... up of Irtt8rMtIon8I UnlYenlty of BuddhIat 
StudIn 

1319. SHRJ CHADA SURESH REDOOY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pIeued to state: 

(a) whether the Government propose to establish an 
intemationaJ University of Buddhist atudiea in Dharmaaala; 

(b) If so. the details thereof Including the • ...a.tarlce 
proposed to be provided to the University to construct Its 
own buUding; and 

(c) the help likely to be received from the UNESCO 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) No. Sir. 

(b) and (c) Do not arise. 

D.P.E.P. 

1320. DR. JASWANT SINGH YADAV: 
SHRI SURESH CHAN DEL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeued to &tate: 

(a) the total amount releued by the Government for 
the Diatrict Primary Education Programme during the Jut 
three years; State-wise; 

(b) the amount not utiHzed by State. during the said 
period; State-wise; 

(c) the reasons therefor; 

(d) whether the amount aJIocated has been diverted 
for other purpoee; 

(e) if so. the details thereof; and 

(I) the action taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (OR. SANJAY 
PASWAN): (a) to (c) The amount released by the 
Government of Inc:Ia to the varioua States under the 
District Primary Education Programme (DPEP) during the 
last three year. and the unspent balance with the 
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concerned project States as on 1 .4.2003 is given in the 
statement attached. The unutllized funds with the State 
Implementation Societies at the close of the financial year 
are on account of less expenditure than anticipated on 
certain activities and also include funds released in 
advance to meet the expenditure on the project during 
the next financial year. 

(d) to (f) No instance of diversion of funds for non-
DPEP activities has come to the notice of Central 
Govemment. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Note: 

State 

Andhra Pradesh 

Assam 

Bihar/Jharkhand 

Jharl<hand 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Kerala 

Smtement 

(Rupees in lakhs) 

Funds released by 
GOI during 
2O()().()1to 

2002-03 

29900 

13695 

14400 

6300 

8388 

14746 

5000 

18700 

6650 

Unspent 
balance as on 

01.04.2003 

n37 

2133 

5539 

982 

2617 

4405 

0 

0 

114 

Madhya PradeshlChhattisgarh 42100 1241 

Chhattisgarh 5900 0 

Maharashtra 18748 0 

Orissa 16100 1658 

Rajasthan 21800 4019 

TamB Nadu 9501 0 

Uttar Pradesh 80700 7S86 

Uttaranchal 3800 5337 

West Bengal 15612 4441 

Unspent funds are based on cumuIatIYe ,....... and 
expenditure upto 01.04.2003. 

Fund. for Population Control 

1321. SHRI NARESH PUGLIA: WiD the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the United Nations Populati~n Fund has 
sanctioned certain amount for control of population in the 
country, as reported in the 'Navbharat Times' dated 
August 14, 2003; 

(b) if so, the details thereof; 

(c) the details of States and districts identified for 
utilizing the said amount; and 

(d) the criteria fixed for identifying States and districts 
in this regard'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir. 

(b) to (d) The details are in the attached statement. 

Statement 

The UNFPA has been assisting the Govt. of India in 
their national effort on population stabilization since 1974 
through its five-year programmes known as the UNFPA 
Country Programmes. So far, five such Country 
Programmes have been implemented. The last Country 
Programme (CP-5) (1997-2002) ended in December, 2002. 
Under this programme activities related to three sub-
programme components viz. (i) Reproductive Health; (ii) 
Population and Development Strategies; and (iii) Advocacy 
were taken up for implementation. Apart from continuing 
these activities, the Sixth Country progranvne (C.P .6) has 
included four c:ompIementaIy interventions, namely, (i) HIVI 
AIDS; (II) AdoIeacent Health; (Hi) Gender Issues; and (IV) 
Monitoring through Result Based Programming. CP-6 is 
to be implemented at national and State levels at a cost 
of As. 365.00 crores for the period 2003-2007. 

2. The programme implementation at State level 
includes 32 districts of 5 States namely Rajasthan, 
Madhya Pradesh, Orissa, Maharashtra and Gujaral In 
Kerala, only State level actiYities are being oodertaken. 
The 32 districts State-wiae are _ under: 
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(1 ) 

(2) 

(3) 

Rajasthan (8 diatricts) 

Madhya Pradesh (5 districts) 

Orissa (4 districts) 

(4) Maharashtra 

(5) 

Five Municipal Corporations (Urban) 

Five Districts Rural 

Gujarat (5 districts) 

Sawai MactIGpur, KarauII, Chiburgarh, 8hIIwara, UdIIpur, Nwar, 
Bhara1pur and Rejsamand. 

Satna, R .... Siddhi, Panna and Chhatarpur. 

Koraput, Rayagada, Malkangiri and Nabrangpur. 

Thane, Puna, Kalyan, BhIwandi & UlhMnagar 

Thane, Nandufbar, Gadchlroll, Dhule and Chandrapur. 

Banaskantha, Sabartcantha, Dahod, Surendra-nagar and Kutch. 

(6) Kerala (no specific district focus-programme being implemented at State level). 

3. While the StatelDistrict level programmes are being 
implemented by the respective State Health and Family 
Welfare Departments, the national level programme is 
being implemented mainly through the Department of 
Family Welfare, Ministry of Health and Family Welfare 
with inter-sectoral coordination from the other Departments 
of Government of India namely, Ministry of Youth Affairs 
and Sports. Department of Secondary and Higher 
Education, Department of Women and Child Development 
and Department of Rural Development. There is a strong 
monitoring mechanism through a Steering Committee 
under the Chairmanship of Secretary (Family Welfare), 
Ministry of Health and Family Welfare at national level 
and Review Committees at the State levels. 

4. As regards criteria adopted for identifying States 
and Districts under the programmes, it is the socio-
demographic indicators as adopted for the 5th Country 
Programme, since CP-6 is in continuation of CPoS. The 
five socio-demographic indicators adopted In CP-5 for 
selection of districts are (I) age at marriage, (iI) &eX ratio, 
(iii) female literacy rate, (iv) infant molt4Wty rate and 
(v) total fertility rate. The three States namely, Ra;aathan, 
Orissa and Madhya Pradesh have the lowest socia-
demographic indicators in the country. BesIde8, the other 
three States, namely, Gujarat, Maharashtra and Keraia 
have gender inequities, unmet needs, incidellc_ of rising 
HIVIAIDS prevalence in tribal groups and urban alums. 

[Translation} 

Collection of Arre.s 

1322. DR. M.P. JAISWAL: 
SHRI RAM TAHAL CHAUDHARY: 
SHRI SHlVAJI MANE: 
SHRI HARIBHAI CHAUDHARY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOlOGY be pteasecI to ..... : 

(a) whether a number of subscribers and companies 
have not paid their telephone bUIs to MTNL and BSNL; 

(b) if so, the details thereof and the amount 
outstanding as on October 31, 2003; and 

(c) the steps taken by the Government to recover 
the said amount incIucIIng the amount recovered during 
the last three months? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) Mahanagar 
Telephone NIgam limited (MTNL) and 9harat Sancher 
Nigam limited (BSNL), the two pubUc aector telephone 
provIcIera, maintain information on the arrears on telephone 
clues telephone number-wise, and not Company-wise. 
However, the total outstanding amount against the 
defaulting subscribers as on October 31, 2003 is being 
collected and will be laid on the Table of the House. 

(c) After corporatization of the operational arm of the 
Government w.e.f. 1.10.2000, the Govemment no longer 
handles operations, including the recovery of outstanding 
dues. It is Sharat Sancher Nigam Umited and Mahanagar 
Telephone Nigam Umlted, which are responsible for 
recovery of these dues. 

For recovery of the outatancIIng dues, all necessary 
actions, as indicated below, are taken by MTNL and 
BSNL: 

1. The defaulter telephones are dIacomected when 
the dues continued to be unpaid. 

2. High Power CommIttees and Uquiclation Boards 
have been set up to facilitate liquldallon of dues. 

3. Targets for liquidation of outatancllng is set and 
performance monitored against them each year. 



239 Written Answers DECEMBER 10, 2003 to Questions 240 

4. The collection efficiency is monitored each 
month. 

5. Outstanding Pursuit Cells are functioning at 
Corporate level and also at Circle level. 

6. Where necessary, after disconnection of 
telephone, legal action is also initiated for 
recovery of the dues. 

7. Disputed cases are referred to Arbitrators under 
the Indian Telegraph Act, 1885. 

Amount recovered during last three months is being 
collected and will be laid on the Table of the House. 

[English] 

Allocation of Funds to liMa 

1323. SHRI A. BRAHMANAIAH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the amount allocatecllreleased to the three IIMs 
located at Kolkata, Ahmedabad and Bangalore by the 
Government during the last three years and till date; 

(b) whether these IIMs are charming out well trained 
cheap executives for MNCs; 

(c) if so, the details thereof; 

(d) the extent to which the Government funding is 
required for the institutions who are wor1<ing to help MNCs 
get subsidised recruits; and 

(e) the steps proposed to be taken by the 
Governrnent to stop funding IIMs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) The amount releaaeH to 
the IIMs located at Ahmedabad, Bangalore & Calcutta 
during the last three years & till date, both Plan & Non-
Plan, are as under: 

11M Ahmedabad Rs. 3640.22 lakhs 

11M Bangalore Rs. 3002.56 lakhs 

11M calcutta Rs. 3468.22 Iakhs 

Total Rs. 10111.00 lakhs 

(b) to (d) IIMs have been set up to serve the needs 
of business and industry by providing a steady stream of 
professionally competent and value-oriented management 
experts. The Management Graduates frorn 11M are being 
recruited in various sectors like Public Sector undertakings, 
Private sector companies, Banks, Fina~ial institutions, 
Consultancy Firms, IT/Software Industry, Pharmaceutical 
Industry, Consumer Industry, MNCs, etc. Details regarding 
placement of graduates to MNCs from the IIMs at 
Ahmedabad, Bangalore and Calcutta are being collected 
from the Institutes for the last three years. 

(e) IIMs have been set up in the Central Sector. 
There is no case for stopping funds to these institutions 
at present. 

[Translation] 

Shortage of Platelet Kits In Hospitals 

1324. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government are aware that there is 
shortage of Platelet Kits in the Blood Banks of several 
Government hospitals in Delhi as reported in the 
'Rashtriya Sahara' dated October 8, 2003; 

(b) if so, the facts thereof alongwith the reasons 
therefor; and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) There is no shortage of platelet concentrate 
(Platelet kits) in Central Government Hospitals in Delhi. 

The Government of NCT, Delhi reported that there 
has been no shortage of platelets in the Blood Banks of 
GTB and LNJPN Hospitals. These hospitals do not have 
cell separators. 

(c) As informed by the Government of NCT 01 Delhi, 
proposal for procurement of Cell Separators is under 
consideration. 

[English] 

Caah Incentives to Poor ChlIdNn 

1325. SHRIMATI RENUKA CHOWDHURY: WII the 
Minister 01 HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 
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(a) whether certain States have given cash incentives 
to poor children for the universalisation of primary 
education; 

(b) if so, the details in this regard; and 

(c) the cost involved and the success achieved 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJA Y 
PASWAN): (a) to (c) Andhra Pradesh, Assam, Nagaland, 
Rajasthan, Tamil Nadu, Uttaranchal, Uttar Pradesh, and 
West Bengal have reported that they are not giving cash 
incentives. Infonnation in respect of remaining States is 
being collected. 

As .... ment of Performance of T .. chers 

1326. DR. MANDA JAGANNATH: 
SHRI AMBAREESHA: 
SHRI RAMESH CHENNITHALA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the students of V to XII of the Kendriya 
Vidyalayas across the country will assess and evaluate 
the performance of their teachers and decide their fate 
as reported in the 'Indian Express' dated September 18, 
2003; 

(b) if so, the facts of the matter reported therein; 

(c) the circumstances which prompted the 
Govemrnent to take such a step; and 

(d) the benefits likely to be derived out of it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHlRIA): (a) and (b) As Informed by 
Kendriya Vidyalaya Sangathan, a notification was Issued 
vide KVS O.M. No. F. 11-1212OO31KVS (Vig.) dated 8th 
August 2003 for insertion of article 81 (e) in the Education 
Code for the Kendriya Vidyalayas which envisage a 
transparent as well as totaJIy insulated mechanism, for 
taking an un-adulterated direct feedback from the studenlB, 
on the fact of dereliction of duty as defined by the Article. 
Article also provided for corrective mechanism by giving 
notice and chance to improve to those teachenIIerllployees 
who are found responsible for dereliction of duty after 
the first assessment, by the students. The article also 

provided the infliction of the major penalty of removal 
from aervice after the second aseasment by students 
upon those who do not inprove even after being given 
a chance after first assessment by the students atter 
giving them a show cause notice before inflicting penalty. 
Provision for appeal also exists within the framework of 
the Article. 

(c) and (d) According to KVS, Insertion of this article 
was necesaitated because In a school situation, the 
reIaIIon8hIp of the student vis-8-vis the teachers and oIher 
employees of the school with whom he directly interacts, 
Is an unequal relationship because of which the 
misconduct committed by any teaching/non-teaching 
employee, wherein the prime witness or the victim is the 
student, cannot be normally established by following the 
provisions of the CCS (CCA) Rules, 1965. In this unequal 
relationship requiring the student to come forward openly 
with his evidence and aHowing the teacher/employee to 
cross-examine him makes the child susceptible to 
retribution by the said teacher/employee or their 
colleagues. Since the students cannot be expected to 
take euch a riak, these misconducts, some of which are 
crucial for the nonnal functioning of the school, go 
unpunished leading to their further commission with 
impunity. As It was felt necessary to stop the commission 
of such misconducts for the proper functioning of the 
school, the procedure laid down by the CCS (CCA) rules, 
1965 was to be dispensed with for establishing the 
misconduct. However, KVS has decided to re-examine 
the Issue. 

Targets. for Opening of New Telephone Exchanges 

1327. SHRI PRABODH PANDA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the targets set for openlllg new telephone 
exchanges during the Ninth Five Year Plan have been 
achieved; 

(b) If not, the reasons therefor; and 

(c) the St&te-wlae, targets fixed and achieved during 
the NInth FIVe Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) BSNL (Bharat 
Sancher Nigam Limited) added 9188 new telephone 
exchanges against a target of 10108 during the Ninth 
Fwe Year Plan. Deployment of Wireless in Local Loop 
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(WLL) System was preferred against opening of balance 
new telephone exchanges for providing telephone 
connections due to scattered demand and economic 
viability. 

MTNL added 19.95 lakhs line against a target of 
22.85 lakhs line of switching capacity. Marginal shortfall 
in target of switching capacity was due to reduced 
demand for new telephone connections. 

(c) Circle-wise details of target fixed and achieved in 
respect of BSNL are given in the attached statement-I. 

The details of targets fixed and achieved in respect 
of MTNL are given in the attached statement-II. 

St.tement I 

Target & achievement of BSNL regarding opening of 
new telephone exchanges during Ninth Five Year Plan 

S.No. Circle Target Achievement 

1. Andaman & Nicobar 23 41 

2. Andhra Pradesh 923 874 

3. Assam 219 180 

4. Bihar 638 466 

5. Madhya Pradesh 290 393 

6. Gujarat 868 756 

7. Haryana 180 178 

8. Himachal Pradesh 265 217 

9. Jammu & Kashmir 179 74 

10. Kamataka 600 407 

11. Kerala 282 142 

12. Maharashtra 1691 1848 

13. North-East 180 122 

14. Orissa 227 240 

15. Punjab 468 3n 

16. Rajasthan 530 633 

17. Tamil Nadu 344 325 

18. Uttar Pradesh (East) 1203 1043 

19. Uttar Pradesh (West) 333 343 

20. West Bengal 665 529 

Total 10108 9188 

Statement II 

Target & achievement of MTNL regarding Switching 
capacity during Ninth Five Year Plan 

SI. No. MTNL Target Achieved 
(lakh lines) .(Iakh lines) 

1. Delhi 11.00 10.06 

2. Mumbai 11.85 9.89 

Total 22.85 19.95 

Dump Sites for Burying Nuclear Wastes 

1328. SHRI E. PONNUSWAMY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether dump site has been identified to bury 
nuclear wastes permanently; 

(b) if so, the details thereof; and 

(c) the safety measures proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) Radioactive waste in different categories is 
generated during operation and maintenance of nuclear 
reactors. Radioactive waste with low activity content is 
permanently disposed off in near surface underground-
engineered facilities. These facilities are co-located along 
with major nuclear installations in access controHed area. 
The high level waste generated in the fuel reprocessing 
plant is being presently stored in the plant itseH. No site 
has been identified so far for permanent disposal of high 
level waste. 

(c) Safety measures are in position for all existing 
waste disposaJ facilities. Waste is immobilized in stable 
and inert from in cement like materials and is packed in 
metaBic containers. These waste packages are placed in 
engineered underground structures and sealed. The 
design, construction and operation conform to intemational 
standards and practices. The disposal operations are 
carried out under the surveillance of regulatory authorities. 
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Selling up of • Model IMtIbIIe of ISM • H 

1329. SHAI KOLUA BASAVANAGOUD: Will the 
Minister of HEALTH AND FAMILY WELFAAE be pleased 
to state: 

(a) whether the Union Government have any proposal 
to develop one Model Institute of Indian Systems of 
Medicine and Homoeopathy in each State; 

(b) if so, the details thereof; and 

Kamataka 

1. Government Ayurvedic Medical College, BangaIore 

Himachal Pra"" 

2. H P Govt. Institute of P.G. Education & 
Aesearch in Ayurveda, Paprola, H.P. 

UttaranchaJ 

3. Aishikul State Ayurvedic College, Haridwar 

Kerala 

4. Govt. Ayurveda College, Thiruvananthapuram 

Maharashtra 

5. A.A. Poddar Govt. Ayurveda College, Mumbai 

Orissa 

6. Dr. A.C. Homoeopathy Med. College & 
Hospital, Bhubaneshwar 

Job Opportunities to OBC. 

1330. SHAI P.O. ELANGOVAN: Will the Minister of 
HUMAN AESOUACE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have provided job 
opportunities to the persons belonging to Other Backward 
Classes (OBCs) in the various DepartmentslUndertaldnga 
under the Ministry; 

(b) if so, the details thereof; 

(c) whether the OBC staff strangIh is f .... than 
the total strength, particularly in Group A and B; 

(d) if so, the reasons therefor; 

(e) the steps taken by the Govemmant to provide 
adequate job opportooiIies to OBC; 

(c) the details regarding projects approvedIIikely to 
approYed, Stat.wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRI A. AAJA): (a) 
to (c) A Centrally Sponsored Plan Schema namely ·State 
Model College of AyurvedalSicldhalUnanl/Homoaopathy" Is 
being Implemented from the current financial year for 
developing one Model Institute per system In each State. 
So far the proposals racaIved from the State Governments 
of Kamataka, Himachal Pradesh, Uttaranchal, Kerela, 
Maharashtra and Orla.. have been scrutinized and 
sanctioned as fonawa: 

As. 150 Iakhs released 

As. 140 lakhs released 

As. 100 Iakha released 

As. 150 lakhe reIeued 

As. 55 lakhs released 

As. 150 lakhs released 

(f) whether the Government have asked for any 
detailed reports from the various Departments and 
undertakings under the Ministry regarding the current 
status of OBC representations In Group A, B, C, and D; 
and 

(g) If 80, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HUMAN AESOUACE DEVELOPMENT (DR. 
VALlABHBHAI KATHIAIA): (a) to (e) The instructions 
iaeued by Ministry of Pel'8OnneI, Public Grievances and 
Peneion providing 27% reservation for Other Backward 
CIaues in civil poeI8IMrVicee are followed by the Minilltry. 
The appointmenta are made in the Mlniatry on the basis 
of nominations sent by the Department of Personnel & 
Training. 

(f) and (g) A Consolidated Annual Statement 
regarding repraeentaIIon of 0BCs In the MInIstry for every 
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calendar year is sent to Department of Personnel & 
Training. 

Imp8et qf Globallsatlon on "alth Sector 

1331. SHRI SURESH KURUP: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has done a 
comprehensive study and assess the impact of 
globalisation on health sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) No, Sir. However, WHO with the help of Apollo 
Health Street Ltd. has done a study on Cross-Border 
Trade in Health Services-(E-health). The Report gives the 
essential ingredients and implications of Globalization of 
Trade Agreements (GATS) with relation to Mode 1, 
namely cross-border trade. The broad areas of the study 
included inter-alia, the policy and strategic framework, the 
legal framework, the human resource framework, the 
technology framework, the financial framework and status 
of cross border trade, all of which have an impact on the 
progress of the initiative taken. 

Upgradatlon of Engineering Colleges 

1332 .. SHRI V.S. SIVAKUMAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government are conSidering to 
upgrade the Colleges of Engineering into a centre of 
excellence by providing only academic autonomy without 
making any administrative reforms in the institution; and 

(b) if so, the details of such colleges selected for the 
purpose during the year 2003-04, State-wise, coIIege-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) As per the 
information fumished by the All India Council for Technical 
Education (AICTE), they are considering proposal for 
providing academic autonomy to technical Institutions in 
order to make them 'Centres of Excellence'. One of the 
main criteria for granting autonomy is that all the 
programmes of such institutions must be accredited by 
the National Board of Accreditation (NBA) of AICTE. 
AICTE has initiated preparation of consolidated guidelines 

for processing such proposals. During the year 2003-
2004, no college has so far been selected for providing 
academic autonomy. 

Mahlla Samakhya Programme (WCD) 

1333. SHRI R.L. JALAPPA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be. pleased to 
state: 

(a) whether Mahila Samakhya Programme for 
women's empowerment through education is being 
implemented in the country particularly in Kamataka; 

(b) if so, the details thereof; 

(c) the amount released or proposed to be released 
to Kamataka during 2003-04 for the above programme; 

(d) whether female literacy rate has increased on 
account of implementation of the above programme in 
the country particularly in Kamataka; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAY 
PASWAN): (a) The Mahila Samakhya Programme is being 
implemented in 9 States in the country including 
Karnataka. 

(b) Mahila Samakhya is a programme for the 
education and empowerment of women in rural areas 
particularly those from socially and economically 
marginalized groups. 

(c) Mahila Samakhya budget for Kamataka in the 
current year 2003-04 is Rs. 390.00 lakhs of which 
Rs. 100.00 lakhs has been released so far. 

(d) and (e) Various studies have shown that the 
Mahila Samakhya programme has had a positive impact 
on women's education as well as on enrolment and 
retention of children at school, especially girts in areas in 
which the programme is functioning. A demand for literacy 
of women has also been generated and women are 
actively ensuring educational opportunities for their 
children, especially girls. 

Disinvestment of NBCC 

1334. SHRI Y.V. RAO: Will the Minister of 
DISINVESTMENT be pleased to state: 
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(a) whether the NBCC (National BuIlding Con8trucIon 
Company) is in the process of being disinveated; 

(b) if so, the details thereof; 

(c) whether final bidder has been finalised; and 

(d) if so, the percentage of equity being offerad? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(SHRI SU THIRUNAVUKKARASAR): (a) Ves, Sir. 

(b) The Government has decided to disinvest 74% 
of the equity in National Building ConstructIon Company 
(NBCC) through Strategic Sale alongwith transfer of 
management control. Expressions of Interest from 
interested parties have been invited through an open 
advertisement. 

(c) No, Sir. 

[TrantJIIJIIon} 

cat.gory-wI.. Pereonnel In the Mlnletry 

1335. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of SHIPPING be pIeued to refer to the reply 
given to Unstarred Question No. 1412 on July 30, 2003 
and state: 

(a) whether the information has since been collected; 

(b) If so, the details thereof; and 

(c) If not, the l'eUOM therefor? 

THE MINISTER OF SHIPPING (SHRI SHATRUGHAN 
SINHA): (a) Ves, Sir. 

(b) A statement Is encIoeed. 

(e) Doee not artae. 

Information wnh regard to OIficers and Staff In various categories In the MInWry, 
its attllChecVSubordlnate OffIces and PSUs 

Categories 

Group A (Including 
officers of PSUs) 

Group B 
(Gazetted) 

Group B 
(Non-Gazetted) 

Group C 

Group D (Including PSUs) 

Chnd Welfare Projecta 

sc 
460 

21 

171 

1008 

672 

1336. SHRI RAJO SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has reviewed the 
ongoing Child Welfare Projects in the country; 

(b) if so, the details thereof; 

ST OBC 

88 251 

6 2 

51 43 

250 151 

159 36 

Gen 

2786 

108 

1260 

6545 

2240 

Total 

137 

1525 

7954 

3107 

(e) the amount of financial auiatance provided by 
.the Government 10 the StaIee in order to implement .... 
projecIa during the current financial year end the last 
three y .... ; 

(d) whether there II any propoul to enhance the 
finandIII 8IeiItance to be provlded by the Government 
during the next financial year; and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (8) to (e) The information is being 
collected and will be laid on the Table of the House. 

{English} 

Setting up of • Technology Incubation Centre 

1337. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether Orissa has submitted any proposal for 
setting up of 8 Technology Incubation Centre at 
Bhubaneswar; and 

(b) if so, the decision taken by the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) No, Sir. 

(b) Does not arise. 

Telephone Bootha In each Village 

1338. SHRI VIRENDRA KUMAR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment had taken a decision to 
sanclion Telephone Booths in each village in the state: 

(b) if so, the number of applications received by the 
Government to install Telephone Booths during the last 
three years, State-wise; 

(c) the number of application cleared so far, 

(d) the number of Telephone Booths sanctioned and 
under operation In those villages; and 

(e) the details thereof; State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (e) The Information is 
being collected and will be laid on the Table of the House. 

[TfBllSlation} 

Violation of Ucence Tenn. by Reliance 

1339. SHRIMATI NIVEDITA MANE: 
SHRI C.N. SINGH: 
SHRI SADASHIVRAO DADOBA MANDLlK: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government have made any 
assessment of the profit eamed by Reliance Infocom after 
violating the licence norms; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the criteria fixed for charging penalty from Reliance 
Infocom for violating licence norms including the 
outstanding penalty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The Govemment has accepted the expert view of 
independent Regulator i.e. Telecom Regulatory Authority 
of India (TRAI), .which is based on the Regulator's own 
analysis of the situation taking into account the terms 
and conditions of the licence. Accordingly, a penalty of 
Rupees 525.24 crores was imposed. 

(d) Reliance Infocom is to pay penal interest from 
date of signing of license agreement till the date of 
migration of Unified Access Service Regime in addition 
to the entry fee paid by fourth Cellular Operator in 
respective service area. The penal interest is charged as 
per the terms and conc:itions of the CeUular Mobile Service 
License dealing with delay in payment of any dues. The 
amount had been paid and there is no outstanding amount 
in this respect as on date. 

[English} 

Import of ShIps 

1340. SHRI A. NARENDRA: Win the Minister of 
SHIPPING be pleased to state: 
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(a) the number of ships imported during the last three 
years alongwith the number of second hand ships; 

(b) whether the Govemment have chalked out any 
plan to promote the growth of the Indian Merchant fleet; 

(c) if so. the details thereof; 

(d) whether the Ministry of Finance has been urged 
for lifting of customs duty on import of ships; and 

(e) if so, the details thereof? 

THE MINISTER OF SHIPPING (SHRI SHATRUGHAN 
SINHA): (a) The details of number of vessels along with 
second hand imported during the last three years are as 
under: 

Year No. of New ships Second hand ships Total 

2001-02 19 20 

2002-03 2 9 11 

2003-04 (Till 6 11 17 
30.11.2003) 

(b) and (c) Yes. Sir. The Govemment has a plan to 
acquire 156 vessels of 3.26 million Gross Tomes to 
replace and modemize the Indian fleet during the 10th 
Five Year Plan. The following steps have also been 
initiated for the promotion and growth of Indian Merchang 
fleet: 

(i) A worKing group has been constituted to study 
and legislate for the introduction of Tonnage tax 
as recommended by Rakesh Mohan Committee. 

(ii) Amendment in Section 33 AC of the Income 
Tax Act is being contemplated to reduce the 
period of retaining the acquired 8888ta to three 
years from the current period of eight years. 

(d) and (e) No, Sir. At present import of ocean going 
ships do not attrad any custom duty. However, custom 
duty of 5% on import of tug and dredgers is applicable 
at present. 

Offtces of IIen::IIntlle .... ne o.p.rtmenta 

1341. PROF. UMMAREDDY VENKATESWARLU: WlR 
the Minister of SHIPPING be pleased to state: 

(a) whether the Mercantile Marine Departments 
(MMD) have offices in various ports in the coootry; 

(b) If eo, the details of the porta where MMD have 
118 offices; 

(c) whether the Government have not expanded the 
number of office8 of MMD; 

(d) If 50, the reaaons therefor; 

(e) the stepe propoeed to review the totaJ functioning 
of MMD; and 

(f) the number of new offIoes propoeed to be opened 
by MMD? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DllIPKUMAR MANSUKHLAL GANDHI): 
(a) to (d) Yes, Sir. Thera ara 9 M.rcantlle Marine 
Departments (MMDs) in various ports in the country. 
These are divided into 3 maritime districts at MumbaI, 
Chennai and Kolkata. The MMD offices at MUmbai. Koehl, 
Goa and Jamnagar are under the control of Mumbal 
district, MMD offIcee at ChennaI, TutIcorIn and Vizag are 
controlled by the Chennal dIatrIct and the MMD offices at 
Kolkata and Port Blair are under Kolkata district. The 
number of the offices of MMD. could not be .xpanded 
owing to the economy InatructIona of the Government. 

(.) and (f) Thera II a propoaal to review the 
functioning of the MMOa. in view of the ever IncreBling 
work load and the number of Int.mational Maritime 
Organisation Conv.ntlonalProtocola ratified by the 
Government of India. 

ComputerlMd Syetem for Monitoring a PatIent 

1342. SHRI RAMJIVAN SINGH: win the Mlnitter of 
HUMAN RESOURCE DEVELOPMENT be pl .... d to 
state: 

<a) whether the lIT, Kanpur haa invented a low cost 
comput.rised system for monitoring a patient under 
anesthesia; 

(b) if so, the details thereof; 

(c) whether thI8 invention Is gathering dust at the 
lIT, Kanpur; 

(d) If eo, the reasons thereof; and 

(e) the ... taken by the G'lV8fMMIf1t in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
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VALLABHBHAI KATHIRIA): (a) and (b) Yes, Sir. liT, 
Kanpur has invented a low cost computerised system for 
monitoring a patient under anesthesia. Anesthesia Monitor 
can measure the level of consciousness and overall 
muscle relaxation during surgical operation under 
anesthesia. 

(c) to (e) No, Sir. The development of this system 
has just been completed and a patent application has 
been filed. Technology Information, Forecasting and 
Assessment Council (TIFAC), a government organization, 
created for the purpose of facilitating intellectual rights is 
helping liT Kanpur with the patent application. A meeting 
with the patent attorney is scheduled on December 30, 
2003. 

Indo-Pak Discussion on Education 

1343. SHRI RAM MOHAN GADDE: 
DR. M.V.V.S. MURTHI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the High Commissioner of Pakistan met 
Minister of Human Resource Development recently and 
discussed issues of mutual interest in the areas of 
education as reported in 'Hindu' dated 18.11.2003; 

(b) if so, the details in this regard; and 

(c) the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (c) Yes sir, it was 
primarily a courtesy call. In passing, it was mentioned 
that once the dialogue between India and Pakistan gets 
underway, cooperation in HRD between the two countries 
could aiso be considered. 

Counterfeit Trade In IT Sector 

1344. SHRIMATI SHYAMA SINGH: 
SHRI UTTAMRAO PATIL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether thIt Govenvnent are aware that counterfeit 
trade in IT hardware has increased and it Is having 
negative impact on the growth of leading IT hardware 
manufacturers; 

(b) if so, whether the Union Government with the 
help of State Governments propose to take concrete steps 
to check the spread of counterfeit market of IT products; 
and 

(c) if so, the details thereof 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) to (c) The 
Department of Information Technology (DIT) has no 
information on the quantum of counterfeit trade in IT 
Hardware. Under the Copyright Act, 1957, a computer 
programme is protected and not hardware. Violation of 
Trademarks is a punishable offence and enforcement 
agencies at Centre and State levels enforce the same 
vigorously. Department of Revenue State levels enforce 
the same vigorously. Department of Revenue Intelligence 
has effected seizures of computer parts in 4 cases valued 
at Rs. 2.31 crores attempted to be smuggled into India 
in violation of Provisions of Customs Act, 1962 in this 
financial year. For curbing counterfeit trade and the grey 
market, DIT has recommended reduction in levies and 
tariffs on IT Hardware. 

SettIng up of IT Software Park 

1345. SHRI G. PUTTA SWAMY GOWDA: WiD the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether there is any proposal to set up a 160 
acre IT software park in Gurgaon; 

(b) if so, the details thereof; and 

(c) the total estimated cost of this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) to (c) Software 
Technology Parks of India (STPI) has signed a 
Memorandum of Understanding (MoU) with the State 
Government of Haryana, 18th July 2001 for setting up 
STPI Centre at Gurgaon on 1 acre of land. STPI Centre 
at Gurgaon is designed to provide statutory services, High 
Speed Data Communication and Incubation facility to the 
software export industry. The total estimated project cost 
for setting up of STPI Centre at Gurgaon is As. 985 
lakhs. 

Government of Haryana has granted licenses to the 
private developers to develop a Software Part<lCyber City 
in Gurgaon in the private sector as per the details given 
below: 
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S.No. Name of Company Name of the project Araaa in acres 

1. Mis DLF Universal Ltd. 

2. MIs Kanwar Sain Jain & Others 

[Tl8IJSIation} 

Conatructlon of Super Highway 

1346. KUMARI BHAVANA PUNDLIKRAO GAWAlI: 
Will the Mnster of ROAD TRANSPORT AND HIGHWAYS 
be pleased to state: 

(a) whether the wortc; of Super Highway on National 
Highway Nos. 204 and 211 in Maharashtra is under 
construction; 

(b) if so. the details thereof; and 

(c) the names of the districts through which the 
National Highways Nos. 204 and 211 pass? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) No. Sir. 

(b) Does not arise. 

(c) National Highway No. 204 passes through 
Ratnagiri and Kolhapur dIstrict8 and National HIghway 
No. 211 passes through Solapur. Osmanabad. 
Aurangabad. Seed. Challsgaon n Dhule dIstricta. 

Green Card Facilities to IT ProfeuIonaIa 

1347. SHRI JYOTIRADITVA M. SClNDIA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government had requested the UK. 
US and European Union countries to extend the green 
card facilities to Indian IT professionals till the end of 
2004; 

(b) if so. the response of each of these countries to 
this request; and 

(c) the number of requests from Indian profeselonals 
and entrapreneurs for such green cards pencIng with the 
Government til April. 2003 and the number out of them 
already been issued cards? 

Cyber CIty 

Cyber CIty 

78.12 

13.584 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) and (b) The 
Green Card Scheme Is applicable onty In Gennany. The 
National Association of Software and Service Companies 
(NASSCOM) had takan up the Issue of extension of the 
scheme with relevant authorIttes In Germany. The German 
Federal Cabinet has approved the extension of the "Green 
card Initiative- for foreign IT specialists till 31st December. 
2004. The new regulation also removes the e.rlier fixed 
ceiling of 20.000 wortc; permits. 

(c) The Green Card Scheme was Introduced by the 
German Government It August. 2000. TIll 30th October. 
2003. a total of 15,360 Green Cards have been granted. 
out of which 4.174 were given to Indian nationals. the 
biggest national group of German Green Card holders. 

ModernlZlltlon of Small Scale Drug Units 

1348. SHRI ADHIR CHOWDHARY: WHI the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government are aware that the 
implementation of schedule of notification under GSR No. 
894 dated December 11. 2001 has put conelderable extra 
financial burden on .man scale drug units; 

(b) If 80. whether the Govemment have made 
available 1oana/8UbIIdiaa under the modernization and 
upgracIation scheme to small scale drug units; 

(c) If 80. the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) The objective of revised Schedule M to the Drugs 
& Coemetics RIMs, 1945 published vide GSA No. 894 
(E] dstecI 11·12·2003 is to MHeve uniform standardization 
and upgradatIon of quality of drugs produced. The drug 
manufacturer. are likely to required to provide for 
additional Inputs In order to make their units conform to 
the standards under revised Schedule 'M'. 



259 Written Answers DECEMBER 10, 2003 to Questions 260 

Ministry of Small Scale Industries has launched a 
scheme In October, 2000 called Credit Linked Capital 
Subsidy Scheme (CLCSS). The scheme provides for 12% 
upfront capital subsidy to SSI units including tiny units 
on institutional finance availed by them through 28 Banks, 
12 State Financial Corporation, 34 Corporation Banks, 31 
Regional Rural Banks and National Small Industries 
Corporation for induction of Well Established and Improved 
Technologies approved under the Scheme relating to 30 
specified products/sub-sectors including the drug units. 
The Scheme is implemented at the national level through 
two Nodal Agencies, namely, Small Industries 
Development Bank of India and National Bank for 
Agriculture and Rural Development. 

The allocation for the scheme is Rs. 600 crore for a 
period of five years oStarting from October 1, 2000 or till 
such time as sanction of capital subsidy by the nodal 
agencies reaches Rs. 600 crore, whichever is earlier. 

Further need based support is also provided by AIDBI 
to SSI Units for acquiring the ISO 9000 certifications for 
improving the quality of the products manufactured by 
these Units. 

[Translation] 

As.lstance from Bill and Melinda Gate. 
Foundation for AIDS 

1349. COL. (RETD.) DR. DHANI RAM SHANDIL: 
SHRI R.L. JALAPPA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the ,Government have received financial 
assistance from Bill and Melinda Gates Foundation for 
the prevention of AIDS in India; 

(b) if so, the amount received by the Government 80 

far; and 

(c) the details of the target for an effective utilization 
of the BiH and Melinda Gates Foundation assistance? 

THE MINISTER OF STATE IN,THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) No, Sir. Government of India has 80 tar not 
received any funds from the Bill & Melinda Gates 
Foundation. 

(c) Does not arise. 

Criteria for Below Poverty Une 

1350. SHRI LAXMAN GILUWA: 
SHRI HARIBHAI CHAUDHARY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the criteria for determining the Poverty 
Line have recently been revised; 

(b) if so, the details thereof; and 

(c) the State-wise details of the estimated number 
and percentage of the rural and urban population living 
below the poverty line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) No, Sir. The criteria for determining poverty line 
was originally recommended by a 'Task Force on 
Minimum Needs and Effective Consumption Demand' in 
1979. The Task Force defined poverty line as the per 
capita expenditure level at which the average per capita 
per day calorie intake was 2400 kcal in rural areas and 
2100 kcal in urban areas. The monetary equivalent of 
these norms were calculated as monthly per capita 
consumption 1993, the 'Expert Group on Estimation of 
Proportion and Number of Poor' recommended 
disaggregation of these national poverty lines into state 
specific poverty lines using state specific price Indies and 
inter-state price differential. The full Planning Commission 
under the Chairmanship of Prime Minister accepted the 
recommendations ·of the Expert Group with minor 
modifications in March, 1997. Since then the estimates 
of poverty at national and state level are being made 
using the Expert Group methodology. 

(c) The Planning Commission estimates poverty at 
national and state level from the large sample SUfVeys 

on household consumer expenditure conducted by the 
National Sample Survey Organisation (NSSO) at an 
interval of approximately five year. The latest such survey 
was conducted in 1999-2000 (NSS 55th round). The 
number and percentage of population living below poverty 
line, separately for rural and urban areas, for the year 
1999-2000 are given in statement. 
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Number snd Pen:etage 01 PopuIIIfJon Living Below Ptwetty Lite by sr. .. 1999-2000 

RIAl Urban Combined 

No. StateslU.T. '. No. of Per'lOlll % of No. of %of No. of % of 
Persons Persons Persons Persona Peraona Persons 
(Lakha) (laiche) (LaIche) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 58.13 11.05 80.88 26.63 119.01 15.n 

2. Arunachal Pradesh 3.80 40.04 0.18 7.47 3.98 33.47 

3. Assam 92.17 40.04 2.38 7.47 94.55 36.09 

4. Bihar 376.51 44.30 49.13 32.91 425.64 42.60 

5. Goa 0.11 1.35 0.59 7.52 0.70 4.40 

6. Gujarat 39.80 13.17 28.09 15.59 67.89 14.07 

7. Haryana 11.94 8.27 5.39 9.98 17.34 8.74 

8. Himachal Pradesh 4.84 7.94 0.29 4.63 5.12 7.63 

9. Jammu & Kashmir 2.97 3.97 0.49 1.98 3.48 3.48 

10. Karnataka 59.91 17.38 44.49 25.25 104.40 20.04 

11. Kerala 20.97 9.38 20.07 20.27 41.04 12.72 

12. Madhya Pradesh 217.32 37.06 81.22 38.44 298.54 37.43 

13. Maharashtra 125.12 23.72 102.87 26.81 227.99 25.02 

14. Manipur 6.53 40.04 0.66 7.47 7.19 28.54 

15. Meghaiaya 7.89 40.04 0.34 7.47 8.23 33.87 

16. Mizoram 1.40 40.04 0.45 7.47 1.85 19.47 

17. Nagaland 5.21 40.04 0.28 7.47 5.49 32.67 

18. Orissa 143.69 48.01 25.40 42.63 189.09 47.15 

19. Pur1ab 10.20 6.35 4.29 5.75 14.49 6.16 

20. Rajasthan 55.06 13.74 26.78 19.85 81.63 15.28 

21. SIddm 2.00 40.04 0.04 7.47 2.05 36.55 

22. Tamil Nadu 80.51 20.55 49.97 22.11 130.48 21.12 

23. Tripura 12.53 40.04 0.49 7.47 13.02 34.44 

24. Uttar Pradesh 412.01 31.22 117.88 30.89 529.89 31.15 

25. west Bengal 180.11 31.85 33.38 14.86 213.49 27.02 
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2 3 4 5 6 7 8 

26. A&N Island 0.58 20.55 0.24 22.11 0.82 20.99 

27. Chandlgartl 0.06 5.75 0.45 5.75 0.51 5.75 

28. Dadra & Nagar Haveli 0.30 17.57 0.03 13.52 0.33 '17.14 

29. Daman & Diu 0.01 1.35 0.05 7.52 0.06 4.44 

30. Delhi 0.07 0.40 11.42 9.42 11.49 8.23 

31. Lakshadweep 0.03 9.38 0.08 20.27 0.11 15.60 

32. Pondicherry 0.64 20.55 1.77 22.11 2.41 21.67 

All India 1932.43 27.09 670.07 23.62 2602.50 26.10 

No ... : 

1. Poverty RatIo of Assam Is used for Slkklm, Arunachal Pradesh, Meghalaya, Mizoram, Manlpur, Nagaland and Tripura. 

2. Poverty Une of Maharashtra and expenditure distribution of Goa Is used to estimate poverty ratio of Goa. 

3. Poverty Line of Himachal Pradesh and expenditure distribution of Jammu & Kashmir is used to estimate poverty ratio of 
Jammu & Kashmir. 

4. Poverty Ratio of Tamil Nadu Is used for Pondicherry and A & Nisland. 

5. Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandigarh. 

6. Poverty Line of Maharashtra and expenditure distribution of Dadra & Nagar Haveli Is used to estimate poverty ratio of Dadra 
& Nagar HaveU. 

7. Poverty Ratio of Goa Is used for Daman & Diu. 

8. Poverty Ratio of Kerala Is used for Lakshadweep. 

9. Urban Poverty Ratio of Rajasthan may be treated as tentative. 

(English) 

World Bank Loan for Removing Illiteracy 

1351. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has rejected the 
World Banks' participation in any educational programmes 
If it Is conditional; 

(b) if so, whether the World Bank has agreed to 
provide aid to India for removing illiteracy; 

(c) if so, the main conditions put forward by the 
World Bank including the Government stand thereon; 

(d) the total loan, the World Bank has agreed to 
provide; and 

(e) the main programmes to be undertaken by the 
Government through this aid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (e) The information is 
being collected and win be laid on the Table of the House. 

Re .. rch and Development for Pharma Industry 

1352. SHRI MOHAN ·RAWALE: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether any funds had been proposedfearmarl<ed 
by the Government for the research and development to 
support pharma industry during the year 2000-2001; 

(b) if so, whether the funds have not been sanctioned 
and released for the purpose so far; and 

(c) if so, the reasons therefor aIongwith the future 
planning of the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
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RAWAT 'BACHOA'): (a) to (e) Yes, Sir. The Department 
of Science and Technology, Govemment of Incia has 
been operating a Plan scheme entitled -Drugs and 
Pharmaceuticals Research Programme" since 1994-95 for 
promoting drug research jointly with pharma industry. 
During the year 2000-01, fIVe collaborative Research and 
Development projects were supported and an expenditure 
of Marty Rs. 4.0 crores was incurred to support the 0n-

going and new projects. 

Lung Cancer 

1353. SHRI V. VETRISELVAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether cases of lung cancer are on the rise in 
India as compared to other developing countries; 

(b) if so, whether Indian doctors are not able to 
diagnose the disease at the earfy stage; 

(c) if so, whether the Govemment have formulated 
any plan to create awareness among the people about 
this disease; 

(d) If so, the details thereof; and 

(e) the technique propoeed to be adopted 80 that 
doctors can diagnose the cisease at the earfy stage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) According to data maintained by Population a..d 
Cancer Registry of India Council of Medical Reaearch 
(ICMA), there is a 8IighI upward trend in the Incidence of 
lung cancer in the coun&ry. Lung cancer is often detected 
in late stages and the efforts for screening of lung cancer 
have not shown satisfactory results. Detection of lung 
cancer is done through vari0t.5 metf10ds Nice X-ray chest, 
bronchoscopy etc. for which faciItIIes exist under the 
general health care delivery system. 

The main cause of lung cancer • amoIcIng of Iabacco 
in ~ forms whk:h can be awided by Cf8IIIing mue 
awaranee8. In order to CI88III awarene88 Oft the • efIecIa 
of smoking. various strategies are adopted through the 
mass mecia campaign. A legislation hM aJao been 
passed by partiament recently to discourage the 
consumption of tobacco. 

WHO GuldeII .... for c.ncer T ............ 

1354. SHRI RUPCHAND MURMU: Will the MInister 
of HEALTH AND FAMILY WELFARE be pleased to stale: 

(a) whed1ar the WHO has ...... d that developing 
countries need one radiation therapy machine per mIIIon 
of people; 

(b) If so, whether the Government follows the WHO's 
guIdeIine8 for cancer treatment; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (d) As per Wor1d Heafth Organization, there Is need to 
augment affordable & available facilities for cancer 
treatment includng radiotherapy machines In developing 
countries and estimates In thia regard may be baaed on 
the cancer incidence pattem, poputatIon diltrt>ution and 
resources available. At present there are about 300 
teletherapy mechinee In the country. DurIng the sUOC88lIve 
Plans, efforts are made to augment theee facIIIItea through 
National Cancer Control Programme (NCCP). During the 
10th Five Year Plan the ... Is an allocation As. 285.00 
cront8 for the NCCP. 

NatIonal Nutrition Mlulon (NNU) 

1355. SHAt SULTAN SALAHUDDIN OWAlSI: WI the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
p\eued to state: 

(a) whether the Govemment have decided to set up 
a National Nutrition MII8Ion (NNU); 

(b) if so, the aims and objectives thereof; 

(c) whether this MIssIon Is aiso AkeIy to review and 
revise the goals eat out in the National NutrIIIon Policy, 
1983 and the National Plan lor Acton on Nutrition, 1995; 

(d) If so, the details thereof; 

(e) the bocIes wortdng for this MiIeion; and 

(f) the stepe propoeed for achieving the goals eat for 
the MillIon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (SHRIMATt JAB 
KAUR MEENA): (a) Yes, Sir. 

(b) The National Nutrition Mission would be 
responeibIe for policy direction and efI8cIIve coordination 
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of nutrition programmes being implemented by the 
Govemment. 

(c) Yes, Sir. 

(d) The Terms of Reference of the National Nutrition 
Mission include the review and revision of the goals set 
out in the National Nutrition Policy of 1993 and the 
National Plan of Action on Nutrition, 1995 keeping in 
view the present nutrition profile of the country. 

(e) The National Nutrition Mission is headed by the 
Prime Minister, and its Executive Committee is chaired 
by the Minister of State for Human Resource 
Development. It includes, amongst others, the concerned 
Union Ministers and some Chief Ministers, academicians, 
technical experts and NGOs. 

(f) The Mission was notified on 31.7.2003. The Terms 
of Reference of the National Nutrition Mission are: 

(i) To review and revise the goals set out in the 
National Nutrition Policy, 1993 and the National 
Plan of Action on Nutrition, 1995 keeping in view 
the present nutrition profile of the country. 

(ii) To review the existing strategies adopted by the 
various Ministries concemed with nutrition and 
to revise them for achieving the goals set out 
by the Mission. 

(iii) To put in place an effective mechanism for 
coordinating the efforts of the different Ministries 
concemed with the implementation of nutrition 
programmes to subserve the nutrition goals. 

(iv) To review the systems of data collection and 
monitoring of the nutrition status across diffenmt 
regions, groups and particularty the vulnerable 
population of the country. 

(v) To review research & development and 
dissemination in the field of nutrition, specially 
regarding Iow-cost balanced diet, safe drinking 
water & sanitation, wornen & child development 
and health & family welfare. 

(vi) To address special problems of nutrition during 
natural calamities. 

(vii) Any other nutrition related Iasues arising from 
time to time. 

CondHion of National Highway 

1356. SHRI ANANT A NA YAK: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Government are aware of the 
dilapidated condition of National Highway from Panikoili 
and Rajamunda in Orissa; 

(b) if so, the reasons therefor; 

(c) whether the fund sanctioned for the development 
Md maintenance of this highway is not being property 
utilised; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) to (d) Total length of National 
Highway from Panikoili to Rajamunda (NH 215) is 269 
km. This road was declared as a National Highway in 
1999. About 105 km length has been improved under 
various scheme since then. 10 works have been 
sanctioned at a total cost of Rs. 47.06 crores for a total 
length of 146 km. out of the 164 km left. Works in some 
of these stretches are in progress and works have not 
been awarded in some other sections. The condition of 
these sections is not reported to be good. Works on 
these sections are being carried out as per Ministry's 
sanctions and funds are being utiflzed accordingly. 

Primary, Secondary, Higher Secondary Schools In 
VlllegesITowns 

1357. DR. JASWANT SINGH YADAV: 
SHRI A.C. JOS 
SHRI 'HARIBHAU SHANKAR MAHAlE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the number of 
villages and towns covered by primary, secondary, higher 
secondary schools sparately, as on date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VAlLABHBHAI KATHIRIA): As per 6th AU India Education 
Survey conducted with reference date 30.9.1993, State-
wise number of villages having primary, upper primary, 
secondary and higher secondary schools is given in 
Statement-I and urban areas having different categories 
of schools is given in Statement-II. 
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.........", 

Statewise Number of Villages having Schooling Facility .t Different Stages 

VIllages having 8ChooI8 with 

S1.No. StatelU.T. Primary Upper Primary Secondary Hr. Secondary 
Stage Stage Stage Stage 

Number Number Number Number 

2 3 4 5 6 

1. Andhra Pradesh 23535 8111 4317 464 

2. Arunachal Pradesh 1411 365 114 44 

3. Assam 16513 5701 2472 438 

4. Bihar 43810 11137 2908 394 

5. Goa 322 192 153 29 

6. Gujarat 17298 11559 3431 740 

7. Haryana 5909 2661 1678 240 

8. HimaChal Pradesh 6571 1969 1031 179 

9. Jammu & Kashmir 5552 2233 825 110 

10. Karnataka 22725 10935 3428 678 

11. KeraJa 1327 1240 1022 247 

12. Madhya Pradesh 55397 11430 2745 1243 

13. Maharashtra 36982 17621 6821 1234 

14. Manipur 1835 613 280 35 

15. Meghalaya 3337 777 276 11 

16. Mizoram 598 387 134 2 

17. Nagaland 1030 347 97 4 

18. Orissa 31175 9500 4358 517 

19. Punjab 10324 2948 1865 354 

20. Rajasthan 29157 9191 2811 445 

21. Sikkim 378 180 80 21 

22. Tamil Nadu 13439 5838 2829 882 

23. Tripura 814 544 338 93 

24. Uttar Pradeah 60487 16049 4040 2346 

25. West Bengal 28815 5183 3363 842 

26. A&N lalanda 226 88 54 29 
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1 2 3 4 5 6 

27. Chandigarh 19 13 11 2 

28. Dadra & Nagar HaveN 69 29 11 5 

29. Daman & Diu 20 14 9 0 

30. Deihl 168 101 78 59 

31. Lakshadweep 6 5 5 

32. Pondicherry 175 73 36 12 

India 417422 136792 51390 11500 

Source: Sixth All India Educational Survey conducted by NCERT (Reference date: 30th September, 1993) 

Ststement " 

State-wise Urban Areas having different categories of Schools 

SI.No. State/U.T. No. of No. of Primary No. of No. of No. of 
Urban Schools , Upper Secondary Higher 
areas Primary Schools Secondary 

Schools Schools 

2 3 4 5 6 7 

1. Andhra Pradesh 264 4729 1657 2197 769 

2. Arunachal Pradesh 10 37 16 7 14 

3. Assam 89 1306 458 409 161 

4. Bihar 280 2933 2029 839 257 

5. Goa 31 207 26 128 29 

6. Gujarat 264 1501 4140 831 1066 

7. Haryana 94 526 229 508 284 

8. Himachal Pradesh 58 251 52 109 74 

9. Jammu & Kashmir 75 652 432 221 126 

10. Kamataka 306 1758 4717 1761 580 

11. Kerala 219 1192 848 565 90 

12. Madhya Pradesh 465 8229 4432 998 1575 

13. Maharashtra 337 5217 4123 3339 1064 

14. Manipur 34 441 146 156 22 

15. Meghalaya 12 180 77 120 5 

16. Mizoram 22 280 188 115 0 
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2 3 4 5 6 7 

17. Nagaland 9 44 66 60 4 

18. Orissa 124 2085 723 833 81 

19. Punjab 125 1134 145 437 378 

20. Rajasthan 219 4181 2577 887 743 

21. Sikkim 8 0 0 1 2 

22. Tamil Nadu 469 3465 1360 1041 1242 

23 . Tripura 18 87 34 32 58 

24 . Uttar Pradesh 702 12456 3975 684 1861 

25. West Bengal 382 8122 550 1405 656 

26. A&N Islands 7 6 6 10 

27. Chandigarh 5 26 25 58 41 

28. Dadra & Nagar Haveti 2 4 2 

29. Daman & Diu 2 5 9 13 3 

30. Delhi 1664 445 273 835 

31. Lakshadweep 4 5 5 3 3 

32. Pondicherry 11 150 65 58 29 

India 4641 58145 31902 15497 11293 

Source: SIxth All India EducatIonal Surwy conducted by NCERT (Reference date: 30th September. 1993) 

1358. SHRI NAAESH PUGUA: Wit the Minlater of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to atate: 

(8) whether the Government has taken a decision to 
demateriaJise the postal savings in8trwnents; 

(b) if so, the details in this regard; 

(c) the purpose behind the dematerialsalion of postaJ 
savings instruments; and 

(d) the charges to be levied on irMItcNs In this 
connection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) and (b) A six-

month pilot on 'Dematerialization of Savings Certificates' 
(NSCIKVP) has started from 16th October, 2003 to give 
the option to the 1nvest0fl In 10 Post offices of Mumbai 
to get their NSC & KVP In a dematerialized form with an 
the facilities currently available In the paper Savings 
certiflcalea. 

(c) The purpose behind this six-month pilot of 
'Dematertalization of Savings Certificates' (NSClKVP) is 
to ...... the acceptabIIIIy of certificates In a demat form 
by the Investors .. this ICheme is Investors friendly, and 
to teat the coat effect1venes8 of the revised procedure. 

(d) No extra charges wHI be levied on the Inveetor. 

1359. DR. M.P. JAISWAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to ..... : 
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(a) whether the Government is considering for 
inclusion of Kala-azar Eradication Programme in the Tenth 
Five Year Plan; and 

(b) if so, the details thereof, alongwith the amount 
likely to be spent for the implementation of the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)' 
and (b) Elimination of Kala-azar by 2010 is a National 
Health Policy goal and the programme is included in the 
Tenth Five Year Plan within the ambit of National Vector 
Borne Diseases Control Programme. The Programme 
envisages implementation of following strategy for Kala-
azar elimination efforts: 

1. Vector Control through indoor residual 
insecticides in endemic areas. 

2. Treatment of Kala-azar cases. 

3. Information Education Communication for 
community involvement and capacity building. 

The Govemment of India provides anti Kala-azar 
dmgs, insecticides and operational expenses while the 
State Govemments implement the programme through the 
existing health infrastructure. A tentative provision of Rs. 
217 crores has been made for Kala-azar elimination out 
of a total plan outlay of Rs. 1370 crores for the National 
Vector Borne Diseases Control Programme during the 
Tenth Five Year Plan. 

Waiving of Charges 

1360. SHRI A. BRAHMANAIAH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNL propose to waive charges for 
shifting of local telephones; 

(b) if so, the time by which such a scheme is likely 
to come into force; 

(c) whether the BSNL propose to reduce the ISO 
charges to the level prevalent in South-East-Asia; 

(d) if so, the details thereof; and 

(e) the steps taken to make BSNL more popular? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI ASHOK PRADHAN): (a) Yes, Sir. Local and as 
well as All India Shifting charges are waived off. 

(b) This scheme has already been introduced by 
BSNL with effect from 24-11-2003. 

(c) and (d) Yes, Sir. BSNL has already reduced the 
tariff for ISO calls to Singapore, Hong Kong, Indonesia, 
Malaysia and Thailand to Rs. 121min. (6 secs. Pulse). 
This is a promotional offer valid upto 15.01.2004. 

viz: 
(e) Many steps have been taken to popularize BSNL 

1. Customer friendly tariffs are issued within the 
ambit of TRAI's order. 

2. Several promotional schemes for Basic, Cellular, 
WLL, Intemet services etc. have been introduced 
to remain competitive. 

3. Electronic media, print media etc. are being used 
extensively to popularize BSNL. 

4. BSNL is the only cellular service provider who 
has rolled out the mobile services throughout 
the country excluding Delhi and Mumbai. The 
mobile services in Assam and North East are 
likely to be rolled out during the current financial 
year. 

Pakistan's Nuclear Capability 

1361. SHRIMATI RENUKA CHOWDHARY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Pakistan within less than a week of test 
firing Hatf III missile, test fired another medium range 
nuclear capable missHe Hatf-IV on October 8, 2003 with 
a range of over 700· kms; 

(b) if so, the response of the Union Government 
thereto; and 

(c) the manner in which the Govemment proposes 
to counter the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) Yes. 
Pakistan conducted three missile tests in October 2003. 
On October 3, 2003, it tested short-range Half-II (Ghaznavi 
missile, reported range of 290 kms) and on October 8 
and 14, 2003 it tested Hatf-IV (Shaheen missile, reported 
range of around 700 kms). 
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(b) and (c) Government continues to cIoeeIy monIIor 
all developnal1ts related to Pakistan'. nucIaIIr and mIsIiIe 
programmes and remains fully commitlec:I to taking .. 
necessary 8Iap8 to effectively safeguard India's security 
and national interests. 

Survey Conducted by NationIII institute of 00Mn 
Technology 

1362. SHRI VILAS MUTTEMWAR: Will the Minister 
of OCEAN DEVELOPMENT be pleased to state: 

(a) whether the National Institute of Ocean 
Technology recently conducted a survey and found that 
the large amount of plastic and other wastes found both 
onshore and offshore could deal administer deathblow to 
the marine wealth of the region and damage the coral 
reef in the Andaman and Nicober Island; 

(b) if so, whether it has been proposed that 
government should take recourse to the international 
convention for prevention of pollution from ship; 

(c) if 50, whether the Government have examined 
the suggestions; and 

(d) if so, the steps taken or proposed to be taken by 
the Government in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes, Sir. National Institute of Ocean Technology, Chennai, 
did observe accumuIaIion of plastic and other wesIe along 
the coast of Great Nicobar Island, in Andaman & Nicobar 
Islands, during a recent survey conducted in the coastal 
wasters of the Islanda 

(b) As per the MAAPOL 73/78 Regulation (Annex 
V), disposal of any plastic garbage into the sea is 
prohibited which came into enforcement in 1.7.1992. All 
large ships (>400 tons) are required to have onboan:I a 
Garbage Management Plan, with reqtjred facilities to deal 
with garbage and mai1tain a Garbage Record Book. The 
Surveyors of Mercantile Marine DepaItment of India are 
empowered to carry out inspection of ships at port CIIIII 
offshore installations, and to investigate the compliance 
of the provision of the Regulation and prosecute the 
ofIeIlders. 

(c) The Government of India ratified the convention 
in JWl8 2003, and the necessary sIep8 have been initiated 
to comply with the requirements of the Convention. 

(d) Currantty, adeqUide reception taciIIti8I are made 
avdllble by the porta, which Is a requirement under the 
Convention. Further, the Directorate General of ~ 
would take ~ through IMe to declare. the coastal 
waters of Andaman & Nicobar Islands as ·Partlcularty 
Sensiti\'e Sea Area (PSSA)· under the IMO, after providing 
proper reception facilities at the ports. In September 2003, 
the Andaman Administration carried out cleaning 
operations along the coast with the help of Indian Navy 
and removed 400 nos of Plastic bottles. 

1363. DR. MANDA JAGANNATH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total number of thaJasaaemics in the country; 

(b) the number of said people born in the country 
every year; 

(c) whether ninety per cent thaJasaaemia carriers are 
below 20 years of age in the country; 

(d) if 80, whether it i8 a fact that several 
thaIaa8aemIcs are struggling for life due to non-avalIabIIIty 
of blood for transfusion; and 

(e) if so, the steps takenlproposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) There is no centralized registry or mechanism to 
collect the information on prevalence of thalasaaemia 
cases in the country. As per the eat/mates of the Indian 
Counctl of Medical Research, New Oethl, it is estimated 
that 10,000 thaJaasaemic children are bom every year in 
our country. 

(c) The Thataaaaemia major is mainly prevalent in 
children below twenty years of age and these children 
survive only one or two decades. Since Thatauaemia is 
a genetic disease, thalauaemia carrier cases survive full 
tie carrying the defective gene raeponsi)Ie for the di8ea8e. 

(d) and (e) The mairwtay of treaIment of thatasuemia 
is blood transfusion. &4Iicient blood is available in blood 
benka of Y8I'iow hoepitais for this purpose. ThaIaasaemic:a 
IIIruggIe bec:aI_ of the complications reeulllng from the 
iron cwertoad caused by the repeated blood transfusion 
and not due to the non-avaIabIIIIy of blood. 
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There could be seasonal and occasional shortage of 
blood in a few blood banks. For generating enough blood 
through Voluntary Blood Donation Programme, the 
Government has taken a number of steps such as media 
campaigns through television, All India Radio, and News 
Papers, developing Information Education and 
Communication material for one to one communication, 
observation of National Voluntary Blood Donation Day on 
1st October every year, encouraging rational use of blood 
among clinicians and the launching of special campaign 
to educate masses to support Voluntary Blood Donation. 

Setting up of Advanced Centres 

1364. SHRI KALAVA SRINIVASULU: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment propose to set up four 
new advanced centres for Science, Technology and 
Education on regional basis; 

(b) if so, the main objectives thereof; and 

(c) the amount earmarked and sites selected for the 
purpose in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) The information is being 
collected and will be laid on the Table of the House. 

launching of Reu .. ble Spacecraft 

1365. SHRI PRABODH PANDA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Indian Space Research Organisation 
(ISRO) has any plan to launch re-usable space craft in 
future; 

(b) if so, the details thereof; and 

(c) the names of countries, at present. who possess 
the capability to launch re-usable space craft? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 

Indian Space Research Organisation (ISRO) has taken 
up preliminary studies in the area of reusable launch 
vehicle for the future. 

(b) The preliminary studies are being made towards 
identifying technologies to be developed for configuring 
and flight-testing a suitable demonstrator for 'a Reusable 
Launch Vehicle. 

(c) No nation has a fully reusable launch vehicle. 
USA possesses a partially reusable launch vehicle namely, 
the Space Shuttle. 

UN Resolution of Right to Self-Determination 

1366. SHRI ASHOK N. MOHOL: 
SHRI A. VENKATESH NAIK: 
SHRI RAMSHETH THAKUR: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Pakistan has claimed a big success after 
a United Nations Committee adopted a resolution on 
people's right to self-determination; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(c) According to press reports, it appaars that Pakistan 
has claimed the adoption of the resolution on the right of 
seH-determination in the Third Committee of the 58th 
United Nations General Assembly as a success. However, 
the facts are that the resolution was adopted with a vote 
of 88 in favour, 3 ag8inst and 64 abstentions, as opposed 
to its adoption by consensus for more than two decades. 
It was India, which called for the vote on the resolution 
and voted against it, after the delegation of Pakistan made 
unwarranted remarks challenging the unity and territorial 
Integrity of India in their national statement and made 
the unacceptable linkage of the situation of palestine with 
that of the India state of Jammu and Kashmir while 
introducing the resolution. 

Job Opportunities to Other Backward CI ..... 

1367. SHRI P.O. ELANGOVAN: wm the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 
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(a) whether the Government has provicIecI adequate 
job opportunities to the persons belonging to Other 
Backward CIasaes (0BCs) in the various Departments, 
Autonomous Offices, subsidiaJy and attachecl officea of 
his Ministry; 

(b) if so, the details thereof; 

(c) whether in most instances the OBC Staff strength 
is far less than what it should be in corresponding to the 
total strength, particularty in Group A and B; 

(d) if so, the reasons thereof and the remedial 
measures taken by the Government to provide adequate 
representation to the OBCs; 

(e) whether the Government has asked for any 
detailed reports from the various Departments, 
Autonomous offices, subsidiary and attached offices of 
his Ministry regarding the current status of OBC 
representation in Group A,B,C, and 0; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) to (f) The 
information is being collected and will be laid on the 
Table of the Lok Sabha. 

{TransIalion] 

Natural Reaourcea Data u.nagement Syetem 

1368. SHRI RAJO SINGH: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to stale: 

(a) whether all the diatricta of Bihar have been 
included in the Natural Resource Data Management 
System; 

(b) if so, the details thereof; 

(c) If not, the reasons therefor; 

(d) the time by which all the diatrIc:ts of the State 
are likely to be included in the said system; and 

(e) the number of diatricts propoeed to be covered 
in the country lRlder the system cUing the year 2OO:'J. 
2004, Stat.wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCiENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) No, Sir. 

(b) Does not arise. 

(c) NROMS Diatrict Database eemr. are developed 
on pilot ecaIe In one or few districta In each statelegro 
climatic region to demonstrate the applicability of NRDMS 
methodology In District level planning. The upecaIIng eflolt 
Is to be done by the concerned State Government. 

(d) and (e) During 2003-2004, district database 
centrea are being created in the States where NRDMS 
centres are not operational. The total number of NROMS 
Diatricta would be 06 (02 In UttaranchaI, 01 in N.E. States 
and 03 In Kamataka). 

[Eng/iIh} 

Aulat8nCe to Control Tuberculo.la 

1369. SHRI A. NARENDRA: Will the Minister of 
HEAlTH AND FAMILY WELFARE be pleaaed to state: 

(a) whether the Government have received fcalgn 
financlel usIatance to control tubercutoeia In the country; 

(b) If. so, the ftnInciIl .-...nce receIYed from abroad 
during each of the Jut three yeara; 

(c) the funds allocated to the States out of these 
funds, State-wiae and year-wise; 

(d) whether IheH funds have been utilized by the 
StaIea; and 

(e) if not, the reaaonI therefol1 

THE MINISTER OF STATE IN THE MINISTRY OF 
. HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Y.. Sir. WIIh .... objective of achieving a cure rate of 
85% of new 8pUlUm poIIIve cuea and to datect at least 
70% of IUCh cuea the RevIMd NatIonal T8 Control 
Programme (RNTCP) is being Implemented In the country 
in phaIed manner for which the following International 
agencies have agreed to provide usIstance as under: 
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Name of the Agency 

Wortd Bank 
(From 1997 to 2004) 

Danish International Development Agency 
support to RNTCP in Orissa from (1997 to 2003) 

Deptt. For International Development, U.K. 
support to RNTCP In Andhra Pradesh (from 2000 to 2005) 

USAID support to RNTCP In Haryana 
(from 2003 to 2007) 

GFATM support to RNTCP In 
Chhattisgarh, Jharkhand and Uttaranchal (from 2003 to 2005) 

(b) Financial assistance is received from concerned 
agency on the basis of submission of reimbursement 
claim. First expenditure has to be incurred from Govt. of 
India funds and then the same has to be got reimbursed 
from donor agencies. The amount got reimbursed from 
the above three agencies during the last three years is 
as under: 

Agency 

Wortd Batik 

DANIDA 

DFID 

2000-01 

84.71 

2001-02 

52.48 

1.1727 

0.9058 

2002-03 

78.08 

1.74 

4.87 

GFATM and USAID Projects have started this year 
only. 

(Rs. in crores) 

604.90 

31.95 ' 

109.93 

31.59 

42.15 

(c) For the projects assisted by donor agencies, 
budget provision is provided under the Externally Aided 
Component (AEC) out of the Govt. of India funds and 
same are released to the State/District TB Societies. 
Based on the expenditure statements received from the 
Societies, reimbursement is claimed from the donor 
agencies. A statement indicating year-wise details of funds 
released to the States and Expenditure under the 
Programme is attached. 

(d) and (e) As RNTCP was a new intervention 
requiring large number of preparatory activities, In the 
initial years of the Project there was low expenditure. 
However, the utilization of funds bay the States has an 
increasing trend from year to year as more and more 
preparatory districts are starting implementation of RNTCP. 

Statement 

State-wise Year-wise details of Funds Released Expenditure at State District Societies (excluding commodity 
assistance) during the last 3 yeatS 

(Rs. in lacs) 

SI.No. State Name 2000-01 2001-02 2002-03 

Rei. Exp. ReI. Exp. ReI. Exp. 

2 3 4 5 6 7 8 

1. Andaman Nlcobar 0.00 0.00 0.00 0.00 13.00 0.30 

2. Andhra Pradesh 405.61 57.76 203.47 195.63 250.00 374.92 

3. Arunachal Pradesh 46.57 1.74 62.28 58.83 37.50 74.83 

4. Assam 8.09 32.65 35.05 14.78 185.22 126.17 

5. Bihar 17.98 72.36 88.75 53.98 85.05 76.98 
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2 3 4 5 6 7 8 

6. Chandigarh 18.05 0.00 8.39 22.80 18.00 22.10 

7. Chhattisgarh 0.00 0.00 36.22 0.00 136.36 137.32 

8. Delhi 111.08 170.40 100.00 1&S.n 301.00 263.17 

9. Goa 0.00 0.00 7.82 0.17 10.00 3.34 

10. Gujarat 275.53 272.90 285.87 247.08 0.00 331.31 

11. Haryana 16.47 38.48 54.42 42.63 45.28 73.97 

12. Himachal Pradesh 233.29 126.03 113.50 122.19 35.00 194.74 

13. Jammu & Kashmir 54.37 1.27 25.30 25.97 0.00 18.14 

14. Jhar1dland 5.10 61.98 54.66 22.05 73.05 71.94 

15. Kamataka 173.68 163.38 232.83 130.17 289.00 425.88 

16. Kerala 83.02 112.86 324.00 363.93 0.00 153.39 

17. Lakshadweep 0.00 0.00 0.00 0.00 9.25 0.04 

18. Madhya Pradesh 89.30 52.42 202.60 76.26 498.25 372.38 

19. Maharashtra 765.97 425.28 919.51 622.48 203.43 955.59 

20. Manipur 125.85 38.27 81.90 141.88 84.12 79.79 

21. MeghaIaya 0.00 1.24 7.82 4.08 70.10 48.83 

22. Mizoram 1.40 0.00 9.60 2.30 83.15 68.57 

23. Nagaland 49.99 6.94 90.38 80.00 22.50 84.63 

24. Orissa 156.78 94.11 245.00 81.20 331.84 202.95 

25. Pondicheny 0.00 0.13 2.40 0.00 0.00 3.51 

26. Punjab 49.n 12.54 145.34 22.43 85.10 178.41 

27. Rajasthan 827.84 324.84 478.47 634.08 82.50 350.98 

28. Sikkim 48.61 8.52 28.94 59.09 27.10 37.94 

29. Tamil Nadu 617.24 313.61 324.n 509.34 20.00 481.21 

30. Tripura 0.00 0.00 12.47 5.08 40.90 3.82 

31. Uttar Pradesh 156.37 208.99 383.88 188.00 804.20 581.82 

32. UttranchaI 0.00 0.00 15.42 0.00 88.18 45.87 

33. West Bengal 330.78 408.82 428.41 m.34 375.00 751.80 

Grand Total 4468.50 3003.22 5018.08 4447.48 4040.08 8688.42 

Nd8: In ht year 2002-03 the expendIIure Is In excess at ht Ulds reIeeMd In !hat ~ ,... ThII II becalM at carried forwMI 
unuIiI88d baIInlea of the 88fIier years. 
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Indla-EU Summit 

1370. SHRI RAM MOHAN GADDE: 
DR. M.V.V.S. MURTHI: 

WHI the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a summit had been held between India 
and European Union recently; 

(b) if so, the details of the issues discussed during 
the said summit; and 

(c) the decisions taken on each of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJA Y SINGH): (a) and 
(b) The Fourth Indla-EU Summit was held on 29th 
November 2003 in New Delhi. At the Summit level talks, 
there was a review of bilateral relations; both political 
and economic. Both sides exchanged views on regional 
and intemational developments of mutual concem. 

(c) At the Summit, the Joint Press Statement was 
adopted, the Financing Agreement for Trade and 
Investment Development Programme was signed and the 
Customs Cooperation Agreement was initialed. 

Merger of Uterac:y Programme. 

1371. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Sarva Shiksha Abhiyan and the 
o National Ute racy Programmes are likely to be merged; 

(b) if so, the details thereof aIongwith the reason 
therefor; 

(c) whether there could be huge savings of 
administrative coeta by merging these two programmes; 

(d) If so, whether any study has bean concU:ted 
pertaining to the reduction of administrative costs; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAY 
PASWAN): (a) No, Sir. 

(b) and (c) The two programmes are complementary 
in nature targeting different age groups. While Sarva 
Shiksha Abhiyan is for children in the age group 6-14 
years, the Nation Literacy Programme is for adults in the 
age group 15-35 years. 

(d) and (e) No, Sir. 

Vacant Posts In Central Universities 

1372. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment are aware that 
40% posts of teachers in different grades in Central 
Universities are lying vacant; 

(b) if so, the details thereof, university-wise alongwith 
the reasons therefor; 

(c) whether it is a fact that many universities have 
adopted contract system for appointing teachers; and 

(d) if so, the monthly amount being paid to such 
teachers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (d) The information is 
being collected and will be laid on the Table of the House. 

Encroachment by Umlted Mobility Companies 

1373. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Telecom Disputes Tribunal had 
directed the Govemment to detect encroachment by 
limited mobility companies and public undertakings in the 
areas earmarked for the cellular companies under a time 
bound schedule; and 

(b) if so, the steps so far taken in compliance thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) Telecom Dispules 
Settlement & Appellate Tribunal (TDSA T) has directed 
that the IiceIIS88 should not be allowed to a abuse or 
misuse the licence provision while providng limited mobiIily 
facility to its subscribers. It was observed that two 
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licen8aas were ptOviding a combinaIion of features which 
blurs the distinction between IimIlad rnotMIly fadMy of 
Basic Service Operators and the Cellular Mobile 
Telephone SeMces. A notice was issued to the lIee .. _. 
to discontinue such features. MeanwhIle, the 1iceI.,. 
haYe migrated to Unlied Accesa Service licence regime 
which enable them to provide July mobile telephone 
services. 

PM Vlelt to UN 

1374. SHRI IQBAL AHMED SARADGI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether during his visit to UN, bilateral and 
regional issues figured in the talks between our Prime 
Minister and leaders of Afghanistan, Sri Lanka and 
Portugal; 

(b) if so, whether Afghanistan President has 
expre aa e d concem over the increaead croae-border acMy 
from Pakistan; 

(c) if so, whether our Prime Minister took up this 
issue with all the leaders he met including the US 
President; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVUAY SINGH): (a) V •. 
Prime Minister met will the leaders of AfghanIstan, Sri 
Lanka and Portugal on the margins of the 58th SeIaion 
of UN General AaaembIy in New York In SeptembeI 2003. 
Bilateral and regional issues figured in the taIca between 
the Prime Minister and the Prime MInister of SIt Lanka 
and the President of the Transitional 1,lenlic State of 
~. DurIng his meeting wIIh the P0rtuguee8 Prime 
Minister, the discu8sione covered review of bilateral 
relations Including exchange of high level vI8its and trade 
& BCOIIOfI1ic wopeillllon. CwrenI ragionIII and illl8m8llonal 
issues including International terrorl8m were al80 
discll888d. 

(b) No. However, in his speech at the 58th UN 
General Assembly in September 2003, President Karzai 
said that Governments must stop using extrerniIm as an 
instrument of policy. He added that 88 long as terrorism 
survives In this part of the world, neither ~ nor 
iIB neighbours nor indeed the rest of the world can be 
safe. Referring to the fon:ea of violence, he said that 
terrorism, embodied in various mallilastaliol .. from croee-
border miitant itlfilbations to hateful teachingI at pIIas 

dlagiliaed • rMdra •• , conIInuas to mak8 Inroada Into 
the apace of peace Ind ptQIp8rity which he went8 to 
-=uN for hie nation. In an inlier.. wIIh the PaIdManI 
dally, 'The N ... • In New VOI1c In September 2003, 
PI'8IIdent Karzel Is reported to have atatecI, inter alia, 
that the TaII:»an question Is not being fully addreeaed by 
the government of PaIdatan. 

(c:) and (d) Although there was no epecIftc mention 
about cross border terrorism In the talks with the 
PortugueM Prime MInIster, Mr. Dunao Barroso, there was, 
however, mutual understanding that cooperation In the 
fight against international terrorism should continue. The 
PortugueBe Prime MInIster ')(pressed his country's full 
support in the war against terrorism. 

During hie meetings wIIh the leaders of Zimbabwe, 
South Africa, Nigeria and Mauritius on the margins of 
UN General AasembIy in New York in September 2003, 
situation in South AsIa was discussed, Including the 
question of cross border terrorism. While cross border 
activity from Pakistan Into Afghanistan was not specIftcaIIy 
discussed, the issue of terrorism and the need to combat 
it intematlonally dlscuased. 

The Prime Mintster did not discuss issues on 
AfghanIatan wIIh his counterpart from Sri Lanka. 

Prime Minister and US President George Bush disci... progress In the efforts to combat terrorism In 
the global and regional South AsIan contexts. 

Education for All SummM 

1375. SHRI V. VETRISELVAN: 
DR. ASHOK PATEL: 
SHRI G.S. BASAVARAJ: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pIeaMd to state: 

(a) whether the Govemment hosted a three-day 
IntemaIIoneI Education for All Summit In November 2003; 

(b) If so, the main slbjecta dIscc .. 18d; 

(c) the total number of COU'1tr1es that participated In 
the SummIt; 

(d) whether any declaration was made to the effect 
that children paJtIcuIarIy girts had acceas to free and 
cornput.ory primaIy educdon by 2015; and 

(e) If so, the deIaJIs thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAY 
PASWAN): (a) and (b) The third meeting of the High 
Level Group on Education for All (EFA) was co-hoeted 
by India and UNESCO during 1a-12th November 2003. 

The main subjects diSCU888d were: 

(I) Review of progress on EFA goals set in Dakar. 

(ii) Action agenda for achieving gender goals, 

(iii) National planning and policy reform, 

(i) Intemational action for support and financing of 
EFA, and 

(v) Challenges and opportunities: The path ahead. 

(c) Sixteen. 

(d) and (e) The meeting ended with a communique 
which enjoined on countries to take strategic and 
supportive action towards achieving gender parity by 2005 
and gender equality by 2015, enact legislation for 
enforcing right of children to free and compulsory quality 
education, eliminate school fees and reduce other indirect 
cost of schooling, strengthen teacher competencies, work 
in partnership with non-govemmental and Civil Society 
organisations and strengthen data collection and 
monitoring systems. It also called upon donor countries 
and intemational agencies to fulfill their commitments 
made at Dakar and Monterrey and bridge the gap 
between their current level of support for basic education 
(US$ 1.5 billion par year), and the amount needed· in 
extemal support to reach gender and universalisation goals 
by 2015 (estimated at an additional US$ 5.6 billion per 
year). 

ConditIon of Cuttlick-ParadMp National Highway 

1376. SHRI ANANTA NAYAK: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Govemment are aware of the pitiable 
condition of the Cuttack-Paradeep National Highway in 
Orissa; 

(b) if so, whether this National Highway has not been 
repaired despite the Central allocation; 

(c) if so, the reasons for the sandloued fund not 
being used for the repair and maintenance of this National 
Highway; and 

(d) the action taken against those who have misused 
or diverted the fund provided for it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) to (d) The direct, road joining 
Cuttack and Paradeep is not a National Highway and 
does not come under the purview of the Union 
Govemment. The other alignment which joins Cuttack to 
Chandikhole and Chancflkhole to Paradeep are National 
Highways No. 5 and 5A respectively. 

Cuttack to Chandikhole section of National Highway 
No. 5 has already been four laned under the Golden 
Quadrilateral project and is in traffIC worthy condition. 

Improvement works on NH-5A amounting to about 
Rs. 11.60 crore have been completed in the last four 
years and the road is in traffic worthy condition. This 
National Highway is proposed to be four laned under the 
Port Connectivity Scheme by the National Highways 
Authority of India (NHAI). This project is likely to be 
started in February, 2004 and completed in February, 
2007. 

South AsIa Forum 

13n. SHRI PRABODH PANDA: 
DR. M.V.V.S. MURTHI: 
SHRI AMBAREESHA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a South Asia Forum has been set up; 

(b) if so, the objects and functions of the Forum; 
and 

(c) the number of members including their names 
and designations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAl. AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(c) Some Members of PaJ1Iament have recently set up a 
South Asia Forum. It is understood that the objectives 
are to strengthen cooperation among the countries of the 
region. to incntaae peopte-to-peopIe contacts and to open 
a dialogue with the intelligentlsia and like minded 
organizations of South Asia. It Is further understood that 
the members of the Forum are Members of Parliament 
from various po/IIIcaI parties. 
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1378. SHRI ASHOK N. MOHOl: 
SHRI A. VENKATESH NAlK: 
SHRI RAMSHETH THAKUR: 
SHRI MOHAN RAWALE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

(a) whether the CBI has busted a racket imIotved In 
leakage of question papers pertaining to the Common 
Admission Test (CAT) for entrance to premier 
management institutes; 

(b) if so, the facts thereof; 

(c) the number of persons arrested by the CBI; 

(d) the persons held responsible for leaking question 
papers; 

(e) the action taken against such persons; and 

(f) the steps taken by the Government to check the 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (e) Yes Sir. CBI has 
busted a racket of leakage of question papers. It was 
observed that SIShri ARm Kumar, Kumar Suman Singh, 
Manoj Kumar and Hari Shankar Chaucl1ary In conspiracy 
among themsefves and other unknown persons procured 
CAT question paper by theft or criminal breach of trust. 
A regular case has been registered by CBI. 

(f) The Ministry has also set up a CommIttee under 
the chairmanship of Shri V.K. Shunglu, Ex-C&AG to 
examine the circumstances which led to leakage of 
question paper and to see whether there wu any 
systemic failure. to fix respot I8tiIty on thoee per"IOf1II 
Agtn::y respot IIibIe for the leakage of question peper 
and to examine the methodology of conduct of CAT 
examinaIIon and suggest rne&IU"88 to avoid recurrence 
of such instances in future. 

1379. SHRI P.O. ELANGOVAN: WI! the MinIIII8r of 
ROAD TRANSPORT AND HIGHWAYS be pIeaaed to 
state: 

(a) whether the Govenvnent ha pnMded adequate 
job opportunities to the peraona belonging to Other 
Backward aa... (0BCa) In the vartow Departments, 
Autonomous ofIIcea, subelclary and attached offlcel of 
his Ministry; 

(b) If so, the details thereof; 

(c) whether In most instances the OBC StaH strength 
is far .... than what It should be in correepondIng to the 
toIaI etrength, partlcularty in Group A and B; 

(d) if so, the reuons thereof and the remedial 
measures taken by the Government to provide adequate 
repreeentatIon to the OBCa; 

(e) whether the Government has asked for any 
detailed reports from the various Departments, 
AutOf1()fn()W offices, IIIbIidIaJy and atlached oHice8 01 
hie Ministry regarding the current status of OBC 
repreeentatIon in Group A. B, CandO; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) A total of 27% of poats are 
reserved for persons belonging to Other Backward CIuae8 
(OBCa) in Group 'A', 'S', 'C' and '0' Servlcel and posta 
in appointments made through direct recruitment. 

(b) and (c) The sanctioned strength via-a-vis the 
persons belonging to OBCa employed in various Group 
'A', '8', 'C' and '0' poats in the Ministry Is given in the 
attached ataIement-1. 

(d) Every care Ie taken by the Ministry to ensure 
implementation of 27% reservation in favour of OBCs at 
the time of making recruitment to poets in Group 'A', 'B' 
'C' and '0'. 

(e) and (f) There are no Subordinate and Attached 
Offices under the Ministry. National Hjpaya AuthorIty 
of Incia (NHAI) is an Autonomous Authority set up by an 
Ad of P8Itiament. The poeIIon regarding the postS In 
Groupe 'A', 'B', 'C' Met '0' filled by direct recruitment in 
NHAI and the number of employe.s belonging to 
0BCa In these CIItegOItee • indicated In the attached 
sbdement-ll. 
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Ststement-l 

RepresBntation of OBC Employees in Group 'A', 'B', 'C' and 'D' posts in respect of 

Ministry of Road Transpott and Highways. 

Category of 
Posts 

Group 'A' 

Group 'B' 

Group 'C' 

Group '0' 

Sanctioned 
Strength 

239 

213 

372 

205 

Employees 
in position 

91 

193 

194 

186 

No. of 
employees 

belonging to 
OBCs 

15 

3 

11 

7 

OBCs as 
percentage 

of 
employees 
in position 

16.48"10 

1.55% 

5.6% 

3.76"10 

StlJtement II 

Number of Posts in Groups 'A', 'B', 'C' and 'D' filled by Direct Recruitment and Number of Employees 
belonging to Other Backward Classes in National Highways Authority of India 

Category of 
Posts 

Group 'A' 

Group 'B' 

Group 'C' 

Group '0' 

No. of posts 
filled 

22 

5 

216 

5 

Netlonel R .... rch Development Corporation 
Progremm.slProJects 

1380. SHRI SULTAN SALAHUDDIN OWAISI: WiH the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) the details of the programmes/projects In the 
pipeline/undertaken by the National Research Development 
Corporation (NRDC) in Andhra Pradesh during the last 
three years year-wise, tin date; 

(b) the number out of them in the pipe line and 
likety to be undertaken by next year; and 

(c) the funds earmarked and spent thereon during 
the said period? 

No. of 
employees 

belonging to 
OBCs 

2 

52 

OBCs as percentage of employees 
in position 

9"10 

20% 

24% 

20"10 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE ANI? TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) The National Research 
Development Corporation (NRDC) has licensed several 
tech~ for commercialization in the State of Andhra 
Pradesh during the last three years. These teclvlologies 
related to Chloroscope, Mobile Four Channel Modular 
Radar System for Dry BeneficIatIon of Coal, 4-Axis CNC 
Cutter and tool Grinder, Anaerobic Reactor System for 
Pharmaceutical Waste, Furfuryl Alcohol, Auto Rust & Scale 
Inhibitor, Plantinized Titenium Anodes, Electrolytic 
MengeneH Dioxide, Aero Microbial Fliers, Amphoterecin-
B, Test Kit for Microbial Quality of Drinking Water, 
Resorcinol and Drivers Reflex.. System. Th.se 
technologies were Iican8ed to 9 licensees in 2000, 1 
licensee in 2001, 2 licensees in 2002 and 1 licensee in 
2003. NRDC has helped in creating IPR awareness by 
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providing a CD on -Interactive Multimedia Training 
Package" to 22 organisations in Andhra Pradeeh. NRDC 
gave a prize award to National InstItuIe for the v.u.Iy 
Hal dcapped, Secunderabad Impaired children. NROC's 
Rural Technology Demollsbalioo cum Training CentNa, 
viz. "Rural Developmellt Otganlzalioli, T1NpIII' and -Allan 
Academy, Hyderabad· continued to work towards 
dissemination and demonstration of appropriate rural 
technologies during the last Ihrae years. 

(b) A project based on Electrolytic Manga'1ese DioJdde 
technology, licensed by NRDC to a company in Melna 
Pradesh during the said period 18 in edvanced stage of 
implementation and production is likely to commence next 
year. NRDC is also likely to sign an MoU with A.N.G. 
Ranga Agricultural University, Hyderabad next year for 
transfer of technologies developed In the state of Andhra 
Pradesh. 

(c) Since NRDC is a commercial organization and 
not a funding agency, it has not eannarked any funds 
for any state including the State of Andhra Pradesh. 

[Translation] 

PopuI8tlon Control 

1381. DR. JASWANT SINGH YADAV: WHI the 
Minister of HEALTH AND FAMILY WELFARE be pIeaMd 
to state: 

(a) whether the population growth In ChIna has been 
stabilized whereas the population growth In India is 
increasing continuously; 

(b) if so, the I'888OnII therefor: 

(c) whether the Government propose to adopt some 
strict measures to control the population of the country; 

(d) if so, the detaIs thereof; and 

(e) It not. the reeeons ther8Ior? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
end (b) Yes Sir, the population growth In ChIna has 
~. In India __ , the popcllallon growth ,... 18 
declililQ. China'. f8I1My decline Itarted in ~ 1980s 
through improved eccese to tamIy .... lilg ..... end 
strict measures for population control. On .. conIrary, 
IncIa reconIed .... population growth In 19701 end 19808 
which has widened the 8gB group In .. reproductive 

zone. 1* has IIowed .. dedIne In popcllllon growth 
~ .. country. 

(c) to (e) No Sir .. The FM\IIy W ..... Program In 
India II voIu'Itary In nan. Put upertence Ihowa that 
II 18 neither ...... nor acMaable to enforce coercM 
............ In adcItion, the auccaaa ot the Femlly W ...... 
Program In Statea IUCh .. KeraIa, Goa and Tamil Nadu 
has shown that coercion fa not nece888J'Y tor the IIUCC88I 
of the Program. 

{English] 

IITI Ag,..,...,. with Btlnkl 

1382. PROF. UMMAREDDY VENKATESWARLU: WIll 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether IlTs (Indian lnatitute of Technology) have 
signed agreements with banks tor the development of 
software 8nd technology for commen::IaI banking; 

(b) if so, the details thereof; 

(c) whether lIT, ChennaI, has developed a Iow-coet 
A TM tor banks for use In rural area; 

(d) if 10, whether any banks have come forward to 
accept and use thIa technology: and 

(e) " 10, the detaiII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (e) Aa per the 
Infonnatlon provided by IlTa they have not aIgned any 
agreement with banks for the development of software 
and technology for commercial banking. lIT Madru Is In 
the procea of developing a low coet Automated Teller 
MachIne (A TM) for banIca. ICICI Is helping the InatItute to 
develop It. Some other banks have aIIO Ihown Intereat 
In It. 

PendIng NdonaI HIghwIIy8 PropouIa 

1383. SHRI G. PUTTA SWAMY GOWDA: 
SHRI AMSAREESHA: 

WIH the Mlniater at ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of pt'C)pC)eB _ling to National 
High~ COIIC8miIIg Southern Statea pending with the 



299 Written AnswstS DECEMBER 10, 2003 to Questions 300 

Government including the proposals to connect historical 
monuments (wor1d heritage) to the nearest National 
Highways; 

, 
(b) since when these proposals have been pending 

with the Government; 

(c) the reasons for their pendancy; and 

(d) the steps taken by the Government to clear these 
proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) and (b) The details of the pending 
proposals for National Highway works for the Southern 
States are as under: 

State No. of proposals 
pending 

Total estimated cost 
(Rs. in crore) 

Pending for 

Karnataka 

Kerala 

14 

12 

19 

24 

Nil 

11.39 

20.13 

Andhra Pradesh 

Tamil Nadu 

Pondicherry 

56.13 

31.08 

No proposal to connect historical monuments (wor1d 
heritage) to the nearest National Highways Is pending. 

(c) and (d) Proposals found deficient are considered 
for sanction only after obtaining the requisite details from 
the States concerned. 

Evolving a Strategy for Iraq 

1384. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the UN General Assembly carne out in 
favour of the UN playing a more signHicant role in Iraq; 

(b) if so, the details of the UN resolution along with 
India's stand thereon; 

(c) whether India, China and Russia have decided to 
evolve a joint strategy for restoration of sovereignty of 
people in war-tom Iraq; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVUAY SINGH): (a) The 
issue of the U.N. playing a more significant role in Iraq 
has not corne up before the U.N. General Aa8embIy. 
However, the U.N. Security CouncIl adopted ReeoIuUons 

Nil 

Less than 3 
months 

13 

10 

14 

17 

Nil 

More than 3 
months 

1 

2 

5 

7 

Nil 

1483 (on 22 May 2003) and 1511 (on 16 October 2003) 
which state that the U.N. should playa vital role in Iraq. 

(b) UN Security Council Resolutions 1483 and 1511 
affirm that the U.N. should play a vital role in Iraq. 
including in areas like provision of humanitarian relief, 
economic reconstruction and advancement of efforts to 
restore and establish institutions of representative 
govemment in Iraq. India has welcomed both these 
resolutions since they envisage a vital role for the U.N. 
in the post-war rebuilding of Iraq; reaffirm the sovereignty 
of Iraq and mark a positive step towards the restoration 
of sovereignty to the Iraqi people. 

(c) and (d) A trilateral meeting of the Foreign 
Ministers of India, Russia and China was held on 
23 September, 2003 on the margins of the 58th session 
of the U.N. General Assembly in New York. Several 
issues of international concern were discussed including 
the situation in Iraq. There was no 'joint strategy' evolved 
by the thfee countries. However, there was a broad 
convergence of ideas with regard to certain aspects. The 
three sides exprssssd the view that the U.N. should have 
a mont IU:Istantive and comprehensive role in the political 
and reconstruction process in Iraq. Agreeing that what 
was needed was a political rather than a military solution 
to the crills, they emphasized the need for a clear road-
map to restore IIOV8r'89tty to the Iraqi people and the 
right of the Iraqi people to cletennine their political future. 
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1385. SHRI IQBAL AHMED SARADGI: WIt the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether the core group of Secretari.. on 
Disinvestment has framed guIdeIinea for natural .... t 
compenias to revive the sell off momentum which had 
appeared lost after the Supreme Court judgement; 

(b) if so, the details thereof; 

(c) whether any meeting had been held to di8cus8 
programmes related to disinvestment in some PSUS Dice 
Shipping Corporation of India; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) No, Sir. 

(b) Does not arise in view of the reply to part (a) 
above. 

(c) and (d) Yes, Sir. The Core Group of Secretariee 
on DisinvesIment meets periodicaly to review the progreaa 
and recommends cases for disinvestment to the Cabinet 
Committee on Disinvestment which takes the final 
decision. 

SetIIng up of ProfeaalOMI CoIIegea In 
BackwMI Area 

1386. SHRI ANANTA NAYAI<: WIll the Mim.ter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there is a need to set up more 
professional colleges in the backward ..... ; 

(b) if so, whether the Government has isIued fIIf'f 
guidelines to State Govemrnent8 in this regard: 

(c) if so, the I8IpOn88 of the S1ate Gowamme .... 
lherato during the IaIt three yeatS; Met 

(d) the steps proposed to be taken by the Union 
Government to promote profeuional edeecaHon In the 
backward .... in the counIry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI ASHOK PRADHAN): (a) to (d) As per the 
illormllllon fumished by the AI lncIa CouncI for Technical 
Education (AICTE), 1hey COII8ider ~ received from 
various appIcant8 for estabIIstment of Technical InIUtutee 
baaed on the No 0bfedI0n Certificate (NOe) from the 
concerned State Govemme"t. WhIle lII8uIng the NOe, 
the State Government Is required to keep In view Is 
perspective plan including desirability to promote 
ptofeeslonaJ education In the backward _. 

AlIOCIdIon of FWMls to IT. 

1387. SHRI PRABODH PANDA: Will the MInIster of 
HUMAN RESOURCE DEVELOPMENT be ple .. ed to 
atate: 

(a) the fundi IIIlocated to each of the lIT functioning 
in the country during the Jut thrM years n tIM date; 

(b) the ctIIerta of eelectlon of c:haIrINn n GeMmIng 
Body membere In each lIT; 

(c) wheIher the lIT CouncR ensures more or .... 
identical benefits reach the teachers and nor..tellchlng 
staff In each lIT; 

(d) if eo, the manner In which the aov.mment .... 
that IlTs .. national IneIItutee of tect.1Ology maJnIaIn their 
...... In r-.pectiYe field In the daye to come; and 

(e) if 10, the dtUIle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRlA): (a) A statement Is Idtached. 

(b) ChaInnan of the Board of Governors of IlTs Is 
nominated by the VleItor (the President of India). By 
conwnIion, a person of eminence In educIItIon, ecIence, 
engineering. InduIIry Is nominated .. ChaImwI. 

(c) There are common Pay ecaJes, aIowances, petb 
n servIcee concIIIons to the fecully and non facully 
staff In lIT s. 

(d) and (e) A new funding rnechanlsm-performance 
baed funding paIIem has been implenwllted In IlTs. 
Under the new funding mec:t.1iIm, grw1Ia are determined 
baed on the numbers of etudents, reeearch output, 
performance, infrMtructure and ~r oonaIderations 
ensuring that high It8ndMiI of lIT .......... wd. The 
hnIng m.:twliem hM ., InIbL* ayea.m tor regul8r 
monlorlng of .,..."..,. .. and eflleleney of IlTs. 
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StIItement 

Grants In sid to fiTs during 2000-2001, 2001-2002, 2002-2003, and 2003-2004 

(Rs. In Lakhs) 

Plan Grant 

Name of the 2000-01 2001-02 2002-03 2003-04 tiD 
Institute Nov. 2003 

liT Bombay 1800.00 1800.00 2000.00 1500.00 

liT Delhi 1800.00 1800.00 2000.00 1000.00 

liT Kanpur 1800.00 1800.00 2000.00 2000.00 

liT Kharagpur 1800.00 1800.00 2000.00 1500.00 

liT Madras 1800.00 1800.00 2000.00 1500.00 

liT Guwahati 8500.00 3060.00 7402.00 500.00 

liT Roork .. 0.00 1219.00 5000.00 1000.00 

Non-Plan Grant 

Name of the 2000-01 2001-02 
Institute 

liT Bombay 5370.00 7350.00 

liT Delhi 6600.00 6930.00 

liT Kanpur 6300.00 6615.00 

liT Kharagpur 8230.00 7273.00 

liT Madras 6500.00 6825.00 

liT Guwahati 

liT Roorkee 0.00 3478.00 

In addition, IITs receive grants In aid tor epecIal 
purposes and under various schemealprojects of the 
Government of India. 

Propo .. 1 01 CMeefl ... by PaIdaIan 

1388. SHRI V. VETRISELVAN: 
SHRI SADASHIVRAO DODOBA MANDLlK: 

Will the Minister of EXTERNAL AFFAIRS be pIeaec:I 
to state: 

<a) whether ,.pakistan has offered a proposal of 
ceaseftre along the LoC; 

(b) if so, the details thereof; and 

2002-03 2003-04 till 
Nov. 2003 

7200.00 5400.00 

7000.00 5050.00 

6800.00 4200.00 

7000.00 4850.00 

6825.00 5106.00 

1480.00 750.00 

5200.00 2600.00 

(e) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVlJAY SINGH): (a) and 
(b) Prime Minister of Pakistan, In his address on 
November 23, 2003 announced, inter ala, that Pakistan 
AImed Forces deployed along the line of Control (LOC) 
have been Issued instructions to oeaseIire along the LOC 
with effect from Eld-al-Frtr. 

(e) India, on November 24, 2003 welcomed the 
Pakistani decision and announced that • would reepond 
positively. However, it was made clear that in order to 
estabIIah a full ceasefire on a durable basis, there must 
be an end to Itlllbalioo from across the Una of Control. 
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To take this procesa further, India also proposed a 
ceasefire along the Actual Ground Position Line (AGPL) 
in Siachen. Subsequently, the Director General taIary 
Operations of the two countries agreed to obaeMt a 
ceaaefire wiIh effect from midnight of November 25, 2003 
along the International Border, LOC and AGPL in Jammu 
& Kashmir. 

IncIu8Ion of WItchcraft .... HypnotIam In 
School Curriculum 

1389. PROF. A.K. PREMAJAM: 
SHRI SUNIL KHAN: 
SHRI TUFANI SAROJ: 

Will the Minister of HUMAN RESOURCE 
DEVelOPMENT be pleased to state: 

(a) whether the Union Government propoee to Include 
witchcraft and hypnotism in the achooI curriculum; 

(b) if so, the reasons therefor; 

(d) if so, the details thereof; and 

(e) the achievements made in this field during the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (DR. 
VAllABHBHAI KATHIRIA): (a> and (c) No, Sir. 

(b), (d) and (e) Do not arise. 

UndernutrItIon In Country 

1390. SHRI GUNIPATI RAMAlAH: WIl the MInIster 
of HUMAN RESOURCE DEVELOPMENT be pIeued to 
state: 

Ca) whether the ongoing efforts to ellminIIIe the 
undenUrition in the country have not made required any 
headway; 

(b) If so, wheIIw the Go¥envnent propoees to have 
an universal SCf'88Iq of vuhmIbIe groupa and InIIiIIIe 
targeIad food suppIemarUtion and haaIh care for Iha 
tM1dernouriahed; 

Cc) if so, the detaiIa thereof; 

(d) the preeent level of lniemuIrttion In various States 
with special refarance to AncIva Pradeeh; and 

(e) the ... taken by the Government to Improve 
the nuIrtIion IeveIa of poor or wInerabIe groups In the 
last five yeara, and the results achieved, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) and Cb) No, Sir. There has been a 
significant reduction In malnutrition levels both In children 
as well as In aduIIa, as a reauIt of multlfartoua actIvItIee 
undertaken by the Government "",rough Its different 
sectors. Undernutrition in pre-achool children has come 
down to 47% as per NFHS-2 1998-e9 from 77% as per 
NNMB 1975-79 while Chronic Energy Deficiency In adults 
has reduced from 55.8% to 28.8% during this period. 

To improve the statue of undernutlrlton further, the 
Government Is already screening vulnerable groups 
through the nation-wide Integrated Child Development 
Serv1ce8 (ICDS) Scheme, Nutrition Component of Prime 
Mlnlater Gramodayya Yojana CPMGy) and Pilot Project 
for AdoIeIcent Girls, and is providing food supplements 
and health care to the undemourtehed vulnerable groups. 

Cc) The ICDS scheme has sanctioned projects in 5652 
blocks in the country. 4930 projecta are operational and 
are providing food auppIementa to 4.15 c::rore beneficiaries 
compriaIng children in the age group of 6 months to 6 
years, pregnant and lactating mothers. Growth monitoring 
of children under 6 Years Is undertaken at the anganwadl 
centres and children with Grade III and Grade IV 
undernutrition are provided double the quantity of food 
auppIementa aIongwIth health care. Under the Nutrition 
CoqJonent of PMGY 1Chame, nutritiouI food euppIement8 . 
are provided to undernourished children In the age group 
of 6 months to 3 years. The undemol.WIshed adolescent 
glr1s weighing Ie.. than 35 kg and undernourished 
pregnant and lactating women weighing leu than 40 kg. 
are provided 6 kg. of wheatlrice per month In 51 backward 
district8 under the Pilot Project for AdoIe8cent GIr1a. 

Cd) The ataIement Is attached. 

Ce) The Government has Initiated a number of 
programmes besides strengthening the existing 
programme8 during the last 5 years for improving the 
nutrltIonaI level of poor and vulnerable groupe. The 
Nutrition Component of PMGY, Pilot Protect for the 
Adoincent GI .... , Anotodaya Ana Vojana, Anapurna 
Scheme, Suppty of IUI*Ized Food to W ...... Institutlona 
for poor people, have been InIti8ted during the last five 
yeara. TM Integrated Child Development Servic .. 
Scheme, the Targleld P&dc DiIIrbIIIon SyIItem, the Mid-
Day Meal Scheme, Sampooma GramIn Rojgar Yoj_ 
are IOI'n8 of the schemes atrengthened during the last 
five years. 
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Statement 

Undemutrition Among Children and Women 

S.No. StateIUT Percent of children under age three years" Percent of 
Underweight Stunted Wasted women with 

BMI" below 
18.5 (kmg2) 

india 47.0 45.5 15.5 35.B 
North 

1. Delhi 34.7 36.8 12.5 12.0 
2. Haryana 34.6 SO.O 5.3 25.9 

3. Himachal Pradeeh 43.6 41.3 16.9 29.7 
4. J&K 34.5 38.8 11.8 26.4 
5. Punjab 28.7 39.2 7.1 16.9 
6. Rajasthan SO.6 52.0 11.7 36.1 

Central 
7. Madhya Pradesh 55.1 51.0 19.8 38.2 

8. Uttar Pradesh 51.7 55.5 11.1 35.8 
Eaat 

9. Bihar 54.4 53.7 21.0 39.3 
10. Ori&&a 54.4 44.0 24.3 48.0 
11. West Bengal 48.7 41.5 13.6 43.7 

North Ent 
12. Arunachal Pradesh 24.3 26.5 7.9 10.7 

13. Assam 36.0 50.2 13.3 27.1 

14. Manipur 27.5 31.3, 8.2 18.8 
15. Meghalaya 37.9 44Jt 13.3 25.8 

16. Mizoram 27.7 34.6 10.2 22.6 
17. Nagaland 24.1 33.0 10.4 18.4 

18. Sikkim 20.6 31.7 4.8 11.2 

West 
19. Goa 28.6 lB.1 13.1 27.1 

20. Gujarat 45.1 43.6 16.2 37.0 

21. Maharashtra 49.6 39.9 21.2 39.7 

South 
22. Andhra Pradesh 37.7 38.6 9.1 37.4 

23. Kamataka 43.9 36.6 20.0 38.8 

24. Kerala 26.9 21.9 11.1 1B.7 

25. Tamil Nadu 36.7 29.4 19.9 29.0 

"Underweight .... aaed by weight-for age. stunting ....... d by helght-for-age. WU1Ing ..... aed by weIght-for-helght; lniemourtshed 
children are thole more ttw\ two II18nderd devIaIIaI. below 1ha ITIfHIan rA the hIt.lldollai Raferance PapUaIon. i8COIllIl18Ilded by 
the Wortd HeaiHh 0rpnIsd0n. 
"Body maa Index. 
Source: National Family Health SUrvey (NFHS 2) 1991H9. 
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AlIocMIon far Homoeopilthlc IIedIcIne 

1391. SHRI G.S. BASAVARAJ: WI! the Minister of 
HEAlTH AND FAMILY WELFARE be pleased to atate: 

(a) whether the Union Government's allocation for 
the promotion of HomoeopaIhic medicine Is a mere one 
per cent; 

(b) if so, whether the Government has received any 
proposals from States to Increase the funds; 

(c) if so, the details thereof; 

(d) whether the Union Govenvnent has considered 
to increase the funds for Kamataka for Its plan to g/Ye 
loan to anyone coming forward to start Incian Systems 
of Medicine; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
An amount of As. ns crores has been set apart for 
promotion of Ayurveda, Yoga and Naturopathy, Unani, 
Siddha and Homoeopathy during the entife 101h FIve Year 
Plan period. No specific percentage haa been earmar1<ad 
for Homoeopathy or any other system, excIueIveIy. 

(b) and (c) The proposals are received from States 
in response to the specific Centrally Sponsored Schemes 
and no general proposals have been received for Increase 
of funds. 

(d) and (e) There is no such scheme or proposal 
trom the Government ot Kamataka. 

[T ranslBtion) 

eon.truction of NatIonal Highway No. 204 and 211 

1392. SHRI DANVE RAOSAHEB PATIL: WI. the 
Minister ot ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the construction of National 'super 
highway' No. 204 and National Highway 211 Is going on 
in Maharashtra; 

(b) if eo, the details thereof; and 

(c) the names of the cistricts through which the 
National Highway No. 204 and National Highway 211 
passes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKRISHNAN): (a) No, Sir. 

(b) Does not arise. 

(c) National Highway No. 204 passes through 
Ratnagiri and KoIhapur dIstrictB and National HIghway 
No. 211 passes through Solapur, Osmanabad, 
Aurangabad, Seed, Chaisgaon and DhuIe dIstrictB. 

[EnglIsh] 

~ Debt by JNPT 

1393. SHAI A. BRAHMANAIAH: WIH the Minister of 
SHIPPING be pleased to state: 

(a) whether the JNPT has been authorised to raise 
a huge loan from the market to ~y cert.ln debts; 

(b) • 80, the detaI8 of pennIsaIon given to the JNPT 
for the same; 

(c) the reasons for pre-paylng the Wortd Bank loan 
by the Port Trust; 

(d) whether loans will be available at a low rate In 
the open market; 

(e) If eo, the details thereof; and 

(t) the problema usocIated with taking World Bank 
debt for inveatments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) to (e) Yes, Sir. Jawahal1al Nehru Port Trust (JNPT) 
has been authorized to raise As. 450 croraa to pre-pay 
principal amount ot loan balance u on 31.3.2003 to 
Government ot IndialWorid Bank through commercial 
borrowings at lower rate of interest. The exiltlng loan 
carries a higher rate of interaat and It Is expected that 
the port will be able to borrow the funda at 6 to 6 per 
cent interest rate. 

(t) Initial loan of As. 328.16 croraa wu takan from 
World at 11.S% (the then prevaHing rate) for funding the 
port project a/ongwlth loan from other agenclea like 
Mumbai Port, KancIa Port and budgetary eupport from 
Government of India. The praaent decision of pre-paying 
Wortd Bank loan Is aMtj to save on the debt servicing 
coat due to reduction In the lending ....... H Is purely • 
commercial decision baled on the current financial trends. 

Banned Druga In Circulation 

1394. SHRIMA TI JAY ABEN B. THAKKAR: WID the 
Minister of HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) the names of drugs banned by the Government 
during the last two years; 

(b) whether some banned drug8 (viz. Aatemizole, 
T8IfenadIne, NImesuIid etc. banned acroea the world) are 
.. In uee; 

(c) H 80, the reasons therefor; and 

(d) the steps takerVptopoeed to be taken by the 
Government for the aIrict enforc«nenl of ben? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRt A. RAJA): (a) 
A fiat of drug formulation prohibited during the IaIt two 
years 18 attached as statement. 
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(b) and (c) The drug Astemizone and Terfinadlne 
have been prohibited since April, 2003. However, 
Nimesulide is pennitted to be sold in the country after 
due examination of Ita rationality and use in the country. 
This drug is being marketed in many countries of the 
world. 

(d) The manufacture and sale of prohibited drugs is 
an offence under the Drugs and Cosmetics Act, 1940 
and rules made thereunder and is punishable under its 
provisions. 

Stlltement 

Name of Banned Drugs 

(i) Fixed dose combination of Nitrofuratlon and 
T rimethoprim. 

(ii) Fixed dose combination of Phenobarbitone with 
any anti-asthamatic drug. 

(iii) Fixed dose combination of Phenobarbitone with 
Hyoscin and/or Hyosocyamine. 

(iv) Fixed dose combination of Phenobarbitone with 
Ergotamine and/or Belladona. 

(v) Fixed dose combination of Haloperidol with any 
anti-cholinergic agent Including Propenthellne 
Bromide. 

(vi) Fixed dose combination of Nalidixic acid with 
any anti-amoeblcs including Metronidazole. 

(vii) Fixed dose combination of Loperamide 
Hydrochloride with Furazolidone. 

(viii) Fixed dose combination of Cyproheptadine with 
Lysine or Peptone. 

(ix) Astemizole. 

(x) Terfinadine. 

(xi) Phenformin. 

{Translation] 

Pending ProIecta 

1395. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the extent to which the National MedicInal Plants 
Soard has been successful In the production and trade 
of medicinal plants during the last three years; 

(b) the number of projects pending with the Board at 
present; 

(c) the reasons for delay in their approval; and 

(d) the steps takenlproposed to be taken by the 
Govemment for the approval of pending projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
An area of 10,500 acres of land has been covered under 
medicinal pants due to the initiatives taken by the National 
Medicinal Plants Board during the last two years/since 
inception. 

(b) to (d) One hundred ninety project proposals 
pending with the Board would be placed before the 
second meeting of the Project Steering Committee 
scheduled to be held on 15th December, 2003. 

NatIonal Creche Fund Scheme 

1396. SHRI P.R. KHUNTE: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment are able to cope up 
with increasing demand for creches through 
implementation of -National Creche Fund Scheme, 1994-
in various parts of the country; 

(b) if so, the number of creches constructed under 
the scheme, State-wise; and 

(c) the number of SCIST beneficiaries out of them in 
the country, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) The National Creche Fund was set 
up in 1994 with a Corpus fund of As. 19.99 crore. The 
assistance from the National Creche Fund Scheme is 
provided out of the interest earned on the investment of 
the Corpus. The rate of interest on fixed deposits has 
gone clown during the last twoIthree years and as a 
resun the eaming on the Corpus has plumetted and 
comt8pOndingIy reduced the capacity of the NCF to cope 
with incrNsIng demand for creches. 

(b) So far 4885 creches have been sanctioned under 
the 8Cheme. State-wise list of creches is enclosed as 
statement. 

(c) The Information is being collected and wi. be 
laid on the Table of the House. 
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sr......., rr,. .... j 
S. Name of the State No. of Creches Import of CoroIwy StentWDevIoee 
No. sanctioned 

under National 1317. SHRt RADHA MOHAN SINGH: WIt the MinIItIIr 
Creches Fund of HEALTH AND FAMILY WELFARE be pleased to state: 

L AncIlra Pradesh 1291 
(a) whether the coronary stents and medical deY1ce8 

are being importecI from USA; 
2. Arunachal Pradesh 8 

3. Assam 280 (b) if so. the details thereof; 

4. Bihar 104 (c) whether theee Items are Import reglatered lind 
5. Delhi 10 are Imported under the aupervlaion of the Government; 

and 
6. Goa 8 

7. Gujarat 79 (d) if not. the steps proposed to be taken to regulate 

8. Haryana 269 
the import of medical devIcH? 

9. Himachal Pradesh 38 THE MINISTER OF STATE IN THE MINISTRY OF 

10. Jammu & Kashmir 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and Cb) According to An India Institute of Medical 

11. Kamataka ln Sciences, a number of coronary atents and other medical 

12. KeraJa 20 devIcea are being Imported from U.S.A. lind other western 
counttlee .. IndIgenoua manufacture In India has et.rted 

13. Madhya Pradesh 216 only recently and Is currently being evaluated. 

14. Maharashtra 400 
(c) and (d) Cardiac cathetere are freely 1mportebIe. 

15. Manlpur 29 

16. MeghaJaya 8 Aeatrtctlona on OUteourclng of IT 8ervIcee 

17. Mizoram 8 1398. SHRI PAWAN KUMAR BANSAL: Will the 
18. NagaJand 8 Minister of COMMUNICATIONS AND INFORMATION 

19. Orissa 260 
TECHNOLOGY be pIMeed to etate: 

20. Punjab 36 Ca) whether several States of USA have Impoeed 

21. Rajasthan 78 reetrtctiona on outaourcIng of IT eerviCM to India; 

22. Sikkim 8 (b) • 80. the details thereof and the reeponee of the 

23. Tamil Nadu 3n GoYemment thereto; 

24. Tripura 8 (c) the Impact of 8UCh restrictions; and 
25. UttaranchaI 180 

Uttar Pradesh 368 
(d) the ...... ed value of IT related aervIcea provided 

26. by Incia to different countries. country-wise? 
27. West Bengal 594 

A&N Islands 4 
THE MINISTER OF STATE IN THE MINISTRY OF 

28. COMMUNICATIONS AND INFORMATION TECHNOlOGY 
29. Chandigarh 5 (SHRI SU THIRUNAVUKKARASAR): (a) to (c) US Stales 

30. D&N Haveli 4 ·of New Jersey. Washington. MIaeouri ConnectIcut have 
introduced IegIaIative propoeala for placing restrictione on 

31. Daman & Diu 4 contrec:tIng of &tate c:ontnIcta to entItIee outside of US. 

32. Lakshadweep 4 None of .... proposals have 80 far become a law. The 
Government In a.ocIalion with NationaJ AaeocIatlon of 

33. Pondicherry 4 Software and Servic.. Companl.. (NASSCOM) Is 

Total 4,885 
constanIIy reviewing the aItuation. The BI. If palled, may 
have a marginal effect on our exports to USA. 
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(d) The software exports from India, Including IT 
related services to various countries for the last three 
years are as under: 

Vetil CoInry Software upoItI Total software 
(US$ Man) 8XpOIts (II 

US$ BiIion) 

2Q00.2001 USICANADA 3.71 B.2 
EU 1.33 
Other CountrIes 3.16 

2001·2002 USICANADA 4.91 10.0 
EU 1.79 
Other Cotnries 3.30 

2002·2003 USICANADA 6.13 12.7 
EU 2.19 
Other Countries 4.38 

ReglltreUon of Drugs 

1399. SHRI BHASKARRAO PATIL: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether notification in June 2003 regarding 
registration of drugs against advance licensees had not 
been implemented by the Govemment till September, 
2003; 

(b) if so, the reasons therefor; 

(c) whether crores of rupees were paid as demurrage 
by drug units due to this delay; 

(d) if so, the details thereof; and 

(e) the action takenlbeing taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 

to (e) The information is being coUected and will be laid 
on the Table of the House. 

[Translation] 

AlDSIHIV Ca ... 

1400. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has conducted any 
survey recently regarding the growing incidence of HIVI 
AIDS in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether any projection has been made regarding 
the number of HIVIAIDS cases by the year 2010; and 

(d) if so, the action plan drawn in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Yes, Sir. Since 1998, Government of India 
conduct, each year, nation wide Sentinel Surveillance, 
covering all states and Union Territories, to evaluate the 
spread and prevalence of the HIV infection in the country. 
The Sentinel sites are located among High risk segments 
of the population like STD Clinic Attendees, Injection drug 
users, commercial sex workers and men who have sex 
with men, as also among low risk population i.e. women 
attending antenatal clinics. The State-wise prevalence of 
HIV infection is enclosed as statement. 

(c) and (d) No Sir. Under the National AIDS Control 
Programme only short term projections are made based 
on data from annual round of HIV sentinel surveillance. 
One such round was conducted in 384 sites in year 
2002. On the basis of this set of data. it is estimated 
that there are 3.82 million to 4.58 million HIV infections 
in the country. 

Statement 

HIV Prevalence levels State-wise: 1998-2002 

S.No. Name of StateIUT Number of HlV Pf9y. ttY Pf9y. HlV Pf9y. HIV PnIV. HIV Prev. 
sites in 2002 1998 (Oft) 1999 (Oft) 2000(%) 2001 (Oft) 2002 (Oft) 

(180 silas) (180 sia) (232 silas) (320 sites) (384 sites) 

2 3 4 5 6 7 8 

1. Andhra Pradesh STD 8 24.90 29.50 30.00 26.00 30.40 

ANC 14 2.25 2.60 2.00 1.50 1.25 

2. Arunachal Pradesh STD " 0.00 0.00 0.10 0.00 0.00 

ANC 2 0.40 0.00 0.00 0.00 0.00 
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2 3 4 5 8 7 8 

3. Aeaam STD 5 2.10 2.40 0.81 1.48 0.75 

ANC 4 0.00 0.00 0.00 0.00 0.00 

4. Bihar STD 8 1.35 o. O.SO 1.20 USO 

ANC 7 0.00 0.00 0.10 0.13 0.25 

5. ChhaItisgarh STD 3 1.40 0.80 

ANC 5 0.33 0.25 

6. Delhi STD 4 1.60 0.80 3.26 4.86 3.23 

ANC 4 0.25 0.30 0.25 0.13 0.25 

IOU 1 5.00 2.40 7.20 

7. Goa STD 2 19.40 13.SO 12.02 1S.00 11.29 

ANC2 1.20 0.80 1.17 0.60 1.38 

CSW 1 53.20 SO.79 24.00 

8. Gujarat STD 8 2.SO 6.70 4.65 4.14 6.17 

ANC 8 0.00 0.40 0.60 O.SO 0.38 

9. Haryana STD 5 2.60 5.30 2.75 1.08 1.14 

ANC4 0.00 0.00 0.00 0.41 0.38 

10. Himachal Pradesh STD 5 2.00 0.40 0.40 0.28 0.40 

ANC 7 0.36 0.30 0.89 0.13 0.00 

11. Jammu & Kashmir STD 2 1.83 1.20 0.40 0.80 0.86 

ANC3 0.00 0.00 0.12 0.25 0.08 

12. Jharkhand STD 3 0.25 0.13 

ANC 6 0.08 0.00 

13. Kamataka STD 7 16.70 15.SO 12.80 18.40 13.60 

ANC 10 1.75 1.00 1.88 1.13 1.75 

IOU 1 1.30 4.23 2.00 2.28 

14. Kerala STD 4 2.60 3.20 5.20 8.42 2.45 

ANC 4 0.10 0.00 0.00 0.08 0.38 

15. Madhya Pradesh STD 10 3.SO 0.20 1.60 2.89 2.35 

ANC 13 0.00 0.30 0.12 0.25 0.00 

16. Maharashtra STD 9 18.00 20.00 18.40 9.20 7.60 

ANC 14 2.00 2.10 1.12 1.38 1.25 

17. Mumbai STD 3 33.33 21.08 14.84 

ANC 8 2.00 2.25 0.75 

IOU 1 23.88 41.37 39.42 

MSM 1 23.94 23.60 18.80 

CSW 1 58.87 52.28 64.SO 
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2 3 4 5 6 7 B 

18. Manipur IOU 3 70.70 48.80 64.34 56.26 39.06 

STO 2 4.15 12.00 11.60 10.50 9.60 

ANC 10· 0.75 2.30 0.75 1.75 1.12 

19. Meghalaya IOU 1 0.00 0.00 1.41 1.39 0.00 

STO 2 0.13 0.30 0.00 0.00 0.90 

ANC 2 0.00 0.00 0.00 0.00 0.00 

20. Mlzoram IOU 1 1.00 1.50 9.61 2.00 1.60 

STO 2 1.49 0.76 2.00 2.20 2.60 

ANC 3 0.48 0.48 0.37 0.33 1.50 

21. NagaJand IOU 3 13.20 7.60 7.03 5.50 10.28 

STO 1 11.10 4.40 6.90 7.40 2.42 

ANC 4 0.70 1.30 1.35 1.25 1.25 

22. Orissa STO 8 2.86 1.20 2.60 0.80 0.80 

ANC 4 0.00 0.10 0.27 0.25 0.25 

23. Punjab STO 3 0.00 2.00 0.80 1.61 1.60 

ANC 4 0.00 0.40 0.00 0.40 0.49 

24. Rajasthan STO 7 5.20 3.20 2.84 4.00 6.00 

ANC 6 0.00 0.30 0.25 0.00 0.50 

25. Sikkim STO 1 0.00 0.00 0.00 0.00 0.00 

ANC 2 0.13 0.10 0.00 0.00 0.13 

26. Tamil Nadu STO 11 16.30 10.40 16.80 12.60 14.7 

ANC 10 1.00 1.00 1.00 1.13 0.88 

IOU 1 ~.70 24.56 33.80 

MSM 2 4.00 2.40 2.40 

27. Tripura STO 2 0.00 0.80 1.34 3.20 1.40 

ANC 1 0.25 0.00 

28. Uttar Pradesh STO 17 1.60 0.60 1.80 0.90 0.80 

ANC 17 0.2" 0.00 0.12 0.00 0.25 

29. Uttranchal STD 4 0.40 0.26 

ANC3 0.00 0.23 

30. West Bengal STO 8 0.40 1.40 1.96 0.60 0.47 

ANC 9 0.62 0.10 0.50 0.13 0.00 

IOU 1 1.50 
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2 3 

31. Andaman & Nicobar Islands STD 2 

ANC 3 

32. Chandigarh STD 2 

ANC 1 

33. Dadra & Nagar Haveli STD 0 

ANC 1 

34. Daman & Diu STD 0 

ANC 2 

35. L.akshdweep STD 1 

ANC 2 

36. Pondicheny STD 3 

ANC 2 

(English) 

1401. SHRt KHAGEN DAS: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the runber of Medical ~ per one 
Iakh population in the country during the .... IIwe Jt*a, 
Sta&e-wiae and year-wiae; 

(b) whether it is in accordence with the .... of 
population increase; 

(c) if not, the manner in which the Government 
proposes to deal with the lltuation; 

Name of the State 

2001 

2 

4 5 6 7 8 

1.20 0.40 1.20 1.20 2.60 

0.00 0.00 

2.95 1.80 

0.47 0.80 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.13 0.00 

O.OC 0.00 

0.60 0.00 

7.20 5.80 

O.SO 0.90 

0.25 

3.35 

0.00 

0.00 

0.00 

0.00 

0.00 

4.14 

0.25 

0.18 0.00 

3.78 0.80 

0.00 0.25 

0.25 1.00 

0.25 0.22 

0.00 

0.00 

2.0 2.02 

0.25 0.25 

(d) whether the Pra.ad Rao Committe. ha. 
recommended aattIng up of a MedIcal College in Trlpura; 
and 

(e) If 80, the &tepa taken in thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) Health baing a State aubject, eettIng up of hotpItaIs 
are regulated by the reapectlve State Govta. in acc:ordance 
wtIh their policies. The data relating to the number of 
hoapItaIa set up atate-wIae, year-wIN Ie not melntaIned 
centrally. However, eatabllahrnent of medical colleges In 
the country is regulated by the provtalons of Indian 
MedIcal CouncIl Act, 1958 and the Regulatlona framed 
thereunder. The number of new medical college. 
eatabIished during the Iut three y ..... , atat.-wIae are as 
under: 

No. of MedIcal CoIIegea permitted 

2002 

3 

5 

2003 (as on 
date 9.12.03) 

8 
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Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Pondicherry 

Rajasthan 

Sikkim 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

2 

2 

2 

(d) and (e) On account of the Inadequate avaDabllity 
of the medical seats as compared to the manpower 
requirement in the State of Tripura, the Committee has 
recommended for setting up of a medical college with 50 
seats in the State which is at present having no medical 
college. It Is for the Govt. of Tripura to take further 
necessary action for fulfilling the eligibility and qualifying 
criteria for setting up of a new medical college as per 
the provisions of India Medical Council Act, 1956 and 
the Regulations made thereunder. 

Indian aid to Afghanistan 

1402. SHRIMATI PRABHA RAU: 
SHRI VILAS MUTTEMWAR: 
SHRI AMBAREESHA: 
SHRI RAM MOHAN GADDE: 

Win the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Afghanistan had sought certain vehicles 
and ambulances from India to meet Its aecurIty related 
requirements; 

(b) if so, whether the Government has decided to 
provide 300 vehicles for the use of Afghanistan army; 

(c) whether Pakistan is not giving clearance to 
Afghanistan to receive the delivery of about 150 vehicles 
proposed to be sent by Incia; 

3 4 

5 

4 2 

3 

2 

2 

(d) if so, the reasons therefor, 

(e) whether any discussions have been held to get 
the clearance of Pakistan in this regard; and 

(f) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) and 
(b) Yes. As part of our contribution to the establishment 
of the new Afghan National Army, the Indian Government 
had decided to gift 300 vehicles. 115 of these vehicles 
are in the process of despatch. 

(c) to (f) The Pakistan Government has not permitted 
transit of these vehicles through its territory, despite 
requests from the GOvernment of the Transitional Islamic 
State of Afghanistan. 

Ucence to Telecom Players 

1403. SHRI A. VENKATESH NAlK: 
SHRI P.S. GADHAVI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the present policy of the Government to give 
licence for telecommunications; 

(b) whether the Government propose to do away 
with the requirement of performance of bank guarantees; 
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(c) if 80, the reeaone therefor, 

(d) whether any financial bank guarantee has been 
taken from the priv8Ie players; 

(e) if so, the detaiI8 thereof: 

(I) if not, the reasons therefor: 

(g) the number of defaulters who has not paid the 
licence fees during the last two years and current year 
so far; and 

(h) the steps taken by the Government to recover 
the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) The Government has 
adopted poley to grant licence for National Long DiIIIance, 
International Long Distance, Unified Acceaa ServIces and 
various other Value Added Servicee at preeent. 

(b) No, Sir. 

(e) Does not arise in view of (b) above. 

(d) Yes, Sir. 

(e) Consequent upon migration to I"8VenUe sharing 
fl9rne, financial Bank Guaranteea equivalent to licence 
fee of two quarters is taken from the licence fee valid 
for one year subject to review/renewal from time. AI. the 
initial stage a fixed amount is plescribed depending on 
the type of seMce. 

(f) Does not an.. in view of (d) & (e) above. 

(g) and (h) The Ucenee fee ill paid on a quarterly 
basis by the licensee baed on MIl certified AdtIISted 
Gross Revenue. FinaIizaIIon of accounta • done on the 
basis of aucIted accountII from time to time. The CeIuIar 
Mobile Telephone Services licence of MI. Koehika 
Telecom Ud. for UP (East) SeMce .... __ terrnn.Ied 
in last two years for defaulting In making payrneI'D. The 
matter is at present before the arbitrator. The Bank 
GuanIntaea of RacIo Paging Operators were 8I1C1111hed 
for recovery of Ucence Feee dues. 

1404. SHRI G.S. BASAVARAJ: WI! the MIniIIIer of 
COMMUNICATIONS AND INFORMATION TEQtNOLOOY 
be pleased to state: 

(a' whether the US ftnancIaI ...w:. MCtor has 
Ihrown open ample opportunItiee for the indian InformaIIon 
technology service. In the area of high-technology 
cooperation In the recent years; 

(b) If so, the details of the US financial aec:tor offering 
for Incian IT Industry; 

(e) whether this has been welcomed by the Union 
Govemment; 

(d) If so, whethef" the coIIaboratIo.1. of vartoua InduetrtaI 
sectors with the Indian IT services .ector has been on 
the rise; and 

(e) If so, the extent to which It has been beneficial 
for the Inclan IT Industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) to (e) The US 
financ:lal servlcee sector, which ill a large user of IT 
aervice8, has ahown higher readlnea to outaource Ita 
requirements of IT Services. US has been the largest 
deetInation for India'. IT Software Servicel and BPO 
exports. Aa per estImatea of Nuacom, financial aeMe .. 
sector accounta for 35% of India'. total IT Software 
Service. and BPO export.. Government welcom •• 
ouIaoUrcing of IT 18fVicea, including financial aervlcee by 
US to India. 

(d) and (e) Varioul US industrial sectors have been 
collaborating with Indian IT •• rvice. .ector. The •• 
coIIabondIona are rrUuaIIy benefIcieI to both the countrtee. 

1405. SHRI NARESH PUGlIA: WII the Minister of 
HEAlTH AND FAMILY WELFARE be pIeaaed to state: 

(a) whether Incla has the hIgheet number of dIabetic8 
In the world; 

(b) if 80, the detaIII thereof; 

(e) whether the Government hu taken .ffectlve 
meuunNI for the control of this claeaae; 

(d) If 80, the deIaIIa thereof; 

(e' whether c:hIdrwI .. being afflicted wlIh Type 2 
diabetes which normally Idfecta acUa; 



327 Written Answers DECEMBER 10, 2003 to Questions 328 

(f) if so, the details thereof and the reasons therefor; 
and 

(g) the remedial measures takenlproposed to be taken 
to check the spread of diabetes to children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRI A. RAJA): (a) 
to (g) As per WHO estimates, India currently has a 
diabetic population of 32 million. According to ICMR no 
community based data is available about children being 
afflicted with type 2 diabetes. However, the clinical 
impression of practicing diabetologist indicates an increase 
in type 2 diabetes in children in the country. This may 
be due to increasing prevalence of obesity and stress 
among children. Since diabetes is a life style related 
diseases, it is very important to adopt preventive life style 
intervention for control of diabetes among children and 
adults in the country. These interventions are emphasized 
through information education and communication activities 
of the Government including through Central Health 
Education Bureau. 

Merger of BSNL and MTNL 

1406. SHRI BASUDEB ACHARIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the merger plan of BSNl and MTNl 
was floated to strengthen two firms to take on competition 
from the private sector; 

(b) if so, the whether steps have been initiated in 
this regard; 

(e) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) The possibility of merger 
was considered. However, at present no merger of BSNl 
and MTNl is proposed. 

(b) to (d) Do not arise in view of (a) above. 

Tariff Charges 

1407. SHRI J.S. BRAR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether TRAI has allowed the fixed line operators 
in the telecom sector to reduce rates; 

(b) if so, the facts thereof aIongwith the impact thereof 
on the MTNL and BSNL; 

(c) whether tariffs charges of MTNl and "BSNl are 
more than private operetors; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govemment to reduce 
the rates of MTNL and BSNl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) The Telecom 
Regulatory Authority of India, vide 28th Amendment Order 
of Telecommunication Tariff Order notified on 5111/2003, 
has fOrbome tariff for basic service (other than ISDN) 
except for rural fixed line service including Wll (Fixed). 
Under forbearance, the service providers can fix the tariff 
under intimation to TRAI. After the issue of the aforesaid 
order, Bharat Sanchar Nigam Limited and Mahanagar 
Telephone Nigam Limited have not revised their tariff for 
fixed line services and their tariffs are already below the 
ceiling/level prescribed by TRAI with effect from 1.05.2003. 

(c) and (d) The tariffs charged by all service providers 
vary depending upon the features of the various tariff 
packages offered by them to customers. Therefore, a 
direct comparison of tariff between service providers is 
not feasible. 

(e) Does not arise in view of (a) & (b) above. 

IncIo-Srilanka Economic Ties 

14015. SHRI G.S.· BASAVARAJ: 
SHRI KAMAL NATH: 
SHRI VIRENDRA KUMAR: 
SHRIMATI PRABHA RAU: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a Joint India-Sri Lanka study group has 
worked out a framework for negotiations on a 
comprehensive economic partne~ agreement between 
the two countries; 

(b) II 80, whether this report was placed before the 
Prime Minister when bdh the Prime Minister met In New 
Delli in October, 2003; 
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(c) if so, the .xtent to which both the leaders have 
... accep.,.... .... tedoori and agraed to sign the agreerneN; 

(d) the main features of the agreement; and 

(.) the extent to which the Indo-Sri Lanka economic 
pact will be helpful tor both the counIries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAl AFFAIRS (SHRI VINOO KHANNA): (a) Yea. 
A Joint Study Group was •• t up to make 
recommendations for the establishment of a 
Comprehensive Economic Partnership Agreement. 

(b) Yes. The Co-Chairmen of the Joint Study Group 
presented their recommendations to the two Prime 
Ministers on October 20, 2003. 

(c) The two Prime Ministers expressed satisfaction 
at the speed with which the Joint Study Group prepared 
its comprehensive report and directed that negotiations 
begin immediately with the target of concluding the 
Comprehensive Economic Partnership Agreement by the 
end of March 2004. 

(d) The main features of the Agreement will be known 
only after it has been negotiated. 

(e) It is hoped that the Comprehensive Economic 
Partnership Agreement will enable the two countrIee to 
reap the earty benefits of freer trade in goods and 
services and enhanced investm.nt and economic 
cooperation. It would take the two countries to • 
qualitatively new level of engagement by IntIIn8Ifytng and 
deepening bilateral economic cooperation. 

1409. SHRIMATI RENUKA CHOWDHURY: WII the 
MinIster of HEAlTH AND FAMILY WELFARE be pIeaaed 
to state: 

(a) whether the Government has formuI8II8d a new 
-aoIden Triangle- strategy for the AyuMIdIc Sy.t8m of 
Medicine; 

(b) If so, the details ther8of; 

(c) the number of Ayurvedlc: dnJgI aubjected to 
iicieutific codes, techniques and 8IuCIeI and cI FJ'fted 
wiIh modem medicill88 during the last five yMIS incIucIIng 
the new thrust being given to this drive under the golden 
triangle sInd8gy. 

(d) whether any Ayurvedic fonnulatlona have proved 
to be eflective In the treatment of Cancer particularly 
blood C*1C8I'; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE CSHRI A. RAJA): C.) 
and (b) Golden Triangle concept ill a recent idea to 
undertake research on Ayurveda to develop new drugl 
to meet the national and global needs. Under Golden 
Triangle three partners-Department of Ayurveda, Yoga & 
Naturopathy, Unanl, Siddha and Homoeopathy (AYUSH). 
Council of Scientific and Induetrial R .... rch CCSIR) and 
Inclan Council of Medical Reaearch (ICMR) will work in 
collaboration. The concept has been approved in principle 
but the detailed strategies, targets and resources 
requirementa are yet to be worked out. 

Cc) Large number of Ayurvedic colleges, medical 
institutions, research councils e.g., Central Council for 
Research In Ayurveda & Siddha, Indan CouncIl of Medical 
Research, Council of Scientific & Industrial Research, 
various University departments, Department of ScIence & 
Technology, Defence Research & Development 
Organization are undertaking research on Ayurveda but 
the conaoIidated information is not available. 

(d) and (e) Under the Central Council for Research 
in Ayurveda & Siddha (CCRAS) has undertaken an Extra 
Mural Project on cOnical research In the patients of acute 
promyeIocytic leukaemia and the reaults are encouraging. 

Omlnlon of India', Neme 

1410. SHRIMATI RENUKA CHOWDHURY: WI. the 
MInIater of EXTERNAL AFFAIRS be pleaaed to state: 

(a) whether the Government had taken note of the 
fact that the U.S. Preaident in his addreaa to the recent 
U.N. General AasambIy SeeaIon (2Om) omIlted the narne 
of India while recounting the nIIIY* of countriee which 
were vtctinI of terrortam; 

(b) " 10, the reaction of the Union Government in 
thia regard; 

(c) the detail of the amp. takenIpropoaed to be 
taken to brtng home to the U.S. and other U.N. members 
the conapIc:uoua omIuIon of lnell', name; and 

(d) the ,..",.. of the U.S. Govemnlent thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DlGVlJAY SINGH): (a) In 
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his address to the U.N. General Assembly in September 
2003, the U.S. President gave some examples of cities 
that had terrorist incidents in the recent past and did not 
specifically describe any country as a victim of terrorism. 

(b) to (d) The U.S. Administration has on a number 
of occasions condemned terrorist incidents in India and 
acknowledged India as a victim of terrorism. It recognises 
the nature and source of terrorism in India and has called 
upon Pakistan to take steps to put a permanent end to 
cross border terrorism in India. On October 29, 2003, a 
senior U.S. official specifically described India as a victim 
of terrorism during a testimony before the U.S. Congress 
and citad the tragic attack on the Indian Parliament on 
December 13, 2001, as well as the terrorist bombing in 
Mumbai in August 2003. 

DI .. a.. Surveillance System 

1411. SHRI KALAVA SRINIVASULU: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is unable to predict, 
prevent the recent outbreaks of diseases in Andhra 
Pradesh, Maharashtra, Uttar Pradesh and West Bengal; 

(b) if so, the reasons for the failure; 

(c) whether there is no disease surveillance system 
in the country to provide early warning signals of 
outbreaks of diseasas; 

(d) whether the lack of epidemiological intelligence 
with the Govemment is responsible for the hundreds of 
deaths from the under privileged sections of the society; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) The National Institute of Communicable Disease 
(NICD) carries out the investigations of outbreaks on the 
request of the State Government and suggest suitable 
control measures. NICD is also involved in carrying out 
training of instruct level health persoMeI in surveillance 
and control of epidemic prone diseases including detection 
of early waming Signals of outbreaks. During the year 
2003, the tearns from NICD assisted the State Health 
Authorities of Andtva Pradesh, Maharashtra, Uttar Pradesh 
and West Bengal in investigating the outbreaks. For 
surveillance of disease, the Government of India initiated 
National Surveillance Programme for Communicable 

Di8eases (NSPCO) in the year 1997 which at present is 
being implemented in 101 districts of the country. A state 
based decentralized Integrated Diseases Surveillance 
Programme (IDSP) is on the anvil to cover all the districts 
during the 10th plan period. 

Exempting Pencllln-G from Import Registration 
Requirements 

1412. SHRI SAIDUZZAMA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Pharma Industry Association IDMA 
has made representation to DCGI regarding exemption 
of Penicillin-G and its salts from import registration 
requirements as it is used as an intermediate; and 

(b) if so, the decision taken by the DCGI in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir'. 

(b) The representations received by various 
manufacturers regarding giving exemption to Penicillin-G 
and its salts from registration requirements was considered 
by DCG (I). Penicillin-G is a drug falling within the 
definition of a drug under Section 3 (b) of the Drugs and 
Consmetics Act and hence, rules made under Drug and 
Cosmetics Rules will apply according to which the drug 
is required to be registered for the purpose of import. 
The representation seeks to imply that since It is used 
as an intermediate for the manufacture of other drugs 
and not as a drug, registration should not be insisted 
upon. However, as per 'provisions of Drugs and Cosmetics 
Act, a drug, which can also be used as such, even if 
used as a raw material for the manufacturer of other 
drugs will require registration. The Indian Penicillin 
Manufacturers Association have made a plea that 
PeniciIIin-G and its salts should be covered under the 
Registration procedure for the reasons that: 

1. Penicillin-G is covered under Drug Price Control 
Order. 

2. All the PeniclHin-G manufacturers are having 
manufacturing licence for Penicilin endorsed by 
the Drug Controller. 

3. PenIcIIin G is also used for direct manufactura 
of Pen-G tablets. 
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Taking above into the consideIation It has been 
opined that PelikArG is a drug and requires l6yiBbi6ln 
though it may be uaed as inlennedaIe for the manufan 
of other cInJgs. 

o..rt-llHld to Govemnleftt Homoeop.thIc IIecIceI 
Col ........... 

1413. SHRI KOLUR BASAVANAGOUD: WII the 
Minister of HEAlTH AND FAMILY WELFARE be pIeaeed 
to state: 

(a) whether the Union Government has 88I1CtIoned 
grant-~aid to Government Hornoeopathic MedIcal College 
and Hospital, Bangalore during the year 2003-04; and 

(b) if so, the amount released during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) No grant-in-aid has been sanctioned to the 
Government Homoeopathic Medical College, Bangalora 
during 2003-2004 80 far. 

Job 0pp0rtunIUee to 08Ca 

1414. SHRI P.O. ELANGOVAN: Wit the Miniater of 
HEAlTH AND FAMILY WELFARE be pleased to etate: 

(a) whether the Government has provided adequate 
job opportunities to the pentOn8 belonging to Other 
Backward Classes (0BCa) In the varioua o.partmet .... 
Autonomous offices, eublidiary and aItached offioee or 
his Ministry; 

(b) if so, the details thereof; 

(e) whether in most insaances the OBC Staff .trengIh 
is far less than what it should be in COI1'a.poIIding to the 
total strength, particularly in Group A and B; 

(d) if so, the reuons thereof and the remedial 
measures taken by the Government to provide ~ 
repr8II8I'Itati to the oec.; 

(e) whether the Government has uUd for any 
detailed reports from the various Departmenta. 
AutOIIOmOUS offices, MIbeidIary and IIIIached ofIIcN or 
his Ministry regarding the current statui of OBC 
representation in Group A. B, C and 0; and 

(f) if so, the details ther8or? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE CSHRI A. RAJA): Ca) 
to (f) The requiBIte information is being collected and will 
be laid on the Table or the House. 

Development of NH-t7 

1415. SHRI V.S. SIVAKUMAR: Wli the Minister or 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

Ca) whether the Government propoeea to bike up the 
project propoeaI for the development of 200 KM stretch 
from Cherthala to Kanyakumari of NH-47 into four lane 
with the financial 8I8i8tance from foreign foodlng agency 
or budgetary reeourcee; 

(b) If 10, the dataIIa thereof and the agency to which 
the feasibility 8tudy has been entrusted by the 
Government; 

(e) whether the Union Govemment propose. to 
develop Thiruvananthapurarn-Kanyakumari stretch of NH-
47 as Model Road; 

(d) If so. the details or financial aanction propoead to 
be provided for the said development; 

(e) the time by when the land acquiIItion for the 
Tellicheri-Mahi NH by-paIe corrtdor Is likely to be done; 

(f) the time frame daddad for the completion or the 
project; 

(g) whether there I. al80 a prop08al to link 
Thirwananthapurarn with ThIruneIvIII through Kattakkada 
KoIIur-Ambasamudram in order to provide COIwl8divlly wilt! 
Tuticorin; and 

(h) If so, the details In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 
RADHAKAlSHNAN): (a) and (b) At prNent. there II no 
firm propouI for tour IanIng of the atretch from CherthaIa 
10 Kanyakurnert of NH-47. 

(e) There • no such proposal. 

(d) Does not arIIe. 

(e) Tolal IengIh or TeIIIchert-MahI bypIIa on NH-17 
Is 18.031 km. Land acqul8ltion for 9 kin has been 
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completed. Land acquisition in balance reach has not yet 
been taken up. 

(f) It is premature to indicate the time frame for the 
completion of the project; 

(g) No, Sir. 

(h) Does not arise. 

Health In.urance Scheme 

1416. SHRI SANAT KUMAR MANDAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether there has been a good response to the 
health insurance scheme that has been considered by 
the Govemment; 

(b) if so, the whether the Govemment has permitted 
private companies to undertake health insurance in the 
country; 

(c) if so, the details thereof; 

(d) the extent to which this scheme will cover all 
persons; 

(e) whether even the poorest people can afford to 
go in for health insurance in the country; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (f) The information is being collected and will be laid 
on the Table of the House. 

[Translation] 

Encroachment on National Highway. 

1417. SHRI RAJa SINGH: WUI the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) the details of the national highways in Bihar and 
Jharkhand encroached upon at present; and 

(b) the steps taken by the Govemment to remove 
the said encroachments? 

THE MINISTER OF STATE IN THE .ISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON. 

RADHAKRISHNAN): (a) National Highways in the states 
of Bihar and Jharkhand are encroached upon at some 
places, where they pass through built-up areas. 

(b) Encroachment removal drives are taken up by 
the concemed State Govemments from time to time. 
Instructions have been issued by the Govemment of Bihar 
to the concerned District Magistrates and Superintendents 
of Police to remove encroachments and speed-breakers. 

{English] 

AIDS Vaccines 

1418. SHRI Y.V. RAO: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the work on two AIDS vaccines has 
shown positive result at the animal testing stage; 

(b) if so, the details thereof; 

(c) whether the trial of these vaccines on human is 
yet to start; 

(d) if so, the details thereof; and 

(e) the time by which phase III trials are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) No Sir. However, there are two HIV-I sub type 
C candidate AIDS vaccines under the process of 
development in India namely: (i) HIV-1 sub-type 'C' DNA 
vaccine candidate being developed at the National HIV 
Reference Center, Deptt. of Microbiology, All India Institute 
of Medical Sciences, New Delhi under the Prime Minister's 
'Jai Vigyan' Mission Programme. The Department of 
Biotechnology, Ministry of Science & Technology, 
Govemment of India has funded this programme. The 
vaccine candidate has still to undergo pre-clinical toxicity 
testing in animals, and (ii) Modified Vaccinia Ankara muIti-
epItope candidate vaccine developed under a tripartite 
agreement between ICMR-NACO and IAV!. The work is 
being carried out by two ICMR institutions namely National 
AIDS Research Instt., Pune and National Instt. of Cholera 
& Enteric Diseases, Koikatta, in collaboration with Therion 
biologics USA. Animal toxicity and Invnunogenicity tests 
are yet to be completed. 

(c) to (e) The candidate vaccine once developed 
would go through pre-cIinicaI safety and toxicity studies 
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in animal before phase I, II and III clinical .... aN 
undertaken in human beings. At this stage, no definite 
time line for pi'-. III can be spell out. 

Empow""',lIg Mel Mel SllCa 

1419. SHRI AMBAREESHA: 
DR. M.V.V.S. MURTHI; 
SHRI RAMESH CHENNITHALA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is going to empower 
the Medical Council of India and the State MedIcal 
Councils to take action against doctors for medical 
negligence; 

(b) if so, the details thereof; and 

(c) the time by which a concrete and final deciaIon 
in this regard is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) The Medical Council of Incia and the State MedIcal 
Councils are empowered under the indian Medic:aI CouncIl 
(Professional Conduct, Etiquette and Ethics) Regulations, 
2002 to take action against the cIoctora for medical 
negligence. Upon receipt of any complaint of prof-.lonaJ 
mI8conduct again8I a medical practitioner and In case he 
is found to be guilty of the chargee levelled against him 
by the appropriate Medical CouncIl after conducting an 
enquiry in the matter, it may award such pc.mi8hm.rt as 
deemed necessary or may direct the removal, altogether 
or for a specified period, or the name of the uid doctor 
from the register. 

12.00 tva. 

PAPERS LAID ON THE TABLE 

[Translation] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): SIr, I beg to 
lay a copy of the Explanatory Statement (Hinci and 
English versions) showing reasons for Immediate 
legislation by the Indian Medicine Central Council 
(Amendment) Ordinance, 2003 (No. 8 of 20(3) 

[Placed in lbary See No. LT. 813812003) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALlABHABHAI KATHIRIA): Sir. I beg to .. y on the 
Table-

(I) A copy of the Annue! Report (Hindi and EngIIeh 
veraiona) of the Indian Institute of Management. 
AhmadIIbad, for the year 2002-203. aIongwiIh 
AudIted Accounts. 

(II) A copy of the review (Hindi and English 
versIona) by the Government of the woltdng of 
the Indian Institute of Managwnent, Ahmedabad, 
tor the year 2002-2003. 

[Placed in Library. See No. LT. 813912003] 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): I 
beg to lay on the Table: 

(1 ) A copy each of the following NotIftcationa (Hindi 
and Engliah veralona) under 8Ub-aectton (2) of 
aectIon 23 of the Prevention of Food Adulteration 
Act. 1954: 

(i) The Prevention of Food Adulteration (2nd 
Amendment) Rulea, 2003 publlahed in 
NoIIfIcatIon No. G.S.R. 856 (E) in Gazette of 
Incia daa.d the 13th Auguat. 2003. 

(ii) The Prevention of Food Adulteration (3rd 
Amendment) Rulea, 2003 published In 
Notification No. G.S.R. n1 (E) In Gazette of 
Incia dated the 29th September, 2003. 

(iii) The Prevention of Food Adulteration (4th 
Amendment) Rules, 2003 publlahed In 
Notification No. G.S.R. 832 (E) in Gazette of 
Inda dated the 21st October, 2003. 

[Placed In LInry. See No. LT. 814012003) 

(2) A copy each of the following papera (Hindi and 
EngIIah ~) under 8Ub-eection (1) of aectIon 
81BA of the CompanIea Act, 1958: 

(i) Review by the Government of lie wortdng of 
the Hindustan Latex Limited, 
ThIruvananthIIp, for the year 2002-2003. 

(II) Annual Report of the Hinduatan Latex 
UmIted, Thiruvananthapuram, for the year 
2002-2003, aIongwIth AudIIed Accou1ta and 
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(3) 

(4) 

(5) 

(6) 

(7) 
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comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. LT. 814112003] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Morarji Desai 
National Institute of Yoga, New Delhi, for the 
year 2001-2002, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Morarji Desai National Institute of 
Yoga, New Delhi. for the year 2001-2002. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. LT. 814212003] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Mahatma Gandhi 
Institute of Medical Sciences and Kasturba 
Hospital. Sevagram. for the year 2002-2003. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Mahatma Gandhi Institute of Medical 
Sciences and Kasturba Hospital. Sevagram. 
for the year 2002-2003. 

[Placed in Library. See No. LT. 814312003] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Acharya Tulsi 
Regional Cancer Treatment and Research 
Institute. Bikaner. for the years 2001-2002 
and 2002-2003. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Acharya Tulsl Regional Cancer 
Treatment and Researdl Institute, Bikaner, 
for the years 2001-2002 and 2002-2003. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the Annual Report and 
Audited Accounts of the Acharya Tulsi Regional 
Cancer Treatment and Rasearch Institute, Bikaner 
for the year 2001-2002. 

[Placed in Library, See No. LT. 81~1 

[Translation} 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): Sir. I beg to lay the fOllQwing papers 
on the Table of the House. 

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

(3) 

(4) 

English versions) of the Indian National 
Academy of Engineering, New Delhi, for the 
year 2002-2003. aiongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian National Academy of 
Engineering. New Delhi. for the year 2002-
2003. 

[Placed in Library, See No. LT. 814512003) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Accreditation 
Board for Testing and Calibration 
Laboratories, New Delhi, for the year 2002-
2003, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Accreditation Board 
for Testing and Calibration laboratories, New 
Delhi, for the year 2002-2003. 

[Placed in Ubrary, See No. LT. 814612003) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Geomagnetism. Murnbai. for the year 2002-
2003. alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of 
Geomagnetism. Mumbai, for the year 2002-
2003. 

[Placed in library, See No. LT. 81471'2003] 

(i) A copy of the Annual Report (Hindi and 
EnglIsh versions) of the Satyendra Nath Bose 
National Centre for Basic Sciences, Koikata, 
for the year 2002-2003, aJongwith Audited 
Accooots. 
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(II) Statement regarding Review (Hindi and CuIIMation of Sdence, KoIkata, for the year 
EngIi8h versions) by the GovammenI 01 the 2002·2003. 
working 01 the Satyet Idra NIIIh Boee NIdicIMI 
CenInt for Basic Sciancea, KoIada, for the [PIeced in library, s.. No. LT. 8152/2003] 
year 2002·2003. 

(9) (I) A copy of the Annual Report (Hindi and 
[Placed in LinIy, See No. LT. 814812003) EngIIah veraIone) of the Raman Resean:h 

InsIIIute. 88ngaIore. for the year 2002·2003. 
(5) (i) A copy of the Annual Report (Hindi and aIongwIth Audled AccounIa. 

EngIi8h veraiona) of the Indian INIIItute of 
Tropical Meteorology, Puna for Ihe year 2002· (0) Statement regarding Review (Hindi and 
2003, aJongwIIh Audited Accounts. English versions) by the. Government of the 

working of the Raman Re .. arch Institute. 
(ii) Statement regarding Review (Hindi and BangaIore. for the year 2002·2003. 

English versions) by the Govemrnent of the 
wortOng of the Indian InsliMe of Tropical (Placed In library. See No. LT. 815312003) 
Meteorology. Puna. for the year 2002·2003. 

(10) (I) A copy of the Annual Report (Hindi and 
[Placed in Library. See No. LT. 814912003) English versions) of the Wadle Institute of 

Himalayan Geology. Dehra Dun, for the year 
(6) (i) A copy of the Annual Report (HIndi and 2002·2003, aJongwlth Audited Accounts. 

EnglIsh versions) of the BiIbaI SahnI lnatitute 
of Palaeobotany, Lucknow. for the year [Placed In Library, See No. LT. 815412003) 
2002-03. aIongwith Audited Accounts. 

(U) Statement regarding Review (Hindi and 
(ii) Statement regarding Review (Hindi and English vel1liona) by the Govemment of the 

English versIona) by the Government of the working of the Wadla lnetitute of Hlrnalayan 
working of the Blrbal Sahnl institute of Geology. Dehra Dun. for the year 2002·2003. 
Palaeobotany. Lucknow. for the year 
2002·2003. (11) (i) A copy of the Annual Report (Hindi and 

EngIiIh veraion8) of the Indian Academy of 
[Placed in LIbrary, See No. LT. 8150f2003) ScIence, BangaIore, tor the year 2002·2003, 

aIongwIth Audited Accounta. 
(7) (i) A copy of the Annual Report (HIndi and 

English versions) of the Indian National (ii) Statement regarding Review (Hindi and 
Science Academy, New Delhi, tor the year English V8I'8Ions) by the Government of the 
2002·2003, aIongwilh AudIted Accounts. working of the Indian Academy of ScIence, 

(ii) Statement regarding Review (Hindi and 
BangaIore, for the year 2002·2003. 

English versiona) by the Government of the [Placed In Lb'ary, See No. LT. 815512003) 
working of the Indian National Science 
Academy, New Delhi, for the year 2002·2003. (12) (I) A copy of the Annual Report (Hindi and 

[Placed in lbary, See No. LT. 8151103) 
Engllah veralons) of the Indian Science 
Congreaa AuodatIon, KoIkata, tor the year 

(8) (i) A copy of the Annual Report (Hindi and 2002·2003, aIongwiIh AudIted Accounts. 

English Y8r1Iions) of the Incian A88OCiation 
[Placed In Lbary, See No. LT. 8156120(3) 

for Cultivation of Science, KoIuda. for the 
year 2002·2003, alougwith AudIted Aa:ounIs. 

(iI) Statement Regarding Review (Hindi and 

(ii) Statement regarding Review (Hindi and EngIi8h v8f8iona) by the GcMNnment of the 

Er9iSh versions) by the GovernnW1l of the working of the Indian ScIence Congreu 

working of the Indian Association tor A88OCiation, KoIkata, for the year 2002·2003. 
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(13) (i) A copy of the Annual Report (Hindi and 
English versions) of the Vigyan Prasar, New 
Delhi, for the year 2002-2003, alongwith 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Vigyan Prasar, New Delhi, for 
the year 2002-2003. 

[Placed in Library, See No. LT. 8157/2003] 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI PON 
RADHAKRISHNAN): I beg to lay on the Table: 

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956: 

(i) S.D. 739 (E) published in Gazette of India 
dated the 27th June, 2003 regarding 
acquisition of land for four laning of National 
Highway No.5 (Madras-Vijayawada section) 
in the Prakasam district in the state of Andhra 
Pradesh. 

(ii) S.D. 740 (E) published in Gazette of India 
dated the 27th June, 2003 regarding 
acquisition of land for four laning of National 
Highway No.5 (Madras-Vijayawada section) 
in the Nellore district in the state of Andhra 
Pradesh. 

(iii) S.D. 741 (E) published in Gazette of India 
dated the 27 the June, 2003 regarding 
acquisition of land for four laning of National 
Highway No.5 (Chennai-Vijayawada section) 
in the Nellore district in the state of Andhra 
Pradesh. 

(iv) S.D. 830 (E) published in Gazette of India 
dated the 22nd July, 2003 regarding 
acquisition of land for four laning of National 
Highway No. 4 (Chennal-Ranlpet section) In 
the state of Tamil Nadu. 

(v) S.D. 881 (E) published in Gazette of Incia 
dated the 1 st August, 2003 regarding 
acquisition of land for four laning of National 
Highway No. 46 (Krishnagiri-Ranipet section) 
in the state of Tamil Nadu. 

(vi) S.D. 882 (E) published in Gazette of India 
dated the 1 st August, 2003 regarding 
acquisition of land for four laning of National 
Highway No. 46 (Krishnagiri-Ranipet section) 
in Dharampuri district in the state of Tamil 
Nadu. 

(vii) S.D. 883 (E) published in Gazette of India 
dated the 1 st August, 2003 regarding 
acquisition of land for four laning of National 
Highway No. 45 (Tambaram-Tindivanam 
section) in the state of Tamil Nadu. 

(viii) S.D. 942 (E) published in Gazette of India 
dated the 19th August, 2003 making certain 
amendments in Notification No. S.D. 464 (E) 
dated the 26th May, 1998. 

(ix) S.D. 943 (E) published in Gazette of India 
dated the 19th August, 2003 regarding 
acquisition of land for four laning on National 
Highway No. 4 (Nelamangala to Tumkur 
section) in the State of Kamataka. 

(x) S.D. 944 (E) published in Gazette of India 
dated the 19th August, 2003 regarding 
acquisition of land for four laning on National 
Highway No. 4 (Nelamangala to Tumkur 
section) in the State of Kamataka. 

(xi) S.D. 945 (E) published in Gazette of India 
dated the 19th August, 2003 regarding 
acquisition of land for public purpose of 
building, maintenance, management and 
operation of (Deesa-Radhanpur Section) of 
National Highway No. 14 in District Boundary 
Patan In the State of Gujarat. 

(xii) S.D. 946 (E) published in Gazette of India 
dated the 19th August, 2003 regarding 
acquisition of land for public purpose of 
building, maintenance, management and 
operation of Deesa-Radhanpur section, 
(District Border Banaskantha to Radhanpur) 
of National Highway No. 14 and four laning 
of National Highway No. 15 (Radhanpur-
Samakhlali section to District Border Kachchh) 
in the State of Gujarat. 

(xiii) S.D. 947 (E) published in Gazette of India 
dated the 19th August, 2003 regarding 
acquisition of land for public purpose of 
building, maintenance, management and 
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opendioo of ~ 88CIIon, 
Diabict Boundary RaImt on NaIIoMI ~ 
No. 8A of ~ SecIIon, 
DIsIric:t Boundary Palan on National I tighway 
No. 15 In the ..... of Gujand. 

(xiv) 5.0. 957 (E) published in Gazelle of IncIa 
dated the 22nd August, 2003 regarding 
BCqIIiaItion of land for widalirlg of N.uon.I 
Highway No. eo (BaI_En to laxrMnnIdh 
Section) in the State of 0riatIa. 

(xv) S.O. 958 (E) published In Gazette of IncIa 
dated the 22nd August, 2003 regarding 
acquisition of land for construction of National 
Highway No. eo (BaIMore to I.axmannIdh 
Section) in the Stale of 0ri88a. 

(xvi) S.O. 959 (E) published in Gazette of Incie 
dated the 22nd August, 2003 regarding 
acquisition of land for construction of National 
Highway No. 60 BaIasore to Laxmannath 
Section) in the State of Orissa. 

(xvii) S.O. 980 (E) published in Gazette of Incia 
dated the 22nd August, 2003 regarding 
acquisition of land for widening of National 
Highway No. 60 (Balasore to L..axmannath 
Section) in the State of Oriaaa. 

(xviii) S.O. 961 (E) published in Gazette of Incia 
date the 22nd August, 2003 regarding 
acqI isition of land for construction of National 
Highway No. 60 (BaIa8ore to ~ 
Section) in the Slate of 0riatIa. 

(xix) 5.0. 962 (E) pubII8hed in Gazette of Incia 
dated the 25th Auguat. 2003 INIking certain 
ametlCinellt In the NoafIcaIion No. 8.0. 218(E) 
dated the 20th February, 2002. 

(xx) 5.0. 963 (E) pubfiahed in Gazette of IncIa 
dated the 25th August, 2003 regarding 
acquisiIIon of land for buIIdng of National 
H9MaY No. 5 (Ganjam to Narayani Junction 
of VI88khapalnam-BhubaneIIwar MCIIon) In 
Ganjam district In the ..... of 0riatIa. 

(xxi) 5.0. 976 (E) published In GazeIe of IncIa 
dated the 27th August, 2003 regarding 
BCqIIisition of land for wicIeIlklg of National 
~ No. 9 and conabUCtion of tal .. 
in the district of Krishna in the ..... of 
AncIlra Pradesh. 

(xxi) 8.0. 995 (E) pubIIhed In GaDa. of Incia 
dated the 29th August, 2003 regarding 
acquIIIion of land for four IanIng of National 
HIF..., No. 48 (Krilhnaglri-Ranipet Section) 
In Velore dIatricIln the state of Tamil Nadu. 

(xxii) 5.0. 998 (E) published In Gazette of India 
dated the 29th August, 2003 regarding 
acqelilldon of land for abc IanIng of National 
Highway No. 7 (Devanahall to Hebbal 
SectIon) In the ..... of 1<arnMaka. 

(xxiv) S.O. 998 (E) pubIIIhed In Gazelle of Incia 
dated the 29th August, 2003 regarding 
acqelillion of land for widening of National 
Highway No. 7 (Yelahanka and 
Channa.andra .ection of Hyderabad-
Bangatore section) In the state of Karnataka. 

(xxv) 5.0. 1012 (E) publl8hed In Gazette of India 
dated the 2nd September, 2003 regarding 
appointment of officers .. the competent 
authority to acquire land in Uttar Pradelh 
and BIhar border aection of NatIonal Highway 
No. 28 in the state of unar Pradesh. 

(xxvi) S.O. 1013 (E) published In Gazette of Incia 
dilled the 11th September, 2003 regarding 
appointment of officers .. the competent 
aulhortty to acquire land In Uttar Pradesh 
and Bihar border to Muzaffarpur aection of 
National Highway No. 28 In the state of 
BIhar. 

(xxvii) S.O. 1042 (E) pubII8hed In Gazette of Incia 
dilled the 11th September. 2003 regarding 
acquisition of land 'or four IanIng of National 
Highway No. 4 (Nelamangala to Tumkur 
SectIon) In the ..... of KarNdaka. 

(xxviii) S.O. 1038 (E) published In Gazette of India 
dated the 10th September 2003 regarding 
~ of land for building, maintenance 
management and operation o' National 
Highway No. 45B In the .... of Tamil Nadu. 

(xxix) S.O. 1060 (E) published in Gazette of India 
dilled the 15th September 2003 regarding 
ecqIiIIIon of land for four IanIng of National 
Highway No. 4 (Nelamangala to Tumkur 
eection) In Ihe ..... of Kamataka. 

(xxx) S.O. 1178 (E) ~ In Gazette of IncIa 
dilled the 8Ih Oc:IDber, 2003 making certain 
amelldmenIa In the NotIfication No. S.R.O. 
1181 dated Ihe 4th April. 1957. 
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(xxxi) S.O. 1290 (E) publi8hed in Gazette of India 
dated the 11th November, 2003 making 
certain amendments in the Notification No. 
S.A.O. 1181 dated the 4th April, 1957. 

(2) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at item Nos. (i to xix) of (1) above. 

(3) A copy of the Central Motor Vehicle (Second 
Amendment) Rules, 2003 (Hindi and English 
versions) published in Notification No. G.S.A. 720(E) 
in Gazette of India dated the 10th September, 
2003 under sub-section (4) of section 212 of the 
Motor Vehicles Act, 1998 together with an 
explanatory memorandum. 

(4) A copy of the National Highways (Collection of 
Fees by any person for the use of Section of 
National Highways/permanent bridge/temporary 
bridge on National Highway) Amendment Rules, 
2003 (Hindi and English versions) published in 
Notification No. G.S.A. 843 (E) In Gazette of India 
dated the 27th November, 2003 under sub-section 
(3) of section 9 of the National Highways Act, 
1956. 

(5) A copy each of the following Notifications (Hindi 
and English versions) issued under section 11 of 
the National Highways Authority of India Act, 1988: 

(i) S.O. 1179 (E) published in Gazette of India 
dated the 6th October, 2003 entrusting certain 
stretches as mentioned in the Notification of 
National Highway No. 7 A to the National 
Highways Authority of India. 

(ii) S.O. 1291 (E) published in Gazette of India 
dated the 11th November, 2003 entrusting 
certain stretches as mentioned in the 
Notification of National Highway Nos. 5A, 47, 
17, 48 and 13 to the National Highways 
Authority of India. 

(Placed In Library, See No. LT. 815812003] 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): Sir, I beg to lay the foHowing 
papers on the Table of the House-

(1 ) A copy each of the foUowing Notifications (Hindi 
and English versions) under section 37 of the 

(2) 

(3) 

Telecom Regulatory Authority of India Act, 1997:-

(i) The Telecommunication Interconnection 
Usage Charges Regulation 2003 published 
in Notification No. F. No. 409-5I2OO3-FN in 
Gazette of India dated the 31st October, 
2003. 

(ii) The Telecom Regulatory Authority of India 
(Salaries, Allowances and Other Conditions 
of Service of Chairperson and whole-time 
Members) Amendment Rules, 2003 published 
in Notification No. G.S.A. 716 (E) in Gazette 
of India dated the 9th September, 2003. 

(iii) The Telecom Disputes Settlement and 
Appellate Tribunal (Salaries, Allowances and 
Other Conditions of Service of the Officers 
and Employees) Amendment Rules, 2003 
published in Notification No. G.S.A. 766 (E) 
in Gazette of India dated the 26th September 
2003. 

[Placed in Ubrary, See No. LT. 8159/2003] 

A copy of the Memorandum of Understanding 
(Hindi and English versions) between the ITI 
Limited and the Department of Telecom-
munications, Ministry of Communications for the 
year 2003-2004. 

(Placed in Library, See No. LT. 816012003] 

A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review ~ the Government of the working of 
the ITI Umited, BangaIore, for the year 2002-
2003. 

(ii) Annual Report of the ITI Umited, Bangalore, 
for the year 2002-2003, aIongwith Audited 
Accounts and comments of the Comptroller 
and Auditor-General thereon. 

(Placed in Library, See No. LT. 816112003] 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF TOURISM AND CULTURE 
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(SHRIMATI BHAVNASEN DEVRAJBHAI CHIKHAUA): I 
beg to lay on the Table a copy each of the following 
It8lemenIS (Hindi atd English vereions) 8howing action 
taken by the Government on the assurances, promise. 
and LWIdertIIkifIgl given by the Mil ..... during the various 
aesaions of Tenth, EJeventh, Twelfth and ThIrteenth Lok 
Sabha: 

TENTH LOK SABHA 

1. Statement No. XXXV Fifth Session, 1992 

[Placed in LImlry, See No. LT. 8162flOO3] 

ELEVENTH LOK SABHA 

2. Statement No. XXXII Second SessIon. 1996 

[Placed in LImlry. See No. LT. 8163f.2003) 

TWELFTH LOK SABHA 

3. Statement No. XXXI Second Session, 1998 

[Placed in Library, See No. LT. 8164120(3) 

4. Statement No. XXV Third Session, 1998 

[Placed in library, See No. LT. 816512003) 

5. Statement No. XXVI Fourth SessIon, 1999 

[placed in library, See No. LT. 8166/2003) 

THIRTEENTH LOK SABHA 

6. Statement No. XXV Second Session, 1999 

[Placed in Li:lrary. See No. LT. 816712003) 

7. Statement No. XXV Third Session, 2000 

[Placed in LImlry, See No. LT. 818812003) 

8. Statement No. XX Fourth SessIon, 2000 

[Placed In lbary. See No. LT. 8169120(3) 

9. Statement No. XIX FIth SeaaIon, 2000 

[Placed in Li:lrary. See No. LT. 817012003] 

10. Statement No. XVIII Sixth Session. 2001 

(Placed In Lbary. See No. LT. 817112003) 

11. Statement No. XVI SewnIh Session. 2001 

(placed In lbary, See No. LT. 817212003] 

12. Statement No. XIII ~ Seeaion. 2001 

[Placed in LImlry, See No. LT. 817312003] 

13. SIaIement No. XI NinIh Seaion. 2002 

[Placed In Lbrary, See No. LT. 817412003] 

14. Statement No. VIII Tenth SeaIon, 2002 

(Placed In l.I:Irary. See No. LT. 817512003) 

15. Statement No. VI 

[Placed In LlK"ary, See No. LT. 817812003] 

16. Statement No. IV (VolurnM J-V)Tw.lfth Seaeion, 
2003 

[Placed In library. See No. LT. 81nl2OO3) 

17. Statement No. I Thirteenth Seaslon, 2003 

[Placed In Lbary. See No. LT. 817812003] 

[TraMIaIIon} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (OR. SANJAY 
PASWAN): SIr. I beg to lay the following pepers on the 
Table of the House: 

(1 ) (I) A copy of the Annual Report (HIndi and 
English versions) of the Bihar Education 
Project Council (Bihar Shlkaha Pariyojana 
Pralahad). Patna, for the year 2001·02, 
atongwIth Audited Accounts. 

(il) Statement regarding Review (Hindi and 
Engliah veralona) by the Govemment of the 
working of the Bihar Education Project 
CouncIl (saw 8hIk8ha PartyoJana Partahad). 
Patna, for the year 2001·2002. 

(2) Statement (HIndI and English veralona) showing 
reasons for delay In laying the papers mentioned 
at (1) 1Ibove. 

(PIeced In Lbary, See No. LT. 817912003] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI OtllPKUMAR MANSUKHLAL GANDHI): 
SIr. I beg to lay the following papers on the Table of the 

·HouM. 

(1) (I) A copy of the Annual Adminlatratlon Report 
(HIncI and EngIiIh versIona) of the ParacIp 
Port Trust, ParadIp, for the year 2002·2003. 

(Ii) A CCIP¥ of the RevIew (Hid and English 
versiona) by the Govemment of the wor1dng 
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of the Paradlp Port Trust, Paradip, for the (7) (i) A copy of the Annual Administration Report 
year 2002-2003. (Hindi and English versions) of the Kanc:Ia 

[Placed in Library, See No. LT. 818012003] 
Port Trust, KandIa, for the year 2002-2003. 

(2) (i) A copy of the Annual Administration Report (ii) A copy of the Review (Hindi and English 
(Hindi and English versions) of the Jawaharlal versions) by the Govemment of ~ wor1dng 
Nehru Port Trust, for the year 2002-2003. of the Kandla Port Trust, Kamila for the year 

2002-2003. 
(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the working [Placed in library, See No. LT. 818612003] 
of the Jawaharlal Nehru Port Trust for the 
year 2002-2003. (8) A copy each of the following Annual Accounts 

[Placed In Library, See No. LT. 818112003] (Hind and English versions) under sub-section (2) 
of section 103 of the Major Port Trust Act, 1963: 

(3) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Mumbai (a) (i) Annual Accounts of the Visakhapatnam Port 
Port Trust, Mumbai, for the year 2002-2003. Trust, VIS8khapatnarn for the year 2002-2003, 

(ii) A copy of the Review (Hindi and English 
together with Audit Report thereon. 

versions) by the Govemment of the working (ii) Review by the Govemment on the Audited 
of the Mumbal Port Trust, Mumbai, for the Accounts of the VlS8khapatnam Port Trust, 
year 2002-2003. VlS8khapatnarn for the year 2002-2003. 
[Placed in Library, See No. LT. 818212003] 

[Placed In library, See No. LT. 818712003] 
(4) (i) A copy of the Annual Administration Report 

(Hindi and English versions) of the Monnugao (b) (i) Annual Accounts of the Kandla Port Trust, 
Port Trust, Goa, for the year 2002-2003. KancIa, for the year 2002-2003, together with 

(ii) A copy of the Review (Hindi and English Audit Report thereon. 

versions) by the Govemment of the working 
(ii) Review by the Govemment on the Audited 

of the Mormugao Port Trust, Goa, for the 
Accounts of the Kandla Port Trust, KandIa, 

year 2002-2003. 
for the year 2002-2003. 

[Placed in Library, See No. LT. 818312003] 

(5) (i) A copy of the Annual Administration Report 
[Placed in lbrary, See No. LT. 818812003] 

(Hindi and English versions) of the New (c) (i) Annual AccounI8 01 the Mormugao Port Trust, 
Mangalore Port Trust, for the year 2002-2003. Mormugao, for the year 2002-2003, together 

(ii) A copy of the Review (Hindi and English with AucIt Report thereon. 

versions) by the Government of the worIdng 
(ii) Review by the Government on the Audited of the New MangaJore Port Trust, for the 

year 2002-2003. Accounts of the Mormugao Port Trust, 
Mormugao, for the year 2002-2003. 

[Placed In library, See No. LT. 8184f.!003] 

(6) (i) A copy of the Annual AdnMniItIation Report 
[Placed in Lbary, See No. LT. 818912003] 

(Hindi and English versions) of the CodIIn (d) (i) Annual Accounts of the New MangaIora Port, 
Port Trust, Cochin, for the year 2002-2003. Trust, for the year 2002-2003, together with 

(ii) A copy of the Review (Hindi and EngIIIh AucIt Report thereon. 

versions) by the Government 01 the wortdng 
(II) Review by the Govenvnent on the Audited 

of the Cochin Port Trust, Cochin for the year 
Accounts of the New MangaIore Port Trust, 

2002-2003. 
for the year 2002-2003. 

[Placed in lbrary, See No. LT. 818512003] 
[Placed in L.bary, See No. LT. 819OflOO3] 
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(e) (I) Annual AccounIa of the ........ Nehn.I 
Port TruIIl, for the ~ 2002-2003, togeIher 
with Audit Report theNan. 

(ii) Review by the Govenvnent on the AucIIied 
AccounIs of the ......... NehIU Port TruIIl, 
for the year 2002-2003. 

[Placed in Lbrary, See No. LT. 8191f20(3) 

(9) A copy each 01 the following paper8 (HIncI Md 
EngIiIh ....-..ion8) under ab-eedIon (1) of eectIon 
619A of the ~ Ad, 1956:-

(a) (I) RtMew by the GovemmenI 01 the wortcing 01 
the Hindustan Shipyard Llmlt.d, 
VIS8khapatnam, for the year 2002-2003. 

(iI) AMual Report of the HinduMM ShIpyard 
L.mIed. VIsakhapIdnam. for the year 2002-
2003. alongwlth Audited Account. and 
comments of the Comptroler and AudItor 
General thefeon. 

[Placed in LInry. See No. LT. 8192flO(3) 

(b) (I) Review by the GovemmenI of the wortdng of 
the Hooghly Dock and Port Engln .. rs 
LimIted. KoIkata, for the year 2002-2003. 

(Ii) Annual Report of the HooghIy Dock Md Port 
Engineers UmiIed, KoIkata, for the ~ 2002-
2003. alongwlth Audited Accounta' and 
commenIa of the CompIroIIer and AudItor 
General thereon. 

[Placed in Lbrary. See No. LT. 819312003) 

(10) A copv each of the following NotiIicIIIIoI. (Hindi 
and EngIsh versions) under aub4edion (4) 01 
eection 124 01 the Major Port Truela Ad., 1883: 

(I) G.S.A. 848 (E) pdIhed In GaZ8IIa of IncIa 
dated the 8th AuguIt. 2003 approving the 
ViIakhapIdnam Port Trust (FedvIII AcMnce) 
AmelIdment AeglIIe8ona, 2003. 

(i) G.8.A. 848 (E) pdIhed In Ga.ae of india 
dIaed the 8th AuguIt. 2003 IIPP'MIg the 
Viaakhapatnam Port Truet (Cla .. 1ficdon 
ConroI and ~ AmelIdrMnl RasP ....... 
2003. 

(ii) G.S.A. 728 (E) pWIIiIhed In GuIIIe of india 
dIII8d the 101h Septen-Ger. 2003 IIPP'CNIng 
the New u.1gIIIcNe Port Trust ~ 
(Medical Att.ndance) Am.ndment 
AeglIIaIIonI. 2003. 

(Iv) a8.A. 738 (E) pubIIhed In GaetIe of Incia 
diad the 15th Set*nlber. 2003 approving 
the Tuticorln Port Trust Employ •• s 
(Recruitment. Seniority and Promotion) 
AmelIdrnenI ReglMtiona, 2003. 

(v) G.S.R. 848 (E) pubIIahed In Gazette of Inda 
dilled the 28th 0cI0ber. 2003 ~vIng the 
N.w Mangalore Port Trust Employ ••• • 
(Recruitment. S.nlorlty and Promotion.) 
Am.ndment ReguIatIona, 2003. 

(vi) as.R. 878 (E) published In Gazett. of Inda 
dated the 7th November. 2003 approving the 
CochIn Port Trust (RecNlIment of H.ada of 
Departmenta) Amendment Regulations. 2003. 

(vii) Notification No. A-23020/1/2003-TAMP 
pubIIahed In Gazett. of India dated the 27th 
Septamber, 2003 rMIdng certain amenc:menta 
In the Tariff AuthOrity for Major Port. 
(T.....:tion 01 Buaineu) ReguIatIona. 1998. 

[Placed In Linry. See No. LT. 8194120(3) 

[EngIWIJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THfRUNAVUKKARASAR): I beg to lay on the 
Tibia: 

(1) A copy each 01 the following pepera (HIncI and 
EngIiIh veratona) under aub-tecIIon (1) 01 eectlon 
e1BA of the ~ Ad., 1956:-

(I) RevIew by the Government 01 the working of 
the Semk:onductor Con1*tX UrnIIed, S.A.S. 
~, for the year 2002-2003. 

(II) AnnulI! RIport 01 the 8emicoI1ductor Complex 
LImIted. S.A.S. Nagar. for the year 2002· 
2003, alongwlth Audited Account. and 
commenIa of the Comptroler and Auditor 
General --.on. 
[Placed In lInry. See No. LT. 819512003] 

(2) (I) A copy of the Annual Report (Hindi and 
EngIIh veralons) of the EJectronlcs and 
C'AImpuIIr 80ftwarw Elcport Promotion CoI.n::il. 
New DelhI. for .. ,... 2002-2003, alongwIIh 
AIdId AcccuIIa. 
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(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Electronics and Computer Software 
Export Promotion Council, New Delhi, for the 
year 2002-2003. 

[Placed in Library, See No. LT. 819612003] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Materials 
for Electronics Technology, Pune for the year 
2002-2003, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Centre for Materials for Electronics 
Technology, Pune, for the year 2002-2003. 

[Placed in Library, See No. LT. 819712003] 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the Software Technology 
Parks of India, New Delhi, for the year 2002-
2003, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Software Technology Parks of India, 
New Delhi, for the year 2002-2003. 

[Placed in Library, See No. LT. 819812003] 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Society for Applied 
Microwave Electronics Engineering Research 
(SAMEER), Mumbai, for the y.,ar 2002-2003, 
alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Society for Applied Microwave 
Electronics Engineering Research (SAMEER), 
Mumbai, for the year 2002-2003. 

[Placed in Library, See No. LT. 819912003] 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): I beg to 
lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Research and Information System 
for the Non-Aligned and Other Developing 
Countries (RIS), New Delhi, for the year 2001-
2002, alongwith Audited Accounts. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT. 8200/2003] 

12.01 hr •• 

MESSAGES FROM RAJYA' SABHA 
AND 

BILLS AS PASSED BY RAJYA SABHA-LAID 

[English] 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha: 

"(i) "In accordance with the provIsIons of the 
rule 111 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am directed 
to enclose a copy of the Indian Medicine Central 
Council (Amendment) Bill, 2003 which has been 
passad by the Rajya Sabha at its sitting held 
on the 5th December, 2003.-

(ii) "In accordance with the provisions of the 
rule 111 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am directed 
to enclose a copy of the Electricity (Amendment) 
Bill, 2003 which has been passed by the Rajya 
Sabha at its sitting held on the 8th December, 
2003.-

(iii) "In accordance with the provisions of the rule 
111 of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
enclose a copy of the British Statutes (Repeal) 
Bill, 2003 which has been passed by the Rajya 
Sabha at its sitting held on the 8th December, 
2003.-

Sir, I lay on the Table the Indian Meclcine Central 
Council (Amendment) BiH, 2003, passed by Rajya Sabha 
on 5.12.2003, the Electricity (Amendment) Bill. 2003 and 
the British Statutes (Repeal) Bill, 2003 which were passed 
by RaiYa Sabha on 8.12.2003. 



• 

• 

357 AGRAHAYANA 19, 1825 (SaIcII) 

12.02 tva. 

COMMITIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English} 

SHRI P.M. SAYEED (l..aIcBhadweep): I beg to preeent 
the Thirty-seventh Report (Hindi and English versions) of 
the Committee on Private Members' BIlls and ReeoIIIIiana. 

12.02112 tn . 

COMMITIEE ON GOVERNMENT ASSURANCES 

Fifteenth Report 

[English} 

SHRI RAMAKANT ANGLE (Marmagao): I beg to 
present the fifteenth Report (HIndi and English verelona) 
of the Commiftee on Govemment Aaurances. 

12.03 tva. 

STATEMENT BY PRIME MINISTER 

ResIgnation of Shrl Dlllp Singh Judev from the 
CouncIl of M ...... 

{English] 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE): The Delhi edition of The Indian Express 
dated 16.11.2003 carried a News story and veo visuals 
allegedly showing Shri Oilip Singh Judev, then Union 
Minister of State for Environment and Forests, receiving 
cash from one Shri RahuI In the presence of StvI Natwar 
Rateria, Assistant Private Secretary to the Mlniater. Shri 
DIIp Singh Judev submitted his resIfJlation which was 
agcepted by the President on my recomnendation on 
17.11.2003. On my direction, the Cabinet Secretariat 
forwarded on 17.11.2003 press clippillg8 from various 
newspapers to the CSI for appropriate action. 

On the basis of the above IncIBn Express News 
story and other print and eIectror*: meda reporta, the 
CBI registered a Preliminary Enquiry on 18.11.2003 
against Shri Judev, his APS Shri NaIwar RaIerIa and 

Shri RehuI, purpoftecIy • reprellnlatlve of an ~ 
Mining Company. 

The deciIion to NgiIter • PrelImInary Enquiry or • 
regular case or fie a chargesheet is a decIaion taken by 
the CBI. The Government does not interfere In theM 
decisIona. ... (intemJptlons) 

The CSI has also sent notices to both Shri Judev 
and Shri Rateria requiring them to appear before the 
CSt 

" hal been the poley of my Govemment thai •• 
degatIoN pertUIing to conuption ehouId be thoroughly 
Inquired Into ••.. (1nfeIrupfiona) Accordngly, the CSI II 
inquiring Into thIa whole matter and It would be premature 
to stale inythIIlg • the InqWry .. complete. 

AI hon. Membe,. are .ware, the CBI has full 
functional autonomy and, under the recently enacted 
Central VIgIlance CommiuIon Act, the euperintendence 0' the CBI In relation to offences Imder the Prevention of 
Conuption Ad has been vested by the Government in 
the Central VIgIlance Comrriallon. 

Thera should, UMnfore, be no fear or milgivlng 
regarding the Independence 0' this Inquiry. 

I would like to uaure thiI auguat Houae that the 
truIh wlI 8OOf1 be out and the law wfII taU lie own oourN. 

[Placed In LInry, s.. No. LT. 8201120(3) 

[T ranslatJon] 

SHRI MADAN tAl KHURANA (DeIhl Sader): SII, 
What hIIppens to the matter related to JogI, It IhouId 
aIIo be dIaa_ed here. ... (Int.".".,n_) A etatement 
has been ghwI ntgIRIng Judev epIeode, however, IIOIImg 
has been I8id about Jogi. ••• (1nfeIrupfiona) 

~} 

MR. SPEAKER: PIe ... take your eeat. 

.•. (interruptJons) 

MR SPEAKER: The PItme MInIster has made a 
II8IerIlent end we are going to etart a cllcuaion on his 
statement now. 

..• (1nfeIrupfiona) 
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on PtJfItJcide ReeJduee In and ulety *tJdItdI for Grants--GeneraI 
60ft drlnb, fruit juJoe and other ~ 01 ,.."., 

[T~J MR. SPEAKER: The question is: 

SHRI MADAN tAL KHURANA: I would .. to know 
.. to what happened to Jogi ep.ode. 

(EngIiMIJ 

MR. SPEAKER: Pteae take your .... 

... (1tJterruptJtJM) 

MR. SPEAKER: W. are going to start the ella...", 
on the Prime Min6eler'1 ~. During the dIIcI-.Ion 
you can ... 118 the point which you want to .... I have 
no obtedIon It you wanI to .. certIIIn qu.IIonI duIIng 
the COUf1Ie of the ~Ion alia on 101M other .... 
which may be indirectly relating to thII queetIon, but not 
at thIa stage. But before that, thera II a little bit of 
bualneee pending and I would like to con.,.... It now. 
Dr. Ramaiah. 

12.01 tva. 

COMMITTEE ON SUBORDINATE LEGISLATION 

(English] 

DR. B.B. RAMAIAH (Ekwu): SIr, I beg to ~ the 
Tw.lfth R.port (Hindi and Englilh v .... lone) of the 
CommIttee on SubOIdirete Legillatlon. 

12.07 tva. 

MOTION RE: REPORT OF JOINT COMMITTEE ON 
PESTICIDE RESIDUES IN AND SAFETY 
STANDARDS FOR SOFT DRINKS, FRUIT JUICE 
AND OTHER BEVERAGEs-exTENS1ON OF TIME 

(English] 

SHRI K. YERRANNAIDU (SrikakuIam); Sir, I beg to 
move: 

"That this HoUle do extend upto the begildng of 
the Budget See8Ion, the time for preaeeltllllot, of the 
Report of Joint Committee on Peeticide reaid&a. in 
and safety standania for 80ft drInIca, f:uII juice end 
other beveragel.· 

"That IhiI Houae do extend upto the begi*1ing of 
the Budget Seeeion, the time for pre I. Itation of the 
Repoet of Joint Com:niIIee on P88ticide residueI in 
and eafety ItandeIda for 80ft detnka, feuit juice and 
oIher beveragea.. . 

The motion was adopted. 

12.01 In. 

DEMANDS FOR SUPPLEMENTARY 
GRANTs-GENERAL 

(Eng/IBII] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SHRIPAD YESSO NAlK): Sir, on behalf 
of Shli Jaawant Singh, I beg to preaent a statement 
(Hind and English versions) showing the Supplementary 
DemandI for G:wU in r8Ip8Ct of the Budget (General) 
for 2003-2004. 

[Placed in l.bary, See No. LT. 8201M003) 

(Eng/IBII] 

MR. SPEAKER: Now, we etart the discussion under 
Rule 193. Shri Ramji La! SumaA. 

[T~J 

SHRI MOHAN S. DElKAR (Dadra and Nagar HIMIIi): 
Mr. Speaker, Sir, 30 children lost their iYes in Daman 
Inddent but It hu not been taken ~. I have 
demanded for this. Since then, four :nonIhes have eIapud 
howe~, no action hu been taken 10 far in this regIIfd. 
I have damandad for I: Idependert inquiry in this maDar. 
30 children have lost their IIvas. ... (lnterruptJons) 

MOHAMMAD ANWARUL HAQUE (Sheohar): 30 
students and teachenI were Idled in that incident. 

SHRI MOHAN S. DELKAR: Today, whole Daman is 
cIoeed. The people have announced for Daman BancIt 
and as • :eNI of which today enIiIe Daman is cIoaed. 
It Ie 10 aeriouI incidanI how8ver, the Houae is not taking 
• eerIouIIy .... (InIenupIions) 
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[English] 

MR. SPEAKER: I am going to .... up a c.IIng 
Attention on this matter tomorrow instead 01 today 
beca&ae the concemed Minister II not aVlllable today. 
PIeaee take your eaat. 

... (Intenuplions) 

[Translation] 

SHRI MOHAN S. DELKAR: Mr. Speaker, Sir, before 
that the Government should gMt statement In this regard. 
It was due to the negligellCe the Incident occurred and 
30 children were killed. ... (lntenuptions) 

KUNWAR AKHILESH SINGH (Maharapnj, U.P.): Mr. 
Speaker, Sir, I have given notice for CeIling Attention on 
the issue of sugarcane. ... (IntemJptionB) 

MR. SPEAKER: PIea8e all down. You know that your 
notice has been admitted for tomorrow 80 you can 
certainly speak on it tomonvw. 

SHRI MOHAN S. DELKAR: But before that IIaIement 
should be given by the Government .... (~) 

MR. SPEAKER: Today there II bandh and you want 
to speak 80 I have given you pennIaIlon. 

... (Interruptions) 

SHRI MOHAN S. DELKAR: What have I demanded'? 
I have demanded only for judicIeI inquiry. ... {InttItruptJoM) 

MR. SPEAKER: Today there II no 'Zero Hour'. 

... (Interruptions) 

MR. SPEAKER: Shri Ashok K&.mar SIngh ChandeI, 
yesterday you gave me privilege notice. What do you 
..,. to say in this regard? 

SHRI ASHOK KUMAR SINGH CHANDEL (Han*pur 
U. P .): Mr. Speaker, Sir, it II due to the antagoulltic 
IIltitude of the UP Gcwemment end Adrnk .... ....., that I 
am being miltl6iided and ___ of that I am lNIbIe to 
address the problems of the people of my p8IfiImeIUI'I 
constiluenc:y. ... (Interruptions) 

MR. SPEAKER: Aeeee ...... 

SHRI ASHOK KUMAR SINGH a-tAN>EL: A ... 
WIllI lodged IIg8inIt me In Kanpur. AI ... lime I WIllI 

_yi1g In the gueIt holM of UItNnchII GcMmmeId after 
gelling tJeIIled from Dr. Ram MIanohar LohIa hoepbI • 
the doctor had IICMIed me. I have paymenI I'8C8Ipt of II. 
From 30.09.03 to 8.10.03 I atayed there and a ... WIIS 

lodged agUI8t me on 6.10.03. I and my family members 
were IrnpIIcMtd In I. TheIeafter, I wiIhchw Ra. 5 IaIch 
from St8le Bank of India. P~ StrHI Branch on 
18.10.03 and went to Kanpur on the .... day by DelhI-
~~ ExpreIa. When I I"MChed my home I 
came to know that forged CMe8 have aIIo been lodged 
agIIInIt the PMChayat memberI 01 Iiamkpur then I went 
to my parliamentary constiluenc:y, HamiIpur. On 9.10.03 
Kanpur police fOl'Ctiy entered my home and miItrHted 
my wne and took away my brief cue. The pollee 
peraonnel beat up my Mldcepped wile and my ..,.,."... 
Such type of InjuItice II being done to me and .. theM 
things are being done at the Inatanee of the U.P. 
Government. 

I have given notice twice In thiI regard and on the 
ba8Ia of that you have wrttten two ...... , however, you 
did not get any reply neither from the MInIetry of Home 
Aft.. nor from Uttar P~ Government. So I wanI 
that you should refer II to the PrtvIege CommItt.. and 
provide me your pnUction In thiI regard. 

SHRI RAMJI LAL SUMAN (FJroubed): Mr. SpNUr, 
Sir, It Ie not the CMe of privilege • 

SHRI ASHOK KUMAR SINGH CHANDEL: Mr. 
Speaker, Sir, I am finding It difficult to vlalt my 
~ ~. Poloe IIIIIJIIInet me and tJyIng 
to nrap me. My family Membera ... being mIatreatId 
and COI_acy II there to kMI me. It II open murder of 
democncy. So I wtUd like to aubmIt that If I am not 
IIbIe to YiIIt my parliamentary constiluenc:y and addreaa 
the problem of the people then It would be the bnNIch 
of prNtIege. So I want your proIeCtion. M theM thIngI 
are being done due to the political vendetta. .. . 
(/~) 

&HRI RAMJI LAL SUMAN; Mr. SpeMer. SIr, Uttar 
~ Govemrnent II not fUllCtioIillg on the bMII of 
poIIIicIII vendeIL The UP GoYemnIef1l II twdoIling on 
the bMII of meIfI ... dImerI. UIIIr PrwIIIh GcMmmenI 
II ... __ 01 II duty ... no tIIi"'a II being CMIIIed 
for the hon'bIe Member In the way 01 cIIcIwgIng duly. 
... (""."...,., 

MR. SPEAKER: How C8n you ..,.. on behIII of 
the UP GovemmenI In the HeMe? 
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SHRI ASHOK KUMAR SINGH CHANDEL: He Is 
replying on behalf 01 the UP GoYemment. I am demanding 
that fair and impMial enquiry be conducted in this regard. 
... (IntemJptlona) 

MR. SPEAKER: Chandelji I got your notice. I have 
written the UP Government twice in this regard The reply 
to It must have been sent by this time. I will give last 
chance to the UP Govemment and if no reply is received 
in 15 days, I will take next decIaIon in this regard. 

... (Interruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
matter of Bihar Ie very seriouI. '" (Interruptions) 

MR. SPEAKER: Today there Is no 'Zero Hour'. So 
you can take up your metter tomorrow. You win be {tIen 
an opportunity tomorrow. 

... (Interruptions) 

/T,."IJIationJ 

SHRI PRABHUNATH SINGH (MehenIjganj, BIher): Mr. 
Speaker, Sir, a dlacU88ion haa been initiated. Earlier it 
.. told that will be initiated on Monday, however, that 
~on has not been held till today. The people of 
the country want to know the reaction of the Houee In 
thII regard. That ~ II .. Incotilpl •. The MnIster 
of RatlwaY8 allo want to InIeIwne In It. The Government 
too have to reply and til now the diact ... Ion hila not 
been completed. ... (1nterrupIJcJM) 

MR. SPEAKER: It has been decided in SAC 
regardlng the time 01 the dilcllUion. The date wII be 
intimated in 118 report. We ha~ fixed up a date for iIB 
diacussion. 

... (In~) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
(Pumea); The discussion should be cOmpleted. That 
discussion hila not been concluded .... (Intem.f1IIons) 

MR. SPEAKER: Time has been fixed for thII purpaee 
In SAC'. mHIIng. SInce Suahma jI Is not avalable here, 
80 I cannot tel what date haa been tbced for It. I would 
let you know the date, after consuttIng Suahma Ii when 
she arrives. 

.•• (/nfetnJptiona) 

SHRI PRABHUNATH SINGH: It should not be fixed 
for Friday as there is a poor attendance in the House on 
that day. It is a very important issue and last time also 
discussion was scheduled on Friday .... (Interruptions) 

MR. SPEAKER: I would let you know after knowing 
it from Sushma ji. ' 

SHRI RAM VILAS PASWAN (Hajipur) I have come 
to know that it has been fixed for Friday. But Friday will 
not be appropriate day. Please let it be tomorrow .... 
(Interruptions) 

MR. SPEAKER: Sushma ji will tell it. 

... (Interruptions) 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, I had 
given Adjoumment Notice on the Issue of sugar. . .. 
(Interruptions) 

{English] 

MR. SPEAKER: Please let me make it clear that I 
do not fix up the date for discussion here. The dates are 
fixed In a meeting of the Business Advisory Committee. 
If you want to say anything, you can talk to your Leader. 
Let your Leader bring the Issue before the Business 
Advisory Committee for discussion. 

... (Interruptions) 

MR. SPEAKER: Now the discussion on Prime 
MInIster's statement will start. 

'" (Interruptions) 

{T ,.,.tionJ 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, 
pIeue give me assurance that you would take up sugar 
Issue tomorrow. It is a very serious matter .... 
(/nfetnJptiona) 

MR. SPEAKER: On SulhmaJ'8 arrivIII I would IIIIk 
her about the dIIIIt and then I would tel you .. to which 
date has been fixed for It. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Speaker, Sir, not one 1M two ........ of Parfiameldary 
Affairs are sitting here and they may be knowing as to 
which date ha. been fixed for this purpose. . .. 
(IntenuptIons) 
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KUNWAR AKHILESH SINGH: Mr. Spukar, Sir, I 
have given notice for ~ Motion and I __ to 
gNe your ruling on that. 

MR. SPEAKER: I have not edrnitted notice for 
~ Motion. H you want cllQl88ion to be ..... 
up on this issue then ask yow Ieadeta to moye a propoeeI 
in Business Advisory Com. IIltee for holding diacll88ion 
on this issue. 

SHRI RAJESH RANJAN ALIAS PAPPU YAOAV: SIr, 
let this issue be taken up tomorrow for diecuasion. 

MR. SPEAKER: Pappu Yadav ii, I have told you that 
no sooner Sushma SWaraj ji comee here I would uk her 
and let you know. You, please sit down. 

12.16 hrL 

DISCUSSION UNDER RULE 193 

PrIme Mlnlater'. Statement on the RealgnetIon 
of Shrt DHlp Singh Judev from the CouncIl 

of Mini..,. 

{Translation] 

SHRI RAMJI LAl SUMAN (Firozabad): Sir, the 
statement of hon. Prime MinIster on raeIgnatIon of former 
MInister of Envirot ment and Forests, Shri 0iIip SIngh 
Judev and lis acceptance by the Prime MinIster Is not 
factual. The Statement should have ~ everything 
about the reasons behind tendering of rasIgnaIIon by Shri 
Dlfip Singh Judev and Ita acceptance by the hon. Prime 
Minister. But the Prime Minister just perfonned this duty 
by giving a vague statement. But one thing is there, that 
the matter is being investigated by the CBI and the 
Govemment does not Interfere in CBI'. working. 

Sir, my charge is that the most deplorable deed done 
by the present Government is that It has tarnIahed the 
credibility and image of CBI in the country. It has been 
the most corrupt Government since iI idepelldellCe and It 
is not only involved in Jude¥ 8CMI but eevenII other 
scams like, match-flxlng, TehaIaka, un Scam. Shant 
Scam, Petrol Pump Scam and OOA Scam and many 
other scams the GovemmenI are Involved In It. There is 
a long list aI 8C8m8 of this Gcwernmalt. QuIIe tunbIV, 
I would like to submit that some how or the oOw, the 
Govemment have been influencing the Inquiry ~ 
being canducted by the CBI. 

Mr. SpNker, Sir, Indian ~ dIIted 16 Nov8mber 
canted a *'Y featuring Jud8v Saheb and his Secretary 
IIIIcing marwy .. bftbe from .. AuInIan film for granIIng 
"**'g rights to that. AI the newIpIIpItf'8 covwed this 
news 18m. But the then ...... r ShrI Judev refuIed It 
saying that he knows nothing Ibout • Md that It Is f8IH 
and fabricIIId. People .. our Iewned trIend. Law MInIsIer 
ShrI ANn JaIleIy and PreeIdent of BJP ShrI Venblatl 
NeIdu gave him a cIean-chIt and said that .. .. has 
been doctored to entrap Juday J. 1nItIdy, hon. Prime 
MInIster aI80 wanted to shield him u he had said that 
he would get this matter inquired and there Is no need 
for Judev JI to resign. 

Sir, I would like to tell that had there been no VIcIlan 
Sabha elections, hon. Prime MlnIater would not have 
accepIed that resignation of Judev jI. The Government 
wanted to shield him. Hom. Prime Minister alated that 
the matter has been handed over to CBI. But .. far .. 
I know, no FIR has been lodged In ... regard and JudevII 
had said that he was not at aU Involved In It and that he 
had not taken bfI)e. But giving an Interview to NOTV, he 
acoepted having taken money. What a hateful rnIedeed 
he dldl He said what I took .. bribe--even Mahatama 
GancIlI, Chandruhekhar Azad JI and BhagII Singh used 
to take money. He is con..,arIng his act of bdbefy with 
Ieeding freedom fighters of country who ~ our COW1try 
getting It freed from the bondage. I think there can be 
no more ahameIul act than thIa. 

I would like to uk the Government what ia the need 
for IrweetigatIon when the man who took money haa 
hImeeIf accepted that he took bribe. I think his statement 
of acoeptMce is auffIdent for eencIng him to jail. SIr, 80 

far .. CBI inquiry is concerned, senior officer of CBI say 
that certain portions of CO made avlllYlble to them are 
being edited. Tape featuring Judev accepting money is 
with CSI. But It is trying to obtain the ortgInaI tape. As 
and when original tape Is available they would 88nd It 
for forwwIc teat. 

SIr, through you, I would 1M to eubmIt theI same 
thing happened In Tehelka episode. Similarly the 
GovemmenI has tried to cover "" .. fault In T eheIka 
CIIIe. On the baaI8 of autheI iIIcIty of T eheIka tape. office,.. 
of Armed force. have been court martlaled. The 
auIhenIIcIty of tapes Is being InveatigIded. It Is nothing 
more than delaying tactic.. Judev has not been 
~ In this cue 80 far. SIr, my charge Is that 
the GcMNnmenl are "'1ileIy trying to IhIaId Judey 
and there Is nothing MW In It. 
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(Shri RIImjI 1.81 8unw\) 
Mr. Speaker, sr, I would .. to ... IhIII ..... FInance 

MIn6Iter Shri G.G. ~ we. r8I'rIOV8d from the 
CabInM In the month of May on the c:heIgea of ~ 
It WM alleged that hie PA took bfI)e. He w .. IWOm In 
.... In the month of September. A clean chi that 8hri 
Ramechandran .. int"1OCel1t w .. c;ven to hm even before 
cal atarted the Inquiry, cal Interrog.ted Shri 
Ramch.nc: .... " two day. after he was re-aworn M a 
MinIeter. It Is merely to inftuence cal 1nqWy. Sir, hon. 
Prime Miniater aaId that he did not want to protect ItIfY 
one and wanted a fair and ImpertiaI probe but what Ia 
being done by theM people. I have with me the atIItement 
made by the hon. Deputy Prime MInIster ShrI Lit Advani 
In that • Jog! ke rupya uta ke lIye and Judev ne Party 
ke Ilye palM !lye, Lit MIlari'. SIr, what Ia thIa If not • 
conapIrIIC)' to protect Judev. WIthout knowing about the 
facta and wIIhout any concIueIon Shri AdvaniII Ia saying 
that the money acc::epI8cI by Juday WM meant for the 
party. The same thing was aaId when Bangaru Luman 
w .. IICCUMd or ecceptIIlg money. He Ia deliberately trying 
to conceal the facta and the rnIadeeda comrnIttecI by 
Judev. Sir, the situation h .. come to auch • stage that 
even the cal has Ioet Ita credIJIIlty. I em or the opinion 
that In view of the facta that have come to ~ and 
after the acceptance by SM Juday that he has taken 
money, there Is no appropriate place other than jaB for 
Judev. 

Mr. Speaker, Sir, through you, I would like to requeet 
that .. theM facta be thoroughly probed Into by • Joint 
Parliamentary Committee within a epecIfIc period, 10 that 
truth could be come out. ... (Intem.Jpt;ons) 

MR. SPEAKER: AthawaIeji, you apeak .. last. 

[English] 

SHRI ANADI SAHU (Berhempur, Oriaaa): Thank you 
Mr. Speaker Sir. Before I apeak on Judeo .... , I would 
like to quote an Engliah Sonnet. The part of the EngIIah 
Somet Ia: -at Ia a .... told by an idiot, lui of IOUnd end 
fury, lignifying nothIng.. The Judev afIair Ie just thai. It Ia 
IICUld end fury, _!lying noIq. The hon. Prime MinIIa 
has Indicated M to what IIleps are being .... by the 
cal. 

Sir, for the kind Information of the hon. Member, 
may I say that the CSI ...... a praIirNnary enquky aIIO; 
and If it Ia aatIafied that there Ia prima facie IMdence to 
go __ d with • criminal CMe, they regIater a CM8 end 
take up Inveatlgltion in a proper 108. 

Sir, may I i1tonn .. House that under the Prevelilion 
of ConupIIon Ad, there have to be two factors, namely, 
one la, whoever accepts money or agrees to accept 
money or attempls to obtain money for gtatlficatiorr-
whatever may be the type of gratification-.- is said to 
be taking legal guallfication. The other is the giver, 10, 
In l1iegai grallfication, Sir, two persons or mora than two 
peraona .re to be Involved. In the ao-caIIed videotape, 
which is available on the Internet also, it is there. This 
morning aIao, I had a look at that Internet tape also. 
Only two p81'801l8 have been shown Shri Natwar Rateria 
and hon. Shri DiIIp Singh Judev. There is no picture of 
the person who is supposed to have given the money. 
Now, Sir, the person, 80 called Rahul, who is supposed 
to have given the money, is aupposed to be representing 
an Australian finn. 

Sir, H AustralIans are dealing with Ministers, they 
must be having an efficient way of knowing as to what 
type of Influence a particular Minister can exert In a 
Govemment for giving any benefit. 

May I inform thIa House, Sir, that Shri Judev was in 
no way capable of giving any mining lease or anything 
of thla sort. You kincIy see, Sir, that in the List of 
Allocation of BuaIneea to Shri Juc:Iev, the Cabinet MInIaIer 
had giYw'I hm four types of works. The first one is relating 
to wIkIIIe, the aecond is relating to Eco-DewIopment 
Board, the third Ia regarding National Awards Committee, 
and the fourth Ia enviroI iITI8Ilt edllCaIion.. It has nothing 
to do with mining ....... The ao-caIIec:I finn that had 
come .. the way from AuatraIia-I has not been IndicaIed 
which firm It is from Australia, and what type or work it 
was auppoeed to take--haa nothing to do with Judev. 
He had no authority to give It aIao. I am aure an 
AuatraIan firm is not • dumb finn to go for spending 
money on that. 

Sir, may I f'8I'1W1cI this House that the Government, 
under the able ~ of Shri Alai Bihari Vaj:)ayee 
has taIcen pr'OI11:It steps. M the Prime Mlnl8ter said just 
now, .. incident was of 16th November. On the 171h, 
stwt Juday was asked to reaign and he reeiglled proqIIy. 

SHRI MADHUSUDAN MISTRY (SabarkanIha): TheIe 
.. no -.y. n.t Ia why he has reeIgned. 

SHRI ANAOI SAHU: KIncIy listen to me. 00 not 
dIIluIb me. WtW'I you get a chance, you can talk about .. 

The ~ .... given to the C8I to go ahead with 
the encpry. The CBI, .. you know, Ia .. MlbIOlTlOUS 
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body. This House has given ..-..my to the C8I witt 
the power of ..... int8I... to Ihe CenRI VIgIIMce 
Commission. The power of ..,..i_ ... is not ..... 
thing. Those Members who were there In the Joint 
Paiiamentafy Committee Md:I kindly appreciIIte .. tact 
They had also discussed this matter. notably ebout 
superhdelldence by the CVC. 

Now. enquiry is going on. But look at the oIher 
aspects of things. This Government hIlS taken .. the 
steps but look at the fact relating to AjIt JogI. No IICtion 
was taken immediately aIIhough he tried to dill. C .... 

the Constitution. he tried to create problems for the 
Constitution itself. 

Sir, again I would quote Shakespeare only .... 
(Interruptions) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (VaiahaII): You 
tell about the bribe taken In regard to mining. . •. 
(Interruptions) 

[English] 

SHRI ANADI SAHU: Sir, lam not yielding .... 
(Interruptions) 

Sir, It has been Indicated again and I quote 
Shakespeare. ... (lnterruptiona) 

[T 1WItIIIaIion] 

SHRI RAMDAS ATHAWALE (Pandharpur): Stop 
eating. ... (Interruptions) 

MR. SPEAKER: Who is eating? What Is to be 
stopped. 

... (Interruptions) 

[English] 

SHRI ANADI SAHU: SIr, I quote Shakespeare that a 
Leopard does not change its spot nor an Ethiopian 
changes hia colour. And II is 80 In the caM of Shri AlA 
JogI. Taken the case of SAlCO. He r-.cI lola of he.......... craeted a IIIOrm and what ,.. happe .. ed? 
When I had been to ChhIdIiegerh for eIectioI.. I .. 
~ do not know II is a fact or noI--b¥ "*1Y .,...,.. 
thai an undefhaIld daIIIng had been atruck" under .. 
table deal had been IIb'UCk by 11m with BALCO. _ a 

,.... of which, he eIarted mewtng inIlMd of roering _ 
he wu doing ......... 

T_ the case of 13 MLAs who were taken when he 
became the Chief MinIster of that State. He engineered 
defection. A Mayor of Ralpur also was taken. He 
engineered defedion. Sir. when the election reeuIIa were 
out. when the ChIef MInIster wu caught oft after the 1 at 
December. what hal happened? ... (Intern.lptioM) A 
conepinIcy was started by Shit AlA JogI. who. I Md:I 
say. Is a megMMnanIac. megalomaniac In the ..,... that 
he wanIa to be In power by hook or by crook. What cId 
he do, Sir? He tried to create prOblem for thia very 
ConatHutIon, very democracy 1tMIf. 

Only recently we have placed the Report of the 
St8ndIng CommIttee on Home AffaIre relating to the 87th 
ConItitutIon (AmelIdment) BIll. Shit Pranab Mukhef'jM .. 
the ChaIrman of that CommIltee, who hIlS said very cIearty 
In that CommIt1ee Report bell that there Is necee8Ity of 
cr.ating an atmoephere 10 that Rule 3 of the T enIh 
Schedule of the ConIIIlutIon II not violated by epIIta. by 
creating problem. And the people of the CIIIIegoty of 8hrt 
AjIt JogI have been creating IhMe type 01 thInga. The 
Congreea had tried to. ... (lftIetrUpIitJM) 

SHRI MADHUSUDAN MISTRY: II thIa a diIcuu60n 
on Shrl Alit JogI? He Is not connected at aU. ... 
~) 

SHRI ANADI SAHU: SIr, I am not yielding. PIeMe 
Blow me to apeak. 

I Md:I InvtIe the attentioI. of thIa Houee to the JMM 
brI:Iery cae In which money ... offered by the eorv-
Party, by the Prime ......... of that «My to bfbt people 
10 _ to vote tor a paI1IcuIar action. They had IOWn Ihe 
aeed. They had ItaI1ed. ... (~) 

SHRI PRIVA RANJAN DASMUNSI (RaIganj): SIr, I 
am not cl8lu1blng him. I onty sWmIt that the Prime 
..... 11M made a .....,.,..,. today and you were Idnd 
enoustI to permit a dI8cI..... on It. ~ tt.Iement II 
prer:tllly In the COfUJd of the r-v-uon of tit. 001 •• ",., 
a MIniIIer In tit. CabInet, and _1bMquent action initialed 
by CBI, and noIhIng beyond ... " he wanta to bring 
ilia '*'II. I think, he Is doing InIuaIIce to the ....."..,. 
of the PrIme ........... (~) 

SHRl ANADI SAHU: SIr, I am giving a compandtwt 
fact. ... (~) 

SHRI VIJAYENDRA PAL SINGH SADNORE 
(BhIIwara): SIr. a COIIIpinIcy WI hatched by Shri All 
JogI .... (~) 
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MR. SPEAKER: Pee- lilt down. He ie making hie 
obMtvation. Let hkn make hie ~. 

SHRI ANADI SAHU: Sir, I again repeat .... 
(Int.rruplloM) 

SHRI PRIYA RANJAN DASMUNSI: SIr, a conepItacy 
wu hatched by the Goddeu to ..-,d Ramba and UrvuhI 
to break the tapMya of VIshwamItra but VIehwamItra cad 
not break the tapuya and Urvaehi had to retum. Here, 
the tapuya wu broken by Judev. ThaI ie the point we 
are diecuaelng. ... (InterruptJon.) 

SHRI ANADI SAHU: Sir, again I would like to repeat 
that In the cue of Shri A;It JogI, II wu an ex.erdle to 
torpedo the very fooodation of dernooracy by ~ 
defection. 

Hie conver88tion with Shrt Pandey, the ftrIt i .......... 
of As. 20 Iakh through Shri KhurQ'. son, the MCOnd 
IneteIment of As. 25 IaIch through Stvt Amtt Jog! and the 
leiter of authori8ation for an aItemative eupport eource 
for forming a Government In Chhattilgarh are IncIcaIIYe 
of the fact that Shrt AlIt Jog! had conauIled the high 
command. These are Indicative of the fact that he had 
coneulted the Congress high command in taking the 
abominable steps. Unless he had consulted the high 
command and the leader of the Congress Party Itself, he 
would not have gone ahead with that thing. 

SHRI SHIVRAJ V. PATIL (Latur): SIr, I am on a 
point of order. 

Sir, what we are dI8cuatng Is known to the House. 
It is a statement given by the Prime MinIster that Is 
being discussed. Now, the debate has to be relevant to 
the statement given by the Prime Minister. Moreover, H 
any allegation is made against any person who is not a 
Member of this House and that allegation Is of 
Incriminatory nature, then who Is going to respond to It? 
Aa per the rules, as per the law, a person ouI8Ide has 
not to be critIcIaed. So, fim of all, It is not I"8Ievam. 
Sec:oncIy, the person against whom the alegations are 
made ie not here to defend 1*neeIf, and exleIldilg It to 
anybody sitting in the Houle Is not correct. It 18 becauae 
the same thing can be said against others who have 
themselvel ~ on TV whether they were having a 
hand In organising the trap or not. So, we are not 
extending . to ... extent. The hon. Member Ihoukt be 
very careful. W. request you, SIr, to give the ruling on 
this point ... (/nIwrUptions) 

SHRI VUAYENORA PAl.. SINGH BADNORE: He pays 
from hie pocket. The people have not objected to it. . .. 
(1nI8nupIionB) It looks like that. 

SHRI SHIVRAJ V. PATIL: Please do not do that 
The staIement made by the Leader of the House is this. 
I will read it out for the benefit of the Speaker ... . 
(Intenuptions) The statement is, -I express my anguish .. .. 
... (Interruptions) But he was suspended. ... (Interruptions) 

SHRI ANADI SAHU: Shri Ramjl LaI SOOlan referred 
to Shri Jog! also. ... (InterntpOOns) 

SHRl KHARABELA SWAIN (BaJasore): Then, there 
can be no discussion on that also. 

SHRI SHIVRAJ V. PATIL: There are others also 
against whom the aHegation can be made. They have 
gone on TV saying that they are responsible for it. We 
are not mentioning their names. If we mention their 
names, they would also be required to be answerable to 
the law. So, while in enthusiasm, let us be careful to say 
certain things. The Prime Minister has made a correct 
statement. That principle should apply to all the cases. 
We are not finding fault with his statement. But if you 
are unnecessarily increasing the ambit of the discussion 
In this manner, we warn that those who are involved in 
this matter also become answerable under the 
Telecommunications Act, Indian Penal Code and others. 
We are not extending to it. ... (lntenupOOns) 

[Translation] 

SHRI RAGHUNATH JHA (GopaIganj): Right now, 8hri 
RamjiIaI Suman told about ten Scams, you cId not react 
at that time. ... (Interruptions) 

[English] 

MR. SPEAKER: The House must consider the 
existing rules t~y, and whatever Is permitted In the 
rules should be observed by everybody. You are au aware 
that the rules in this respect are correct. The rules, which 
are shown by Shri Shivraj V. Patil, are also correct. 
Therefore, you can make your point without mentioning 
the names also, and that would be in the interest of the 
entire debate. I would also like the House to note that 
this is an important debate. 

We are discussing the issue of Shri Judev as per 
the notice which is given. Therefore, his name can be 
very wei mentioned because the name is mentioned in 
the notice I1seIf and the Prime Minister had also replied 
referring to the notice. But normally there has been a 
practice and also it is provided in the rules that about 
thoae peraons. who are not present in the House, you 
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can make an incIract ....... So. plea. do not "*IlIon 
the namea .... and IIg8in. 

Now, you can go ahead. 

SHRI ANADI SAHU: I will not mention the nam.. 
Again, I wiR come to Shri Judev and Section 24 of 1M 
Prevention of Corruption Act, 1988. 

May I, with your permission, quote that SectIon I8eI? 
It says: 

"Statement by bribe {jver not to be subject to MY 
prosecution and the bribe giver can &leo say as to 
how he has given, what he has given, why he hea 
given." 

Now, so tar as the Australian finn, or the peI80n 
who is suppoeed to have given bribe or whatever money 
he has given or is suppoeed to have given to Shri Judeo 
is concerned, is not coming torward and I do not know 
how a ~lative action has been taken to ... that a 
good person is maligned. This Is what has happened In 
the case of Shri Judeo. In the C*8 of other penson-! 
am not naming him-I would like to say that b8cauae 
the persons in the OppoeitIon, particularly the Congress 
people are vociferou8 in 8Upportlng the action of 
somebody who has been disgraced. 

I would like to quote again from SaInt Beuve, an 
Italian Priest, who was beatified like Mother T 818M. His 
quotation is relevant here. He says: 

.,. en me whom you admire and I will tell you what 
you are, at least, as regards your taIenta, tutee and 
character. do you admire mean men? Your own 
nature is mean." 

That is all I wotAd like to say and this Is what Is 
happening. ... (Interruptions) 

SHRI PRAVIN RASHTRAPAL (Patan): You are 
admiring Judev .... (1ntenupIJons) 

MR. SPEAKER: Now, please do not disb.Ib. I have 
given my ruling. My ruling • very clear. 

... (Interruptions) 

SHAl ANADI SAHU: They are edrNrtng n--. nwI 
and a penIOI'I who was trying to create problem for this 
democracy and tor this Constitution 1IaeIf. The eorv-
Party cId not take wry action aI aI for days tDgIIIIer 
becalM the C8I IrNestigation hall been mooted and hM 
been started. Yasten:lay only they were able to IIIUIIef 

lOme courage to say that action haa to be 1aken and aI 
thoee things. We hIMt to tab Into conaideretion the facti 
teIaIIng to the sIIuation which has been prevalent In thtI 
country now .. to how we should get over the clHlcuttiel 
relating to defections and why, by lure of money, the 
repreeentativea are being taken. I ml.8t admire the prompt 
etepe taken by Shri L.K. Advani and SM Arun JalteIy to 
bring to the notice of people of ttUa country as to what 
type of action is being taken by eome people who, I 
said, are megalomaniac in character. ThIs has to be kept 
In mind. It is rather unfortunate that men of rank, of 
wuIIh and education succumb to the UI~ action 
which make them dead flah and like dead fish, they 
cannot go against the current and they have to float with 
the cunent. 

I would like to say something about BrInda Kavl I 
cannot say the entire Doha, only a portion of it I can say 
here: 

(Translation] 

H you try to dig pita for others, It may tum as canyon 'or 
you. 

(Engn.h] 

That .. what Brinda KavI had said and IhII Is what Is 
happening when you try to dig a hole for OIhenI, you get 
InIo the moat and in the moat only dead fIIh float. That 
Is what .. hIIppenIng to the Congreee Party now. Only 
deed fiIh are tIoIItIng and I do not know what wit Mppen 
to 1hem . when that entire moat geI8 poIIuIed becauIe of 
euch actIon8. W. have to gel rid of dead tIeh. everybody 
hM to come together, this Houee hu to come together, 
the Parfiamenl has to come together to ... that when a 
democIaticaIIy elected Government takeI shape, It hu to 
be given .. eupport. In the cue of Shrt Judev, he hM 
not taken any money to thwart the demoCIatic set up 
...... H he has taken money, It II for any other thing-
reIdng to converBIons Into Chrtatianlty or for eorne oCher 
thing. He might have taken. I do not know about It 
becaU8e he I. a per.on who .... to It that. ... 
(Intenuptlons) 

8HRI ADHIR CHOWOHARY (Berhampor., Wnt 
BengaI): You should not forget the AruNIchaI Ptadelh 
epIaode .... (Int~) 

(T""""] 

SHAI DEVENDRA PRASAD YADAV ( ...... jharpur): 
Mr. Speaker, SIr, I have .. tuRbIe "',iIIlon before 
)IOU that the way the Ievef 01 debIIte on cul'l\iplJon being 
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(Shri Oevendra Praud Yav] 
held lM1der the Ra.- 193 going on the ... ~ conuption 
may take the becIcaeat Hence I MbmII to you to mairdIIIn 
the dignity ~ the Houee. ... (lnletrupllon8) 

(Engn.h) 

SHRI ANAOI SAHU: I am only epeakIng on that. He 
might have taken, I said. He miIMd my statement. I 
would like the Congr... party MemberI paIticuIerty to 
keep In mind that they must speak out .. to what type 
of action w.. taken by some people to torpedo the 
Chhattlagarh Government. ... (InteTnJptlolw) 

SHRI ADHIR CHOWDHARY: We need not be 
aermonleed by you. ... (InterruptJona) 

SHRI ANADI SAHU: SIr, I would like to atop here by 
quoting again from the BIble becaI... there 81'8 many 
other people here to apeak. For their Information, I quote 
from the Bible, P .. lms 115; 

-rhey have mouths and apeak not; eyea they have 
and see not; e.... they have and hear not; noaae 
they have and ameli not; feet they have and ~ 
not; neither speak they through their throat.· 

The Congreea ia ~ They 81'8 not epeeIdng 
out .. to what their Mernbera have been doing. For daya 
together they did not come forward to say thai it wu a 
dastardly act. '" (/~) Lei them face the CBI 
probe. Shrt Juday ia facing the CBI probe. Let d the 
Membe ... of the Congntsa, who have been Instrumental 
In trying tor defection, face the CBI probe and let ua ... 
what would be the reeuIt. That Ie d. Thank you. 

SHRI PAWAN KUMAR BANSAL (ChandigIuh): Mr. 
Speaker, Sir, I thank the han. Prime MNater for, at long 
last, coming to thiI House to make a 8t8tement on Shri 
Dilip Singh Judev-a cryptic one thcMq\, which conc .... 
more than It reveaIa. There 81'8 two aentenceIl or WOlds 
In his statement which stand out dIatinctIy. One Ie wheAl 
he says that It hM been the policy of hill Governmert to 
thoroughly enquire Into all C8888 of corruption and 
Immediately he contradicts himself by saying thai the 
IndMn &prees of 16th Nova'nber, 2003 aIIegecIy 8hows 
ShrI DIIip Singh Juday taking money. 

That preciaeIy brings to tocua what was the reepaI_ 
of this Government, of the membe ... of this ~ 
irnrnedIIMIy after this Incident took piece. A gIimpee of 
that Is what we have got from Shri AnadI s.t.I 1OdIIy, 
and from .... han. Prime MInIster, the han. Deputy Prime 
MInister and oIher MembeI'a of his CabInet. cUIng their 

election campaign and thereafter. You leave 88Ide what 
Shri Judev said when he compared him8elf, or had the 
audacity to compare himself, with Mahatma GancIli. I 
wodd not reter to that because that is beneath contempt. 
I would only refer to what these worthies from the 
GovermIent Mid. They said, it was a sting operation in 
which, as I could very well quote Shri Anadi Sahu when 
he said, 'manipulalive action of some people to malign a 
good peraon' was there. This is what they said "here 
was Mr. Judev taking up his fight, his crusade for the 
cause of the tribaIs and the Hindutva and we were trying 
to meIIgn him. ...• ... (/ntem.ptions) 

[TtaMIatJon) 

It Ie astonishing to know that for there who talk of 
Hindulva the damned money Ie God. They have forgotten 
.. Is what was said by Shri Judev at that time, I would 
like to quote him. 

"Mana ki P .... Khuda To Nahin 

LekIn Khuda Kl Kasam, Khuda Se Kern Bhi Nahin· 

" II quite clear before you _ to how much the 
people WIIdng of HIndutva give ~ to the money. 

[English} 

The hon. Prime Minlster'8 statement brings to our 
mind immediately that day in 2001 when the people went 

aghast and were r811dered speechless on seeing the 
Pf88ident of the BJP accepting money on videotape. We 
expected this Government to take invnediate action in 
thai case. What happened after two-and-a-half years? An 
inquiry commiesion was set up. One of the terms of 
reterence ~ me to quoIe-'k1ter alia inquire into 
all aspecta relating to the making and publication of these 
allegations'. 

The 8ft1)hasIs was not on whether he took money 
or not; the emphasis was on inquiring into all aspects 
reIIding to making and pubIcatIon of these allegations. 
That proof was equated with an alegation. This term of 
referela Is nothing but wanting to thwart any investigative 
joumaliam in future. It was intended to intimidate, to 
thr'eIan .. thoee joumaIists who take up the cudgels to 
8lIpC* ~ in our system, in our aociety. 

Sir, the matler does not end thera. Just two days 
lifter Shri JudWa thiI incidanI happened, Stvi LK. Advani 
goee to RIIipur end says .. Is for the finIt time that 
IncIan poIIica and eIec:tioIl8 have been inIIuenc:ed by sting 
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operation." The Supreme Cowt, and on the directioI. of 
the Supreme Court, the EJec:Iion Commission hu laid 
down elaborate fonns for the candIdatee to decIant their 
asseIS, to declare if they have ever been involved In any 
criminal case, but here, the Deputy Prime Minister of the 
country wants that all these matters should not be 
exposed during the election period. Further, permit me to 
quote the hon. Deputy Prime Minister. He said, -I hope, 
CBI will not only probe whether Judev is gully or not but 
would also investigate how this operation happened.-

The Prime Minister 888UI'8d this House and, through 
this House, the country that it is the policy of this 
Government that l1li .... matters should be expoeed 
and should be Investigated thoroughly, end that the eel 
is professionally independent and has functional authority. 
Now. I do not want to refer 10 any matter, but the Wngs 
are brazenly before LB. We cannot 8IC8P8 but take notice 
of those things. Double standards are adopted by this 
Government in different casea. 

Shri Sahu, as ...-.owned officer, • Ieamed peNOn 
and a senior Member of this House, referred to the 
provisions of the Prevention of Conuption At:.t and eIeo 
about the procedure& followed by the cal to say that 
firstly. there is a preliminary inquiry and after the 
preliminary inquiry, an FIR is lodged .... (1nIetruptJons) 

What does happen here? SIr, I hold no briel, lei me 
assure Ihis House, for Shri Jogi or for anyone other than 
the matter that I am referring to now. But what happened 
in that case? The CBI lodges an FIR immediately and in 
the case of Shri Judev. that prefimlnary inquiry is going 
on even till this date. This Is the functional autonomy 
you have accorded to the CBII I know that eel hu 
officers who are par exceUence and who are known for 
their integrity, but what can they do if there is a 
Government like the one sitting here, the Government 
whose Members cite scriptures? I do not want to say 
who cites scriptures. Devils cite scripturea. . .. 
(IntemJptions) 

Sir, Shri Sahu refemMt, again legaliltically, to the 
provisions of PnNention of CorrupIion At:.t and aaId that 
• person who could be guilty of the act of bribery, of 
taking bribe, must be in a position to grMt the ben8Iit 
for that considaraIion and onIf then hit iIegIII ",1IIIf1Cllllon 
could be attributed to him. He further wenI on to cit the 
portfolios held by Shri 0iIp Singh Judev 10 uy thai he 
had no authority to grant a mining ...... ThIa rather 
proves the dolmIe fraud that theae people can Indulge 
in. The person who has no 8UIhority 10 grant a licence 
sIIII accepts money for that purpose .... (Interrupllons) 

Thia Is predIety what IhIa GoveIMMtIIi Is up to. It Is not 
just a double fraud; II ahowe the enormity of the greed 
and the depIh of the depravity and the '** to which 
the Membera on the BJP aide have deacended. this )uat 
proves IhIt irrespective of whether you can tiNe aomeIhIng 
to a person or not, anyone who approeche8 you with 
some c:onaideration, is welcome. You take him to ftve.. 
star hotel, sit with him and accept money, and then uy 
"Khuda To Nahin Lakin Khuda Se Kam BI Nlihin." 

SIr, • dIIIi IdIon Is being brought QUI that here money 
was taken for breaking • party and that money was taken 
for helping him prevent conY8f8lona. this Is the diatInction 
that is being drawn. Sir. what 18 material Is not the end 
L*l of the money, though at times that also b8comea 
matertaI yet the Important thing that has to be eeen Is 
thai people hoking Important poeIIIone In the Government 
deYIee means to accept Illegal gratification, Please do 
not go by theee legalistic things. Those things can also 
be proved agaln8t them. What Is Important? That Is the 
grave-men of ow cIwge he .... that not one, but there 
are ec:am ..... 8CIImII, and there we .:til of maIfeuance. 
one ..... the other. " you want me to name, I would just 
name one or two, namely when the hon. Prime Minlater 
said that "this Is the policy of the Government.· What 
has happened 10 the DDA 808m, the JPC', Report on 
Sted< Scam, and lhere8fter the CVe', obaervatlont on 
the defence pun::hales? We repeatedly keep uIdng for 
ita dita!llion in the Ha.e and the matter Is not taken 
up. The HoUle is being told 8M the country is being 
told that we want those matters which are of very 
sensitive nature, and which can oompromiIe the security 
and Integrity of the country. Those are the worda that 
you pick up from the atatute to keep away what Is 
embarrualng to you or what could embarraa, you 
otherwise, and whId coUd have expoeed this Govenvnenl 
That is the refuge you take behind thoee thingI for not 
being transparent enough. The hon. Prime Minister here 
teIIa ~ that this Is the policy of my Gcwemment. . .. 
(Interruptions) 

SHRI KHARASELA SWAIN: Sir, In the Ia8t Saaaion, 
a date WM fixed for dlac:l1Uion in the House. but the 
~ _ not IIIIowed 10 be run by the Opposition. 
ThaI .. the raMOn why II _ not dIIcu ••• d. The dele 
wu fixed, and everybody knoWI that fact. Sir, they did 
not aIow this t-tcx.. to run, and they are now blaming 
us that we cId not aIow .. JPC'. report to be dIacuseed 
in the t-tcx... 
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SHRI PAWAN KUMAR BANSAL.; Sir, the han. Prime 
MlMter told ua that It wa on his direction thai this 
matter w .. referred and preu ~ were eent to the 
CBI for investigation. He immediately asked for the 
resignation of Shri Judeo, facing oppoeitlon trom his rank 
and file and sent the resignation letter for acceptance to 
the hon. Presjdent. When I read that, I could not but 
appreciate the hon. Prime Minister for taking that step. 
But, as Ulual, the next day there was ambivalence in his 
approach. Not only was there ambivalence, as I said 
earlier, but he goes to the election campaigns defending 
Shri Judeo. He goes abroad and makee cornment8 agairwt 
others who are holding Important Const1tutIonaI poeItIons, 
which he could have just avoided. Even thoee were 
without aub8tance and without any ba8I8. How do we-
de8plte the pious won:II that we have heard from the 
han. Prime Minleter today, and deepite the fact that we 
want to believe the han. Prime Minlater and believe his 
Government? That Ie our predicament and thai is certainly 
the predicament of the people ot this country. 

Thll Government il more adept at dlltrlbutlng 
patronege to the greedy than food to the hungry. ThIa Is 
the Government for which money Is the motivating factor, 
whatever be Ita source and whoIoever Is the peraon 
gMng It to them. 

Encomiums were showered on Shri Judeo. Sir, we 
wanted to move an Adjoumment Motion, but we went by 
your observations. We bow to your obeervationl and we 
are grateful to you that you have In any case found the 
meane of asking the han. Prime Minister to come to this 
House and enable ua to have thll debate on this Issue. 

Sir, coming back to Shri Sahu, I am not • phIIoeopher 
as he Is or as leamed a person as he is, but besides 
other worda I could al80 mark hll caustic remarks saying 
that when we admired mean ~ would not complete 
because I did not rHIIy get hlm--and in the same breath 
he goes on to admire SM Judeo. 

13.00 hra. 

He says that we have manipulated the action to malign 
a good person. 

SHRI MANI SHANKAR AIYAR (Mayiladuturai): "A 
good person'" 

MR. SPEAKER: Shri Bansal, 88 you are on your 
legs, you can continue your speech after lunch. 

SHRI PAWAN KUMAR BANSAL: I wiD conclude in 
two minutes, Sir. 

MR. SPEAKER: You can continue after lunch. 

13.01 In. 

MATTERS UNDER RULE 377* 

[English} 

MR. SPEAKER: Before I adjourn the HoLBe for kn:h, 
the 'Mattera under Rule 377 wi. be tre8ted 88 laid on 
the Table of the House. 

(I) Need to provide air .. rvlcea connecting 
Almer In R.,.athan 

[Translation] 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, while on one hand the various cities of the different 
states of the country are having aIr-connectivity, on the 
other Ajmer, the city wall renowned in the country from 
hIatoricaI and tourlam viewpoint and in the woftd from 
the viewpoint of religion and culture is yet to attain air-
connectivity. The city which was the centre of the activities 
of the freedom fighter during the Rajputana regime and 
had the Union territory status til 1966 and which remained 
.. the centra of important political activities during the 
medieval (Mughai) and BrItish periods, is slIl deprived of 
the air connectivity despite the passage of 56 years of 
independence. The Government of India have also made 
an 8MOU'IC8m8nt for setting up an international airport 
In city of Ajmer and the representation sometimes signed 
by 30 MPI to 100 MPs for setting up the airport there 
have been submitted to the Government. 

I request the Union Government to take initiative to 
aUot the land for setting up the international airport at 
the Ajmer city 80 88 to connect it with air service. 

(II) Need to Introduce MrvIcea of ATA-50 planes 
from Kullu, Shlmla and KIIngrll In Himachal 
Pr8cIeah 

SHRI MAHESHWAR SINGH (Mandl): Sir, last year 
on the occasion of world famous Vijayada8hmi MeIa at • 
Kullu the then Civil Aviation Minister addressing a public 
rally had announced that shortly KuIIu, ShknIa and Kangra 
in Himachal Pradesh will be connected with ATR-50 
flights. The han. Minister while replying to points raised 
in the Houae in this regard had also assured me that 
they are purchasing the ain:rafts and as· soon 88 the 
aircrafta are received Himachal Pradesh wiI be the first 
state where these aircrafts wII operate. Now I have been 
told that Government has purchased four aircrafta and 
they wi! operate only in North East states and Hirna:haI 
Pradesh is being deprived. The people of Himachal 
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Pradesh and hoteliers aasocIaIIon met me during my .... 
visit to the Himachaf Pradesh and have uprasaed their 
anguish over the decision of the Gowmrnent. Had the 
ftights of AlR·50 been introduced they ~ have gained 
substantiaIy from the point of view of tourism and In tum 
there would have been overall development of the region. 
I, therafore, urge upon the Civil Aviation MInister to honour 
the announcement made without any further delay. 

(III) N .. d to take Inltlatl".. to evolve trlba' 
friendly programm.. for the b .... flt of 
Adl"... and 1IooIvuI. of Jtwtchand 

[English] 

SHRI SALKHAN MURMU (Mayurbhanj): The creation 
of Jharkhand State is proving to be disadvantageous for 
Adiwaais and MooIvaais becauae the Domicile Policy, even 
after three years, is still not framed. Reservation Policy 
is not justified. Besides, class 3 and 4 jobs ahouId have 
been reserved for local people and the education policy 
should have been reframed basing the tribal language 
and culture including Santhall as the official language of 
Jhartchand. The Agriculture and Forestry baaed initiative 
should have taken top priority for cIeveIoprrIcn. The above 
'actors are bound to be take care of In Jhartchend tor 
peace and progresa. 

(Iv) Need to Introduce a local puaenger train 
from AhmecIIIbad to Abu Road lind extend 
the route of Aravan Exprea upto lluma.t 
Central 

[Translation] 

SHRI HARlBHAI CHAUDHARY (BanaskanIha): Mr. 
Speaker, Sir, I would like to draw the attention of the 
House to the need to introduce rail service In my 
Partiamentary constituency. There are eeveral express 
trains between Ahemadabad and Abu Road but there is 
not a single local train due to which the people face 
many problems in traveling, on the one hand they have 
to pay more and on the there is a problem of ticket 
reeervation etc. 

I request the UnIon GovemmenI to Rroduce a local 
train service between At.medabad and Abu AGed and 
aIao to extend the AraVIIIi rei 88fVIce between JaIpur 
and Bendra '4JIO MI.nIbai CenInII so IhIIt .. ...., could 
be pRMded to the P ••• 1 ngera. 

M Need to ........................ to cheok 
the Inclclela of ... In the ooaI mInee of 
Centnll eo.ltIeIcIa LItnItecI In the Bobro-
K8rgII RegIon 

SHRI RAVlNORA KUMAR PANDEY (Glrldlh): Mr. 
Speaker, SIr, Iakhs of tonnee of high quality coking coal 
hal burnt due to the aprud of fire In varioua coal mines 
and the reject located In the BoIcaro KargII arM of Central 
CoalfIelds Umited and no efforts have been taken to 
control this fire. BeaIdea, unemployment Ie increasing at 
an alarming level as a result of coal· being loaded through 
the CHP Instead of labourers In Jarangdlh Coal Mine of 
Kathara area for local sale. 

Many labourers organisations drew the attention of 
the Government towarda the IncIdenIa of fire in the coal 
mines, but no action was taken at aU. And now the fire 
is spreading inquiry number one and two of Kargli Project 
KargIi OCP excavation and also in the petrokIIesel pumps 
located neamy. Production of coal is getting obstructed 
as a result of water logging and so, It would give benefit 
to unemployed persons and revenue to the company If 
the reject coal which caught fire may be sold to them 
through open sale. 

Fire is spreading towards the 'Hlndustan Petroleum' 
beside the road .. also the residential area nearby and 
common people are getting affected by poisonou. guo 
And no concerned department is taking any action. 

Therefore, through YOU. I urge upon the Government 
that effective stept may IcIncIy be taken to extinguish fire 
In the coal minee and arrangementa· may kindly be made 
for loading the coal 'or local ute through labourers instead 
of the CHP. 

(vi) Need to provide adequtlta fund. for the 
proJecta aimed at checking the menace 
cauaed by eIephanta In the ~ dlatr1ct1 
of Kamatalal 

[Engn.h] 

SHRI S.D.N.R. WADIYAR (Mysore): The conservation 
of eIephantI Is facing a major chaIenge In Kamataka 
due to the growing EIephIInt-Man conflict In that Stale. 
There ... more thM 2eOO ceaee of ClOP raiding by 
eIepIwds every YM" and this figure ... been increasing 
year after year. There .... also many caM8 of human 
injuries Met deaths annuaIy ~ by wild eiephanIa. 
There _ been IIICJI •• , ..... of the public againlt 
eIeptW1II. They are dIaIroyIng .. small huIB and hamlets 
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and deIIIroyIng the Itanding cr.. So, eIedrocution of 
eIepharIta hM been taking a toI of nearty 26 elephants 
every year apart from shooting them down In and around 
agricultural fielde and coffee plantations. 

As such, there la an urgent need to reduce 
Elephants-Man conflict by erecting barTIera between man 
and elephant habiUd& and preventing poechIng, particutarty 
in the Southem districts. 

The State Government Is not finandally sound to 
bear the cost of creation of elephant proof barriers, i.e. 
elephant proof trenches, solar/power fenc:ea, dry rubble 
walls etc. to atop the movement of the elephants outside 
the reaerves. I demand adequate funding by the 
Government of India to Implement such projects. 

(vii) Need to provide 'Pattee' to tannera whou 
landa ..... acquired tor MttIng up Bhant 
Aluminium Company In Korba dlatrlct, 
Chhettlagarh 

[TtaMlation] 

DR. CHARAN DAS MAHANT (Janjgir): Mr. Speaker, 
Sir. Bharat Aluminum Company (BALCO) had acquired 
land of farmers and house owners in village Rieda Patwari 
Halka No. 4 Tahsil and district Korba, Chhattlegath in 
1988-69 for establishing a factory. 

Each of the land owner was given seven (7) dec::imaIa 
of kind in Patwai Halke No. 4 Khasra No. 422 AaIcba 
36.72 acres of grazing land (Charal) and two (2) decImaJs 
of land for a~ral PUrJ)0M8. by the land AcquisItIon 
Office" which hu been used by farmers pardy for 
conatructIng their houses and partly for other agricultural 
needa ainc:e 1972-73. But they have not been given the 
land ownership rights on Ieaae basis de8pite the fact that 
they have· given written representatlona to the 
Government, the Collector, the Commissioner and also 
to the Minister. 

I, therefore, urge upon the Union Government to give 
land ownership rights on lease basis to the extent of 
7 to 9 decimala to each of those farmers and land owner 
whose lands have b.en acquired by BALCO for 
establlahment of factory. 

(viii) Need to talw at.,. tor eI' round development 
of North ...... 

[Er9ish] 

SHRI PRIVA RANJAN DASMUNSI (RaIganj): The 
Tenth Plan document. in spite of several assurances by 

the West Bengal Government and the Union Government, 
indicate8 no positive support to compensate the regional 
Imbalances of North Bengal pertaining to flood 
management, river erosion management, industrial 
infrastructure, additional power generation and modern 
health infrastructure in this region for its progress and 
prosperity. Negative approach to the growth' and expansion 
of the tea gardens and to accord them necessary financial 
moratorium, has also not found any sympathy from the 
Union Government. 

Raw Jute producers are suffering for not having any 
modem jute mill in this region, speciaUy in Uttar Dinajpur 
and Jalpaiguri. University expansion, creation of Central 
Institute of Technology and Medical college is stili a 
dream. For ethnics like Rajbansi community people, 
protection of their social, cuttural heritage and opportunities 
as Scheduled Castes, has remained unfulfilled. I draw 
the attention of the Union Govemrnent to advise the Desk 
of Planning to interact immediately with the West Bengal 
Desk for comprehensive review of the Plan Document 
pertaining to North Bengal region. 

(Ix) Need to Introduce D.M.U. rail aervtce from 
Madura! to adJoining towna In Tamil N8du 

SHRI P. MOHAN (Madural): Madural is the second 
big city In Tamil Nadu next to Chennai. This is the District 
Headquarters and an ancient tourist centre. That apart, 
many small-scale industrial units area also functioning 
here. 

For all the day-to-day needs of the people of Madurai, 
essential commodities such as vegetables, grains, fruits, 
milk, oil, fast food items etc., are being brought from 
towns situated around Madurai. 

Many vendors and office.goers are commuting daily 
between Madurai-Dindigul; Madurai-RajapaIayam; Madurai-
Kovilpatti; Madurai-Manamadurai; and Madurai-
BocInaickanur with season tickets. 

For their regular trips which are mostly during the 
day time, the present train services and their frequency 
to these places are quite inadequate. 

Therefore, Diesel Multiple Unit (DMU) trains 0Iherwise 
called Push Pull Train Service from Madurai to DindiguI, 
Rajapalayam. KoviIpattI, Manamadurai, and Bocinaickanur 
may please be introduced. This system is certain to boost 
the ntvenue of the Railways. At present, such DMU 
service is being operated successfully. keeping 
TlNChirapali as centre. Madurai needs such DMU aeMce. 
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I request the Hon'ble RaIlway ....... to order 8IIIty 
introduction of DMU service as sugge _ad. 

(x) Need to provide nn.nct.I ...a...nc. to the 
Govwnmenl of Andhra PnIdMh for MIIIng 
up DI8trIct ....... nt.uon c.nar.. 

DR. D.V.G. SHANKAR RAO (Parvathipuram): The 
Disability Act puts significant responsibility on the 
Government to provide total rehabilitation services to 
persons with disabilHy. Thent Is a crucial vacuum In 
providing services to the disabled, particularty In the rural 
antas. Andhra Pradesh has taken up rehabilitation of 
disabled as a special intervention. 

So, I would request the Central Government to 
provide funding support to the Andhra Pradesh State 
Government for setting up District Rehabilitation Centrea 
in aI/ districts of the State. 

(xl) Need for earl, completion of National 
Hlghwa, No. 2 between Aural,a and 
Sirbhaganj In Etawah Parllamentar, 
ConatItuency, U.P. 

{Translation] 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): Sir, the 
work of construction from Auraiya to SirtIhaganj under 
National Highway No. 2 between Agra and Kanpur In my 
Constituency Etawah is not being execuled under the 
construction norms, the work vIs-a-,,*, is being done on 
a very slow pace. Construction work being carried out on 
one line has led to so much detet ionIIIon on the other 
6ne that accidents ant occurring very freq\B1tIy. AIongwIth 
this, the construction work of by-pass in Etawah which 
was to be completed by 2004, has been dIecontinued by 
the construc:tion company which shows that thI8 wen 
would not be completed even by the year 2008. The 
work is also not been executed per the construction 
norms. 

I, therefore, through you, make a peraonaI ...... 
that the said work may Idncty be expedited and also 
executed .. per the norme so thai the common people 
may get relieved c:A the inconveulence. 

(xU) Need to la, a ne. rail line betw .. n 
Jolarpettal and Hoaur via aargur and 
KrtahnagIrt In T ..... Nadu 

[EnglIsh] 

SHRI V. VETRtSElVAN (KIi •• 1IIgirf): TIme and again 
for the past IIW1Y dec ...... , there .. a-t a demMd 

for a new railway route between JoIarpettlll and Hoeur 
via Bargw and Krtahanglri. AI the ~ of Pattiament 
elected from KrtIhnagIri conatItuency had made such 
...... ItIIIioi_, but In vain. 

Even though there are ample avenues for the 
upected level of revenue from this area for thIe new 
project. the Govemment hu not -taken action on the 
repeated requests and repreeentadona. 

We expected the Government to make an 
annotn:ement of this project during "the Budget Seaslon, 
but • was not done. When, I placed before the Minister 
the facta comprising the available potentialities and the 
expected revenues, he had .greed In principle to consider 
my request for laying of the new ralfway routa between 
JoIarpettaI and Hoaur via Bargur and Kriahnaglri and to 
dot neceaary fundII for It, but. eo far the WOft( has not 
been taken up and the people of· ~ ..... .... very 
much angry and unhappy over this. 

Now, Krilhn.glrl District Ie newly formed with 
Kriahnagiri u the Dlatrtct Headquarte... As per the laid 
down norma, Krtahnaglri should be In the railway map 
and the propoaed new line wlH aoIve aU the problema. 

Hence, I reqI.-t the Miniater of RaIIwaya to I_ruct 
the authorIIIea concerned for re-survey and earty action 
In thIa regard. 

(xiii) Need to apecIIte ..nina up of KIt .... 1 Vigyan 
Kendra 8t .......... In ..... Dlatrlct, BIhar 

{T"""'tion] 

SHRI PRABHUNATH SINGH (MahanIjgar1, BIhar): Mr. 
Speaker, Sir, work for conItruction of KriIhi VIgyan Kendra 
in JaIaIpur under Saran ciatrict of BIhar has atilt not been 
undertaken d8SpIte epprovaI given 3 yea.. *1<. though 
govenvnenI land is available In Jalalpur. I have made 
repeated requeata to the hon. MinIaIer of Agriculture In 
~ regard. but the already approved acherne hal not 
been atarted due to the frequent change of MiniIt... of 
Agricuftur8. Former AgricutIure Mlnilter had announced 
In • gaIhering in JalaIpur that KriahI Vlgyan Kendra has 
been approved to be set up in JaIaIpur and work would 
be immediately started, but no work has been initiated 
even after three yMr8. 

I, therefore, through you, requeaI the Government to 
aIIoc8M fundi and get the CCIftItNction work of Kn.hI 
ViIPn tc.ndra ItaIted It ........ y. 
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(xlv) Need to provide ftnancI8I aul8t8nce to the 
Government of Tamil Nadu for 
Implementation of undarground chInIge and 
....... yatem In Rulpuram IIuntcipaIIty 

(English) 

DR. V. SAROJA (Raslpuram): Raslpuram is a first 
clau Municipality In Namakkal district of Tamil Nadu. It 
comes under my Parliamentary ConstItuency. It Is situated 
at about 30 kms from Namakkal. The projected population 
of this Municipality In the year 2005 is 75,000. The 
average annual rainfall of this town is 584.52 mm. At 
present, there is no underground drainage .ystem. There 
Is an open drain of about 38 kma. Now, the Central 
Government is providing full financial ualstance for 
Implementing underground drainage and sewerage scheme 
at MuniclpalltiesIHistorlcal Tourism Centres. Raaipuram 
Municipality is alao selected for the Implementation of the 
above ac:heme and the design norms are already adopted 
as per the guidelines mentioned In DPR under NRAP. 
The estimated cost of this project is Rs. 15 crorea which 
includes land acquisition, construction of flush tanks, 
manholes and ventilating shafts. The project also Includes 
waste water treatment plant, reuse of the treated water 
for agricultural purpose. 

I request the Government through this House to kindly 
consider the proposal favourably and to provide futl 
financial auistanee to Raslpuram Municipality through the 
Ministry coneemed for Implementation of the underground 
drainage and sewerage system In order to protect the 
people of this area from health hazard. 

(xv) Need to provide rail .ervlcea linking 
Parwanoo-Badotlwala-Natagarh-BadOla a,... 
In Hlmllchal Pracleah with ChandIgarh 

[Translation) 

COL. (RETD.) DR. DHANI RAM SHANDIL (ShImIa): 
Sir, the area starting from Parwanoo and extending further 
to Baddi·Badotiwala·Nalagarh-Dabota area is very 
Important from Industrial point of view. Many InduslrlaIIsts 
have made investments here and many units have been 
established. But the modern industrialisation needs 
strengthened and systematised basic facilities. The Union 
Govemment have, very recently, encouraged Investment 
in the IndLariaI sector by taking important and concrete 
steps In providing many facilities, but this area is still 
deprived of its basic requirement of raU facUlties. 

Sir, the on hand rail facility would facilitate the 
transportation of good connected with 1nduaIriee, it would 

also facilitate the 00I11I1lWdi0n of employees and labourers 
from Chandigarh and nearby town. This route can easity 
be linked with the Chandigarh-KaIka line. 

I request the Union Government especially the 
Minister of Railways that this important rail link route 
may kindy be given approval on priority' basis in the 
coming Budget Session. This would not only encourage 
the industries, but would also facilitate the transportation 
of agriculture, horticultural products to the whole sale 
markets. Besides, it would also encourage tourism. 

(Enfiish) 

MR. SPEAKER: The House stands adjourned to meet 
again at 2.00 p.m. 

13.02 tva. 

The Lok Sabha then adjourned for Lunch 
till fourteen of the Clock. 

14.02 hr •. 

The Lole Sabha re-assembIed after Lunch at two 
minutes past Fourteen of the Clock. 

DtSCUSSION UNDER RULE 193 

Prime IIln".'s Statement on the Resignation of 
Shrl Dlilp Singh Judey from the Council of 

IIlnlaten-Contd., 

(English) 

MR. DEPUTY·SPEAKER: Shri Pawan Kumar Bansal 
was on his legs. He will continue now. 

SHRI PAWAN KUMAR BANSAL (Chanc:Igarh): Sir, 
today there is a brazen attempt by the Government to 
deflect attention from an incontrovertible act of conuption 
by a Minister. SM Judev, we have seen ourselves, 
accepts cash, raises it to his forehead and then utters 
those famous words. But the oIficiaI spokesman of the 
Ruling Party calls the tape a -rabricated, doctorad and 
manipulated" thing. He calls It an act of wall-thought 
conspiracy. ThIs ...... ~ of the ruIhIes8 way In Which 
Tehelca Dotcom was targIIled after • expoaed conuption 
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in deIence deals. ThereIore. today • is the cntdYly 01 
this Govenment which is at ...... 

Four-live years badt this Gowtmment came to power 
promising to be a petty with a dIIerence, promising 
tl'M8p8l8flCy, promising probily in public ate. Today, • is 
before us displaying _ to what &tepa they can take to 
see that conuption does not come to IIgtC. I would only 
want to, with all humility, remind Stvi SatkI that sting 
operations is an accepted form of coIIec.1i Ig evidence 
against a suapectec:I wrongdoer or against en act of 
malfeasance. 

I am sure, he knows of thousands and thousands of 
cases where trap witnesses have been sent to rope In 
people charged with corruption and where decoy 
customers have been sent to nab people indulging In 
illegal baHicking. 

Sir, it is an accepted form and an effective form of 
investigation and we cannot play it down the way It is 
sought to be done. When I say that It is sought to be 
done, I am again reminded of the Tehelks days. We 
know all that happened. I would not like to repeat that. 
I would only like to say that one hon. Member of this 
Government who perhap& has eamed or maybe about to 
earn the distinction of entering the Guinness Book of 
World Records for being boycotted by the major 
Opposition for the whole of his term, Shri George 
Fernandes, at that time that "There is a need to have 
a legislation to take care or to deal with atirlg operaIion." 
Therefore, I say what is at stake today is the credibility 
of this Government 

Sir, today, unfortunately, primartIy and rather solely I 
can say that becaa..e of the propensity towarda Icentioua 
behaviour shown by this Government during the lui five 
years, there Is a prevalent mood of cynicIMl amongat 
the public, cynicism that 'poIitica has become a tool of 
corruption than a catalyst of change, a catalyat of 
deYeIopment. , 

". 
Sir, there is a i eepoIlIIibIIty on each one 01 UI today 

and the Govemmei It cannot ehy away from that by trying 
to eave or shield .. people. .. MIl .. ra who have been 
upoeed to this conuption. The i'8IIpOIlIibMy Is gNMIIIr 
on them today. From time to time, we have bfougfII to 
the notice 01 this Houee and to the nIdion ... the way 
.. retonn ~ ... been 8Iymied Is only .... 01 
CCIft\IPIon 01 .. people ii ••• Ig ......... 01 .. CCUtIIy 
today. 

Sir, the hon. Prime MInister aaured the t-tou. that 
there was no need of fear or miIgIvIng. I want to believe 
him. But I cennot persuade myaeIf to believe It. I only 
want. If they are true to what they uy, 'there is no 
dispariIy between the action and perception', that our 
demand of JPC on this be met with forthright. There is 
• need to form a JPC on this. I hope, this Government, 
88 Is done in meny other CUM. does not come with a 
cIatm of privilege 10 that ct.mning obaervations and 
findings remain shrouded under the veil of aecrec:y. 

finally. I would only refer to what Shri Anadi Sehu 
once IIgain I8Id quoting ShUeepeare ebout the leopard 
not changing Ita colours. ... (Intenuptions) 

SHRI ANAOI SAHU (Bemampur, Orissa): I was only 
quoting Shakeepeare .... (In~) 

SHRI MAN I SHANKAR AIYAR: SM Sahu, I am 
correcting your Shakelpeare. What he aaid is not colour, 
it Is apota. He uJct. -A leopard cannot change ita spots 
nor an Ethtope his hue." He did not say, 'colour'. 
... (Intenup4iontl) 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): Sir, let 
.. not drag the name of great Shakeepeare In 'Judeo 
video tape' .... (In~) Let .. quote him In other 
~ .... (11IfeIrIJptJoN) 

SHRI PAWAN KUMAR BANSAL (Chandigam): I 
would remind him of ShaUIpeare where Antony uya: 
"But Brutus is an honourable man and 80 are they ai, 
an honourable men." Sir, Shrl Judea, the ex-Minister is 
an honourable man and 10 are they an, all honourable 
menl. 

SHRI SOMNATH CHATIERJEE (BoIpur): Mr. Deputy 
SpeaI<er, Sir, the hon. Prime Minister's atatement is • 
grand uampIe of a tongue-In-cheek obeervatlon made 
by him. Of course, we are not 8urpriNd. 

ThIs regime led by Shri AtaI BIhar1 Vajpayee has 
become synonymous with went forma of political and 
adminiatIative manipulation. This regime hu Ut'Ioided • 
.. of unlimited corruption, eleaze political vendetta, 
nepotism, favourltiam and total distortion of the political 
and moraJ fabric of this country. 

Sir, what this Govemn ...... ~ a matter of 
polley WOl.dd only provide for their 1UMvaI; they have 
not only comrI'UteIiMd the poi1lcai and cdurIII fabric of 
.. CCUIIry, they have peuperiIed the people with their 
economtc policy; they have also at the same time 
gIarnourt.ed corrupIon. 
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(Shri Somnath Chatterjee) 

Why we say that during this Govemment's tenure 
public administration has reached Ita nadir is because of 
the double standard it has played in the political life of 
this country. Today's governance has been aymboIiaed 
by an opportunistic alliance which believes in policies of 
'give and take' -'you give me votes and I will give you 
something'. This is the whole baaia of this Govemment's 
survival. The shameleaa manner in which it is applying 
double standards in respect of similar actions and 
behaviour shows the depth to which this Govemment 
has gone and can go tor the purpose of remaining in 
power. 

Shri Sahu mentioned about 'hook and crook'. This 
should apply to this Govemmentl We have before us, 
numerCMI Instancea of sordid behaviour on the part of 
this Govemrnent, of Ita impropriety which strikes at the 
very concept of probity and accountability in our 
administration. As we aaIcI, we all kno~ cannot 
hide It-that there have been series of acama and 
misdemeanours, acts of corruption. What is most 
dangerous Ia the Government'. conscious approval, if it 
relate. to their own people and then, an impervious 
attitude to serious allegations of corruption and 
wrongdoinga which are eating the very vitals of the public 
life In this country. Today, the biggest group of people or 
the masaes are looking at the politicians with a lot of 
incredulity. That is because of the way poIltica is being 
handled by this opportunistic alliance where the principles 
of morality, govemance and probity have been given a 
go-by. Therefore, every politician Is today considered to 
be a crook. The onus is not now on us to show that we 
are not cllahonest. 

This is the shameful situation and a very worrIeome 
situation that we have come Into in this country. That is 
why, young people are losing faith in politics. But here, 
all sorts of statements are being made. I would quote 
what thz Deputy Prime Minister, Shri Advanl said: 
'Somebody was caught with his pants down'. Even in 
those cases there is some sort of a concerted and an 
orchestrated attempt to glamorise it. 

I am trying to find ou.t and the country needs an 
answer: does this Government not feel cIatutbed, If it 
has got any conscience? The Prime Minister come and 
he did not disci08e anything other than what had 
appear8':l In the newapapera. Why was the time tIIIc8n 
that the Prime Minster would make a ataIen'Ia'II? It .. 

rightty observed by Shri Bansal that he concealed more 
than he disclosed. Not even one word has been said 
about the action taken. 

A certificate has been given to the CBI. I am sorry 
to charge the Prime Minister that it Is a, deliberate ploy 
to mislead the people of this country about the true role 
of CBI. It has become a tool in the hands of this 
unprincipled Government which is encouraging corruption. 
I am charging this Govemment. That is why, you are 
giving protection to people like that. Does this Goverrvnent 
have any seH-respect and any commitment to minimum 
public morality and decency? This is very essential that 
this Govemment should answer. 

What have we seen in the present case? The 
gentleman whom we are discussin~1 had mentioned 
earlier also-was seen chaperoning the Prime Minister 
and the Deputy Prime Minister throughout this election 
campaign. He was put on the dais and was being 
eulogised. Judgements have been delivered by the Prime 
Minister of India and the Deputy Prime Minister of India 
that he is the paragon of virtue, and an angel 
accompanying the Prime Minister was seen twirling his 
moustache to show how supposedly wronged he has 
been. A sort of bravado was also being displayed with a 
brazenneea in which any person who has any faith in 
probity and honesty would hang his head in shame. 

Sir, we wish to make it clear from our point of view 
that we strongly condemn all acts of corruption and 
misdemeanour and maHeasance and financial impropriety 
in public life. In aU the cases we have demanded the 
strictest action accordng to the law. But is the law being 
applied in the present case? According to us, there Is a 
deliberate cover up operation and the CBI, the most 
iq)oItant investigatiVe agency is being misused for political 
purposes and it has further become-which is very 
dangaroue--an instnment to harass the political opponents. 

Sir, what Is the allegation? We have seen a report 
in a newspaper of impeccable journalistic credentials 
published on 16th November, 2003 with photographs 
showing thai the ministerial coIIealll_ 01 the Prime Minister 
was taking money in a hotel room after being sufficiently 
energised with specific liquids. What did he do with the 
money? He first took the tude of noIe8 and touched 
his forehead by saying what a beautiful praeent he has 
gat from the God. Then he said what Shri Bansal has 
quoted. He said: 
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(TtantIIMionJ 

"Paisa Khuda To NaNn Par Khuda iii Kaeam. IChuda 
Sa Kam Bhi NtIhin.. 

{EltglishJ 

When this gentteman was approeched bv a reporter. 
what did he say? I am quoting from the 0uII00Ic 
magazine. 

"To hell with everythk1g. This Ia a COII8JIIracy hatched 
by Jogi and anti-Hindu torcee.. 

He probably had taken only 'Hindu' money. He u6d. 
'There is only one thing I an good at, converting peope 
to Hinduism. Whenever there ate minorities. there Is 
terrorism. There wilt be another dIvenIion 01 the country. 
The Northeast will separate. then 1<.ahrnV. But people 
like me who work for the Hindu c:auee are pef88CUted'. 
The irony was that he was quoting the Bible in hill cue. 
He himself admitted to have received money. 

Sir. Shri Sahu with his great knowtedge as a former 
poficeman and lawyer said-I have high reepecta tor him 
but he is one man who shows how some good people 
always go stray because of bad company-how there 
can be a crime when thin is no bfibe.giver shown theN. 
But at least he knows a little leas than the Prime MInIsler. 
He said that the tape showed that he was f8C8ivIng CMh 
from one Shri Aahul in the presence of one Shri Rateria. 
So. there was a bribe-giver. If there was no rjvfll(. then 
how did he get the money? Was It dropped hom the 
Heavens to Room no. 822 of the Taj Mahal hotel? Were 
monies pouring in hom the sky? Even our good friend. 
Swami Chinmayananda who has now been entrusted wttb 
the job of rnaintair*lg the law and order of the country. 
having breached every law in this country. would not be 
able to persuade God to drop some money for him. But 
this gentleman by twiring his moustache was getting 
money hom the heavens. 

Sir. what was the response of the great leaders of 
the BJP? This Is very impoftant. The youIhfuI pr8Iktent 
of the BJP-who Is chamng of 8Om8lhIng in 2004. ;.t 
waling for the fal-end also the DepuIy-Prtme MInIster. 
who is in c:tage of the law and order in this country 
and thereby of the national morally said Ihat Judeo was 
being framed a'Id thai the tape was manIpuIIIIad Ind 
inIerpOI8Ied. A judye",ent was daIIvefed bv the Deputy-
Prime Mini.aer and the CBI woUd otMouIIy be InIuenced 
by this ........ _ he is expecDlg to .. nul in the a.ir 

of the Prime MInister. So. an immediate clearance was 
given. 

Sir, then Ihere Ia eomeIIing .... about which our 
good friend Shri Pawan Kumar Banaal hal alrMdy 
rnellIIoil8d. Now. whIII cId one 01 the General ~ 
who ha. made electioneering a matter of event 
management, .I.etton. ate no longer poIIHcaI ~, 
It Is a matter 01 evenI ~II-of the Party uy? 
He aaId. .. ..... could have coaInced to eneure that 
Judeo convnIlted political hanlldri. There can be both 
poi1lcai and busIr-. Imereeta behind It. I do not rule It 
our. This was one judgement deIivenId. Another WIll bv 
the youthful law MinIster who has brazen-facedly violated 
taw-I will come to that ..... -eald. 'the whole thing 
II1IIICka 01 a Iting operation. WhMe It Ia true that poiltlcai 
paItIea collect fundi for eIectioIlMfiI !g. no Central MinIIter 
IhouId go to a hotel room pereoneIIy to collect cesh'. 
What did he go there for? The hIMg charge 01 a room 
tor one night In that hotel Ia AI. 20.0001-. Old he hire It 
hknIeII? Somebody .... hired for him. Who was he? 

Whole Intereat wu It to entertain him there In that 
room by paying A.. 20.000 for that room? ... 
(I~) Or did he hire It hImeeIf? He wu the main 
actor. This II the dlatOltecl viIIon that you have. Then. 
what did their mentor. the ASS apokeernan, .. y? He has 
Mid. "'TtI1e Ie a conaplracy Involving the Chrlatlan 
MlalkJnariea .-1d the Congreaa Party.' It Ia for them to 
...... I do not hold brief for them. But one aIIo hearI 
that other IntereIJta ate Involved. that Ia. the ChrIstIanI '*" the Congreaa '*" aomebody. The tun truth will come 
out after the C8I compIeteI Ita InveItIgatIon which has 
not yet atarted. It Ia ItIII In the Itage of Inquiry. ShrI 
Sahu know. the difference between Inquiry and 
inIoe.lIgatIon. Therefore ... he hal rightly Itreaed on It. 
It Ia only In the age of inquiry. From 18th of November, 
we are today on 101h December. It II Itln inquiring. And 
.. regards the other peraon. we are very happy to get 
hold of him. I do not know about the truth or otherwIIe. 
He has been apoIIed and a chargeIheet has been flied 
the next day. 

Now. what doll another ~Secr ... ry aay who 
sometime.. I find. Is a .poke.man and not a 
~ However, he .. ya: 

~ " cIearty a deep rooted conapIracy and the chief 
benefIciarieI .... Ajit Jog; and the Congress Party. 
DefInItely, there has to be some busIneas Intereata 
aIIo. They either have Interesta In amattiIgarh or 
... bac:kera of Jogi and the Congreaa: 
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[Shri Somnath Ch8Itef1eeJ 
Sir, why am I reeding this? They are finding out who 

has been reeponstbIe In dI8cIoeing this. But nobody is 
saying one word about why money has been taken by 
that gentleman. 

Now, the Prime MIniater .. ked him to reeIgn. wtry? 
If nothing wrong wee done, why cId the Prime MInister 
uk him to 1'88ign? Then, when the Prime Minister asked 
him to realgn, what he says? He has reminded us that 
Gandhiji used to take money and Bhagat Singh used to 
take money. And eomewhere he said that If he takes 
money for a social caUH, what is wrong. Let us know 
this. I would have thought that the Prime Minister would 
tell us because he wu working under them. He belongs 
to that party. They have not jettisoned him. He has not 
been suspended. He wu adorning the election platform 
during the campaign and they were trying to get votes 
from the people by aayIng, "How wronged he has been-
the Raja of Jaapuf" Is this the way you deal with public 
affairs and serious charges of corruption? Not one word 
hu come from the hon. Prime Minister. 

Let us look at the way the investigation is being 
carried out. I would Hke to say about a statement made 
by Shri Advani. When the inquiry came up, Shri Adveni 
who landed in the State capital, Raipur, the day after the 
scandal broke out has this to say. ·Perhaps this is the 
first time that politics has been reduced to the level of a 
sting operation." Now, who is directing the CBI? Under 
what jurl8dlction is he directing the CBI? Is the CBI under 
the Home Minister in this country? "The CBI will not only 
investigate the charges against Judeo but also who made 
the tape." Who has to issue that Instruction? And It was 
the next day before a final order has been isaued for the 
CBI Investigation, the Prime Minister said that only 
reference had been made, papers had been sent to the 
Cabinet Secretary to be forwarded to the CBI. No 
investigation has started. 

Then, it has been directed to go into as to who 
made the tape. I shall come to that later. This is the real 
catch in this. See how they have diverted the Tehelka 
inquiry I They have entirely vitiated the Tehellca Inquiry. 
They have manipulated it for their party purpoee and for 
their partisan ends. It is a travesty of justice that has 
taken place in the TehtJlka cue. Preci8eIy that has been 
their attempt In this case also. 

Now, so far as the Inquiry is concerned, after SM 
Advanl's statement, what happened? Here we have this 
obliging CBI Director, who has just retired. What cId he 
say? He went to the P .... and made a statement. He 

spell out to the Outlook the broad framework of the 
investigation. Within a few days he has decided the 
course of .::lion. He said that the authenticity of the 
recording wiN have to be first established. Tests will have 
to be carried out to ascertain if any voice had been 
dIJ)bed later. What for? The issue is taking money. That 
has been admitted. For what purpose and for whom has 
he taken the money? What further Inquiry is necessary 
in this case? He has never denied having received the 
money. On whom the onus falls? He has received the 
money. He has to state as to how this money has been 
received by him. Is there a case of proving that he has 
taken the money, which was sought to be disputed in 
another case? CBI has priorities. They said that 
establishing the authenticity of the tape is the priority for 
them. The room in the five star hotel of Delhi has been 
established. So, the next priority is tracking the persons 
who hired the room. Maybe to find out the accomplices. 
But the main issue is whether Shri Judea as taken money 
and for what purpoae and for whom. 

The face of the man, Shri Rahul shown on the tape 
handing over the money is not visible. So, his identity 
has to be established. Then the conspiracy angle has to 
be established. Shri Sahu, does it not disturb your 
conac:Ience? You were a sincere policeman. I have never 
heard of this. This was started from the Tehelka regime. 
This is the biggest cover up operation being carried out 
to divert the attention of the people from the main issue. 
That money was sought to be utilised for the election 
which wu in the offing at that time. 

What has CBI got to do In this? What is the scope 
of inquiry? I would request the Prime Minister to teU us 
as to what is the scope of inquiry in this. Who has 
dictated the CBI COUt"88 of inquiry regarding authenticity 
of the tape and about the persons reaponsi)Ie for it, as 
desired by Shri Advani? He is carrying out Shri Advani's 
declsion. I would Hke to be informed by the 000. Prime 
MiniMer whether the Inquiry has been completed. That is 
one. Secondly, we would like to know whether any 
question has been put to SM Judea by the CBI. I would 
like to know this. I would like to have a specific answer 
on this. H88, at least, any polite conversation been carried 
out between IMt CBI and ShrI Judeo? What has been 
the inqWry from 171h NoYember to 10th December1 What 
is the reauIt of this inquiry? Has there been any move 
apart from some auppoeed inquiry which is going on. 
which nobody knows? ShrI Sahu, does this caae not 
merit an FIR? I would Ike the han. Prime MIniIII8r to 
InIonn us. Let hin be ecMeed ~ or wror9I by his 
Law Mnaler. He IhcUd tel lie this. He 8houId ... the 



397 AGRAHAYANA 19. 1925 (SaD) 398 

country into confidellce. TwenIy-four days hIlYe eIIpeed 
What are they doing? Til today only this PrelimlMly 
Enquiry, what they caU PE, is being auppoaedIy carried 
out. The ob;ecIiYe is nothing but to permit ht ge ....... en 
to remain out of jail and to be utiIieed as • apecImen of 
being a wronged p8ftIOI1 by the machInaIioN of ShrI AlA 
Jogi who was the Chief Minister of Chhattisgarh. I .., 
fIlMing It very clear. I have nothing egMlat him. I am 
not shedding even one ..... for him. I am not holding 
any brief for him. " he is guifty, he ahouId suffer. Hie 
Party. I find, has already taken some It8pe which the 
BJP has not shown the courage to do that 

Then, he talks of the eBI revealing to the meda the 
copies. This is another very serious thing. An Inve8tIgating 
agency goes to the Preee only If they have some COIICI'8Ie 
evidence in some matter. leaks are regularly being made 
to the Preaa. The CBI revealed to the media that It got 
copies of Amit Jogi's e-mail communication IhowIng that 
Shri Jeremiah, a Director of the Raipur-baeed Akuh 
television channel had ~ plans to trap Judev. I 
would like to know with all sincertty and humIIlly this 
question. What Is the relevance of who was taking the 
pictures, who had organised the television video fIInw to 
be taken? How is It relevant for the main issue or whether 
Shri Judev was responsible or not? This is what Is being 
informed to the Preas; leaked to the media as if those 
are the real issues in the Investigation or • sort of an 
inquiry. Is it the main issue? The whole country Is being 
today told by the hon. Prime Minister of India thai the 
eBI Is acting according to its own dicktates without being 
interfered within its Investigation. 

So for, this investigation is about the identity of the 
bribe giver. There is no dispute about the bribe-taker. It 
is deliberately a mis-direction on the part of the CSI to 
show that this is the real inquiry; It wants to find out the 
person who has been responsIH for taking the video 
pictures. Can there be any explanation? 

We have a very celebrated lawyer here, Shri 
Mukherjee, for whom, I have ~ regMia. He Is one 
of the best legal brains. I am sure he Is feeUng 
tn:OmfOl1able that til today, the CSI .,. not taken any 
steps to inIen'ogate the persone 1rwohIecI, ~, Shri 
Judev and the other genIIeman Raterie. They have not 
even taken Into custody any documenl I do not know 
whent is this money. WIth whom Is that money? How 
much money Is involved and where Is 11 I do not know. 
What has the C8I done with regard to the recovery of 
that money? rll today, nothing has been done. 

" the CBI has pursued a normIII prooe. of IncIl*Y 
on the baIiII of a fJI'/tM __ caee by lodging an AR, 
~ Shri Judev, IuuIng eearch warranIa agaInet him 
and huIng his bank accounIa, • would .... have some 
impect on the method of inquiry, on the public mind .. 
to the Govemment's llnoerlty and ~. But the 
prwnIer agency In our country Ie now being tainted by 
political biM. Can we forget here one thing? What has 
thia Government done through the IIQII'ICY of eBI In the 
case of TeheIka? We know that the AImt otflcera, .. 
some of our friends menIIoned here, who .... Ihown 
acx:eptiIlQ money on T eheIka Iapes, . have been court-
Martlalled. 

But Shrt Bangaru l.axman has faced no action end 
the Ia.der of anoIher poiltlcai parity Ie .. ytng that there 
has been a wrong doing 80 far .. ... Ie concerned. 
Here, again, a big campaign Ie going on about the 
Uhetlticlly of the tapea. One learned judge who headed 
the Comfnjajon Mid thai they are perfecIIy In orcIer, 
there has been no doctoring and they are original .,.. 
but another learned judge has now directed execdy the 
oppotIIte. Now, the whole country does not know and the 
Parliament aIeo does not know what Ie the poaItton 
regarding that Inquiry. In the mean time, what has 
happened? There W88 • eearch for the eecret backera of 
TeheIca. TeheIka, .. an organleatlon, Me been totally 
.-.troyed and decimated, TheIr web-eIIe has been cIoMd. 
Ita owner Ie deeply In debt. Two Inveetora In Tehelca 
have h8d their IIvea deItroyed. TeheIka'l ..... have been 
haseIed, ~ end .....-s. About 14 ~ 
have been launched agaInIt them and the MinIItera are 
sitting hera and glibly talking about mOf'8lIty. The Prime 
MInIster Ie telling ue thet the eBI Ie prooeecIng on ItI 
own. I would submit that thII Is the went type of cover 
up opeIation ever undeftMen, I think, In any ctvIIiMc:f 
country. This II the position with regard to Tehelka 
episode. 

SIr, .. has been r1ghtIy pointed out by Shri PlIWan 
Kumar Bansal, Iting operationI are carried out In many 
CIIMI end decoy wiIneIIeI are there. The Privy CouncIl 
has obeefwd and It hal aiIo been IIPPfOV8d by our 
Supreme Court. I quote: 

" evIdeIlCe was adrnIuIbIe, " matters not how " 
W88 obtained. Casal of brtbery end vice rely on the 
evIdeIa of np witn..... or bogue CUItOmerI· 

SIr, very iq)oItIInt end high funcIIonart8I of clfferenl 
dIIpertrnenIB of the Government had been arNIted In the 
pelt on "*'Y oec88l0ul with trap wIn •••• I, with dec:oy8. 
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IShri SomneIh Chatterjee) 
Now, what is special In this case? It is special because 
the gentleman Involved belongs to the BJP and aIIo 
because they were facing an eIec:tIon. What has heppened 
now? We should look at the difference In approach and 
attitude of the Government. The next day after Ajit Jogi 
episode. a CBI inquiry has been Instttuted and righIIy 10. 

I do not mind that. An FIR was flied Immediately. " there 
is a prima facie case it should be done and I have no 
objection, but In this case, for 24 days no prima far;;e 
case Ie seen on a person who has confessed to have 
taken money. 

Sir, we would like to know and the country would 
like to know as to what was the aocIal cause for which 
he has taken money which makes the Prime Mlnlater 
happy. If he is 10 satisfied, there was no reuon for 
getting rid of him from the CouncIl of Ministers. Now, the 
Prime Minister Is allowing the same perIIOI'I, whom he 
had asked to resign from the CouncIl of MIniItenI, to go 
along with him and the Deputy Prime Mlnleter 18 gIYIng 
him certificates of honeIIy and giving him credIMIIIy before 
the people of this country saying that he hu been 
wronged. It is lik. saying: 'Look at me, I am AlaI BIherI 
Vejpayee. I am 80 strict. I have asked him to reeIgn, but 
I am keeping him on my lap. I am providing him 1oIIIpopa.' 
This Is the credibility of the BJP, this 18 the morally of 
the BJP and It Is expected that we, Member8 of the 
House, would have to ditto their line. They are uIIIIaing 
it for political purpoeea, for vitiating the atrnoephere In 
this country. That gentleman taIka about his war against 
Chri8tlenlty and It does not disturb their conscience. 

Sir, I thought this was a case of seIf-confeued guilt. 

It Is the only case of punishment, but punlahmant 
that BJP has given to him cannot satisfy anybody. 

SHRI ANIL BASU (Arambagh): It is only to save the 
skin. 

SHRI SOMNATH CHATTERJEE: He ha. been 
supposedly punished by asking him to resign. But we 
have the wonderful example here. A minister resigned 
on the ground of allegations of moral turpitude but was 
unfortunately reinstated even before the Inquiry was over. 
There Is ample evidence of that. A minister who resigned 
committed to the peopl. of this country over 
Doordarsharl-Officlal channels: - I shall never go back 
to the Ministry unJess I am exonerated.- Today he is so-
called 'adorning' the Treasury Benches, restored lIS a 
Minister. The Opposition obviously cannot treat him as a 
bonafide Minister of Defence. 

I think, the future of this country camot be left in 
the hands of people who apply double standards in C888 

of important public occasions. The question is whether 
this COU'1try should be allowed to be overtaken by corrupt 
elements, whether politics should become the battle field 
of conupt, whether probity in the admi~ has arPf 
relevance. This country has tremendous problems to 
sofv&-mOunting unemployment, greater and greater 
penury of the people, serious economic distress, and 10 
on. The whole national fabric Is being ripped apart on 
the basis of religion. Can we afford that this country 
should be governed by people who indulge in this type 
of corrupt activities? Therefore, the least this Govemment 
can do Is this. We demand that if they have any sense 
of propriety, if they have any sense of faith in the 
parliamentary system, they should accept a Joint 
Parliamentary Committee to go into that. According to 
the facts of the case, there is a clear interference by the 
Deputy Prime Minister and Important leaders of the BJP. 
So far as CBI Is concerned, we have no faith any longer 
In the investigation-at least in this case--by the CBI. 
Therefore, we demand apPOintment of a Joint 
Partiarnentary Committee to, at least, take the people 
Into confIdance. 

MR. DEPUTY·SPEAKER: Now, Shri Kirit Somaiya. 

.... (Interruptions) 

SHRI ANIL BASU: Oh, he Is taking the field. 

SHRI KIRIT SOMAIYA (Mumbai North East): Let us 
not worry because I am going to support Shri Sornnath 
Chatterjee. 

rrrtlltSlationj 

Mr. Deputy Speaker, Sir, I support the views 
expreaaed by Shri Sormath Babu. The guilty should be 
pwIished. Corrupt' and those who take bribe should be 
punished. 

14.48 hn. 

(SHRI P.H. PANDWf in the ChairI 

Somnath Babu, Pawanji and Suman jI have I1IiIIed 
aome points In the dillcllIIIion. Judev should be puniahed, 
guilty should be puniIhed. II Judev Is guilty he InUIt be 
puniahed. Tomonow if I am bn:t guMy of ~ 
acceptiIlg bribe and favouring aomeone, I should aIao be 
pwlished. II Juday Is gully, he should be puniIhed. If 
someone Is backing Judey and Jogi they must aIao be 
puniahed. I would like to support you In this maIter. _ •• 
(/~) 
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SHRI MAN! SHANKAR AlYAR: Hon'ble KirI SonWya 
ji 8houId be appainIed the MInisI8r of Home AfIaira. 

SHRI KIRIT SOMAIYA: Mr. Chairman, Sir, I .. 
expecting that the Iewl of diaal88ion wit be eIevIIIed 
however, it Is not so I have gone through the sbdement 
of hon'ble Prime Minister. About SJP and NDA 
GUYemment he has submitted in the House and outside 
of it that we should elevate our social and public 
character. It is not merely the question of elevation. 
recently during the Legislative Assembly election I had 
gone to Ajmer district of Rajasthan. I stayed there for 15 
days. Every day news and photograph of JudaY pubIiIhad 
in newspapers about his involvement In bribery case and 
the question used to be asked whether one should vote 
for such BJP. This campaign continued in newspapers 
for 15 days. If Juday has done anything wrong In Delhi, 
wi. the people of Chhattisgarh puniIh him? Not only the 
opposition parties campaigned in this way but the Leader 
of Opposition in Lok Sabha also had no Issue except 
that Judev belongs to BJP and Is corrupt and BJP wUI 
be wiped out In election. We are the democratlcaJfy 
elected rapree8l1tatives of people. Not a 8ingIe day peaaed 
when such advertisement WIlS not ~ BeeidII8 this 
video CD were distributed in the YIIagea of ChhatIIsgarh 
and recorcIng used to start at 10 O'clock. 

Mr. Chairman, Sir, we can befool ouraeIve8 but we 
cannot befool the people of RefaaChan, Madhya Pradeeh 
and Chhattisgarh the people of these states taught a 
lesson to the poIiIicians through voting and told them 
that democracy prevails. ,.. I had said In the beginning. 
.... (Intenupllons) 

SHRt RASHID ALVI (Amroha): He did not mendon 
about Jogi. 

SHRI KlRIT SOMAIYA; I am coming to that however, 
the way the name of Judev was propagated In eIecIIon, 
they 8houId have faced iIs coneequence. o.piIe that I 
would like to submit Ihat the hon'ble Prime MiniIter In 
this ataIem8nt has clearly stated that: 

The Delhi Ecition of Indian Expreea, Dated 18th 
November, canied out a news etofy, and I have 
recommended the .-.ignation to the Preeldent on 
17th November. - He also mentions that, -on my 
dinIcIion the Cabinet SecraIaty had forwarded .. the 
p.,.. Clippings on 17th and on 1. the Inu I MIgII'-Oi I 
-.rted.-

SHRI ANIL BASU: " WM ." enquiry. The PreIIS 
CIIppInga were eent to the CSt 

SHRI KlRIT SOMAIY A; Everylhing was submitted to 
the CBI and the CBI started Its action Immediately on 
18th of November. 

SHRI MANI SHANKAR AIYAR: For 23 days, what 
did they do? The preliminary enquiry was there for 
23 days; and 23 hours to tile ., RR against Shrl JogI. 
What Idnd of symmetry Ia there In the natment of caaee 
of both these persons? 

Don't let me to defend you because I want you to 
replace him. We have found out how Inefficient and 
unreliable he is lIS the Minister of State. 

rr""'tJon] 
SHRI KIRIT SOMAIYA; Mr. Speaker, Sir, I would 

like to know from ShrI Man! Shankar P whether he and 
hie other colleagues are concerned about Judev or JogI. 
H It Ie about Jogi then I am ready to dlacuaa It. I will talk 
about Jog! also however first of all I would like to know 
as to what Is behind the scene, whether It is Judev 
episode or Jog! episode. In fact my aubmlaalon Is that If 
any clscuaalon Is held In the House we should not get 
involved In anegatlon or counter allegation and mud 
slinging towards each other. Rather It wiD be better H we 
concentrate our attention to tackle the problem of bJack 
money and political corruption and how can we improve 
our political system. This Is the need of the hour. 

Sir, when the caaaette was being played, one of my 
joumaliat friend was sitting with me. When I asked whether 
it waa compari8on beh,een JudaY and Jog! he told that 
one 8m8II mistake of BJP II being projected .. a wry 
..not.. matter. While If one looks Into the hlatory of 
Congreu It Ie full of serious bribery epiIodH. But they 
are imocent. We accepted our COIWtitution In 1950. 

[English] 

The first incident WII8 of Shrt MudgaI. 

rr"""""'] 
In 1950, the Member of PatIament, Lok Sabha was 
ca&9d taking bfbt. One bIJIine.- howe bribed Membera 
of PIll1lament to 8Ik parIamentary question u that was 
to benefit that bust"... houM. Probebty you have 
ugoaa" IhaI epi8ode ..... (If'IItIt1upIJotv) 
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SHRI MANI SHANKAR AIYAR: I did not forget, rather 
you have forgotten. He was expelled from party and the 
House. WID you give the same treatment to Shri George 
Fernandes and Shri Bangaru Laxman? .... (Interruptions) 

SHRI ARUN KUMAR (Jahanabad): Do you not 
remember Laloo Yadav? .... (lntsrruptions) 

SHRI KIRIT SOMAIYA: Mr. Chairman, Sir, I honour 
the sentiment of Shri Mani Shankar Aiyar and accept his 
argument that he was expelled from the party, but what 
about after that. The history of Congress does not halt 
here. Shri T. Krlahnamachari was expelled ..... 
(Interruptions) 

{English] 

SHRI SHIVRAJ V. PATIL (Latur): Shri Krishnamachari 
was not removed because of this. What are you talking? 

SHRI KIRIT SOMAIYA: I have not talked about 
Krishnamacharl. I have talked about Shri Mudgal. Why 
are you Intervening? 

(Translation] 

Since it Ia In his mind 10 he Ie mentioning It. Shri Krishna 
Menon jl did not discharge his responsibility during China 
war in 1961 so he had to resign ..•.. (Interruptions) 

. SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, I 
would like to inform the hon'bIa Member that the China 
war was fought In 1962. He does not remember even 
the date correctly. 

{English] 

He does not even know the det.. what hi8tory Ie he 
going to taU ue? It i8 absurd. The man Is looking through 
piles of papers to pull out 8 piece of paper which Is full 
of wrong Information. 

(Translation] 

SHRI KIRIT SOMA1YA: Mr. ChaIrman, Sir, the hon'ble 
Member should be interested in the resignation and not 
the date of the war ..... (Infenuptions) 

SHRI MANI SHANKAR AIYAR: I was InfonnIng the 
hon'bla Member of the date. 

Just now he mentioned that Chineee 8gg .. _ion war in 
1961 and I am telling MIl that it was not in 1981 but In 

1962 and he is keen on teBing without knowing the date. 
How can I accept that whatever he is telling is correct. 
.... (Interruptions) 

SHRI KIRIT SOMAIYA: Mr. Chairman, Sir, I am 
thankful to Shri Mani Shankar ji that he. did not deny the 
resignation of Shri Krishna Menon rather he objected to 
the date only that it was 1962 instead of 1961. He came 
back to the Govemment. .... (Interruptions) 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): Sir, 
later on he changed from Krishnamachari to Krishna 
Menon. .... (Interruptions) What is going on, first it was 
about the date of war and now it is about the person. . ... 
(Interruptions) 

SHRI KIRIT SOMAIYA: Mr. Chairman, Sir, I have 
pity for the pathetic condition of the Congress. For his 
information I would like to inform him that there was 
case of Krishnamachari and also Krishna Menon. . ... 
(Interruptions) I would like to inform him further that both 
were forced to resign and both were reinstead. . ... 
(Interruptions) 

{English] 

I want to teU that point when you are talking about Shri 
George Femandes and other Ministers. .... (Interruptions) 

[Translation] 

SHRI MANI SHANKAR AIYAR: He should teU me 
when was Shri Krishna Menon reinstated? .... 
(Interruptions) Murii Manohar Joshi ji is right professor of 
History ..... (Interruptions) 

SHRI RAT1LAL KAUDAS VARMA (DhandhlMa): Mr. 
Chairman, Sir, he is trying to stop the rewlation of facts, 
by creating disturbance. .... (Interruptions) What does he 
want to say In the House. .... (Interruptions) 

SHRI KIRIT SOMAIYA: Mr. Chairman, Sir, the history 
of Congress does not end here. Its history goes from 
Dularam, Nagarwala, Lalit Narayan Mishra to Bofors 
Scandal. It began with MudgaI, then Munda scandal took 
place and the Krishnachari and Krishna Menon had to 
. .... ve .... QItQil,u to .................... n., 
also staged come back but the history does not end 
here. The House needs to be reminded about the 
alegations levelled against Shri Narsimha Reo when he 
was the Prime Minister ..... (Interruptions) 
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SHRI MANI SHANKAR A1YAR: FlnaIy, you ... 
wrong aIIegationa then the Court uonerata 1M tICCI.ed 
person and now you mention lhIIt 1M cue In which ... 
Prime MiniIler was freed by the Court iI ... symbol of 
corruption ..... (/ntenupIions) You tel about Juday ...•. 
(InIenupIions) 

[English} 

MR. CHAIAMAN: Shri Kirit Somaiya, the diIa'lSion 
under rule 193 is about Judev case and not about 
historical things. 

SHAI KIAIT SOMAYA: Sir, I am talking about 
corruption. 

• [Translation} 

• 

I want to reproduce history because they by to level 
&legations Met counter allegation against MCh other. If 
Bhartiya Janata Party commits a rniatIIke 88 a joumalilt 
was saying me hecat ..... BJP he. a deen Irnage. the 
people are likely to raise qU8IIIonI about It and the 
corruption is -vnonym with Congress .. the ~ .. 
related to ice and wetness to water 80 as the corruption 
is illlertwined wiIh Congress. and 1M people won' raise 
any qu8IItions 88 II is very much upected from them. 
Congrasa and corruption are synonym with each other . 
.... (/nfrJnuptions) 

[English} 

SHAI SOMNA TH CHATERJEE: Are you following 
them? 

[Translation] 

SHAI KlAIT SOMAIYA: Hence I wanted to MY to 
you that 

[English] 

Yes certainly. 

[Translation] 

I said initiaIy that 

[English] 

Yes we agree. 

We must raiIe the ItandIud of poIIIca and a.r.cter. .. .. 
(1nIemJpIions) 

[EngIWIJ 

SHAI SHIVRAJ V. PAnt: Sir. he II raising the 
atanderd of debate. .... (IntenupIIons) 

SHRI SOMNATH CHATTERJEE: By ..... ng his hand 
gesture. .... (1nfetrupIIone) 

SHRI KlRIT SOMAIYA: You asked about AlA JogI. 
.. .. (~) Aa I aaId now thaI,you mentIonecI about 
All Jog" .... (InfenuptIons) If you have MId Iboul It. I 
would certainly like to take about that alao. .. .. 
(/ntMupIions) 

[Eng/iMJ 

SHRI MANI SHANKAA AIYAA: Mr. Chairman. SIr. 
he aaya that we have railed the question of Shri AjIt 
Jog!. Where have we done thai? He .. not relevant to 
thiI Iuue. We are asking about Shrl OHip SIngh JudaY. 
If there Ie any relevance of the Ajtt Jog! cue to the 
Judev cue. then there can be a mention of .. but he 
wanta to come to the AlA Jog! CMe. How can he do 8O? 

SIr. I am railing a point of order. He he. to yield. 

My point of order .. under rule 353 and rule 358 of 
the Rules of Procedure. They clearly epecIfy that no 
aIegation of a defamatory or incriminatory nature IhaU 
be mede by a Member againIt any peraon. unIesa the 
Member hu given adequate advance notice to the 
Speaker and aIao to the Minister concerned 10 that the 
MInIIIer may be ... to make an investigation Into the 
ma .. for the purpoee of a ntpIy. " Shrl Klrlt SOfMIya 
....... to say anyIhIng about ShrI AjIt JogI. he has to 
give you a notice and you have to give It to Shrl SW8mI. 
We have to IIaten with glowing amuaement to whatever 
Shri Swami has to say. Only then II he lIIIowed to raIae 
ShrI AjIt JogI'a case. Sir. I seek your ruling under ,. 
353. 

I also draw your attention to rule 358 which 88}'1 
thai the Speaker. after having called the dention of the 
Howe to the conduct of a Member, who .,.,.. In 
Irrelevant repetition of arguments-and he Is really .,.,.....Ig In ~ direct him to dIsconIInJe 

SHAI ANADI SAHU: Hon. Chall11ian. may I Intervene? 
Can I IpNk on the point of order? •... (IntenuptionB) 
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MR. CHAIRMAN: KlncIIy refrain from referring to any 
matter other than the one before us for cIiacu88ion. 

(TraIWIdon) 

SHRI THAWAR CHAND GEHLOT (Shajapur): Mr. 
Chairman. Sir, while allowing to hold the dIec:uuion, Mr. 
Speaker had directed to hold di8cuuion about Ajit Jogi, 
this Is the ruling of the apeaker. .... (IntBtTUpIJons) 

{Eng/1M} 

SHRI KlRIT SOMAIYA: I have not aaId one eentence 
about SM Ajlt JogI. .... (IntBrruptione) tha'I, where Is the 
question of refraining? 

MR. CHAIRMAN: The diacuaelon Is on the statement 
made by the Prime Minister. If the Prime Minister's 
statement refers to Shrl AlIt JogI, you refer to him. H the 
Prime Minister'. etatement rete,. to Shri AlIt JogI, you 
refer to him. If there Is no reterence to Shri Ajlt Jog! 
there, then you refrain from It. 

SHRI KIRIT SOMAIYA: Hon. Chairman, Sir, eince 
beginning, all the apeakers have referred to It. In 
connection with that, they have referred to T ehella. They 
have referred to the Ieadere of the political parties on 
the other side. You have to check the record. I am not 
palling any defamatory remarkl ..... (Interruptions) 

SHRI SOMNATH CHATTERJEE: DIfferent approach 
has been taken In another recent case. I have not gone 
Into the merits of the c.... .... (IntBrruptions) 

SHRI KIRIT SOMAIYA: I have not paned any 
obeervation. I am stili putting my argument. I have not 
paaeed any obaervation. But you have built up your cue, 
I am building up my c .... 

SHRI ANIL BASU: But, Sir, he has raised a valid 
point of order. You have to give the ruling. 

SHRI KIRIT SOMAIYA: There Is no question of point 
of order. 

SHRI SATYAVRAT CHATURVEDI: Who will decide 
whether there is a question of point of Of'der or not? .... 
(IntenupIion5) 

MR. CHAIRMAN: There was reference about some 
persons who are outside the House. That was brought to 
the notice of ~ .. ~ir by the 08put¥ l,.eedIr qf the 
Congress Party sayinO that somebody'a name has been 

dragged who is not here to defend himself. At. that point 
of time, even I wanted to raise it. Since he has aInIadV 
raised it, the rule is there that we should not level any 
allegation against a person who Is not inside the House. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): He is mentioning 
what has come already in the newspaper. He is not 
making any new aHegation. 

MR. CHAIRMAN: The logic would be that there 
cannot be any debate on the conduct of a person who 
is sitting outside. If that is so, we can discuss only about 
ourselves. You cannot discuss about the society outside. 
They are the majority. 

SHRI SHIVRAJ V. PATIL: One can go to the court. 
One can file a cue over there and anybody can appear 
in the court whereas we are not allowing anybody to 
come to this House and defend himseH. We are duty-
bound to see that the reputation of a person outside this 
Houee Is not suUied. 

MR. CHAIRMAN: WaH, in that case, we can discuss 
only about the conduct of the 544 Members. That is the 
logic. 

SHRI SHIVRAJ V. PATIL: This House can decide 
about the conduct of the persons there. 

MR. CHAIRMAN: That is the rule. I follow the rule. 

SHRI SHIVRAJ V. PATIL: There is another forum. 
.... (IntBrruptions) 

SHRI KIRIT SOMAIYA: Shri Pawan Kumar Bansal, 
Shri Somnath Cha~rjee and Shri Ramji L.aI Suman were 
speaking. .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: I never referred to 
the culpability or otherwise of Shri Ajit Jogi. I said if he 
is guilty, he should be punished. But different standards 
have been appHed. .... (IntBrrupt;ons) 

MR. CHAIRMAN: You confine yourself to the 
diacuaaion on Shri Juday because that is the matter 
before the Houee. 

{T1'IItrSIIfIion} 

SHRI KIRll~Y4.J .... !_._~ ....... i""'" 

penIon who accepted money Is guilty but it is also to be 
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known as to for what purpoee the INIn8Y was aooepIIId. 
.••. (ItrIetruptioM) 

{English] 

SHRI ANADI SAHU: I am on the poke of Older wt*=h 
Shri MMi Shankar AiyaI has raIaed. .••• ~) 

SHRI MANI SHANKAR AIYAR: I want to know WMMr 
what rule he has raised it, because otherwiae the Chair 
is obliged to rule it out of order. Let him tel U8 what Is 
the rule. .... (Interruptions) I raised a point 01 order l.Ilder 
some rule ..•.. (InterruptioDB) 

SHRI ANADI SAHU: After the sting operation 1t8aIf, 
there was a conversaIion between peraona here and In 
ChhatIi8garh and Shri AjIt Jog! comes Into pIctunt. So, 
when you are cIscusaIng this matter, naturally Shri AlIt 
Jogi also comes Into picture becaU8e you are better 
knowing about the evidence, the relevant facta and the 
facts In issue. Fact In issue is money and relevant facts 
are all these things that he is quoting. .... (InterruptJons) 

MR. CHAIRMAN: Here we are not concerned about 
the Evidence Act, the Indian Penal Coda and the CrimInal 
Procedure Code. We are governed by the ruIee. If that 
is the case, If you read Section 58 01 the Indian Evidence 
1I.ct, it is admitted. It need not be proIted and \hefe need 
not be a discussion. 

SHRI KIRIT SOMAIYA: I am not a lawyer and I am 
not a legal expert. .... (Intenuptions) Please allow me to 
speak. .... (Interruptions) 

SHRI ANADI SAHU: The hon. Speaker also has given 
the ruling. .... (InIemJptions) 

MR. CHAIRMAN: If you raad Section 58 01 .. indian 
Evidence Act. then it need not be proved. There need 
not be any discusaion. Now, we are dieal88ing under 
the rule, not under any ordinary law ..... (ItrIetruptioM) 

[Translation] 

SHRI KlRIT SOMAIYA: Mr. Chainnan. SIr. I accept 
that argument 01 the appoeiIion thai they ..., mMioIled 
aItwr 8C8I1da1s beeIde8 TehIaIca. n.y ..., named eome 
persona and aIeo refened to the leaders 01 ... poi1lcai 

~ ~ II who .. tipyIng on Judey and from 
.... del .. get the money and liiio by whom .... ....., 

SHRI ANfl BASU: You hMdowr the CMe to cal. 
.... ~) 

SHRI KlRIT SOMAIY A: Who Mel aent RahuI? Old 
the eencIer 01 RetU belong \0 ChhatIi8garh? Wu any 
WOItdng ChIef MinIeler behind the C •• llate coverage 
invoIYing R.... and Judev? ThIs II \0 be found but 
wheIher he w.. asked by the leader of his party to 
hatch thIa pa.nnlng? It Is aIao to be found out whether 
the incident which took place after Judev epIeode was In 
arffW8'I linked wtI'I It or not. ._. (IntenupIJons) Everything 
behind the scene will have to be found out. 
(ItrIetruptioM) 

SHRI ANll BASU: Who got the money? .... 
(IntenuptJons) 

{EngIIIIh] 

Who Is the benefIcaIy? n.t It the poInL .... (I""",."",.,) 

[T"""'IIon] 

SHRI KIRIT SOMAIYA: You uk this to ~ JogI. 
Wtrv do you ask It to me? .... (Intetrl.lplJoM) 

SHRI ANIl BASU: Mr. ChaIrman, Sir, the whole gM'I8 
came to an end once the money wa. taken. .. .. 
(/~) 

SHRI tAl MUNI CHAUBEY (Buxar): Mr. ChaIrman, 
Sir, who owna thIa Ak8Ih Channel who It behind this all 
thIa COI!IpirIIcy? ThIs cfIIQlIIion can not be completed 
without making a menIIon of what hal been twpOrted In 
the newlptIpeI ,.rditg It. " IhoukI be fcMnf out • to 
who 0WI1I thIa Akuh Channel. .... (1nttItnJpIJt1M) ThII 
diIc:uIIb'I can not be completed wtIhouI knowing It. .••. 
(IntetTl.lplioM) 

SHRI KIM SOMAlYA: Mr. a..Irman, Sir, when I 
was t8IkIng aboUt poIIIcI and conupCIon then I W8I trying 
to make thIa point. You u.ten my entire veralon. 
(1tJtenupIIotw) 

[EngIWJ/ 

MR. CHAIRMAN: StwtIOrtl 80rNIIya It .. 1CII1g. He 
II not yielding. 
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SHRI KIRIT SOMAIY A: I would like to draw your 
attention to one thing. We contest eIecIIons and we have 
to aubmIt our dally accounts to the Election Commisalon. 
We aubmIt most of the accot.ms and we .1bM the 
expenditure eccount ella. But whId about the receipts 
about the money received? .... (InterrIJpIJoM) PIeeN Iiaten 
to me and you will agr .. with me. 

SHRI SHIVRAJ V. PATIl: Should we take money 
from anybody and give it to the Press? .... (Interruptlona) 
This ie getting lntolef8ble. .... (Intenuptions) 

(TraMlation) 

SHAI KIAIT SOMAIYA: I would like to .. y that you 
may check the eccount of any poIIIical party aay Congreaa 
account. The expenditure might be found to be done 
through cheque payment. However now many donors 
make payment by cheque If we look at the Income stock. 

(English) 

SHAI SOMNATH CHATTERJEE: That may be his 
experience and his party. experience. He camot say 
that everybody i. doing thla? .... (Interruptions) 

MA. CHAIAMAN: Pie ... do not generalise. 

.... (lntenuptJons) 

SHAI KIAIT SOMAIYA: Sir, we can atop this. 

(Translation) 

When T.N. Se8han heading the ElectIon CommIuIon, 
tried to introduce several measures for electoral reforms 
he got a lot of aucceea also. Today I would Ike to state 
in the House that those Indulged In corruption 8houId 
certainly be puniehad but at the same time there is a 
need to make the whole scenario transparent and efIIcIent 
by bringing In electoral reforms. It should not be the end 
of road to electoral reforms. There should also be a 
provision that the maJority party be given an opportunity 
to form the Government and also safeguards be provided 
and mechanism be evolved to check the sting operation 
launched to break majority party'a Government. We should 
certainly hold diacuasion on Judev episode but the guilty 
in this case be certainly be punished. The Judev episode 
was followed by Jogi case and there is a possi)iIIy that 
any such cue might also come to the font connected to 
Telhaka epi8od8. Where are we heading? All MP offers 
money to another MP to switch his poIItaI party and 
one MP entices other UP tor Chief Minl8tershlp. . ... 

(ItJIiIIInJpIJons) A ChIef. MInist8r asIca an MP to bring ..., 
MLA'. with him. A Chief Minister also says Ihat he has 
the permission of his party ..... (IntemJptions) 

SHAI MANI SHANKAA AIY AR: The same thing has 
happened In ArooachaI Pradesh. You ask 88 wheCher it 
has not been 10 there, you did the a8me there. . ... 
(Interruptions) 

(Enf;ish) 

SHAI KIAIT SOMAIYA: I am concluding. .. .. 
(Interruptions) 

{Translation] 

There should not be any difference between what 
we preach and what we practice. If we want to eliminate 
corruption, then we should be ready to work together 
and we are ready for it. We ordered the inquiry into 
Judev episode very next day. I would Uke to say that 
under the hon. leadership of hon. AlaI Biharl Vajpayeeii 
we didn't indulge In the scams Uke Bofors or Nagarwala 
scam. Here Somnath Da said that. 

(English] 

I am worried about the future of the country. 

(Translation) 

-I would Ike to quote the same Indian Express to whom 
Sonvlath Da was referring which says,-

(EnglIsh] 

A welcome decision. Well done Prime Ministerl' 

{T1'IIMIatJon] 

I would like to quote further. The same Incian Express 
has written. 

(EnglIsh) 

The NDA Government has many achievements to lis 
credit. " should certany clean its t9Y blot. 

Anyone who • ~ should be pwIiIhed. Lady I ~ 
like to UtI. 

(EngIiIIh] 

Let us not worry abouI our '*n. 
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[T ranslationJ 

Our Mure is golden as wei as secure. I have already 
said that the fore9\ exchange reserve that had dipped 
so low that the gold had to be mortgaged to maintain It 
has now crossed the 100 billion dollar mark.. We have 
given the credit worth As. 70,000 crore to the farmers 
~n four years. Similarly we have given 1 Iakh crore 
rupees as hoUSing loan to the people. You built 500 
kilometer long National Highway in 50 years of rule. While 
we constructed 5000 km long additional highways. 

lastly I would like to say that the 19th century 
belonged to England 20th century to America and the 
21st century would belong to India under the able 
leadership of hon. Shri Atal BIharI Vajpayee. 

(English] 

SHRI ANIL BASU: Sir, if both sides of the House 
have agreed on this point, what is use of continuing the 
debate? Let us direct the CBI to lodge a FIR and take 
action ..... (Interruptions) Let this House give a direction. 
.... (Int8lTUptions) 

15.18 hrL 

PRESENTATION OF PETITION 

MR. CHAIRMAN: With the leave 01 the House, I wIR 
aJIow Shri K.P. Singh Ceo to present a petition as Ii8ted 
at item no. 18 in the List of Businesa. 

SHRI K.P. SINGH DEO (OhenkanaI): SIr, I ttwlk 
you very much for giving me permission to preeent a 
petition signed by 8hri Rasa Behari Nath and other 
teachers of Talcher Thermal High School and Primary 
Schools, NTPCITTPS, DIstrict Angul (0 ..... ) regardng 
Inclusion of teaching staff of Teicher Thermal ~ School 
and Primary Schools Into NTPC stream. 

15.20 hrL 

DISCUSSION UNDER RULE 193 

AE: prime ........... SIIIIINnent on the R ... .aon 
of Shrt DIHp SIngh JucIft from the CounCIl or 
~ 

[T"""""] 

SHRI RASHID Al VI (Amroha): Mr. ChaIrmen. Sir, 
we 818 di8cussing here a very serious and daIicaIe .... 

It is paInIuI enough that everyone uw II on CO but what 
is men pMIIuI II thII .. ruling IIde is keeping ill eyea 
cIoeed to It. If an error ia IICttJIIned then Ihere is at Ieut 
a poeeIbIIly thai It would not be rep .... d. After listening 
to KIrtt SomaIya ii, one getI an Impr8eaIon that BJP is 
trying to jUIIIIy .. dMde on the plea that Congr ... hae 
aiIo been committing the same deede. InIIead of giving 
cIaIIficatIona they are quoIIng or miIquoIIng history to 
claim that what they did was juatlfied beca'... minlatera 
n leadera of Other parties committed the earne acta 
n thla Shri Judav ahoutd be pardoned; it Ie rather 
very dangerous. 

" Govemment had only said that Judav did was 
wrong and an FIR would be lodged and than the law 
would take Ita own course, then probably It would not 
have become a subject of diacu8aion here, but no FIR 
has been registered aga/nat him 80 far. CBI Is Inquiring 
into It. What Is being inquired? One gets an Impreaaion 
from Shri Kirlt p's speech that the inquiry Is against the 
person who gaw money. But what about the reaponalbility 
of tha person who received money? All the newspapers 
and TV channeia of the country had a full coverage of 
the incident It Ie abaoIuteIy wrong to aay that money 
was taken for electoral expenM8. The tranecript of the 
conversation printed in the newspapers clearly indicate 
that he not only promIeee an Auatrallan company for 
mining lease In Chhattlagarh but aJao In Ortua. Even the 
name of Oriaaa Chief Mlnlater has been mentioned. Many 
... dIn 01 BJP Chief MInIMar has been mentioned. Many 
Jeadeq 01 BJP wenI INn on TV aayIng In their apeechee 
that 8M Jogi hae menIIoned the name 01 Shrlmatl SonIa 
GMCIW and ahe 8houId be proeecuted. But nobody aaId 
that Ortua Chief Minister should be prosecuted. I regret 
to aay that H the BJP Govemment continues to work In 
the aame manner, It wII deatroy all the In8titutiona of the 
country ..... (IntemJpIJonB) CBI Is acting completely under 
poIIticII preuure. One cannot hope that CSI would work 
In an ~ manner. Truth behind the CO Ie being 
Investigated. But what aspect? KlrIt Somalyajl, I am 
ashamed to say that It Is the aame BJP, which wanted 
to rule the country In the name of lord Ram, which 
wanted to bring Ramrajya and which used to show the 
people YiaIona of what would be RamralYa and that Is 
what they want to do. Now they are trying to emulate 
what eongr.. cId. They did not get power to .... us 
what eongr.. did In 50 years 01 Ita governance. TheIr 
GcMmnWIt W8I fMde pouIbIe only due to mtadeeda of 
.. eorv- RIle. The mIadeeda 01 the Congresa party 
fon:Ied people to Iw1d CNW NIIgna of ~ to the B.IP. 
BJP .. hMdId ovw ~ __ • people believed 
thai twv would brtng abouI aome change, would work 
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(Shri Raehkt AIvI) 

with honeIty but now IbI ..... face is expoMd before the 
people. Every OCher day we hear of a new 1C8m. They 
need not be happy becauae they have ....-ned power 
In three states. K1r1t ~, you ant my friend and I would like 
to tell you that a crime ill not juItIfted It you have won 
or lost elections In a particular state. SImply because 
they have won eIectIon8, their crimea cannot be washed 
away. They have not won In thoM stat ... They have not 
done anything in the five years which would have made 
them victorious. This is more a defeat of Congress party. 
If the Congress had governed well In the three Itates, 
they could not have won. But the victory of Congr8as 
party In Delhi Is defeat of BJP and the UnIon Govenment. 
Mart< my words, their fate wi. be the same In the coming 
Lok Sebha electlone, as was In DelhI. AntI-Incumbency 
factor. which wort<ed In the three stat.. due to which 
they won. will aJao wort< In the country and wm ensure 
their defeat. 

Ajit JogIjI is being repeatecly mentioned. I do not 
want to defend him. But IbI heartening that Congress 
Party took immediate action against JogIJI. In addition, I 
would aIeo like to condemn what Shri Jog! dd. But believe 
me, they do it almoat on dally basis.· They might aIeo 
think about it. 

(EngII8h) 

MR. CHAIRMAN: Shri Atvi, you CMnOt refer to the 
conduct of the Speaker of a State Asaembly. No, It 18 
not proper. I expunge that portion. The name of the 
Speaker of any State LegIaIature cannot be dragged In 
here. 

.... (Interruptions) 

[TransllJt/on] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
(Pumea): Ita not proper to refer to Speaker here. 

MA. CHAIRMAN: It has been expunged. 

[Translation] 

SHRI RASHID AlVI: You .. id and I agreed. ,.. you 
said, I ought not to have named any Speekw, I wilhdraw 
that. But pIeue believe me that 8ImpIy wIIhdrawIng my 
atatement would not .r the truth. It wtI 1'8fnIdn. 

0Elcpunged as ordered by the ChaIr. 

It 18 quite bewildering to see how C8I and oIMtr 
InItItutions are functionilg in the country. The ~ 
Court Judge who ordered lodging of AR against Ms. 
Mayawali, was made the Chainnan of Consumer forwn 
the very next day. Whether this will not create 
mi8concepIion? Whether such acts wtI not give indications 
of wrong Intentions of the BJP Government? 

[English] 

SHRI KIRIT SOMAIYA (Mumbai North East): Sir. I 
am on a point of order. His party is making remar1<s on 
a judge of the Supreme Court, and his behaviour. The 
Supreme Court Judge had given some judgement and 
the next day he was being lured and made the Chairman 
of some Consumer Forum. .... (Interruptions) Sir, I think 
that It is not proper to pass strictures against a Supreme 
Court Judge's behaviour. 

SHRI MANI SHANKAR AIYAR (Mayiladutarai): Can 
you deny that fact? Is that not a fact? Do you refute that 
fact? 

[Translation] 

SHRI RASHID ALVI: It is true and where would I 
mention it if not in Lok Sabha How can the House remain 
unconcemed to the fact that they Intend not only to make 
CBI dishonest but also want to tum judiciary Into a puppet 
In their hand. What can be more disconcerting than it. 
The people of the country should know this. 

SHRI MANI SHANKAR AIYAR: What did he do with 
the Chairman of the Inquiry Commission? 

SHRI THAWAR CHAND GEHLOT (Shajapur): It is 
objectionable. The mention made by the hon. Member 
that we want to run judiciary on our wish is not true. It 
should be expooged from the proceedings. It Is correct 
to say that he is wor1<lng under any influence. 

SHRI RASHID ALVI: Sir, the entire country should 
know the truth. I know that they would make lot of hue 
and cry over it as it always hurts to rub one's achilles' 
heel. " it is so, he should try to bear the pain. It is 
difficult, however, after the result of Partiament he would 
forget this pain. I do not want to go Into detail but only 
want to say that this Is a corrupt government and there 
can not be a more shameful act than defelldillg Judev. 
I want that Joint Parliamentary CommIttee be COI~ 
to probe into the matter. " the Government haw even 
an Iota of .... In damocrecy then it should try to find 
the truth. Bhartiya JaNda Party always claims that they 
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want to 8bel1gihen the damocracy. I want to .. upon 
that the truIh be found out Md • '*' happen only • the 
Joint p..-n.ary ComrniIee inquire no the ....... 
Judev should be immediately -.eted end m8IW be 
investigated. 

It is ANIIIy UIlfortwaIda that the DIG who called on 
,iudev for investigation was transferred. When Klrit 
Somaiyaji was speaking, having llatened his tnt two 
sentences I felt that BJP ~ npeI him becaI_ he 
was speaking the truth. However ultimately, he adopted 
the same tone that wee expected. 

He adopted the usual 8Iance. ••.. (Interruptions) They 
can not survive without BJP. Though they failed to nNICh 
any alliance with BSP, they gave the slogan of BSP is 
Bijali Sarak and Pani and they could won the election In 
the name of BSP. They can not win election without 
BSP. Sir, I submit that a Joint Partiamentary ConmIttee 
be constituted, AA be registered against Stvi Judev and 
he be arrested immediately. 

SHAI ANANT GUDHE (Amravati): Mr. ChaInn8n, Sir, 
hon. RashId AIviji preeented his views with conviction 
and aplomb. He said that people did not vote for BJP 
due to the lack of pertonnanc:e by eonor- but due to 
iIB electoral mistIIkee. Mr. ChIIIn1wl, Sir, the eIectionI In 
three 8tatee were not won on aocount of the ~ 
made by Congreu on eIactofal ttont but due to the nIPid 
development and progresa made by BJP under the 
leadership of hon. Prime Miniater. The people of ttne 
Stales have come to know that development can only be 
brought by the BJP and Its allies. Hence they have voted 
BJP back to power. The cfl8Cussion on the corruption 
has taken place several times in the House. 

Mr. Chairman, Sir, fonner Prime Miniater Shri RejIv 
GancIU had said that If one rupee Is aIocaIed for the 
development of the people by the Centra, Only 15 peiIe 
reach to the viIIage8 that Is 85 paise .,. VIIiIh pocketed. 
This was stated when eongr.s had Government .. the 
centra 88 well 88 aImoat In all the Statas. In a WfI'J he 
had accepted that Congreea In , .. polleible for oonuption 
in the counby hence the CounIry'. ,*alopment is not 
taking pIKe. As far Juday conuption cue is concerned. 
hon. Prime Minister has made a atIItI8r'nenI In this ragIIId 
and • is being dabIIted In the Houae. The word oonupIion 
has been I8nned 88 formaIily In StDa being ruled by 
Congreea. EarIar TahIMa .... loOk place hi wee 
broughI to the font by eIec:troIlic mecIa but Itw people • 
do not believe In tMm. It wee ehown on C8rI*a ... 
pIICk8Ia of money were accepIed but no body knew .... 

8X8Ctty wee IhenI In packets. Everything is poaeI)Ie In 
this electronic end computer age 10 nottq can be 8IIId 
will ~ IIbout this apIeoda. Here It has been uId 
thai except Juday ... nothing be dllQlU8d but how 
can It be poaeIbIe? Telgi ecam of As. 23000 crore took 
place in MINraahtra. EntIre world, entire mecIa Is blaming 
the MInIater8 and Maharuhtra and rest of the States I.a. 
Anctn Pradaah. Gujarat and Kama.. have ordered 
CBI inquiry to probe Into the ecam but Maharuhtra 
Govarnmant have taken two months to order CBI inquiry 
Into the matter. 

(English] 

SHAI SHIVRAJ V. PATIL (Latur): Sir, the matter Is 
pending In the High Court. The Maharaahtra Government 
had said that they had no objection If the mattar was 
refaned to the CBI. The only point is that It Is in the 
court. " they are refarring to the Mlnlstars. they should 
know .. to about MInIatera of which Govammant people 
have information. 

SHAI K. YEARANNAIDU (Srlkakulam): It Is only 
recently that the Government of Maharuhtra said that 
they did not have any objection. 

SHRI SHIVRAJ V. PATIL: From the beginning that 
wee the stand taken. 

SHRI K. YERRANNAIDU: I read • In the newtpaperI. 

SHAI SHIVAAJ V. PATIL: I am giving you the 
1nf0fTNdi0n. From the beginning the stand taken a. far 
ee that matter Is concamed. wu that " you want to refer 
It to CB/ or any OCher organisation. you do It. But the 
miller II before the High Court. When the ,.,...., Is before 
the HWt Court we cannot direct the High Court to do 
this or that. But we have no objection. 

" the hon. Member II mantionIng anything about Mil........ he IhouId have to be vary caraful. 

(TfIIMIIIIJon] 

SHAI ANANT GUDHE: Mr. CMInnan. Sir. I reepect 
hon. ShivraI PatiIJi but I only MId that wherea" some 
oCIwr ...... ordaNcI on C8I inquiry Into Telgi ecam two 
monIha ........... Govemment is fMllng raIucIant 
to gil the ...... inIInogIIIed by CSI. Y ...... only 
... mentionecI about holding C8I inq'*Y during the 
..... ....., of "allll'" _Imbty. 
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(EngIIIh) 

SHRI SHIVRAJ V. PATIL: Sir, I repeat that the hon. 
Member Ie giving wrong infonnation. Not today and not 
yesterday, but this w.. done long time back. 

(T,.,..tion) 

SHRI ANANT GUDHE: Mr. Chairman, Sir, not only 
this, the police officers involved in the case had been 
given the clean chit by the Ministers of Maharaahtra 
Govemment several times. Not only this, until they retire. 
.... (Interruptions) 

(English) 

SHRI SOMNATH CHATTERJEE (BoIpur) Sir, It Is a 
State matter. Why Ie he referring to the State matters 
here? This Is too much. 

MR. CHAIRMAN: Hon. Member, we are having 
discussion under Rule 193 on Judea and not on State 
matters. You cannot refer to State subjects here. Please 
confine yourself to the subject under discuaalon. 

SHRI ANANT GUDHE: It Is a cue of oorrupllon. I 
am talking about Judev case. .... (IntenuptJons). I am 
first citing examples as to what haa been happening in 
the country? The bad practicee have been going on for 
years. .... (Interruptions) 

(English) 

SHRI SHIVRAJ V. PATIL: The Teigi issue Is likely to 
be discussed in the House. It is the decision of the SAC. 

MR. CHAIRMAN: We will have a separate dlscHaaion 
on Telgi. 

.... (Interruptions) 

(Translation) 

SHRI ANANT GUDHE: Mr. Chairman, Sir, the Jog! 
issue was diacu88ed in the House. Today moming Mr. 
Speaker said that the matter is aleo related to that We 
saw during eIeetiona as to how much comJption Is there. 
The code of conduct is violated even after the 
announcement of elections. We aI80 saw .. to how many 
things like achooI bagI were diabibuled among the peopIIt 
during the period. Several peraona had been nabbed In 

... regard. Even the ChIef· EJection Commissioner Shri 
Ungdoh has said that nowhere the Code of Conduct was 
violated to the degree that was violated in Madhya 
Pradesh and ChhatIiagarh. Every corruption case be It 
Judev cue or Jogi case be inquired into. The day the 
news of Judev case was heard by hon. Prime. Minister 
he asked him to rea9t and talked of holding an inquiry 
Into the matter, hence it does not make any sense to 
raise this issue here. The corruption has been going on 
in the country. Since Congress regime. NDA Government 
and han. Prime Minister has himself made efforts to root 
out the corruption. The effort to bring Ramrajya is being 
made but the corruption is rampant. We are trying to 
weed out corruption and being a transparent and honest 
regime. However it would take some time to remove the 
corruption that has been going on for the last 50 years. 
The Govemment have done very good works within a 
short span of time. The Govemment is paying its full 
attention to deal with a few cases of corruption that have 
come to light. Judev case is not one of corruption. Hence 
I oppose it. 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): Mr. 
Chairman, Sir, today the Prime Minister gave statement 
regarding the corruption of one person Shri Dilip Singh 
Judev, however, I would like to submit that there is 
something more dangerous than this. It is essential for 
us to understand It. Bhartiya Janata Party (BJP) and its 
allies In the National DemocratIc AllIance have two types 
of rnuka, one is mask of moraIty which is for the ptbIic 
and another is the mask of corruptions which has nothing 
to do witt the morality. But their actuaJ fact is fuR of 
hypocrisy, ~ standard and severaJ other such cases. 

Today the hon'ble Prime Minister said several times 
in the House and outside of it that he would not 
compromiae on the issue of corruptions and that he 
wanted to conduct fair' and Impartial inquiry alongwith the 
MClllary action in this regard. The statement is good 
but on the ott. hand, it is essential to know the character 
of this patty. 

Therwfore, I would like to cite a few examples in this 
ntg8I'd. The House proceediIlg remained auapended for 
13 days on the i&aue of Sakharam and the BJP created 
hIndnn:e In the House proceedInga. The moment we 
up.lad him from the party, they ImmecIaIieIy welcomed 
him and included In their party. ThefuIter, they formed 
govemment in Himachal Pradestt with the help of 
Sulchram and got his son elected as the Members of 
Rafya Sabha. .... {InIetrupIionsr The moment IIeir political 
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equ8Iion was tavo.nbIe, lie conuptiona beceme the 
accepled norm&. .... (1nIernJpIJons) 

[Eng/8J] 

DR. V. SAAOJA (Reaipnm): Sir, what he says II 
not connected with the subject. We ahouId confine our 
speechee only to the 8lj)ject under cl8Claion. 

{TransIstion] 

SHRI SATYAVRAT CHATURVEDI: Mr. ChaIrman, SIr, 
I was telling about their double standard. 

[English] 

MR. CHAIRMAN: Please confine yourself to the 
subject under diaa-'on. 

{Translation] 

SHRI SATYAVRAT CHATURVEDI: Mr. Chairman, Sir, 
I am confining myself to the main aubieCl Prior to me 
several leaders exposed aeveraI malters and referencee 
were being given from 1957 to till date. The ... neIion 
wltnaeaBd Tehika epiaode on Television. EartIer conuption 
was hidden now money tr8nUCtlon are being shown on 
the teleYiaion. Corruption CIIII8II are going on against 
persons like Bangaru Laxman and Shrl George 
Fernandes. All theee stortae expoee dillerellci In 8pIICh 
and action 01 BJP. What II their stateraent and whId II 
reality? As far the question 01 Judey C8I8 II COIICIIMd, 
the hon'ble Prime Minister said that CBI inquiry ahouId 
be held. .... (1rrtern.IpIioM) 

SHRI PRABHUNATH SINGH {MatwIIIgaI1j. BIIw): Mr. 
Chair'nwI, Sir, you ha¥e given n*Ig that epeak8fa should 
confine IhemseIvee to the 8UbjecI under cI8CI..-ort. They 
are very much COIIC8m8d with Shri George FIITI8I" 
however why no mention ... made about the theft 01 
statue from our oounIry? 

(EngIitIh] 

MR. CHAIRMAN: He II not yielding. 

[T,.,."".".,] 

SHRI PRABHUNATH SINGH: Mr. ChaIrmen, Sir, I 
am fully ...,. 01 II. 

SHRt SATYAVRAT CHATURVEOt: H he II aware 
... others ..., know .. f8CCIId and ev.ryIhIng wit come 
beIore the people. 

Mr. ChIIInnan, Sir, he wanII to __ my time. HIe 
Infentncea ehouId not be c:owQd In my time. I would 
lice to give referencee 01 two thInga. They told about the 
histoIy 01 Congress aInc:e 1937, but when I gave 2-4 
referellc .. they ant feeling uncomfortable. Mr. Chatrman, 
Sir, though the matter has been handed over to CBI for 
Inquiry, however everyone II aware 01 the outcome of 
the CBI inquiry ..... (lnterruptIone) 

Mr. ChaInnan, Sir, I am being Interrupted so It should 
be expunged from the record. When the court had give 
judgement regarding SM SaBan Kumar In DeIhl, cel had 
..,., .... ct agaIrwt the jucIgament but we had not obfected 
to It. The agency has every rtght to appeal. However 
when the Court gives judgement relating to Shri Actvanl 
In Babrt Mujld C888, cel does not appeal agalnat It. 
0bvI0ueIy cel Ie being preeaurlNd for poIItk:aI gain. So 
how can one rely on the CBI which preeIIge and crecIbIIty 
has been tainted? As Shri Somnath Chatterjee aaid that 
rtght from the Deputy Prime Mlniater to Prime Mlnlater 
and the MInIsler of Law gave a ataternent giving clean 
chit to him before the judgement of the court. Now cel 
II being Inatructed and dictated to hold InveetIgatIon on 
apedfIc 1M. 

Mr. ChaIrmen, Sir, through the House I would like to 
draw your attention to 2-3 clacrepanclee. 

Mr. ChaIrman, Sir, first that I WO\Mi like to submit II 
that In the cue of Jog! P a complaint was made and 
wIIhIn tIYe days FIR was regIIIered IIgIIInat him. Thereafter 
Invntlgatlon hu been initiated. No one talk about 
preliminary Inquiry though there Ie a audiotape about 
which Jog! ; hImaeIf II uytng that It II not hll voice. . ... 
(1nIetruptioIw) 

SHRI RAGHUNATH JHA (GopeIganJ): Then why was 
he IUlJ*Ided? 

SHRI SATYAVRAT CHATURVEDI: I am not 
........ 18 him. He was II.WiI8dllltely 8UIIp8nded by our 
party end our ...., COIidemled It. Not a lingle pereon 
of our pMy hed c;ven ........... In eupport of JogijI? As 
far their party II COIamed, right from the party President 
10 the hon. Prime ,.....,. end party SpokeepentOn eYety 
one defended the corrupt Mlru.ter and Jupported 
corrupIIona. SInce they defend COi'RipIIon, they do not 
ha¥e .", men! right to .. qul.IIDft from ... 
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Mr. Chainnan, SIr, on the other hand a pereon Is 
clearly shown on TV screen accepIing brt:Je and touching 
it hi8 forehead. It i8 being aeld by the Government about 
this cue, that preliminary inquiry II 8II8I'IIIaI and then 
CBI will decide whether FIR be registered or not. I wotMI 
like to know as to why two types of yardltlcka are being 
adopted though both are the same type of cases. Why 
effoo. were made by the Government to defer the case 
for 24 days In the name of preliminary inquiry and then 
efforts are being made to gradually hush up the entire 
laue? So my first objection II CBI II being pr88Surised. 
I do not find that CBI win be able to hold any fair and 
impartial inquiry against a Minister. So I aupport the 
atatement of Shrl Somnath Chatterj.. in which he 
submitted that Joint PIUtiarnantary CommIttee should be 
constituted to conduct Inqlury In thia matter. 

Sir, I would Rite to draw the attention of the House 
to a peculiar discrepancy. A/j far the Judev episode Is 
concerned, Inveetlgatlon Is eaaentIaI as to who Is behind 
the sting operation. The Govemment aJao accept it and 
CBI director also feels so. Who was behind the entire 
episode. However, contrary to It, In the case of Ajll Jogi 
epi8ode, Arun Jamey, the Mlniater of Law himself accepts 
that the Deputy Prime Minister was aware of the sting 
operation and he conducted this operation in coordination 
with him. But it Is not considered .... ntial to take action 
against him. However, CBI wiU collect information .. to 
who 1& Involved In video rec:onIIlg. 

CBI Is of the view that those Involved in video 
recording are guilty In Judev epiaode. On the contrary 
Shri Arun Jaltley hlmaeH i8 saying that the Deputy Prime 
Mini8ter was aware of this atIng operation against Shri 
Ajit Jogi. Then why Deputy Prime Minister, Shri ANn 
Jaitley etc. are not being held guilty In Jogi epIaode. I 
want to know as to why a case Is not being flied against 
them. Why double standards are being adopted? I would 
like to know as to why CSI, the Government. the Prime 
MInister and the Law Minister of the country ant silent In 
this case. Through this discussion, through you and 
through this House, I would like to put a queetion that 
why double ltandards are being adopted In 1hia miller. 
As such how have there ordered to ... AR cIrectty 
in a particular case and to conduct preliminary Inquiry In 
other case. I do not understand .. to why the peraona 
involved In 8IIng opet'8tion are COIllideted .. gully In 
one case but In other case pereone invoMng In such 
operation are not considered .. guilty whHe they 
them8eIve8 are admitting it and feeling eo. 

Sir, telephone tapping is a legal offence. Legally, 
they should take permission from the authorities before 
tapping a telephone. Then, only a telephone can be 
tapped. Hence telephone tapping in this case was also 
ilegal. And why an this was done? Why are responsible 
for this and why the Government is silent on it. 

SHRI RAGHUNATH JHA: Go to court. . ... 
(Interruptions) 

SHRI SATYAVRAT CHATURVEDI: I will go where I 
have to go. Mr. Chairman, Sir, I am going to conclude 
in two minutes. .... (lntef1UptJons) 

SHRI MANI SHANKAR AIYAR: Every time he 
mentions Amar Singh in the discussion ..... (Interruptions! 

[English] 

Sir, I withdraw my word. 

MR. CHAIRMAN: Nothing will go on record. 

SHRI MAN I SHANKAR AIYAR: Sir, I apologise for 
haviflg used an obscene expression. But I was provoked 
by thi8 man. I am sorry. I withdraw my word. 

[Translation] 

SHRI ARUN KUMAR (Jahanabad): When his name 
Is mentioned why he becomes upset. 

SHRI MANI SHANKAR AIY AR: Because he praises 
him. .... (InIenupIions) 

SHRI SATYAVRAT CHATURVEDI: Mr. Chairman, Sir, 
I will conclude after raising two points. Firstly, it is neither 
the first nor the final discussion in the House on 
corruption. .... (Intenuptions) 

I would request you to give me a little more time to 
speak. This Is not the first and last discussion on 
conuption. AllegatIons and counter-aDegation will continue. 
I aIIo feel and would like to ask an of you to ponder 
over It _ to in which direction we are moving and what 
is our Image in the eyes of the people. The reality is 
that by leveling charges and counter charges on each 
other, we the politicians have lost our credibIIlty and faith 
among the people. Technically and IegaIJy we may save 
ouraeIve8 or our friends involved in any episode but the 
point is that what wtI happen if the Cf"8dI)Ifity of this 
entire political system and the democracy Is lowered 
among the people. Then the common man would not be 
ready to toIende us. What would be the consequence of 



AGRAHAYANA 19, 1925 (SMa) 

aI this? Therefore, I would .. to ~ aI of you to 
put an end such a dangerous game be It Jog! epiIode 
or Juday episode. Today all the pollical parties IhoWd 
take a resolution that tainted persons wi! not be protected 
at aD and if they are found guilty. legal ectIon should be 
taken against them. We shoukf not find ways to protect 
them on the ground of words Ike If and but. The truth 
is that under the present circumstances. which I have 
mentioned. it is impossible that cal would be able to 
conduct an impartial and fair inquiry. Therefore. I request 
you and this House also that a Joint Parliamentary 
CommIttee should be constituted. The truth would be 
revealed when they would look into the matter. They 
should submit their report after thoroughly investigating 
the Judev episode. 

SHRI PRABHUNA TH SINGH: Mr. ChaIrman, Sir, 
would Uke to submit that BJP rnembenI ehout when Judev 
episode is raised In the House and Congreea membens 
shout when other C888 is raised. Shri Raghuvanah Babu 
gets amoved when fodder scam .. IWIIed, If II .. Taj 
corridor issue, members of Mayawatl party art 8houIIng 
and we also oppoee when Tehalka epieode is railed 
here. Thus each and every political party makes hue and 
cry In the House whenever an issue conoemlng them is 
raised here. Every political party has been named In one 
or other corruption case. What message is going to the 
people of the country by all this? 

Sir, I would request you to constitute a Joint 
Committee to conduct Inquiries againIt all the corrupt 
persons whose names have come to 19rt- Thia wi! aoIve 
the problem and a message would go to the people 01 
the country that action is being taken against the conupt 
people. •... (InIerrupIiotw) What is the use of levelling 
charges and counter charges against 8IICh oIher daily. 
.•.. (1nterrupti0n8) 

DR. RAGHUVANSH PRASAD SINGH (VaIIhIIII): A 
...... Is caught while tailing brIMt and no action .. 
taken against Nm. .... (1trIwrupflons) ThB .. not ....... 
for thoae who 818 In Gowemment. 

SHRI PRABHUNATH SINGH: I am IIIIIdng of ...... . 
(InternJpIions) 

DR. RAGHUVANSH PRASAD SINGH: WItt the 
reforms ... place if he wishee .01- .... (InterrupIion8) 

'1.00 en. 

MR. CHAIRMAN: All unpMiIIrnentaIy WOId8 wtII be 
expunged. Shri ChaIutvec:I'. reterence to Dr. JayaIaIiIha 
wiI eIao not go on recon1 

rr"""tion/ 
SHRI ARUN KUMAR (~): Mr. ChaIrman, SIr, 

the House is dl8c:uasIng Judev iaeue today. Hon. Prime 
MinIster made • etatement In this regard and I feel that 
there was no need to dIac~ It further thereafter. 

After Prime Mlnlster'1 statement, when we were 
conducting poet-mortem of this iaeue, we were no doubt 
diverted from the butc iaeue. Pl1Ibhunath ~ has quite 
rlghUy laid that when we dlscu.. corruption, the 
dlacuaalon cove,. all other I .. u.. luch as Bofo,., 
T eheIka. Tal corrIdoor, Fodder Scam and Telagi. Then 
we bout of moraIIIy and c:IMn-admInIetrtton legislature, 
no doubt, playa moat \q)oItant role In democtecy. PoIIIIceI 
parties ehouId Introepect themIeIvea to curb corruption 
and they ahouIcI evoIw a code of conduct. It .... become 
a common perception of the people that each political 
party tries to cover up conuptlon when Ita tum comee 
and that all the poIItIciana are promoting corruption. 

What we have observed, when we dlscu.. the 
functioning of Cal, certain Membe,. pralae Ite role 
poeitiveIy H it suIta them and If It Is otherwlM, then they 
say cal Is acting partially. cal II secondary forum, 
primary forum Is L.egiIIature Mel we have made them an 
In8trurnent. When we tak8 up such ..,. for diICI-'on, 
we should have • code of conduct. Though I am not 
blaming any poIItIcaJ party, .. partiel be It the Congf'8II 
or BJP or any other party. In place of handling OW( the 
cue to CBI. should mtra.pect 10 that c:ommor;.man may 
aI80 know as to who Is corrupt Leede,. of poiltlcai partIea 
also know as to how for Ihey protect conupt persone 
and the pt.tII/c knows It wei. Without pointing out towards 
atf'/ particular pereon, I would lire to NY thai conuptIon 
hal taken • Nricu tum today. 

11..". en. 

People who are deeply InvohIed In conupIIon .. well 
.. people who are .ymboI of hoMsty are tpNIdng on 
conupIIon. Therefore, p.tIIIc .. In cIIemma and perplexed 
.. It has to elect people out of theM conupta. PWIIc 
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(Shrl ANn Kumar) 
respects the corrupts and innocent equally because of 
different reuona. And there is no discrimination in this 
regard. 56 years have elapsed since we achieved 
Independence. During this span of 66 years, since hon. 
Prime Minister formed the Government under the 
leadership of Pandit Jawaharlal Nehru, we have been 
obeervlng moral degradation constantly. It should come 
to a halt somewhere. The people of our country expect 
this from hon. Prime Minister, Shri Atal Blhari Yajpayee. 
Personally, I feel he i8 a symbol of honesty and therefore 
he should take initiative In this regard. It is different that 
CBI inquiry has been ordered and It would be altogether 
different if it is handed over to JPC. I do not want to 
comment on role of JPC. But the way JPC handled UTI 
SCAM created controversy. Now he is questioning the 
role ot CBI. It is we, who Influence CBI as weH as JPC. 

Crore of people of our country have transferred power 
of this democracy to U8 and if the ParUament do not 
respect these moral values, then I am sure we wtn be In 
people's court. Public have reaUsed that corruption Is no 
more such an Important l88ue now as people Involved In 
corruption when come out of jail, act like martyrs of our 
freedom struggle, come on elephants back wtth great 
celebrations. Though It may not be aponeored by anyone 
I am not personallslng It. It just came to my mind that Is 
why I said so. I feel that condition prevailing today ..... 
( ,nterruptJons) 

DR. RAGHUVANSH PRASAD SINGH: 
(lnterruptionsr 

SHRI ARUN KUMAR: Shri Raghuvansh Babu Is quIle 
reeponalble person and his role Ie an open secret. . ... 
(Intef'l'l.lPlioM) 

MR. CHAIRMAN: Arun Kumar ji, what ever he saya, 
will not go on record. You may continue. 

.... (Intenuplions) 

SHRI ARUN KUMAR: HIs role Ie ." open secret •..•. 
(Interruptions) 

MR. CHAIRMAN: Arun Kumar ~, you may continue 
your epeech. Whatever he Is teIIng Is not going on record. 

. ... (Interruptions) 

SHRI ARUN KUMAR: I have learnt a lot from him 
but whenever he says something from his heart, I am 

compelled to say something. .... (Inten1Jplion8) When he 
speak I do not take it so serioLB. 

Mr. Chairman, I wanted to say that after such a long 
time since independence, several examples of that era 
are before us which have set standards before us, which 
are source of inspiration for us. Those standards have 
been set in our parliamentary history and we shoI.*t surely 
take les80ns from those source of inspiration and 
introspect ourselves. One or the other party will remain 
in power but people are feeling suffocation because of 
rampant corruption. It has become a burning issue and 
people have accepted it as a way of life. People have 
gone upto the extent of identifying the corrupt persons 
with their caste and the religion. When Somnath 
Chatterjee speaks on corruption, he wants to know 
whether It is secular-corruption, or non-secular corruption. 
Now, when the situation has become so grave it is high 
time that we should Introspect. If political parties 
disassociate themselves from corrupt persons and 
criminals then the people wtn take it a positive way. I 
would Ike to sum up that it should be covered under 
code of conduct. 

[English) 

SHRI K. YERRANNAIDU (SrikakuIam): Mr. Chainnan, 
Sir, we are debating the Judev episode. The hon. Prime 
Minister has made a statement regarding this issue today. 
In the screening of tapes, we saw him acceptiIlQ money 
on 16th November. It was reported in the newspapers. 
On 17th, he tendered his resignation. The Prime Minister 
accepted It and sent it to the President of India. on 18th, 
it was referred to the CSI for preliminary investigation 
and further action. 

After 54 years of Independence, who is respollsible 
for all tt.ee things? if the previous Govemmenta. after 
the Independence, had combaled corruption on the sol, 
they could be appreciated. This is the need of the hour. 
We have to combat conuption in aI the 818M. In every a..... there Is corruption. It is not only prevalent wiIh 
poIiticIana but also with blnaucnda etc. Even Ihe former 
ChIef Justice of IncIa also mel dialled about conuption. 
So many diabict level jucIcIaI officers were cat.9rt whIe 
accepting bribe. .... (/ntenupIions) 

SHRI SOMNATH CHATTERJEE: He mellIolled about 
the H9I Court Judges. .... (1ntetrupIions) 

SHRI K. YERRANNAlDU: Yas. Even Ihe district level 
officers were also caught by the ACB. There ant 80 fIW1Y 
II ICidents which have been reported. 
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~ conuption .. the rnUI ...,. of my Pmy. 
Even for any election, corruption .... administIatioo .. 
the main agenda of my party. Why? It .. becat_ of the 
fact that corruption Is eating into the development, 
efficiency and quality. So, after 54 years of Independellce, 
why have we become tIce thi8? It .. due to conuption 
only. So, we ant Ioeing the quality Md ellUetray In aImoIt 
al spheres. 

We are coming to the Houee and dIaCIl88Ing eo many 
issues. The need of the hour is to debate exdueively on 
corruption for two or three days. We should no« blame 
each other. I was an MLA Now, I am an MP. Acroee 
the table, 80 many things take place. " the Congress 
Party is in power, they ant criticisillg the cel. " this 
Party Is in power, we are crItidsIng the cel. Everybody 
is criticising the CBI. Where is the authortty to Investigate 
in our country? 

The CBI is an autonomous organisation, an 
indepe"dent organisation. We have to give credit. We 
have to maintain the dignity and decorum of the C8l. 
Tomonow, whoever may come to power, we have to 
depend on the CBI for Irwe8tigatlon. We have to COfNCt 
the \apees and i"efflciency. That being eo, why have we 
to blame the organisation? That is the only organlsatlon 
since independence which is carrying out such 
1nve8tigatIons. This Government has referred the matter 
to the cal. 

We 818 discussing about population, water, roade 
and at theee thinge. Comparing all theee aspecta, we 
have to diact..a conupIion for two or three days. We 
have to evolve a consensus. What are the defect8 
prevafling in our system even after 54 years of 
Independence? Why 8M such thInge happelling In the 
poIticeI parties, in the bureaucracy etc.? The Govemment 
has a lot 01 1nfonnatIon. Even the Jncome..tax chl8f8 818 
caught by the cal. The police ofIIcenI .,. caught. In 
MaharaahIra, Mumbai city le a supreme city. Why have 
they chosen such types of officers? So, we have to 
diIIcuIe the matters prevailing at at lewis. What 818 the 
Iapees In selecting good officers for top poeItioI.? " we 
commit a mistake In selecting a top person, the enIInt 
sector wi! go In for conuption. So, mv Partys .... 
that conuption is the root ca.- of everyIhing. We have 
to debaIe the matter on the floor of the t-tcx.. for two 
or three days. Thent should be no oIher leaue on such 
days. We have to debate It at al Ievele, at the vtIage, 
bIocit, district, the State and the Government of IncIa 
Ieveta, at the vIIage, block. dIslrict. the Stale and the 
Government of Incia levels. We have to give more thruIt. 

The cItizene of this country have to cI8CU88 about 
conupaon. Who II _polIlI .. ? WhIch party .. reIPOI .... 
lor II? This country .. ruled by the CongNa Party lor 
eo rMnY YM'S- This Party II now ruling lor the .... five 
years. Why have they not taken atepa to combat 
corruption? We have. to dIIcl.- an theee thingI without 
atIIb.tIIng motivee to uch other. " we attribute motivea 
to each other, then • wII continue for IInOther fifty years. 
What are the remedies? Recently, I read In the 
newspaper, The Irdtn ExprMa about the Whlatleblower 
Ad. 

The draft Bill came. So, we have to think ot 
innovative methods to combat corruption. We should not 
blame each other. The law will take ita own courae. Now, 
the Government has entrusted the cue to the cal. 
Previously also, many cues were entrusted to the CBI. 
This Is not the first cue of corruption that we are 
~ on the floor of the House. SInce Indepefldellce 
many Issues came up for dlscuuion and they were 
debated on the floor of the House. They were entruatecl 
to CBI. Some caaee are dIapoeed of and eome are atiI 
pending with the CBI. The CBI will take care or them 
and the law will take ita course. That is the only way. 
So, we have to di8cuaa, evolve a COf'II8fl8ua and we 
have to find out innovative methods to combat conuption 
at all levels. So, further dIacussion Is required on thll 
matter and my party firmly believes in that. 

Now, we have many agencies In Andhra PradMh. 
We have been amending laws for the last four yearI 
there. We have been debating thoee laws and we have 
been taking opinion from the public also. We have 
strengthened the Vigilance Department and we have 
strengthened the Anti Corruption Bureau In Andhra 
Pradesh. Previously, the Anti CorruptIon Bureau was 
having power to investigate people, but they did not have 
powers to arrest them. We have amended the law now. 
So, they can immediately arrest the people indulging in 
corrupt practices. SlmHarty, here aiso we have to ~, 
evoIYe a COIlHf'I8U8 and make good laws. In this way 
we can prevent corruption. Now, corruption is deep-rooted 
everywhere In our country and everybody II talking about 
corruption. There Is no value for politicians and 
bureauctatII. To some extent, judiciary II aiso blamed by 

. the ChIef Justice of India Md others. n. II the scenario 
In our country. 

My party's phIoeophy II to ~ corruption at II 
levels. The Issue ehouId be dlecusaed Ihorou(I'IIy on the 
floor of the Houee and this Iseue hal to be dl8cuaeed 
with the leaders of .. the political partiee In the country. 
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This Is the main issue according to me and my party. 
So, we have to allot two or three days for discussing 
this issue on the floor of the House so that all the political 
parties can express their views freely, about the lapses 
and gaps in the laws. After the di8CU88ion, we have to 
evolve a consensus. Then only we can combat corruption 
to a certain extent in our country. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishall): Mr. 
Chairman, Sir, I would like to mention the statement made 
by the hon. Prime Minister on the Judev case. He gave 
a balanced written statement in the House. In the 
statement it has been said that his Government has 
always favoured a policy that all the cases of corruption 
be thoroughly looked into. It reflects that only the probe 
will be conducted but no action will be taken and the 
policy has been explicit in sending the message that no 
action will be taken against the guilty in a bribery case, 
only investigation be held in the case and I can cite the 
example to prove it that this policy is being adhered to 
cent percent and accordingly C.B.1. is investigating in this 
matter and it would be too earty to say anything in this 
regard before the completion of the probe. This was the 
statement made by the Prime Minister and the hon. 
Deputy Prime Minister said something else in this regard. 
Initially he said that it should be found out as to who 
was behind the incident of videotaping. Both have made 
different statements. Initially it was said that the tape Is 
a doctored one. All the Ministers including Arun Jaitley 
visiting Chhattisgarh tried to shift the blame to others but 
when Judev himself accepted that he had taken the 
money and even Gandhiji used to accept donations. I 
would like to know as to what action would be taken 
against the persons found guilty of suppression of facts 
in this corruption case? I think that even the Inquiry would 
not be instituted against them. Tehlaka episode was 
witnessed by the entire worid. Then there is no need to 
look Into it. Now the era has bygone when the fair and 
impartial decision used to be taken like the ordering of 
probe by setting up an Inquiry Committee during the 
regime of Pt. Jawahar Lal Nehru to look Into the MudgaI 
episode and member was dismissed from the Party. 
Similarly, inquiry was held against T. Krishnamacha.ri and 
he was found guilty and dismissed from his poet. However 
the present Government is promoting and glorifying the 
corrupt. Hence this debate on corruption is meaningless. 
Klrit Somalya ji was saying that even though caught red 
handed taking bribe, one won the elections. The same 
thing applies to all of the Ministers of this Government 
who win the election despite having been caught taking 

bribe in nearby areas \ike Connaught Place, Boat Club 
etc. " all the Ministers sticks to the same fonnula then 
aU the seats would be won. He was telling as to what 
is the criteria of corruption. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
Does he feel that the same thing has happened in Bihar? 

DR. RAGHUVANSH PRASAD SINGH: He is talking 
of Bihar. 

MR. CHAIRMAN: Instead of making comments you 
may continue your speech. 

DR. RAGHUVANSH PRASAD SINGH: There is a limit 
to nuisance but now there is no limit to it. Suppose, an 
alleged scam took place be it fodder scam, C.B.1. inquiry 
was held and the accused was sent to jail. However 
now what is happening is that no action is being taken 
though probe is being held into the case and thus the 
corruption Is being promoted. The law says that the guilty 
88 decided by the Court would be punished and 
imprisoned. However the entire evidence are tampered 
with and the matter is hushed up before it goes the 
Court. Prime Minister will make another statement then. 

After Tehelka episode cid not the hon. Prime Minister 
direct his Cabinet colleagues to wake up and not to take 
bribe openly and rather accept it in hidden places as the 
media has become too active. But Dilep Singhji was 
inducted into Cabinet later on hence he was not aware 
of It. If this is not the case then could any member from 
that side tell me as to who is not minting money and 
taking bri)e. The Deputy Prime Minister himseH has said 
that the money has been taken for party. The Santnaman 
Committee was set up during the regime of Pt. Jawahar 
Lal Nehru when Acharia Kriplani had said that the 
corruption was in.creasing and it was cleariy being 
refIec:ted. The Committee found that corruption was not 
there in Government and administration. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Ale 
aI the Minister taking bribe? 

DR. RAGHUVANSH PRASAD SINGH: May be one 
or two are not taking. However no one dare to say that 
he does not take bribe--Santanar Committee found that 
there was no ~. 8rI)e is being taken in various 
forms, it is donation for the MinIster, Saa.ni for the 
inspedofa, percentage Commission for the engi ..... 
speed money for banks and somewhere it Is gift rnonav 
and for some people I is money to purdIae aweets 
and pun Me. .... (InIemJptions) 
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MR. CHAIRMAN: PIippu J, ,au ... don' InI8m.Ipt. 
~ ,au addr.a the Chair. 

DR. RAGHUVANSH PRASAD StNGH: Action IIgIIinIt 
Ail Jogi is being taken end FIR hM been i._Ie:ed 
against him on alegation of spilling the pMy by ~ 
the way of defection but he was not Bucca.luI. On the 
contrary Prime Minister and Deputy Prime Minister 
defected three Members of our p8Ity by giving them 
money and inducting them into CabNt. I would like to 
know u to what action _ taken In this regard? ThIll 
is double standard. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: So 
many parties were brot<en in Bihar. C.P.I. (M), Sameta 
Party, Jharkhand Party aU were divided. 

MR. CHAIRMAN: Pappu ji, you pIeaae sit down. I 
am not aHowing you. 

DR. RAGHUVANSH PRASAD SINGH: As has been 
said by Shri ChaturvecijI that double stMdIuda .,. being 
adopted. This is being investigated Into as to who WM 
behind staging all this epi8ode. On Ihe other hand 8CIIon 
is being taken against Jogi ji and he is being Imrelligeaed 
and the pereons who .,. 1'8&pOI .... tor doing 80 .,. 

being promoI8d. I W8I'It8d to apeak againIt them 1M eame 
people uked me not to speak. It .. being said that 
MinisteIB are dropped. I would like to know as to why 41 
MinisIefs were removed. They epeek JaiIhItnun but act 
to toIow Jai Sulchram I.e. adopt most c:onupt ~. 
TheIr Cabinet .. woftdng on the same principle. The 
Gcwernnall maintaina Ihal the decision to inIIIkD Pitm8ry 
ImIeetigIdion to regiater first information report (FIR) or to 
file ~ is taken by C8I and the Government do 
not inIeIfere In ilia decillion and proceu. Hon. Prime 
MiniaIer has hmeeIf said that 1700 peraonI went .-It to 
the Cabinet SectetariIIL Hence CSt registered FIR. It 18 
said Ihat there are three atagee namely regi8tering 
preliminary registering FIR, regular FIR and then filing 
the chargesheet. I would like to know from the 
Govemment as to on whose behest the FIR w .. 
regisbh1td and ...... CK not FIR ... been Induded In 
the Primary ImIeetigIdion and .. regular miligalion. 
This epiIIoda occ:a.nad on 18th end AR was regI" • ..t 
by cat on 181h. I want to know .. to whIII action ... 
taken in U- 22 cay.. Hon,. Prime ........... tried 
to hush up this 1NIIItI8r. OIheiwtM he muaI have INormed 
the Hou8e about the pIOgIee8 made during __ 12 
dilya. I would like to know .. to why FIR _ not 
reg! I red. The Gcw.....,..11 says IhII • __ a poley .... 
.. .. IIIIegiIIioiIe of conupIion should be IhonIughIy 

inveatIgiIIed. It was reported In !he TirMI of IncIa that 
one of the ........ of IhiII Govemmeilt ........ ...,. 
of Iakha of rupe.. from a NGO. Whether It wa. 
~'gllld or not. .... (1nIenupIJons) 

SHRl RAJESH RANJAN ALIAS PAPPU YADAV: Who 
is .. MiniIter? 

DR. RAGHUVANSH PRASAD SINGH: Someone 
cIoee to you who was lured eo daIect from opposition to 
jam !he ruling party. I don' know what was your ahare 
In It. SIx peraonII defeoled to become MIniIIer. Co8tIy 
cars wenr cIstribuled. It .. wrong to .. y that a poor 
person .. the one who tekire bribe as dIshoneety .... In 
one's blood and nature. Hon. JudevjI, though having a 
royal background w.. caught taking bribe and then took 
the pretext that the money was taken for party's sake. 
Hon. Prime MInister .. ys that the money was taken as 
donation for the party. Bangaru also used to mainteln 
that the money w .. taken for party'e .. ke. Everyone hal 
his own defence. When an Inspector takes bribe he .. ys 
that he has accepted 'Salam', EngIneer says that he has 
taken his percentage share. BJP h.. come to be known 
as 8angaru Judav Party. They can not check the 
oonuptIon. Now the people will have to decide. Since the 
people at that juncture went cornrnm.d to C8II their votes. 
It Is wrong to say that they have approved their corrupt 
practicee as It takes 8 monthe time for a message to 
reach the public. Only 6 to 7 cro,. families have TV. 
Thus H each family has 3-4 members then also 28·30 
crore people may have viewed It. Newspaper. too. Is not 
available In every village. When this matter reaches the 
ptj)Ic, Ihese people wi face the coneequences. A person 
was telling that Congress won in DeIhl because hon. 
SheIla DIxIt, played a women card. Congrees projected 
Sheila Dbdt that Is why she won. And slmHaI1y Vasundhra R.,. end Kumari Uma Bhartl won 8ince they are women. 
The opposition parties will project Shrtmatl Sonai Ganci'll 
as a probable leader and this formula would lead them 
to victory In Lok Sabha elections. SIr, corruption Is an 
enemy to the nation and it has paralysed the 
administration. It is the duty of the Government to rool it 
out. We are observing that hon. Prime Minister and 
Deputy Prime MInister are responstJIe tor corruption. They 
are nurturing, shielding and encouraging the corruption. " 
we analyse their statements and also clippings of 
neMpIIP8fS, we would realise that their tongue acta .. 
a gugIIe In Cricket and they are wel-veraed in twisting 
their statement .. per the occasion. They are expert In 
changing their statement. Thus, through thIa House, , 
~ like to .. y that conuption Is number one enemy 
of the country. People have been caught taking brbt. 
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Nothing happened to the people Involved in T eheIka c.e. 
People have IoeI their fatlh. A traffic policeman, ca&91t 
by the people while taking bribe told promptJy that he is 
taking just 10-12 rupees, whereas people have also seen 
Bangaru and Judev taking bribe and no action hila been 
taken against them. People have developed the mentdty, 
be it court, offICe or poIice-station, officers and employees 
say that people at top are looting and we are being 
termed as corrupt. Therefore, this isaue needs to be taken 
seriously. On the other hand, the Prime Minleter is aaklng 
an the Ministers to be very cautious while taking money, 
least they may be photographed. Since Judey was a 
new minister, therefore he was caught. They have won 
delplte taking bribe, It means corruption has became pra-
eminent. He openly took the money and accepted It. I 
wam the Govemment not to shield them. The Govemnent 
just order the Inquiry and hush up the matter. I conclude 
by preying that the corruption and this corrupt cabinet 
should come to an end. 

SHRI THAWAR CHAND GEHLOT (Shajapur): Mr. 
Chairman, Sir, under Rule 193 the House is di8CIIS8ing 
about the authenticity of Video Cassette relating to Judev. 
On this occaalon I want to congratulate hon. Alai Bihari 
Vajpayee and praise the stepa taken by him as aeveral 
of my previous speakers have commented upon him and 
the hon. Dy. Prime Minister. Therefore, I am compelled 
10 praise them and I really wanted to praise them. 

Sir, prior 10 thi8 episode, not only several Minister, 
but Prime Minister also were found involved In corruption 
and were charge-sheeted. But, neither the MInisters were 
removed frorn the Cabinet. nor Prime Minister tendered 
his resignation, Shri Atal Bihari Vajpayee has been the 
first Prime Minister since independence who promptly took 
stepa, it at all any of his colleagues in the Cabinet, was 
reported to be involved in any case, be It a preposterous 
matter, a doctored one or a conspired one. This matter 
came to light on 16th. On 17th CBI inquiry was ordered 
and directions were given for the action. CBI started 
Investigation on 18. In view of this fact, my previous 
speakers and opposition parties should have praised the 
steps taken by Atal ji. 

Sir, we have many laws in India. We have Evidence 
Act and organisations to conduct Inquiry so that ofteIlders 
can be punished. CBI is apex investigation agency In the 
country. There Is no reason to distrust them. So far. in 
aU the C8888 handed over to them, they have ad8d 
honestly with dedication and submitted their findings In 
the concemed c:ourts and also have been sliccessiul In 
bringing the culprits to the book. With lui trust in them. 

hon. Prime Minister Shri Alai Bihari Vaj)ayee handed 
over this case to the CBI and directed them to take 
measures in order to penalise the culprit as per the law. 
Now, CBI is pursuing the matter. Thereafter I do not find 
It appropriate to criticize the Prime Minister. BJP is 
engreased in value-based politics. 

Advaniji was accused in HawaJa case. Over that issue 
he resigned from Membership of Parliament and resolved 
that until and unless he is proved innocent he will not 
enter the premises of this House. Advani ji stood to his 
words. He did not enter the House unless he was proved 
lmocent. Rather he did not enter this premises. On the 
other hand, there had been two Prime Ministers who 
were stated to have won election by violating Code of 
Conduct. The Court pronounced judgement against that 
Prime Minister declaring the election null and void. But 
the aaJd Prime Minister violated order of hon. Court and 
Imposed emergency in the country. 

There was another Prime Minister who was reported 
to be involved in Bofors kIck-back case. Charge-sheet 
was filed against him, matter was taken to the Court but 
he did not even think of rendering J8Signation. I am citing 
example of two Prime Ministers. Later on, the Court held 
him guilty In Bofors case. Despite this all he struck to 
the Chair and did not even think of resigning. Their 
Cabinet coleaguee in Communication MInistry and Minisby 
of Urban Development were found involved in 
misappropriation and the Court gave its verdict against 
them yet they were never asked to resign. On the 
contrary. If charge8 are levelled against any of the 
CabInet-colleague of Shri Vajpayee be It preposterous, 
he asks them to resign. So, what can be more praise-
worthy step than this. Therefore, I praise Vajpayee ji and 
I would like to submit to the House that everyone should 
boldly say that as a Prime Minister Shri Alai 8ihari 
Vapayee has taken very good step and we praise it. h 
seems, they are ape&klng under the influence of a 
particular party. 

I would also like to add that even at election time 
he took such a step. He knows that it could back-fire 
and BJP may lose In Chhaltisgarh and it could adversely 
affect election-outcorne in other two states. Without 
bothering for that he asked Judev to reeign. Has tIIPJ 
Prime Min6Bter taken such a step In the p8It? No, in the 
begiMing itself, I had requested hon. Speaker that we 
would also diIcuaa the role played by the then Chief 
MInIaler of Ch.'latIisgarh Shri All Jogi in view of the naIunI 
of Involvement of Shri Judev in thia .-n. the needle of 
8ulpicion regarding haIiching COIl8piracy poinIa towaIds 
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him. Hon'ble Speeker had ......... me. 10 Wilt! your 
pam inion I would .. to eay ~ IIbout them. 
CoIncidentally, I am fIom MIdtya Pradeeh and babe 
civiaion Chhattisgaltl had been the part of Madhya 
Pradesh. So, I know both the per80nII ShfI Judey end 
Shri Jogi. Shri Jogi had been coIIeaor of Indore district 
which Is neighbouring district of my parliamentary 
co."lStituency and Shri Juday if Is son-in-law of the dIatrtct 
from where I was elected as Ml.A and later becema 
MInister. He belongs to royal famlty. He is • person of 
great virtues. He Is imbibed with the quality of 
benevolence and sacrifice. He is ~ and 
donates money for the welfare of poor. backward and 
trbaI people. On the other hand. when Shri Jog! was 
collector of Indore he was not rich. Today he is ",..,. ...... 
I know his whole history. The people of Indore had lodged 
complaints against him and I have authorised copy of 
that. I would not like to say something specific about him 
however, I would certainly like to 8Ibnit that he is expert 
in preparing forged document. He is expert in forgery. I 
am very sorry to inform you that he changed his caste. 
I belong to schecaIled caste. His father Shri Kaahi Prasad 
ji writes Satnami as tIIIe. His broCher Satya PrakaIh ~ 
has certificate of Satnami. All the meriMtra of his family 
call themIIeIvea tribaIs. How can his father. Shri Kuhi 
Prasad ji be scheduled caste and one of hie broIher who 
i8 son of Stvi Kaahi Prasad can cal him8eI a trIbeI. 
Fake certificate has been prepared for the purpoee. Not 
only this one of his eon lived in America and was not 
citizen of India, however. he ac:quir.d domicile C8ItiIceIe. 
The cow1 car.called his certificale. However he did not 
accept it. 

Mr. Chainnan. Sir, besides it is quite peinIuI lor me 
to mention inh&.man inciciIn. His daughter died In Indcn. 
.... (InlemJptions) 

MR. CHAIRMAN: You might be remembering that 
hon'bIa Speaker had given ruling In the morning that 
speakers should .... their views without ,,*lii0i *'" 
anyone's name. He is not the member of the Houee and 
is not preeent hera 8VWI a.n. You ... speeIcIng pointing 
towards him. 

SHRf THAWAR CHAND GEHLOT: Mr. ChIIImw1, SIr, 
I am kIIDwing your In8truction. Shri Judev , is not the 
Member of Houae. When this incident took place he was 
a MiniaIar. KeepIng in view this feci there is no ~ .. alluti 
to hold dieQlS8ian on this tIDpic. If this ct.a.eian had 
been hekt in Ra;ya Sabha. he MUd have been IIbIe to 
giYe datIicaIion. 

MR. CHAIRMAN: I am not ...... 10 you to IpMk. 
howetIer. you ..... confine youraeIf to the 8PdIc 
Inc6denL 

.... (1rrIeIrupIioM) 

[EngIeh) 

MR. CHAIRMAN: Shri Ramdu Athaw .... pIe8I8 take 
your .... He is not yielding. 

.... (1rrIeIrupIioM) 

MR. CHAIRMAN: NoI*Ig IhouId go on r.cord except 
the Ip88Ch of Shr1 Thawar Chand Gahlot. 

rr,.".,.tionJ 

SHRI THAWAR CHAND GEHLOT: Mr. Chalnnan. SIr. 
I am citing few such examples becauae he had been 
doing such acts. HIs daughter died In Indore and being 
the reaIdent of Indore aha was buried there. However, 
when he became the ChIef Mlnlat., of Chhattlagarh, atter 
two year her deed body waa exhumed and reburrted In 
ChhatIisgarh. Thus efforta were made to mi8lead the 
people of Chhattisgarh. He declared that he had given 
up .. such ac:tIvIt* and he wanted to sacrifice everything 
for the people of Chhattisgarh. When he can do such 
Inhuman. antisocial and irreligious act, II is quite natural 
that he can alao hatch conspiracy. " Is • part of the 
conspiracy that he was Involved in horae trading of MLA 
and his dream could not be fu1fliied. I W81 wanting to 
say many things about • and I have documentary proof 
to • that the Judev incident waa • part of the conspiracy. 
Moreover, Shri Judav ~ is also telling that he did not 
accept any money. 

Sir, his Secretary, Shr1 Raterta told that he did not 
visit hotel and did not accept any bribe. The CBI Ia 
conducting InveItigation in this regard. They are projecting 
that their party has taken action agaInet Shri Jog! and 
has auspended him. He wrote • letter and " w .. 
.ccepted. The wherMbout of RahuI, agent of the Mid 
AuItnIIan company .. not known. The whenlabout of 
Shri A8Ierie .. not known. Stvi Judev ~ .. telling thai he 
did not do anything and cId not accept btbt. What CM 
be done In IhiI 1ituItion. Inquky CM be held only 81 per 
the Juc:tk:iIII p~ and Evidence Ad. M per the Act If 
the peI'IOI'i who takee brIJe is g&.-y then ... perIOI'i who 
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give. bribe is equally guilty and the person who hatch 
such conspiracy is aIIo guilty and if action is to be taken 
In this regard then who will take action against such 
persons? It is not the procedure that any Prime Minister. 
Deputy Prime Minister or the Minister of Law will directly 
give order In this regard. There is a procedure for this 
purpose in our country. And CBI is a suitable agency. 
That Is why hon'ble Prime Minister said that CBI should 
hold inquiry and the guilty should be punished. Thus the 
step that has been taken by the Prime Minister is 
commendable. 

Sir, I would like to aubmtt to my Congress colleagues 
that the politics should be based on valuea and the 
leaders should be men of character. The party leader 
had full information about the leader of the party who 
had been the Chief Minister. If the party does not have, 
I am giving. This party has such leaders who are Involved 
in such acts and they must be expelled from political 
scenario. 

Sir, on this occasion I would like to describe one 
more incident. The person who was collector of Indore 
somehow managed to acquire nuclear secret from one 
of the Atomic Installation as a Collector and had handed 
it over to America. When the inquiry in this regard was 
initiated and he was found pnma-facie involved, and as 
per your instruction, I am not mentioning his name, the 
Governor of Punjab and the then Chief Minister of MP 
told the then Collector of Indore, who later became the 
Chief Minister of Chhattisgarh, that they were unable to 
do anything for him as inquiry was going on. When he 
did not remain the Chief Minister and was appointed the 
Govemor of Punjab, the next Chief Minister, who was 
also of the same party, was Inclined to hold investigation 
and it was initiated. The then Govemor of Punjab who Is 
8 high profile leader of Congress these day adYi8ed the 
then Collector of Indore that if he wanted to escape 
inquiry he should resign only then they would be able to 
protect him. Thus, the ex-collector of Indore had been 
treacherous, dishonest corrupt and oppressor who later 
became the Chief Minister of Chhattisgarh. Not once but 
on many occasions, I have seen him In verlous forms. 

Sir, I would like to submit that conspiracy Is being 
hatched and Is being propagated that Judev ji accepted 
money but currency was not visible on the video tape. In 
the ca.e of Bangaru Laxman currencies of the 
denominIltIon of As. 100 were clearly visible. But whent 
was buncIe 0' currency In JudaY C888. A black ehadow 
was vIalbIe that appeared like a statue which was Ihown 
as lifting a bag. Who wi. Inquire about It as to what was 
content Inside the bag. It was money or something elM? 

So, the hon'ble Prime Minister took decision with his 
dIIIcreIion that legal process should be adopted to find 
out the contents of the bag. So, following the legal 
process, Shri Atal Biharl Vajpayee told that CBI inquiry 
should be held. Till now the image of CBI is of a honest 
and dutiful agency. He said that CBI should hold inquiry 
in this matter and if crime is proved agairist Judev ji, 
action should be taken against him. Sir, similarly earlier 
also, former Chief Minister of Chhattisgarh levelled charges 
of same kind in another case. Documents furnished by 
him were sent to CBI for investigation by the Prime 
Minister. On CBI's inquiring it was revealed that the 
documents furnished by the then Chief Minister were fake. 
CBI registered a case on this account in the court. 
Congress leadership has no guts to suspend or expel 
him from the party. On the contrary they are telling us 
that we have not done anything. Therefore, my submission 
is that with 8 view to encourage value based politics, 
they should try to bring the people of anti-national thinking 
and cheats, if anyone in their party. on right track. And 
help them in leading a clear and value-based political 
life, otherwise misleading the country in this way will not 
do. He tried to mislead the people in Chhattisgarh which 
back fired. 

Sir, I am greatly thankful to you since you gave me 
an opportunity to speak and request the Govemment to 
take action against son of Shri Ajlt Jog! who though being 
a non-reeident has obtained a certificate of resident Indian. 
This matter should be Investigated. He has committed 
many crimes. He Is an SC and belongs to Satnami caste. 
Prakash Jain from Indore has made a written complaint 
in this regard. He has obtained a fake certifICate that he 
is an ST and belong to Kunwar Caste. This issue should 
also be inquired into. The law should take Its course and 
he should be punished if found guilty. 

[English] 

SHAI PAIVA AANJAN DASMUNSI (Aaiganj): Mr. 
Chairman, Sir, fIrSt of aU I would like to thank the hon. 
Prime Minister for having instantly agreed to initiate the 
CBI investigation and accepting the resignation of Shri 
Oilip Singh Judev from the Council of Ministers. I never 
expected this debate to be initiated on behalf of the 
Opposition's demand. If I understand the proceedings of 
the House conactly and if I take the example 01 Pandt 
Jawahal1al Nehru, on such inc:identa it was he who used 
to react fast and the Opposition goes on enquiring into 
the matter. A number 01 examples have been cited by 
many on this side. I do not like to go into them--be it 
MudgaI case, be it T.T. KrishnamIIcharI CII88 or be it 
MaJviya case or be it V.K. Krishna Menon case. 
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I tokl my oollellgll8S that on 2nd Decal •• the Houae 
wiI meet and as I know Shri AlaI Bihari V_yea, they 
could take it from me that after inboducing his Cabinet 
colleagues on 2nd December, it would be the han. Prime 
Minister who would come forward to the House on his 
own to say as to what had happened to his colleague 
Shri Oilip Singh Judev and as to why he accepted the 
resignation. I know that Shri Vajpayea &til continues to 
believe the high traditions of partiamenta:y democracy 
and the moral obligation of the Treasury Benches in 
accordance with article 74(3) of the ConstItutIon of India. 

My colleagues differed with me saying-'no, the hon. 
Prime Minister will not do It' I said-the hon. Prime 
Minister would do it. You believe me, we discU8sed this 
amongst oursetves. Hon. Prime Minister, on his retum 
from abroad, made it abundantly clear. I do not like to 
quote the newspapers because it wi! take time. I was in 
campaign trail in Rajasthan on that clay. The han. Prime 
Minister made it abundantly clear that-'yea. if find him 
guilty, he wiI have to quit'. That wu In quoIaIion in the 
Indian &ptesa. 

There ant two aaorie8. One is that Shri JudIy I'8Iigne6 
which was c:onIradicted by the President of the BJP on 
the ..... day. The aIher ... that Shri Judev ... ..e.d 
to reeign. The han. Prime Mini8ter has got to ctarIIy one 
point first-wheIher before the arrival of the han. Prime 
Miniater Shri Judey tendered his reaignIItion and the hon. 
Prime Minister received the paper on his table and he 
accepted it; or Shri Judev was asked, after the anivIII of 
the hon. Prime Minister, to resign and the hon. Prime 
...... accepted it. There IU8 two things. 

.. he on his own COl I8Cience reaigned. I ,..,. Shri 
Judev. If he said, 'Ves, I resign. Let it be enqWed and 
I wiI stand on my moral ground til the end of the inql*Y', 
I thank him. But if the Prime Minister aaked him to MIign, 
the Prime Minister possibly prima facie was convinced 
that there was a case for which his resignation was 
necessary. So, there are two aspect. .. the finII thing has 
happened. then I support and thank Shri Judev for his 
conduct on h9I moraIiIy thai if he is elCp088d in this 
fashion, he will not sit in the CoI.n::iI of MiniItere .. he 

cId not come clear. " the Prime MinIIIter ..... him to 
reeign. then the Prime MIniIaer poeaI)ty ",.". ,.. is 
convinced that his reeiglladon 18 «*led for. I do not like 
to buId thiI debmIe on peraonaI .n.IIonY. 

It is aaid that for the last few months, if not a few 
yeaI8. lin exen:i8e Is going on In the enIi .. country onty 
to find how poIiIIci-. ... bed and that .... ant .. cIun. 
The Judev incident 18 not lin ernban'II8arnen of BJP. I 
do not count It that way. It Is en embarraaamenI lor .. 
who .. holding pWIIIc. ofIIceI today and who will hold 
pl.dc offIcee tomorrow. It Is an embarraamem for a. of 
us. Do not undermine the electorate within the age group 
of 18 to 25. Be It any aide, their apathy to poiltlcai ayatem, 
their apathy to politicians, their agony, I can predict in 
what direction It win spread tomorrow ancl I am afraid. 
WheIher aomebody Is caught in camera and somebody 
Is not. I wHl not bring the dlatinctlon in that way. 

The Prime Minister, as the Leader of the House, is 
anewerable to Lok Sabha on four counts. Finlt, did he 
accept the reeIgi .. ion on his .. king, being ",.". ,.. 
aatIsfIed, or did he receive the ~ because the 
Miniller felt on moral ground that til the probe was not 
there, he woutd resign? The PrIme Minister has got to 
answer this. If the Prime Minlater aaya that he realgned 
on his acMce, then CBI has to act In the clrectlon that 
the Prime Minister gave to It. I do not know what cIrection 
was given by the Cabinet Secretary. 

Secondly, as the Leader of the House and head of 
the Government, is he aatIsfIed with the role played by 
CBI to )ustify the tranaparency of varloua inveatigationa, 
Including this, up til now held. Why do I say 8O? I take 
Prime Miniate(. statement first. It says: 'Oilip Singh Jude\' 
aubmIIted his rNignatlon which was accepted by the 
Prealdent on my recommendation on 17th.' The Prime 
Minster arrived on 16th. It has not been made clear to 
the to.. whether Shri DIIp Singh Judev ~ on 
16th or 17th. The Prime MInIster Mould make this clear. 

The Prime Mir*ter said and I quote: "CBI has also 
sent noIicee to boIh Shri Judev and Shri Rmeria requiring 

. them to appear before the CBI.- My queetion wit be on 
which ~l8th, 1911 or 20Ih of November~ CBI 
has sent notices and on which day they have asked 
them to appear before them. The Prime Minister gave 
the cIr8ction on 17th of November and today 18 December 
10. I understand till before the debate began, no 
interrogation had been made by CBI. 
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The CBI has not interrogated either ShrI 0iHp Singh 
Judev or Shrl Natwar Rateria. 

On the other hand, within 48 hours, the CBI, by its 
own wisdom and excellence, came in poueseIon of 
several purported .. mail., and one person who was 
alleged to have booked the hotel, etc. These were in 
posaeuIon of the CBI within 48 hours and they gave 
them to the press. But, to recover the money alleged to 
have been paid-I use the word 'alleged'-or to make a 
raid, at least, on the APS residence as to whether it is 
kept there or to have a first hand Interrogation even over 
the phone, the CBI asked: 

"Dear Excellency Sir, I am a representative of CBI 
speaking. Can you find it convenient If I corne to 
you for an interrogation or for asking questions?" 

So far as my knowledge goes, the CBI did not do 
any such thing. The whole angle of investigation was 
reported in the media. I do not know. The hon. Prime 
Minister ha. to clarify on behalf of the CBI. It began on 
who booked the hotel; who brought the camera; who 
gave the money; and who were behind It. It was not the 
positive side of any investigating agency. Shri Sahu-
whom I admire and respect highly was with us even on 
that day, when he was on that bench and even today. 
Any Investigation, of any nature on bribe or corruption 
goes simultaneously on two directions. Firstly, who took 
the bribe, then where from you got the money; and then 
who gave the bribe? Yet the Investigation began as to 
who gave the bribe, and not with who took the bribe. 
This I consider is not an efficient, and impartial objective 
exposure of the CBI. For the last 10 days I was quoting 
to my friends that this Session of Pariiament possibly 
would be exhausted over the 'Judev, Audio and VIdeo'. 

In the matter of audio, I found CBI', efficiency to 
start the Investtgation within a particular time, namely, 
right after the oath of the Chief Minister and an FIR was 
lodged. I thank the CBI. I do not denounce CBI. I thank 
them for such competence; such efficiency; and such 
prompt Investigation done on any such kind of deal. But 
I do not know who prevented CBI to continue with the 
same speed In case of video. 

As far as I understand, the video camera's speed is 
much more than that of the audio cassette. The CBI, 
perhaps, failed to keep pace with the speed of video in 
this case, but possibly energised Itself much more than 

required in the audio case. This competence and effic:iet 'CY 
of CBI are only eroding CBl's institutional credibility. 

I strongly feel that the people who work in CBI are 
great sons of India They are the most devoted police 
officers of the different States. I have no personal 
complaint against any officer, be it a retired DG or the 
present DG, Director or anybody else. They are all 
competent. Even I do not question their integrity, but will 
the hon. Prime Minister take the House into confidence 
on the case that I am prasenting one after another to 
ensure that the CBI functions in an efficient, objective 
manner that is free from interferences? 

I come to examples. The Prime Minister says: 

"It has been the policy of my Govemment that all 
allegations pertaining to corruption should be 
thoroughly inquired into. Accordingly, the CBI is 
inquiring into this whole matter and it would be 
premature to state anything till inquiry is complete.' 

I agree with the Prime Minister that it is really 
premature to make any comment until the inquiry is over. 
My dear friend, Shri Thawar Chand Gehlot, took the 
chance to divert the debate by bringing in Bofors and 
everything else. He can do it and I do not mind that 
because it is his freedom. However, for his information, 
I would like to inform him that the ex-Law Minister of the 
NDA Govemment, Shri Ram JethmaJani, who used to 
question the bona fide of the innocent former Prime 

. Minister Shri Rajiv Gandhi, made it clear on the floor of 
the House that Shri Rallv Gandhi was innocent and 
wrongly persecuted. He can also enquire from the Prime 
Minister and, possibly. he will reply tomorrow. The CBI 
found that there was nothing against the late Shri Rajiv 
GandhI. So far as the later Shri Rajiv GancIli is concerned, 
the matter is closed and my friend should know that 

[Translation] 

SHRI THAWAR CHAND GEHLOT: The Court hold 
him guilty. Since the Court pronounced the judgement 
after his death, thus he was not punished. .. .. 
(Intenuplions) it is Court's verdict. .... (lntenuptions) 

[English] 

SHRI PRIYA RANJAN DASMUNSI: I am not yielding 
to him. Please confirm your own statement by 
authentication and tell us as to which court found the 
late Shri Rajiv Gandhi as gully. He should produce that 
here or he should ask the Prime Minister to confirm his 
views. 
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COl. (RETD.) SONA RAM CHOUDHARY (Blumer): 
0Ihet Mae, he should apologise to the House. 

SHRI PAlYA RANJAN OASMUNSI: Mr. ChaIrInM, 
Sir, we cannot bring the debate to that level on aome 
oofoInted allaglltion. I never said I\8t whatever wrong 
was committed by Shri Bangaru l...uman waa cornmiIIed 
at the behest of the Prime Minister. This kind of 
irresponsible statement or irresponsible utterance '*' 
generate heat In the debate but it does not carry My 
conviction. 

I woutd like to give you one example. I am neither 
prepared to give any corifirmed view nor am I making 
any alegation. Let us taka up the Teheb isa .... as an 
example. Tehellal is8ue was divided Into three parts. The 
first part is about the Opposition'a demand that a JPC 
should inquire into it; the second part is when the 
Government said, -No, and wanted an Inquiry 
Commission. the Venkataswamy Commssion. to look into 
the Tehelka issue. The Government. then. decided that 
the Commisslon's role would be confined to the TtIhtIIb 
part of in regard to the other part. that is. who were 
behind Tehellca and who financed It. It said that It would 
not be referred to the Inquiry CommIesIon, and that it 
would be referred to the cel. Is It • composite, 
comprehenstve. transparent and an objective view that 
the Government 0' the day should take? 

The basic i8sue which you referred to the inquiry 
CommissIon was about the journalists. that Is, whetefrom 
they were getting their salaries. who did the sting 
operation under the fake name of West End. etc. 
However, on the question as to who backed it. you have 
referred the matter to the cel. 

In this present case. the priority angle for the cal Is 
to find out as to who paid the money and who organised 
the camera and it is not the priority angle of the CBI to 
find out who took the money. It Is being delayed to dow 
the evidence to be tampered with, to alow the money to 
change hands. I do not know whether the money which 
was shown in the Preas Conference a few day8 back 
and the money which was transferred waa the same or 
not. 

This is how the CBI Is wortdng. What moral auIhorIly 
have you got to stand here. when you have bIuR:eted 
and truncated the TehBIks issue. when you aaked the 
C8I to lei the Venkataswamy CommIssion go on and It 
should root out Tarun T ejpaI and the FirBt Global from 
this COW'IIry in a manner that you Ib? It .... thai til 

the Iaat joumaltat Is hounded out. nothing will be 
c:ompaniled. Is • a oomprahenaIve ~ or the 
objecItve of My invMtIgdon? 10M'" you that even if 
the CBI ...-g1'1 d the FIrat GloMI. I have no obfacIIon to 
thIIL If they have done any wrong. hy will have to pay 
lor It. 

WhIle the CBI targeted the First Global, the same 
CBI cId not Ink It up wtIh .... Mauftth».baaed companies. 
who looted this empI.... In this reaped, the reply of the 
Finance MInItder has been delayed again and again and. 
with grMt c:MicuIly. a few things .... UInIcted yesterday. 

ThIs Is my complaint. The PrIme MIn..... II either 
kept in the dart<; or the Prime Minister, knowing full well, 
under preI8U'" and counter prauu .... could not focus 
on the Issue as he deeIrad and dreamed for the country. 
the Parliament and democracy while he waa aIttIng on 
the other side. This Is the helpleesneee of the PrIme 
Minister. 

Any colleague of mine either from that aide or this 
side reapecta hiI colleagues. " you make an unfounded 
allegation against me, I win go and cry at home. I do not 
like to see Shrl 0-., Singh Judev'a family treated as 
untouc:hablea In the 80Ciety for a crime not established. 
Politicians can SCOI'II poInta. I do not MY eo. I only MY 
that whenever you My eornethIng, It should not only be 
good, but II 8houId also appear to be good. When the 
Prime MInister aays that he refers the matter to cel, that 
he cIrecta the cabinet Secretary to do eo, It Is good. But 
when the Prime MinIater and the Deputy Prime Minilter 
accompany him in pubfic and make prMing statemanta 
about him, II doee not appear to be good. 

Is there any poUce officer In the country who has 
the capacity and the guIa to interrogate an aocUIed ex-
Miniater. if he fInda that the top two people in the country. 
the Prime MinIMer and the Deputy Prime MInister, glorify 
him in p&Mc--one In worda and the other In geatu .... ? 
Ooee any officer dare to do that? ThIs II what I NY. h 
should not only be good, but It should appear to be 
good also. The Prime Minister on that count tailed to 
maIce It appear to be good. Therefore, the nee<Ie of 
suspicion .... on the CBI. " makes US feel that CBI II 
not 1f1OI.9I. Why doea the Government not refer the 
maier to a Joint P"""'1Iay ComrnIIIee Where Membera 
from baCh aIdea would be prwenI? Why IhouId a Member 
of the OCher Houle be tICCIlMd for noIt*'g unleu there 
II someIhiIlg in hand? ThiI • how the Government • 
using the CBI? 
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Mr. Chairman, Sir, I wiD give you a glaring example. 

This Is the answer given by a Miniater of this Govemment, 
not mine. CBI is working under Prime Minister with full 
autonomy. The Prime Minister says that and there Is no 
doubt about it. I have explained a bit as to what kind of 
autonomy that is. " we erode the credibility of CBI, you 
accuse us, you abuse us. That is why you are in the 
office. You improve it. You restore Its credibility. 

I was not joking when I made those remal1<s about 
CBI. Till a few years ago, CBI was known as the Central 
Bureau of Investigation. Now, if a case involves 
Investigation of a person belonging to the ruHng party, 
the name of the CBI changes to 'Clear Before 
Investigation'. if It is a C888 that involves a person 
belonging to the oppoaltion parties, the CBI becomes 
'Charge Before Inveatigation'. That is how CBI Is now 
being projected. Does it give any credibility to those loyal 
police officials who did everything for this country, to 
build their careers in police, to serve the highest and 
paramount agencies of the country? American's feel proud 
of their FBI. The British feel proud of their Scotland Yard. 
As a citizen of my country, I alao wish to feel proud of 
CBI. Why do you not let me feel IO? That Is my question. 

The DDA scam was referred to CBI. The main culprit 
in that case, according to CBI, the then as VICe-Chairman 
of the DDA, Subhash Sharma. He was not a polttician. 
I do not want to take the time of the House and go 
through all these documents. His house was raided, 
money was found and documents were found. Yet, he 
got a baH. On what ground? Shrl Satya Brata Mookherjee 
can educate me on this. His is a \egaJ luminary. We all 
feel proud of him. He is a great 80n of Bengal, a great 
lawyer. 

So efficient an organisation, CBI, could not file charge 
sheet against Subhash Sharma within 90 days. That was 
why he got baH. Following that through administrative 
mechanism, he got reinatated. This was stated by the 
Urban Development M1n18ter yesterday, In answer to a 
question. 

The CBI takes the plea that they 818 not bound to 
file a charge sheet within 90 days. I do not say that they 
are bound, but I say: "Are they not that competent and 
efficient to file the charge-sheet within 90 days.· 

Sir, in the case of DDA scam, pinpointing one man 
and an ex.Judge, they could not find time to file ~ 
sheet within 90 days and In other cases they find time 
to file the charge sheets within 30 days. 40 days or 50 

daysl If I aUege that Subhash Shanna has high links 
with some political high-ups and on the eve of Delhi 
Elections, and he threatened the department saying: 'f 
you do not bail me out, I will disclose more·, and that Is 
why some arrangement had been made to bail him out. 
I am saying, 'If I allege'. If anybody alleges this, how will 
the CBI retain its credibility? How will the Government 
defend this case? The Govemment can easily say that 
the CBI is an autonomous body and they do not know 
as to when it will file the charge-sheet or not file the 
charge-sheet. 

In the audio case, they find the FIR ready within 48 
hours but in the video case they find that even 20 days 
are not enough, and, in Subhash Sharma's case they 
find that even 90 days are not enoughl That is why I 
say that the credibility of the CBI is dwindling today. Let 
us restore it. 

Sir, Shrl Sajjan Kumar, an ex-MP of this august 
House was charged and accused in the 1984 anti-Sikh 
riots. Later, the High Court acquitted him. But the CBI 
went to appeal saying: -We are not advocating the 
acquittal. We shall go to appeal in the Supreme Court to 
defend our apprehension of his invofvement.· I thank the 
CBI for this. That is how they should proceed always. 
Who prevented the CBI to go to the Higher Court to 
appeal on the Hawa/a case whether there was 
involvement of the Congress Ministers or the persons 
sitting on that side? If it is Narasimharao, accuse him; if 
it Is Dave Gowda, accuse him; if it is a B.IP Minister, 
accuae him. I do not mind. But let us restore the CI'8dDMy 
of the CBI. 

In the case of Sajjan Kumar, the CBI appeals in the 
case of Sabri Masjid demolition, the Raebareili Court 
charges Dr. Multi Manohar Joshi, and he sheds his tears 
and resigns. But when the same Raebarelli Court 
dIacharges Shri Advani, the CBI does not go for appeaIl 
The CBI does not go lor appeal in the case of Shri 
AdvaniI How do we justify this act? 

So, how will the Prime Minister explain to this House 
that his own autonomous investigating agency, the CBI, 
speaks something against a Minister in the other court 
and speaks something else against another Minister in 
the other court and changes the whole contention of 
contesting? " Dr. MuftI Manohar Joshi can conIa8t saying: 
"What you 818 charging Is wrong; I wiI go to the higher 
court", being a MinIster of the same CooociI of MiniIIars, 
the same agency and the same Government cannot 
oontest in the higher court saying _ to why Shri Advani 
was discharged. 
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Hent .. the ~1Iian, heM ... the queation. 
But I do understaIld. HM "been done to us, I ...... 
ParIament would not have been IIIIowed to WOIk lor 19 
days. ThiB is how they .. eroding .. crecIYty of .. 
CBI. I would f'8ql.-t them to pteaae do not do .. 

Shri Judav may be exonerated or he may be 
COfWictad. It is not the iaaue. let the InatiluIion ...... 
with .. glory. let us praaerj the convinc:ing picture 10 
the nation that hera is an inveetigaIion agency which is 
fearless. 

Therefore, the time has come tor the Partlament. I 
would request the hon. Prime Minist.- to cal an aI-party 
meeting for aD the Mure days to come. Be It we rule or 
be it they who rule, we want more strengIh and teeth to 
be added to the CSI for an objectiYe feaIteeIs irMetIgIdi IQ 
agency, for which the citIz_ wII feel proud, as the 
citizens feel proud of FBI In America or as the citIzenI 
feel proud of the Scotland Yard in England. 

Mr. Chalonen, Sir, in his Statement, the Prime 
MInister has further stated: 

-As the bon. MembenI .. aware, the CBI .. lui 
functional autonomy and, under the f8OIf1IIy 8MCted 
Central Vigilance Commiuion Act, the 
sup8i1l .... 1dence of the CBI in relation to ofIeilC88 
under the PreIoenlion of Conuption Ad _ been 
vested by the GovemmenI in the Centr8I ~ 
CommiIIian.-

T aIdng money in an iIegaI manner Ie an alienee 
under the Prevention of Conuption Id. 

Shri Bangaru Laxman is one of the senior IeederI of 
the cowmy. Maybe, he ia a victim of his irli10cence or of 
the camera operations But he resigned or he was ..tred 
to resign. Look at the way we shout in reepecI of the 
KargiI iasue. Our paIriuti&i i I c:orn. out ~ anything durtng 
eIectioneerirlg, as to who can cry the most for the mortal. 
But in such C8888, wiIhin 24 hours, he linda time to 
punish men in uniform by court ~ For men 
without unIonn, who figLnd taking money and who were 
shown on the tape 'having .... tor money', you do not 
find time even to file a case under Prevention of 
ConupIion /Id.. TIl today, not a lingle cue haa been 
raJ I red in any place in Delli either by the CBI or by 
... ~ In euch C8888, cue .. to be ~"Ired 
by the unon Government, at least in Delhi. BuI noI*1g 
Ie done. 

wt.e Ie Shrt R.K. Gupta? wt.e ..... who 
.... found in the D,""ee .... ,.. ,.,...? I am not 

IIIdng IIbCIUl Defence MInIIIer, but I am IaIIdng about 
1tae who .... In the Defence MtnIIter'a house. Nothing 
ia ..... But they say that the Government is active. 
Men in uniform we court nwtIaIIecI. But what happened 
to men wIhout uniform? They rn.y be with you or they 
may be with us. But should thia Partlament encourage 
this trMd? Should this Parliament endorae thia behllvlour 
of any Govemment, today or tomorrow? I. this the way 
thInga wtI move In this country? It ia against moral 
obIigIItiona and it ia like tampering with all the phyaIcaJ 
upoeition of traneparency. Thia ia what the Government 
ia doing today. 

The Prime MinIster ia obliged to take the House into 
c:onfideIlCI as to why men In uniform have been punished 
and why men without uniform have not even been 
booked. ThIa Ie the question today. Pursuant to the Prime 
MtnIater'. statement, is there any cue under Prevention 
of Corruption Act launched by the CSI till today or till the 
Prime Miniater gave the statement? His own agency has 
not flied any cue til the time the statement was made. 
To beIIItIe Prime Mlnlater'. moral authority in the House, 
I can only say that my great Prime Miniater Is great In 
his knowledge, In hia wIedom, In his career, but he ia 
helpleaal On what count? It ia for the NOA to decide. 

Then the Prime MInIater aaId: 'There should, therefore, 
be no fear or miagtvIng regarding Independera of this 
inquiry. In the end, Mr. ChaIrman, SIr, you can judge or 
the Govemment may judge whether I aaid anything 
beyond the ec:ope of this debate. 

The hon. Prime Mlnleter may reply tornorrow-thls II 
what I underatand from the Minlater of State for 
Parlamentary Altai... I am sony; I will be deprived of 
hearing him tomorrow: I wit not be present In the House 
tomorrow becau.. of eome preoccupation outaIde. But I 
~ to the hon. PrIme MInIater not to throw mud on 
either 'X' or 'Y' or 'Z:. The time has come to 11ft the 
credIJIIty of pWIic IiIe to a new height and to lift the 
crecMJIIIty of the CSI to height. 

H we, from the Congreee, have failed while we were 
ruing. the han. Prime MInIater may pIeaae do it eo thIIt 
the ndon wit be corwIi ICICI that this Parilament ia not 
just to ecore poIItIceI points, but thIa Partament has a 
purpoee, to 11ft the Itandard of public Me 10 a new height, 
wheniby people of 18-30 age group, In future, will come 
to this ParIMIenI and wit ........ this Partiament. saying 
... eomebody _ aacrtIIcect hie life to proIect Partlament 
at the Gate, ~ again8t terrori8ta and somebody has 
.... a tradIIon In ParIiamenI which we enaer thinking thIIt 
• Ie a tImpIa . 
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Let us not treat this cue as a simple Iuue of raising 
political slogan against BJP or Congress or the rest of 
the Opposition. In terms of total accountability of the 
Council of Ministers, the Prime Mlnlater failed In his duty 
to take the House Into confidence on the first day. The 
Prime Minister failed In his duty to scrutinise instruction 
to CBI by the Cabinet Secretary as to the basic Issue of 
bribery which should be taken up first and then, 
Investigation should follow. The Prime Minister failed to 
take cognisance for CBI's pressure-puHlng work, in several 
cases. especially In the case of Shrl Advant. I wrote to 
the Prime Minister; he acknowledged my letter. At least 
time has come to prove his Innocence and juatHy the 
autonomy of CBI. The CBI should go on appeal against 
Shri Adveni on the Issue of discharging him In Rei Barelly 
court. He could not reply to that. We all will be forgotten. 
Shrl Atal Blharl VaJpayee will be remembered in the 
history. We all will be forgotten. No Judea, no Ajit Jogi, 
no video, no P.R. Dasmunsl, and no Opposition Members 
will be remembered but he wiN be remembered If he can 
show his strength without being pressurlsed by his Deputy 
Prime Minister or the forces outside. If he cannot, I am 
sorry we will record that there was one Shri Atal Bihari 
Vajpayee .who ruled the country for five years with 40 
party-coalition, with critical work crawling hero and crawling 
there, but he could not create an example for the future 
generations, at least, In fighting corruption. 

SHRI BHARTRUHARI MAHTAB (Cuttack): After a 
very elucidating and emotional speech of Shrl P.R. 
Dasmunsi, I am delighted that I have been asked to 
speak on this discussion. The statement of the Prime 
Minister was delivered just in the forenoon and already 
around four and a half hours have passed. 

I am reminded of a judgement of the Orissa High 
Court relating to a case under the Prevention of Corruption 
Act. The case was relating to a political adivlst who was 
a Minister during that period and the matter referred to 
is some eight or ten years before. It was relating to a 
mining lease where money was given by that person 
who is a mine owner, and who was by that time the 
Minister. The case went on for eight to ten years. FINIIIy, 
when the judgement came, the pathetic the situation was 
that the Minister was convided because he was a bribe 
giver. The judgement was that a bribe giver is equally 
culpable as a bribe taker. The case, of course, went up 
to the Supreme Court and the Minister was exonerated 
and again he became a Minister. 

Here I would like to remind this House that • bfI)e 
taker, of course, is prosecuted and 80 aIao the bfI)e 

giver. That is the main reason why I find CBI enquiring 
into the circumstances how .. bribe giver came into the 
picture. I had seen those videotapes on ., 6 and 17 
November. It was not that visible. Let us be very clear 
on that. He was not that visible. The audio was also not 
that audible. I am not going into the details as that is a 
part which the CBI has to inquire into. But what Shri 
Dasmunsl has referred to? He started on a very bright 
note. I support that stand. He has mentioned about the 
'Mundra' scandal. You yourself, in your speech, have 
mentioned the episodes that have happened within the 
last 50 quite a long time. An allegation was made by a 
person against a person who was on a very high pedestal 
in the administration. The debate also took place in this 
House and also outside why prosecution was not being 
done, why such and such person was not being 
prosecuted and why she/he was not being asked 
questions. These things have been happening. 

Culprits of Bofors, of course, are still roaming free. 
They are yet to be booked. I agree, as has been 
mentioned by some hon. members, that a code of conduct 
for Ministers and persons who hold offICe has to be 
implemented. It has to be done by this House. This 
reminds me of one statement made some 25 years back. 
It was said that corruption is a ~ phenomenon. It is 
happening everywhere. It Is happening in Japan; it is 
happening In Italy, it is happening in the United States of 
America and it is happening in Great Britain. At that 
point of time a number of issues conceming corruption 
were also being debated in most of these democratic 
countries. People were being caught on camera. That 
was the situation then. Now in our country it may be on 
audio, or it may be on video, but things are coming to 
light. This again reminds me of one statement that my 
science teacher used to tell me during my schools days 
and that is, you believe what you see. That is how the 
students of primary and high schools develop a scientifIC 
~. Seeing is believing. 

Sir, this reminds me of an incident that took place in 
my district town. The person was a freedom fighter. later 
he became a MInister. He was a vel)kf1l8P8Cted peraon. 
He had only one bIcyde to move around his consIiluency. 
At times he hirad a rtckshaw. He never obliged any dealer 
or any peraon who wanted to get any type of support 
from the Government in a very l1iegai manner. One 
morning a number of people had gathered in front of his 
house. A lady aIao c.me theta. I am referring to this 
because seeing is believing. This incident happened 
eomeIImee in the y.- 1969. But an. incidenI becat .. 
my science teacher had emphMiaed that eeeing is 

• 

.. 
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believing and that is what scietdc temper is .. about. 
In 8 laboratory you experiment by mbdng certain things 
and obeerve it and than come to concIuaIona. The lady 
came there wiIh a IrhaG chaddIIr folded In her hand. 
The Minister was enquiring from people about their 
diIIicuIIies. his aaeoclate8 were IIIkIng notes and he ... 
attending to the problems of the people than and there. 
He came before this lady and asked her about her 
problem. Some people there knew ebout the char8cter of 
this lady. She was a lady of a.y virtue. She juet handed 
over the IchIIdi ct.1dar to the Minister and paid her 
reepects and said that she had nothing more to say. The 
whole crowd was astonI8hed. Then she aatd that he had 
left that khadi c:IJaddar at her house. ThIs Ia seeing is 
believing. We see many things in videos, in photographs 
and we also hear about many things about persona who 
are in public life. You can just Imagine as to what would 
have happened to that peI8CK'I. Fortunately. the MInister 
did not know that lady. But his constituents, the people 
who had gathered around his house. what kind of an 
~ cId they carry and what would have they talked 
about when they came out of his house? They Im8t 
have thought that this man who had fought for this country 
and had been jailed during the British period could have 
been of immoral charader. This became the main election 
issue in the next elections that were held in 1971. 

You can denigrate a person by many ways. That is 
why, there is a necessity to Inquire into who is behind 
the sting. This also reminds me of two things the two 
things that have been referred to. One is, a comparison 
which has also been made irrespective of party afftIaIions 
from both the saids. Two comparisons have been made 
relating to investigation. One Is relating to the Incident at 
Raipur and another is relating to the incident in a hotel 
here in Delhi. 

ThIs reminds me of two other incidents which had 
occurred in the United States of America. I would /Ike to 
remind the hon. Members of this House of John F. 
Kennedy. An aucio cassette went roood juet before his 
.......mation and. after his 88II888Ination MIa, it ... _ 
topic of ~ dwing the campaign for next election. 
It Is also said thai the aucio tape wee done In a very 
secretive manner by some myIIIerioua group of per8OftI. 
The aucIo casaelte was recorded and it was maIched. 
Certain things which he had not apoken to _ pereon but 
had spoIciIn to _lady. ~ Monroe. were ineIIpaIaIad 
and • went round _ " he had apoken to aomebodV 
..... And ...... _ long 1nqWy ... thIngI haw come to 
p&Mc but the damage ... done. Another audio .. 
also done which is very widely known _ W ..... 

scandal that was also done very 1ICI'etIy. Thanks to the 
media which brought It to light bee... • WII8 deIYered 
for public consumption. He,. you are making a 
compariaon between two IncIdenta. The two incidents 
which went done ant Immoral and uneth6caI. I would say. 
in both the CM8S. WIthout the knowledge of the person, 
you wanted to !nip him with a certain motive. It Is Illegal 
and unethical. I cannot say that It Ia done In an ethical 
way. But. at the same time. one should deduce tor what 
pwpoee WII8 It done? The purpoee Ia. It II for the public 
good. " the purpose II to do aomethIng stealthily and do 
not make himself public. then there II a motive which II 
not good for the eocIety. In the cue of Shrl Judeo, the 
person who has done that and who has recorded It, Is 
yet to make It public. He has not come to the forefront 
declaring hlmHlf that he has done It. But In the cue of 
the recording which was done at Ralpur. they have come 
out openly. The almllar cue II of John F. Kennedy who 
is yet to make hImaeIf public. That II why, the Amertcana 
have not accepted what II being said relating to Kennedy 
but they have accepted how Mr. Nixon has utilised hIa 
agency for hi. political purpole. This II the ba.1c 
difference. 

I would refer to another point. Here, many things 
have been said. Of courae. I will come to the CBI part 
later. But. in this world. there are two types of 
jurtaprudence. The learned Membera are aware of It. 
There Is the BrItiIh jurisprudence to which we aft adhere 
to. The indian ayaIem II of BItIIIh jurlaprudence. In ceNin 
caMe of the CrPC, thia Paltlament has changed it to 
French juriIprudenoe. The buIc difference Ia this and 
Shri Sahu wIU agree with me on thia point, that until a 
ptnOn is proved gully. he Ia Innocent and this is Britieh 
jurlaprudence. But In French jur/apfudence, a pe...on who 
is apprehended has to prove that he Is not guilty and 
the onus of proof Ilea with the peraon who la 
apprehended. 

What do you want to do here? We have tha pe...on 
caught In the cemera. Immeclately In the public eye he 
is dell6gr8Ied and we want to throw him to dustbin. That 
is not the juriIprudence prevalent In thia country now. 
Had French juriIprudence been there, than I would not 
have said something which I said. AccordIng to our law, 
a peraon II to be treated lnnocaI,t until and u.... he II 
proved gully. Our CrirNnaI Procedure Code II very clear 
In thai respect. That II why Inquiry Is required. That is 
why 1m .... gation II aI80 reqWed. 

QuestIons are being uQd as to why the CBI Is atIfI 
undertaking preliminary inquiry and why a regular case 
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11M not started. Chi The Minister resigned on 17th 
November and the case w .. referred to the CBI on 18th 
November. Some hon. Members said, .n. a regular 
cue has not started yet. that 18 why we want a JPC. 
How can JPC help In that? They Mked .. to why the 
charge sheet hu not been flied yet. I would humbty 
submit that the per80NI who are poeing theM queetion8 
are actually queetIonIng the fullCtioning of the OBI. PIe_ 
do not denigrate the 8)'8tem, when there 18 nothing elM 
to rely upon. 

There w.. a time when corruption took place in the 
form of providing conceeaion In excise, in helping evading 
the tax, or by enhancing the Budgetary support or 
estimate to a specific project. These were the cuea which 
were inquired into and people were apprehended. Thl8 
was happening, say 30 years back, 20 years back, or 
even 10 years back. It did not affect the people directly. 

When Shri Yerrannaldu mentioned about corruption, 
I am reminded of the situation that w.. prevailing ten 
years back. Mr. Chairman, Sir, you yourself are a very 
experienced person In public life. What was the poaItIon 
ten years back? 

I would refer to the 1ncident8 that are happening In 
the cricket arena In a nutahen. What happened five or 
six years beck? In a video things came out. Somebody 
made an allegation. Some former cricket player made an 
allegation that to win or 10M a game, money had been 
transacted. It 18 part of conuption. Inquiry W88 conducted. 
Audio visual tape was al80 played. ThIs was the cue In 
cricket. But now we hear that to get eelected In a team, 
money 18 being offered. In thle cue no leas a person 
than SM Kapil Dev came out very openly. After eeeing 
that allegation in the electronic media that a person to 
get selected In the cricket team had offered money, I 
was crestfallen. The BCCI Is Investigating the metter. To 
what level have we came tol In public life people are 
being denigrated day in and day out. Theee boys are 
our true representatives In the International arena, of 
whom many of us are really proud of. H.. this country 
corne to such a level that to get selected Into a team, 
money Is being offered and It is being complied with? 

At that time, I only read through the newspapers the 
statement of Shri Kapil Dev who had come out openly In 
support of that boy. I am not naming anyone becII' .. 
we are confining oul'Mlvee to the statement 01 the hon. 
Prime Minister. 

I come from OrIssa. People are also very much .... 
to play cricket. But, from our State, boys from lower 

middle cIaaa have bean selected to play international 
cricket. Only a single ~ earns livelihood in OW' Stale. 
From our State, if Debashish Mohanty or Shiv Sundar 
Dee can get 8Bls cted to the Indian team to play the 
IntemaIionaI crickeI game, how can I believe that money 
is being given by the players to get selected? We have 
to see the poeitive aide in our society. 

I would end my speech with this. The probIetn today 
is about the person who rna'1S an office. He is supposed 
to be In a perfect position. There are, of course, some 
aberrations. People are there to earn money i11egaiiy. The 
aociety is aJways vigilant to punish 8uch people. Only a 
vigilant society can check corruption at the core. 

A question is often asked In our villages-Sir, you 
~ have also heard it in your village-·can you fmd 
out whether a fish drinks water or not when it is in the 
poncrr This question has been often asked by our peers. 
It is very difficult to know about it. But a person who 
holds high poaItIon, who sits in a chair and decides upon 
matters, must be perfect. The onus lies on him to prove 
it. That Is what Ram Rajya is. How is he going to 
discharge his duty? In a transparent society, nothing is 
hidden. Specially, in our society, nothing is kept hidden. 
In the beginning of my speech I had referred to a person, 
a freedom fighter, a former Minister who is still alive. He 
is still revered by the people. He might have lost the 
election, but in public life, he is held in high esteem. 
That is what this society always looks up to. 

I would end my speech by saying that India is not 
a Banana Republic that you catch hold of somebody, 
prosecute him and put him in jail without doing any 
investigation or Inquiry. That is not the law of this land. 
This is a vibrant democracy. In a vibrant democracy, the 
Judiciary and the investigating agency should be provided 
aM support. 

In the end, I would say that once the 000. Prime 
Minister has assured that there should not be any fear 
or misgiving regarding the indepeIw;tance 01 this inquiry, 
I do not see any reason for a JPC. There is no need to 
have a double inquiry. 

SHRI AJOY CHAKRABORTY (BasIFhat): Mr. 
Chainnan, SIr, I thank you very much tor giving me the 
oppoItIdy. Rrat 01 ai, I would like to 00IMI'f my heaI1ieIII 
thanks to the han. Speaker _ he has &lowed this ~ 
to discuss about the corrupt practice 01 • MInisIer 01 the 
preaenI GoYemment. 

, 
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Alta a Iapee of two days, .. hon. PI1me .......... 
came to the HoUle and made a statement. In .. 
statement, he ueured this august Houee that .. 
Government is d.,nnin.d to .... .:tion ..... etty 
wrong-doer, agUwt 8lPf c:oIn4It pr&'tidoI..... The .... 
portion of his statement aaya thai the law .. .. Ita 
own course. 

I would like to .. _ to what ia the COUIM ....... 

by the law nearly one monIh after thia ........ taIIen 
place. No case has been regiatered and no RR ha 
been lodged by the C8I in this case till now. I am not 
defelldiIl9 Shri AjIt Jogi. He ahouId be puniahed end .. 
wrong doers should be p&riIhed. But why ia the CBI 
refraining from lodging an FIR or registering a cue 
against SM [)lip SIngh Judev, who was one of the 
Ministers in the Council of Ministers heeded by Shrt Atal 
8Ihari Vajpayee. 

Sir, it was known to everybody that Shrt DIIip SIngh 
Judev was caught on camera while he WIll receiving 
money from one of the agents of an AustralIan company 
in order to lease. mnng rtghIs in ChhatIiIgath and Orteea. 
It is very much shameful that Shrt DIIp SIngh Judev 
defended himself in the mecia by COI'I1*''' 19 hIm8eIf with 
the Father of the Nation Mahatma GancI1I, Natali SUb8Ih 
Chandra Bose and Shaheed Bhagat Singh. He SIIid that 
these people, about whom the enIIre nation Ia proud, 
took money from cIfferent penIOnS end he partIcuIaIty 
said that Mahatma Gandhi took money from the BIrIa 
eon"any for the C8U88 of freedom struggle. Now, wIIh 
favourable results in Chhattiegarh, I have no heeIIdion 
that he would come back again In SM Alai BIhart 
Vajpayee's Ministry just as the Defence MIMter WIll 
inducted into the Cabinet earlier. 

Sir, what cId we see In the Tehelka epiaode? The 
reporters and cameramen of Tehelka expoeed the ~ 
practices of the Defence Ministry before the nation. AI a 
citizen of this COU'1Iry, I am proud of the acta of T eheIka 
and they deserve to be congndWated for elllpC)ltng the 
corrupt practices of the Defence Ministry. Irwtead of 
thanking and congratuIaIing Ihem, they .. being MlIIII d 
and 14 cases have been registered by the C8I 8gIIIrwt 
the staff, reporters and cameramen of T eheIka. 

Sir, after telldering his ~ at that time, .. 
Defence Miniater misused DoordanIhan. He Md ,.,.. a 
speech before the nation through 000rdar'IIt.-. and aIIid 
thai he would not join the CabInet unlit end W1Ieu he 
was cleared by Justice Venkata8wami Comm 11,1 an of 
Inquiry; not oriy that. the han. Prime MnIIIJr -.0 -.nd 

beIor8 .. tto.e IhIit he would nat be IndIdId II*) lie 
CabtMI until and unI... he wu cteared by the 
Connllnlcn cllnq&*y. W. do nat know ... ia the .... 
01 that Commlnl. 01 Inquky now. Our 0".108 ~, 
who ia .teo the eonv.a 01 the HIlA. ia tIyng to INIM 
a good .-pport ........ wah Kunwt ~ and 
~ witt KuImrt MIirMIa a. .... NqU8IIIng IhIm 
not to dIaturb thia Government. Suddenly, one fine 
momng, he .. Inducted Into the CIIbInet hMdId by 
Shri AlaI BI\art V~. SIr, the ....... of ShIt AlaI 
BI\art V"yw's Government IIarted wIh 8C8I'n and 
conupI pw:ticIa and ia condnuIng wIh .... and oorrupI 
practicea. My eppreheIlIion ia that b terue wit aIIo 
end wiIh ~ prIICticeI and IC8I'IW. We have wlnllild 
many ecame and corrupt de.... There w.. a Jotnt 
Parlementary CommIIlee wNch Inquired Into the Share 
Me ... ec.m. Another MfnIIIer of State .... -.0 bien 
referred to. It IIPPM*I In the media thId he took money 
from the NGOe in order to ...:tIon money to IUCh NOOI. 
There have been Tehelb and 10 many other ecamI in 
ap/te of the tact thai SM Vepayee aaurad the nation 
that his Government would be • corruption-free 
Government. 

Shri 0aamunaI mentioned why people had loll taIIh 
In the CBI. I am not """"'Ig to the potnIa reterr.d to by 
him due to COI.araInt of time. The CBI ia the hIgheIt 
inveetigldilg agency of our country. There ia no doubt 
that the cal hu loll III credIMtIty. It ia being n-.ed 
by the ruling party .. an lnetrumenl to he.... the 
0pp0aftI0n pofttIcaf pertieI. 

So far _ the /ngNdIenII of the CrPC .. COIamed, 
there II a difference between and inquiry and an 
frMlIIgdon. Shrt DItp Singh Judev'. cue Ia under the 
prooea of an inquiry while that of Stvt AlIt JogI ia under 
'"'" 'dgMlowL ThIs GovernmIIII Ia playing a dI.-t role. they 
.... haYIng • grudge aga/nIt the po..a ~ The 
0pp0III0n pMiee app .... 1ded .. when the Government 
Introduced POTA In this country, It would be &.ad aga/nII 
ita poUtical opponentl and allo again8t the people 
beIoIlgIng to the mfnortIy comrnunII*. They might have 
won In ChMIIIsgarh and Madhya PradBh. But thia 
GovemmeIIi hu IoIt .. CledIJfay In the eyee of the 
people of this nation. Not only that. the tenure of Shrt . V...,.... Government ia lui of c:onupCion and 1C8mI. 
Many MtniaterI .... indulging in conupt fRCIices. There 
have been a lot of .cam.. The Chief Vigilance 
ConnlIIlIMer hu cornp/U1ed to .. PrIme ....... that 
at ..... Iix Miniatera of hia Cabinet are conatantIy 
~ the ExecuIIveI of f'SUI to exnct favouftIIIm 
from them. ThIs Ia the poeIIion of the Government. SIvt 
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Vajpayee Is not preaent here. I think, he will reply 
tomorrow. He might have won In the eJectIone to the 
three State AIeembIies, but they cannot win the mIndII 
of the people bece,_ hie Government Is fuI cf conupIIon. 
It Ie not free from corruption. Many of his Mlnlaters are 
corrupt. Every day, bolt! the electronic mecIa and the 
print media are expo8ing the corruption cf the Ministers 
and the leaders of the Government. Not only that, even 
the Deputy Prime Minister defended Shrl Judev. Our 
jubilant Minister of Law and also the President of the 
BJP defended the wrong acta of Shrl Judev. 

18.00 tva. 

Not only one Judeo II In their Cebinet. but 80 many 
Jude08 are there in their Cabinet. What wID happen to 
our country? Thll Govemment may come or may go and 
another Government may come In the power, but what 
wID be the fate of the nation? 

Sir, I think, you wHI also appreciate, cutting 8C1'088 
party linea, that the common people of our country have 
lost faith In the political leaders and political parties. They 
are getting frustrated now. 

(Translation] 

DR. CdAIRMAN: How much more time you win take. 

.... (Intenuptlons) 

[English] 

SHRI AJOY CHAKRABORTY: Sir, it is up to you ..... 
(Interruptions) 

SHRI K.A. SANGTAM (Nagaland): We shall continue 
tomorrow. Such an Important debate is going on and 
only a few Members are preeent here. 

(Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF TOURISM AND CUL lURE 
(SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALIA): Mr. 
Chairman, Sir, as many hon. Members are to apeak 
therefore, please extend time of the House. .. .. 
(intern.tplJons) 

SHRI K.A. SANGTAM: Please get this dIIIc:u8aion 
concluded tomorrow as It Is very important ~. 

.... (IntemIpIIons) 

SHRIMATI BHAVNABEN DEVRAJBHAl CHIKHALIA: 
Mr. Chairman, Sir, as hon. Prime Minister's repJy is fixed 
for tomorrow Immediately after the Question-hour, 
therefore, pIea8e let this discussion be completed today 
itaeIf. 

.... (Interruptions) 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Mr. 
Chairman, Sir, please get it completed tomorrow. . ... 
(Interruptions) 

SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALIA: 
Akh/leshji, what are you telling? .... (Interruptions) 

MR. CHAIRMAN: Do ali agree to extend time of the 
House by an hour? 

.... (Interruptions) 

SEVERAL HON. MEMBERS: No. 

SHRI K.A. SANGTAM: Mr. Chairman, Sir, it is very 
important ciacus8ion and there is no quonm in the House. 
Therefore, let It be completed tomorrow ..•.. (Interruptions) 

SHRIMATI BHAVNABEN DEVRAJBHAl CHIKHALlA: 
Mr. Chairman, Sir, please extend the time of the House 
by an hour. The Members who want to speak, may speak 
today. Tomorrow, the hon. Prime Minister will reply 
immediately after the Question-hour. .... (Interruptions) 

KUNWAR AKHILESH SINGH: It is like slow speed 
news. .... (Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, quorum is required for such an issue. . ... 
(Interruptions) 

THE MINISTER OF TEXTILES (SHRI SYED 
SHAHNAWAZ HUSSAIN): Mr. Chairman, Sir, please 
extend time of the House by an hour more as hon. 
Prime Minister is alated to reply tomorrow at 12 0' clock. 
.... (Intem.tptions) 

KUNWAR AKHILESH SINGH: Mr. Chairman, Sir, 
please get this dIecI.aIon be completed tomorrow. Now 
you edfoum the Howe. 

.... (InIerruptions) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
ChaIrman, Sir, II Is 80 aeriou8 ..... and no senior leader 
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is pt...r in the Houae. As no eenior ...... of eorv-
is p....rt in the Houae, INa ..... II no I.e of this 
disclI_on ..... (~) 

KUNWAR AKHILESH SINGH: That II why, I .... 
saying that please get it completed tomorrow. . ... 
(Interruptions) 

(ETIf1ish) 

SHRI AJOY CHAKRABORTY: Shall I continu. 
tomorrow ..... (Interruptions) 

(Translation) 

SHRI RAJESH RANJAN AliAS PAPPU YADAV: Mr. 
Chairman, Sir. not • single senior leader of Congreea II 
present hent and nor any CPM leader Is pruent. . ... 
(Interrupfiona) 

MR. CHAIRMAN: Tomorrow han. Prtme MinIIIter Is 
to give reply at 12 0' clock. 

.... (lnferruptions) 

KUNWAR AKHILESH SINGH: If the c:IecI..ton Is not 
completed. what reply he would give? W. his reply Il18o 
not deferred? He wu to reply ye8IIerday, whefeM he 
replied today. EV«'I oIherwi8e, there Is no quorum today. 
Thu8, the House should b. adjourned today .•... 
(/ntenuptjons) 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Chairman. 
Sir, when the question of discussion on this iaaue w. 
being considered that time only was going to be decided 
that the han. Prime Minister would give reply the very 
same day at 5.00 or 5.15 PM but we were aware that 
Members of an the parties would Ike to apeak on this 
issue since It Is very aeriola. We never wanted that the 
duration of this disCll88Ion to be curtailed. And that Is 
why we decided not to impose a lime restrIcIIon on the 
hon. Prime Minister 88 this would cd Ihort the dIaCI.-Ion. 
As many hun. Mantle.... who wish. can apeak so thai 
the hun. Prime MinIster may gMt his reply tomorrow 81 
12.00 noon ImmedlaIeIy after the QueetIon Hcu'. It .,. 
been done 80 In order to give opportunity to the 
opposition. DiacII.ion would be over today, this II not 
happening for the fitIt tine. Whenever thefe Is a IengIhy 
discuaaKJn. we continue it even ...... six o'clock. And the 
COIICeIMd MInister or hon. PrIme ...... glW88 reply the 
very next day. IrDct this cl8ce1lllion .. liken an .. 

very ume IInee. The hun. Prtme MnIIter would gMt 
reply only tomorrow wen If the dilculllion II COft1,II_d 
today. 0IheI wile • would be Mid IhIII many Membefa 
who were wiling to 8pMk. have been left out. It would 
be belIer If aU the wiling Mernbefa IPNk today. Now he 
says that there Is no Mnior leader praent hera. It II 
already six fifteen P.M. W. are leaving our two senior 
CabInet MinI8tens. They would be preMnt here. Shrl 
SatyIMat MooIcherjee, from the han. PrIme ~ ca. 
is preeent hent 8nd Is taking note&. Although CabInet 
meeting Is being held, my IUbmIaion Is that let the 
diacuuIon be complete today. And diIa_1on would be 
~ as complete even If the Hou. IIdjouma at 
six 0' clock. The hon. Prime Mintster would give reply 
tomorrow. Please decide. .... (/~) D-.aIon 
would be considered .. complete If the Houle IIdjouma 
even 81 six 0' clock .... (Infem.JIIIon8). W. are ready to 
listen to him If he wishes to. .... (Interruptions) 

KUNWAR AKHILESH SINGH: Mr. Chairman. Sir, 
diacuuIon Is going on. How would ttlle dIac:uuIon be 
conaidered complete ..... (lntenuptJona) 

(English) 

SHRI K.A. SANGT AM: Not many Membe ... are here. 

(TtaMIation) 

SHRIMATI SUSHMA SWARAJ: Please continue with 
the diIcuuIon. Two cabinet MlnIst.... are al80 preeent 
here from the Government ... One of hiI coleeguee 
from the Prime Mlnillef'1 ofIIce II al80 preaent here. .. .. 
(I,.".".,.,.) Hun. Membera may IpNk for .. much 
time .. they wtah. The ~ IhouId be ~ only 
alter the diacullion Ie completed. Let the ~Ion 
contnJe .. 7-8 0' clock. Hon. Prime Miniater would give 
reply tomonow ..... (~) 

[EngIiMI) 

SHRI K.H. MUNIYAPPA (Kolar): We have no 
obfection In .. Prime MinllWI replying the dIbIIte at 
one 0' clock. 

[T,.-pr'll'm) 

KUNWAR AKHIlESH SINGH: Hon. Prime MinIIter 
should give reply tomorrow at flv. 0' clock. . .. 
(InIetnJpIJon8) 

sHRIMAn SUSHMA SWARAJ: " II not pouIbIe 
tomorrow at five o' ctock. Tomorrow we have the 
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IegI8IatIve businea too ... (Interruptions). Dec:iIioM taken 
in the SAC .... to be complied here too. Government 
aleo has to conduct the IegieIaIIve busineu. It has lis 
own Importance .... (Interrupf#0r8). Tomorrow 18 the day 
for legislative business. ... (Interruptions) 

MR. CHAIRMAN: It w.. decided In the BAC that 
today the dlacuaalon would be held and tomorrow ita 
reply would be given. 

... (Interruptions) 

KUNWAR AKHILESH SINGH: Whether It W88 dec:ided 
in the BAC that House would be held without quorum? 
... (Interruptlona) 

SHRIMATI SUSHMA SWARAJ: There is no question 
of quorum after six 0' clock. Discus.ion would be 
considered .. complete If the House is to be adjourned 
on the question of quorum and the 000. Prime Minister 
would give reply tomorrow at 5 0' clock. ... (Interruptions) 

KUNWAR AKHILESH SINGH: It was not decided In 
the SAC that House would run without the quorum. . .. 
(Interruptions) It Is Inappropriate on the part of the hon. 
Minister of Parliament to say that since there i8 no quonJm 

today, eo the dlacusalon may be considered as complete 
today .... (Interruptions) 

SHRI THAWAR CHAND GEHLOT: Mr. Chairman, SIr, 
I can very well draw hie attention towards the provision 
under Rule 193, If he Is eo much going by the ruIee. 
The proYi8lon has laid a flxecl time limit for dIacuasIon 
under the said rule and If the cI8cI.aIon Is not completed 
within that time period, It would be 'considered' .. 
complete. ... (InterruptJons). Whether he Is accepting this 
fact? He should CXH)p8rate to this extent atIeast. But it 
Is not good that he Is not co-operating. ... (Interruptions) 

KUNWAR AKHILESH SINGH: He is wasting the 
valuable time of the Houee for ten minutes. 

MR. CHAIRMAN: It Is now six 0' clock. The iII8ue Is 
whether the Houee agrees to continue .................... 
six or not. 

.•• (lntftmlpflons) 

SHRIMAn SUSHMA SWARAJ: " AkhIIeIh J Is railing 
the question of quorum he may kindly give .......... that 
It Is the duty of the ~ side to Me !hid here • 

quon.m dultng IegiIIaIive busineI8 but here the oppoeiIion 
has asked for diSCll88ion and they are not able to 
complete it, only four Members are sitting, so they are 
saying that the House be adjourned today. It would have 
been my responsibiity to see that there is quorum, had 
it been the Legislative Business. Both the things would 
not go like this. ... (Interruptions) He demands for holding 
discussion and he himself raises the issue of quorum. . .. 
(Interruptions) 

KUNWAR AKHILESH SINGH: Hon. Minister of 
Parliamentary Affairs is evacing her responsibility by giving 
such vague arguments. ... (Interruptions) 

SHRIMATI SUSHMA SWARA.J: He demands for 
holding dlacU88ion and himself raises the question of 
quorum. He wants to run away from discussion. . .• 
(Interruptions) 

[EngIIMI] 

SHRI K.H. MUNIYAPPA: Let the Prime Minister reply 
at one o'clock tomorrow. 

[TransIatJon] 

SHRIMATI SUSHMA SWARAJ: Member who had 
aaked for holding discussion is sitting. His associates 
demanded dIecIl88ion and now he Is raising the question 
of quonm-how can one accede to boCh the things. Ran;! 
La! Suman Ii belongs to his party only. Suman ji demands 
for diacll88ion and he raises the question of quorum. . .. 
(Interruptions) 

KUNWAR AKHILESH SINGH: Mr. Chainnan. Sir, she 
Is raising 8 question mark on our legislative position. . .. 
(Interruptions) It Is 8 .point of order. ... (Interruptions). I 
have obiection on the statement of the hon. Minister 01 
Parliamentary Affairs. How far does her statement that 
proceedings of the House would continue even if the 
quoNm is not compIeta. is not .. per the rules, pIea8e 
clarify It. ... (InIernJpIions) 

SHRI RAJESH RANJAN AUAS PAPPU YADAV: Mr. 
Chainnan, Sir, it • the reepoIlIib8y of the 0pp0eIIi0n lID 
........... quorwn .... (InIetrupIitJM) 

{EttgIWt] 

SHRI K.H. MUNrVAPPA: It ... AIIpOIIIIibay 01 
the ~It lID ... thII ..... quorum In .......... 

• 
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[TratJIIIaIion] 

SHRIMATI SUSHMA SWARAJ: He hM denwnded 
lor dilal88ion and now he Is rWIing the CI'..aior'I of 
quorum. I have great objection to his atatemenl. • .. 
(1nIenuptions) 

!(UNWAR AKHILESH SINGH: She II trying to 8Y8de 
her responsibility and Intends to continue with the 
Proceedings of the Houae even without quorum. ... 
(1nIenuptions) 

DR. M.P. JAISWAL (Bettlah): Members ralaing 
diIa I88ion in the Howe ant themaeIIIea not preeenI in 
the House. ... (InIenuptIons) 

SHRI SHANKAR PRASAD JAISWAL (Varenal): 
Members raising diacusalon ant not preeent henI. ... 
(Interruptjons) 

KUNWAR AKHILESH SINGH: They may be henI or 
not, but I went to ~ puC on thing, I haw greaI 
objection to the ItIid&menI 01 hon. MiniItar of P8ItI8mentaIy 
Affairs. She wiehe8 to run the House agaInet the ruIee. 
... (InterrupIjonB) 

SHRIMATI SUSHMA SWARAJ: I too have objection 
to his ..-.ng the iIIue of quon.m. ... (1nIenuptions) He 
.. for cIIc4.aion and II not ..no. towarda It. ... 
(InIenuptIons) 

MR. CHAIRMAN: PIeae ring the Quorum bell. 

[Eng/Wt) 

The bell Is being rung-

11.11 twa. 

MR. DEPUTY·SPEAKER; W. had IWIce rung the 
quoNm bell. l'hent II no quoNm in the ~. TheIefore, 
I am corf1)elled to II$Wn the HeMe. The Houee standi 
a40umed to meet tomorrow the 11th December, 2003 at 
11 a.m. 

18.11 twa. 

The LDIc SIINJa ,." atfocmed • BfI,wJ d .. Cb:Ic on 
7Ju8dIy, Deoen_ 11, am'~ 20, 111126 (&M). 
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